Sixth Series, Vol, II, No. ¢ Monday, March 17, 1980

Phalguna 27, 1901 (Saka)

LOK SABHA
DEBATES

(Second Sessj on)

EEE T AR
I tRevg

(Vol. II comains Nos. 1—r10)

LOK SABHA SECRETARIAT
NEW DELH]

Price + Rs. 4.00



CONTENTS
No. 6, Monday, March 19, 1890/ Phalguna 27, 1901 (Saka)

CoLumns
Oral Answers to Questions :
#Starred Questions Nos. 82 to 86, 88 and 89 . . . . 1—27
Written Answers to Questions :
Starred Questions Nos. 87 and go to 101 . . . . 27—41
Unstarred Questions Nos. 649 to 733, 735 to 784 and
' 786 to 850 . . . . . 41—268
Papers Laid on the Table . . . . . . . . 269—78
Calling Attention to matter of Urgent Publjc Importance—
Drought conditions in various parts of the country . . . 278—09§
Shri K. Lakkappa . . . . . . . 278, 283—
88
Shri Birendra Singh Rao . . . . . . . 278—83
Shri Chintamani Panigrahi . . . . . . 288—90
Shri Mool Chand Daga . . . . . . . 291—93
Shri Arjun Sethi . . . . . . . 293—95
Petition re. Changes required in rape law . . . . . 295—97
Statement re. alleged lathi charge on the blindmen in New Delhi . 297—30§
Shri Zail Singh . . . . . . . . 2g7—301

Matters under rule 377—
(i) Lathj Charge on a procession of. Blindmen in New Delhi :
Prof. Madhu Dandavate . . LU . 305—307
Shrimati Indira Gandhij . . . . . . 307-308

(ii) Atrocities on Harijans in a village in Moradabad District :

Shri Ram Vilas Paswan . . . . . . 308-309

Shri Zail Singh . . . . . . . . 309
(iii) Revival of People’s Vigilance Committee :

Shri R. R. Bhole . . . . . . . 309
(iv) Shortage of cement in Kerala :

Shri P. J. Kurien . . . . . . . 309~10
(v) Glut in Jaggery in Andhra Pradesh :

Shri P. Rajagopal Naidu . . . . . . 310-11
(vi) Indiscriminate Hunting of great Indian Bustard :

Shri Manphool Singh Chaudhary . . . . < 3I1-12

——— - —

*Thesign + marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.



(i)

Budget (Maharashtra) 1980-81—General discussion—
Demands for Grants : on Account (Maharashtra), 1980-81 and
Supplementary Demands for Grants (Maharashtra), 1979-80

Shri Yashwantreo Chavan

Shri S. B. Chavan

Shrj R. R. Bhole

Shri George Fernandes

Shri Balkrishna Ramchandra Wasmxk
Shri A. T. Patil . . . .
Prof. Rup Chand Pal

Shri J. C. Barway

Shri Ratansinh Rajda

Shri Shantaram .

Shrimati Usha Prakash Choudhan
Shri Ramakrishna More

Shri Qazi Saleem

Shri P. K. Kodiyan

Shri R. Venkataraman

Mabharashtra Appropriation (Vote on Account) Bill, 1g80—
Introduced—

Motion to consider—-

Shri R. Venkataraman
Shri Ram Jethmalani

Clauses 2, g and 1 . . . .
Motion to Pass—
Shri R. Venkataraman .

Maharashtra Appropriation Bill, 1980—Introduced—
Motion to consider—
Shri R. Venkataraman

Clauses 2, 3 and 1
Motion to pass

Shri R. Venkataraman

Budget (Orissa), 1980-81 General Discussion—Demands for Grants on
Account (Orissa), 1980-81 and Supplanentary Demands for Grants
(Orissa), 1979-80. .

Shri Biju Patnaik .
Shri Brajamohan Mohanty
Shri Jagannath Rao

Shri A. C. Das .
Shri Chintamani Panigrahi

COLUMNS

. 312——405§

33542
342—50
350—54
354—64
364—67
367—73
373—76

376-77
378—81

381-82
382—84
384—86
386—88

388—g1

. 391—404

. 405-406

406-412
413

413

414

415

415

415—72

423—31
431—38
438—41

. 441—43

443—47



(iii )

Shri K. P. Singh Deco
Shri Sudhir Giri
Shri Narayan Sahu
» Shri Ravavatar Shastri
" Shri Rasa Behari Behera
Shri Monmohan Tudu . . . .
Shri R. Venkataraman . . . . . .
Orissa Appropriation (Vote on Account) Bill, 1980— Introduced—
Motion to consider—
Shri R. Venkataraman . . .
Clauses 2, 3 and 1 . . . . . . . . .

Motion to pass —

Shri R. Venkataraman . . . . . R R
Orissa Appropriation Bill, 1980—Introduced—

Motion to consider—
Shri R. Venkataraman . . . . . .

Clauses 2, 3 and 1 . . . . . . . . o

Motion to pass—
Shri R. Venkataraman . . . . . . .

CoLumns
44751
45153
454—S6
456—60
460—62
462—64
464—70

472
473

473

473-74
474

474



LOK SABHA DEBATES

LOK SABHA

Monday, March 17, 1980/Phalguna 27,
1901 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESIIONS

PROF. N. G. RANGA (Guntur): Let
me wish you a Happy New Year, Sir,
This is a Happy New Year for the
South,

MR. SPEAKER: Thank you. Ques-
tion please .

PROF. MADHU DANDAVATE
(Rajapur): We reminded him that this
is a New Year.

MR. SPEAKER: Is it’ Let me thank
you also. Q. No. 82. Shr1 Vijay
Kumar Yadav.

Target for Fooqd Produotion

*82. SHRI VIJAY KUMAR YADAV:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whethey the target for the food
production has been fixed at 135
million tonnes for the current year;
and

(b) if so, the measureg proposed to
be taken to attain thig target?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) Yes,
Sir for 1980-81,

(b) In order to attain the targetted
Production of 135 million tonnes dur-

2771 LS—1

2
ing 1980-81 the important measures
envisaged include: expansion of area
under high yielding varieties, pro-
vision of additional irrigation facilities,
mtensification of soil conservation
measures on agricultural land, greater
and efficient use of chemical fertilisers
and increased use of pesticides to con-
trol plant pests and diseases. Besides,
strengthening c¢f extension effort and
provision of larger quantum of institu-
tiopal credit are also envisaged to
support the production efforts of the
farmers.
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SHRI P. RAJAGOPAL NAIDU: May
1 know whether Government is con-

lemplating to reduce the prices of fer-
tilizers”

SHRI BIRENDRA SINGH RAO:
There 1s already subsidy paid on Fer-
tilizers under certain schemes. That
is already being done. Tt is already
there. There is ne new scheme which
we are considering at the moment.

SHRI R. 1. BHATIA: The Minister
@ explained the various measures
proposed to be taken in order to
achieve the target of 135 million tonnes.

May I know from the Minister as
to how much loan is being offered to
all the States in respect of fertilizers,
pesticidess and other things?

SHRI BIRENDRA SINGH RAO: 1
don’t have the figures of loans for

4

various items and various States. But
I can give you the total figure with
regard to the various loans that we
are making available for increasing
food production.

The target of short-term ccoperative
credit for 1980-81 is Rs. 1848 crores,
as compared to the figure of Rs. 17308
crores during the current year.

Similarly, the medium-term co-
cperative credit is being raised from
Rs. 138 crores to Rs. 213 crores during
the next year.

Sir, the long-term cooperative credit
is also being raised from the figure of
Rs. 436 crores in the current vear to
Rs. 447 crores.

PROF. P. J. KURIEN: The increased
producticn of foodgrains depends up-
on the increased use of fertilizers.
Therefore the hon. Minister has an-
nounced that he is considering the
reduction in prices. Can you say what
is the quantum of reduction you pro-
pose to make 1n regard to [fertilizers
mainly used in agriculture?

SHRI BIRENDRA SINGH RAO-
There is no dispute at all abcut his
opinion that production o{ crops in-
creases with increased use of fertili-
zers. But, the price reduction is g
different matter altogether. And a
decision can cnly bhe taken in consul-
tation with the various other Ministries
and the Finance Department

MR. SPEAKER: Last question, Prof.
Dandavate.

PROF MADIIU DANDAVATE: Sir,
since the Minister has already fixed
135 million tonnes as the target for
the current year, taking into account
the figure of 1977-78 and 1978-79 of
125 million tonnes and 135 million
tonnes a year, can the Minister give
an assurance to this House that, taking
the past experience into account re-
garding incentive for the use of ferti-
lizers, greater network of percelation
tanks, small irrigation schemes, and
greater network of tubewells, whether
he will undertake stepping up the pro-
grammes somewhat is that he will
be able to complete the target of 135
million tonnes?
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SHRI BIRENDRA SINGH RAO:
Sir I can give an assurance that these
pm,grammes will be implemented
seriously, concientiously and efficient-
ly. But achievement of target does not
depend upon human beings.

PROF. MADHU DANDAVATE: Sir,
what does he mean by saving “does
not depend upon human beings” alone.

SHRI BIRENDRA SINGH RAO:
Yes, God has greater part to play in
agriculture. '

PROF. MADHU DANDAVATE:
Then you hand over the Government
te God.
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SHRI P. C. SETHI: Sir, I have com-
mitted a mistake of not noting down
the number of questions he has put.
But I will try to answer them. Sir,
the allocation under the A.R.P. in 1977~
78 was Rs. 40 crores out of which
Rajasthan got Rs. 252.32 lakhs. Under
Minimum Needs Programme, it was
Rs. 78.0 lakhs out cof which Rajasthan
got Rs. 703.0 lakhs. For 1978-79, it
was Rs. 60.0 crores, out of which
Rajasthan got Rs. 352.27 lakhg and
ander Minimum Needs Programmes the
allocation was Rs. 114.0 crores out of
which Rajasthan got Rs. 9.2 crores, For
1979-80, Rs. 60.0 crores is the total
allocation which is being finalised and
the allocation under Minimum Needs
Programme s round about Rs. 1500
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crores out of which Rajasthan is likely
to get about Rs. 10.0 crores.
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SHRI A. T. PATIL: Will the Central
Government in cooperation with the
Btate Governmen} of Rajasthan under-
take a phased time-bound programme
%0 provide drinking water to all the
villages in Majasthan
such a phased timerbound programme

MARCH 17, 1980
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will be undertaken in respect of all
the villages in other States?

SHRI P. C. SETHI: The question is
that we make an overall allocation
not only to Rajasthan hut to other
States also. This Government wantsg the
drinking water problem to be solved
in the next five years for the whole
country. We may do it under A.R.P.
or minimum needs programmes, we
are also getting World Bank assistance,
which is known as International
Development Assistance for this pur-
pose alsce. For example, for Jaipur,
we are trying to get five crores as
bilateral assistance from Netherlands.
So, all possible resources, national
and internal are being tried.

SHRI A. T. PATIL: It should be
time bound.

SHRI P. C. SETHI: 1t is going to be
time-bound. Even your and my life
are also time-bound.

(Interruptions)

AN HON. MEMBER: Please do that.

MR. SPEAKER: It is a tro far-fetched
request;

MR. SPEAKFER: This question relates
to Rajasthan only.
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Incentive for Sugarcane Cultivation

*84. SHRL VIJAY N. PATIL: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to
provide incentives for increasing the
cultivation of sugarcane in the light
of ghortage of production of sugar; and

(b) if go, the details thereof?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) & (b).
Assured price of any crop is the best
incentive to the producers. Accord-
ingly the Government of India had
fixed the minimum statutory price of
sugarcane at the rate of Rs. 12.50 per
quintal linked to a sugar recovery of
85 per cent during 1979-80. This was
Rs. 2.50 per quintal higher than the
price fixed in the year 1978-79. The
minimum statutory sugarcane price for
1980-81 is still under consideration of
the Governmeni.

The Governments of Haryana and
Punjab have constituted State Sugar-
cane Boards, Chaired by respective
State Agricultural Ministers. These
boards recommend the prices payable
by sugar factories over and above the
statutory minimum price fixed by the
Government of India. The Govern-
ment of Maharashtra have also consti-
tuted a ministerial level committee
under the Chairmanship of the State
Chief Minister to determine the final
prices of sugarcane payable by coopera-
tive sugar factories in the State. The
Governments of Punjab, Haryana and
Uttar Pradesh provided subsidy during
1978-79 to enable the sugar factories to
give higher price to the growers. The
Government of Haryana has continued
the scheme during 1979-80 as well.

Besides this, some of the State Gov-
ernments are providing incentives in
the form of subsidy on (i) cost of
pesticides, seed and aerial spraying
operations (ii) provision of interest
free loans to the growers and (iil)
organising demonstrations on the
growers’ fields,

PHALGUNA 27, 1901 (SAKA)
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SHRI VIJAY N. PATIL: The hon.
Minister said in his reply that the
assured price of any crop is the best
incentive to the producers. But in
the case of sugarcane, it is not only
the assured price which will be the
best incentive to the producers, buf
the question is whether the factories
will take the sugarcane produce by the
cultivators. That is also important.
Here, the farmer is helpless, he
cannot sell his preduce in the open
market and if the produce stands in
the field for a longer pericd of time,
the cost of cultivation also goes up.

He has further said that the mini-
mum statutory sugarcane price for
1980-81 is still under consideration of
the Government. As we see from the
figures of 1979-80, the minimum
statutory price for 1979-80 was Rs. 12.50
per quintal, while it was double in
the open market because of much less
cultivation of sugar. Will the Go-
vernment now consider the actual cost
of cultivation for fixing the statutory
minimum price for the next year? It
is because every year the cost of in-
puts goes on increasing and the cost of
cultivation also increases by 10 to 30
per cent, but the minimum price is
fixed on the basis of figures for last
year. I want to knqw the basis for
fixation of the price and what about
the average yield of sugarcane? This
is because 'the figures taken for calcu-
lating the price are......

MR. SPEAKER: What is your ques-
tion? No speech please.

SHRI VIJAY N. PATIL: What is
going to be the basis for fixation of
price of sugarcane for next year?

SHRI BIRENDRA SINGH RAO:
All the factors mentioned by the hon.
Members are taken into consideratiom
by the Agricultural Prices Commission,
while recommending the minimum
support prices for sugarcane, ag well
as other foodgrains.

The hon. Member has asked as fe
what is the average yleld of sugsrcan@
per hectare. During 1978-79, It was
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50.16 metric tonnes per hectare, and
in the year previous to that, it was
56,16 metric tonnes per hectare.

As regard the fixation of price, the
recommendations of the Agricultural
Prices Commission have come to the
Government, They are under censi-
deration, and a decision will be taken
by the Cabinet some time,

SHRI VIJAY N. PATIL: Regard-
ing incentives, there are often two
categories. One is the sugar cane cul-
tivator in the area of operation of
the factories; and the other is the
sugar-cane cultivator outside such
area. The factories invariably give
some incentive ie. it is Rs. 500 per
acre in Maharashtra. If a sugar cane
cultivator is outside the area of opera-
tion of the factory, he is not given
the incentive. Most of the fluctuation
1s about the sugar-cane cultivated out-
side’ the area of the factory. I want
to know whether Government will
consider giving incentives to the culti-
vators who fall outside the area of
sugar factories and who are not given
any incentive by the factories—just as
they are given Rs. 500 vper acre in
sugar factories’ area.

SHRI BIRENDRA SINGH RAO:
We have a programme of encouraging
the production of sugar cane during
next year. We are organizing demons-
trations for the farmers, and think-
ing of various other ways and means
of teaching the farmer how to increase
the yield, because the yield per acre
in India is very low, compared to
other countries. Even in areas out-
side the sugar factory areas, we shall
give all possible encouragement to
farmers to increase their yield and
to cultivate sugar cane in larger areas.

SHRI BIRENDRA SINGH RAO:
Government has powers, under the

MARCH 17, 1980
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Taking Over the Management of Sugar
Factories Act, fo take over and run
such mills which fail to pay dues to
the sugar-cane producers or do not
run the factories in time or close the
factories before time. If any specific
cases are brought to the notice of the
Government we Wwill see that the
dues are paid to the farmers.
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MR. SPEAKER: You can write to
the Minister.
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MR. SPEAKER: It is not a question,
but a statement of fact.
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Sale of Kerosene at Higher Prices

+
*85. SHRI SATISH PRASAD
SINGH:

SHRI P. K. KODIYAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
that kerosene js gold at much higher
priceg in the rura] areas of the coun-
try; and

(b) if g0, what action Government
propose to take to enable gvery citizen,
rura} or urban, to get the kerosene at
the prescribeq rate?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Government is
aware of reports of kerosene oil being
sold in some areas at vrices higher
than the controlled prices.

(b) The problems of black-market-
ing and other mal-practices arise when
supplies of the product fall short of
the demand. The present critical
situation regarding the availability of
petroleum products has been reviewed
recently and we are making efforts to
supply kerosene during the month of
March 1980 at a level 10 per cent higher
than the actual sales in March 1979.
The retail prices of kerosene are fixed
under the Fssential Commodities Act.
We have also advised the State Go-
vernments to take stern action against

PHALGUNA 27, 1801 (SAKA)
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black-marketing and other such mal-
practice under the Essential Commodi~
ties Act as well as under the¢ provi-
sions of the Prevention of Black-
marketing and Maintenance of Supplies
of Essential Commodities Act. The
oil companies have also been advised
to tighten their supervision over the
outlets and distribution arrangements.

SHRI P. K. KODIYAN: The basic
problem is the short supply of kero-
sene, I want to know from the hon.
Minisler what is the stock position at
present and what is the State-wise
quota decided by the Central Govern-
ment and what is the possibility of
augmenting the supply either by in-
creasing production in the country, or
by importing kero.sene from abroad?

SHRI VEERENDRA PATIL: So far
as the stock posifion is concerned, 1
can say that the production in the
country is around 2.6 million tonnes.
During 1980, we have a plan to im-
port 1.7 million tonnes in addition to
the 2.6 million tonnes that we are pro-
ducing indigenously. The monthly
average import is about 1.50 lakh
tonnes and we have been supplying at
the rate ol nearly 3% lakh tonnes to
different States every month.

SHRI NIREN GHOSH: What is the
amount of shortfall of kerosene that
can answer the needs of the require-
ment? Is it a fact that the prices of
kerosene are 75 per cent more due to
taxes? As far as poor people are con-
cerned, will you wipe out these taxes
and give them kerosene at reasonable
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prices? Whether there is an equitable
distribution of kerosene to all the
States?

SHRI VEERENDRA PATIL: So far
as prices are concerned I think we
are not making much profit. I can
quote the prices, but they are not uni-
form throughout the country. The
prices in Bombay are Rs. 1.39 per litre;
in Calcutta, they are Rs. 1.49 per litre
in Madras, they are Rs. 1.55 per litre
and in Delhi, they are Rs. 1.54 per
litre. So far as distribution is con-
cerned, we are taking into considera-
tion the requirement also and making
allocation on the basis of the previous
month.

SHRI NIREN GHOSH: I seek your
pretection, Mr. Speaker. 75 per cent
of the price of kerosene is composed
of taxation. Will this be drastically
reduced for the benefit of the poorer
sections of the people?

SHRI VEERENDRA PATIL: I want
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Review of Land Ceiling Law

B

*86. SHRI JANARDHANA

POOJARY:

SHRI TARIQ ANWAR:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government propose to
teview the Land Ceiling Act; and

(b) if so, the reasong therefor?

THE MINISTER OF WORKS AND
HQUSING (SHRI P. C. SETHI): (a)
and (b). The Governments of the
States and the Union Territory Ad-
ministrations (including Delhi), in
which the Urban Land (Ceiling and
Regulation) Act, 1976 1is in force,
have brought to the notice of the
Government of India certain practical
difficulties and lacunae in its provi-
sions. These are being examined by
a Working Group set up by previous
Government of India in November,
1979. A representative of the Delhi
Administration who was not there pre-
viously, has since been added to the
Working Group which is expected to
finalise its report by the end of April,
1980. After receipt of the report Gov-
ernment will be in a position to fake a
final view in the matter.

SHRI JANARDHANA POOJARY:
The Land Ceiling Act is the outcome
of the 20 point programme, that has
to be implemented as announced by
our Prime Minister. It is a well known
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fact how rapidly and fast the popula-
tion in the towns and cities is increag-’
ing. In a city like Bombay thousands
of people are coming in daily. The
housing of those people has become a
difficulf problem. It cannot be dealt
with effectively and the result is that
the slum is growing fast... (Interrup-
tions).

AN HON. MEMBER: What is the
question?

SHRI JANARDHANA POOJARY:
The very object of the government is
to prevent concentration of urban
land in the hands of a few and to re-
move speculation as well as profiteer-
ing and also to bring about equal dis-
tribution of land and help vulnerable
sections of societly.

MR. SPEAKER: Please put your
question,

SHRI JANARDHANA POOJARY:
My question is this. I know that there
are loopholes that should be plugged.

MR. SPEAKER: You are deviating,
you are not putting your question.

SHRI JANARDHANA POOJARY:
My question is whether government is
going to implement this law effectively
and whether there is a time-bound pro-
gramme for this.

SHRI P, C. SETHI: I am grateful to
the hon. Member for having reminded
the government of the laudable objec-
tives of this Act. They still remain
there. But even when this Bill was
passed, it was envisaged: let us identi-
fy, what are the anomalies; let
them be identified by actually imple-
menting the Act. The Government was
conscioug that the Bill was not per-
fect and we wanted that it should be
amended after some experience. The
original idea of limiting land use and
distributing it remains. Certain
lacunae have come to our notire and
if there is a question and if you permit
me I am prepared to give out the
lacunae that the state governments,
unjon territories and a few other per-
sons have pointed out to us. Therefore
a working group has been appointed in
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1979 November. We have now added
one ‘more member from Delhi. This
working group was to give its report
in Mar¢h 1980. We have extended the
date by one month; the group has
been asked to give its report by April
1980." After the receipt of the report
it is open for a national debate.

SHRI JANARDHANA POOJARY:
In view of the statement made by the
hon. Minister in the Rajya Sabha as
well as statement made previously,
there is apprehension in the minds cf
people that this Act would be scrap-
ped.

MR. SPEAKER: He has already
answered; they are awaiting the re-
port of the committee,

SHRI JANARDHANA POOJARY:
Lakhs of people are staying on foot-
paths and railway platforms, on any
land available. Daily, representations
are made to us.

MR. SPEAKER: He has replied to
that,

SI"IRI JANARDHANA POOJARY:
May I know from the hen. Minister
what is the declared surplus land?

MR. SPEAKER: I have already
appealed to the Members to make the
best use of the time. Still they are
not doing so and taking the time of
the House in this way. It is irrele-
vant.

SHRI JANARDHANA POOJARY:
I have put the question.

MR. SPEAKER: The guestion is not
allowed. Shri Tarig Anwar.
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the number of persons who have filed
statemenis of vacant land held by
them in excess of the ceiling—3,87,261,
the number of statements disposed
of since the enactment of the Act,—
13,853; the extent of vacant land in
excess of ceiling limit found—1,54,784
hectares, land acquired and vested with
the State Government—1,357 hectares,
the number of applications for ex-
empting vacant lJand— 70,483, the num-
ber of applications disposed of—9,514,
extent of vacant land exempted—
14,239 hectares, the number of applica-
tionsg received for permission—12,191,
number of schemes approved is only
286,

SHRI A. T. PATIL: May I know the
lacynae that are indicated by the
different Governments and the Govern-
ment of India? Has the lacuna in
respect of extent of limit beyond the
water also been indicated to the Go-
vernment of India? This has special
reference tc the Bombay metropolitan
conglomeration.

SHRI P. C. SETHI: It will take a lot
of time of the House. If you permit
me I shall circulate the lacuna indicat-
ed by the State Governments and the
Union Territories.

MR. SPEAKER: Please circulate.

‘ SHRI P. C. SETHI: I would lay it
on the Table of the House, if you per-
mit me.

DR. SUBRAMANIAM SWAMY: Does
the Ministér agree with the over-
whelming view that the urban land
Act _is primarily responsible for the
rise in the residential rents in the
urban areas? Will the Commitfee
which is reviewing this law, in ite
terms of reference, consider the feasi-
bility of wholesale scrapping this Act?

MR. SPEAKER: This has already
been replied.
SHRI P. C. SETHI: This Govera-

ment does not believe in  wholesdfte
scrapping.
(Interruptions).
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MR. SPEAKER: There is nothing
more® in this question. We take up
Question No, 87. Shri Chandrabhan
Athare Patil is not there.

Shortfall in Production of Vital Drugs

*88. SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM
AND CMEMICALS be pleased to
state: .

(a) whether jt ig a fact that produc.
tion of several vital drugs such as
anti-T.B. drugs has come down in the
last few monthg in the country;

(b) if go, reason for guch fall there-
of; and

(c) what steps have been taken by
Government to avert the ghortfall?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) to (c¢). A statement
is laid on the Table of the House.

Statement

(a) There hag been a shortfall in
the production of some vita] life-sav-
ing drugs including PAS and its salts
(an anti-T. B. drug) during the pe-
riod April to December 1979 as com-
pared to their production in the cor-
responding period of 1978.

Shortage of vita] life-saving formu-
Jations have been reported in respect
of some brand products, Equivalent
brands are available in these cases.

(by The shortfall in production is
due to a number of reasons such as
powercuts, industrial unrest, non-
availability of packaging materials
like aluminium foils, non-availability
of some basic raw materialg like caus-
tic soda, ethylene oxide, escalation in
the cost of inputs etc.

(c) Government monitorg the pro-
duction of vital life-saving bulk drugs
as well as the production and distribu-
tion of life.saving formulations. In
specific cases of constraints brought
to the notice of the Govt., Government
takes remedia] measures, to the extent
possible. For instance, in respect of
non-availability of packaging materi-
als, Government have reduced cus-
foms duty on import of aluminium
foil and allowed its liberal import
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by putting it under O. G. L. Govern-.
ment have also allowed bottle packig
without change in the existing selling

prices In regard to canalised bulk

drugs, Government have, apart from
arranging the needeq imports to sup-

plement indigenous production, also

authorised, in respect of cartain items,

direct imports by actual users,

In cases of shortages of vital life-
saving formulations, immediate reme-
dial measures are taken including
advice to the concerned manufac-

turerg to rush supplies to the areas of
shortage.

SHR] SAMAR MUKHERJEE: I
have read the statement. Here it
has been admitted that the essential
drugs and the life-saving drugs are
in shortfall in production. But the
remedies suggested are so vague and
so ineffective rather totally inade-
quate to meet this crisis.

In to-day’s Economic Times on the
front page there is a news,

“Drug Units Jack Up Basic Pri-
ces—The drug units which have
jackeq up the prices of Category
IV formulations are mostly foreign
held ones.”

This is one aspect. The entire
drug industry 1s virtually under the
control of foreigners and their mono-
poly houses. The news report fur-
ther says:

“Industry sourceg said that the
industry was compelied to raise
the prices of these products because
of the continuing delay by the gev-
ernment in allowing price increases
for a large number of items, des.
pite sharp rise in the prices of vari-
ous inputs.”

Sabotage is going on and in viola-
tion of Government orders and ins-
tructions, they have jacked up the
prices. But what is the remedy sug-
gested in this statement? It says:

“In cases of shortages of vital life-
saving formulations, immediate re-
media] measures are taken including
advice to the concerned manufac-
turers to rush supplies to the arens
of shortage.”
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This is the remedy. You are ask-
ing them to rush the medicians to
the shortage areas, Will they oblige
you? No, There is a big racket go-
ing on, That is why a basic remedy is
necessary, namely, nationalisation of
the drug industry.

PROF  N. G. RANGA: Is he putting
a question or making a speech?

SHRI SAMAR MUKHERJEE: Why
are you feeling uncomfortable?

PROF N. G. RANGA: I have no
quarrel but a different procedure is
being followed in your case as com-
pared to members from this side.

\

MR, SPEAKER: No exchanges,
please. What is your question?

SHRI SAMAR MUKHERJEE: My
concrete question is, what is the
resuit of these instructions? In how
many areas of shortage, how much
quantity of medicines have been sent
by which company, by which date?
I want a concrete reply. Otherwise it
is very vague. You say, “Government
monitors the production of vital life-
saving bulkdrugs.” What is the mean-
ing of monitoring? I want a concrete
reply.

SHRI VEERENDRA PATIL: Cate-
gory IV drugs are not life-saving
drugs or essentia] drugs. Life-sav-
ing drugs and essential drugs come
under category I and II, So far as
Category I and II drugs are concern-
ed, we will see that they are made
availaible to the publicc, Wherever
there is shortage, we will immediately
see that the shortage is made good.
There are so many firms manufactur-
ing these essential drugs. It one
brand is not available the other
brand of the same drug 'is available,
There is a little shortage and that
is why I have accepted that there is
shortage. I have said that certain
factors arp responsible for the shor-
tage, including escalation in the cost
of inupts, It has gone up during the
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last three years and we have not
agreed for increase in the prices,
though there has been a consistent
demand by the manufacturers. The
hon. member wanted to know what
is the remedy. The remedy is,
wherever there is shortage of these
life-saving drugs, we wouid not hesi-
tate to import them, In fact, we have
been importing them. Whatever
shortage there is, to that extent we
will import in bulk and supply to the
manufacturers. Wherever there is
shortage in certain regions, we will
see that that region ig supplied with
essential drugs. So far as the question
of nationalisation is concerned, it is a
question to policy and T am not ex-
pected to make a statement on the
policy issue,

SHRI SAMAR MUKMERJEF: The
statement says, “in cases of shortages
of vital life-saving formulations, im-
mediate remedia] measures are taken
inciuding advice to the concerned
manufacturers to rush supplies to
the areas of shortage” My ques-
tion was whether this has been done
concretely and how much medicine
has been sent to which areas by which
companies,  He ig saying, “we will
do it.” Is this the reply I wanted?

SHRI VEERENDRA PATIL: I am
sorry, this is a matter of detail. If
he puts another question, I will be
in a prosition to give an answer,

DR, KARAN SINGH: Is the hon.
Minister aware that there is an im-
portant difference between therapeu-
tic drugs and prophylactic drugs?
Therapeutic drugs are those that are
used for treatment and prophyiactic
drugs are those that are wused for
preventing diseases. In tuberculosis
the manufacture of therapeutic drugs
in adequate quantity is very impor-
tant. And I think, we should deve-
lop our own capacity rather than
think of imports. 1 would like to
know from the hon. Minister the
position with regard to the therapeu-
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tieg in TB because the BCG vaccina-
tion which for 30 years we thought,
is going to be effective for preventing
TB, is no longer effective. 1 remem-
ber having seen some research papers
in which it was told that the BCG is
no longer effective in preventing TB.
Would the hon. Minister let this
House know whether in fact, the find-
ing has been borne out by subsequent
research; if so what is being done to
develop a new therapeutic drug to
prevent TB? 1t has ben abolished
in Europe, It is a disgrace and
shame that we still have it in India.
What measures have been taken by
the Government?

SHRI VEERENDRA PATIL: I am
not in a position to give an off-hand
reply to this. If the hon. Member
puts a separate question, I will be
in a position tp reply.

SHRI EDUARDO FALEIRO: With
reference to the drugs mentioned here,
whether the Government is aware of
the fact that prices of some drugs
such as Myanbutol and Ripharmed
have gome down within the last few
weeks? For instance, in the case of
Myanbutol it was selling at Rs. 78
per hundred a few weeks back and
1t is now being sold at Rs. 33.50, In
the case of Ripharmed, it was selling
at Rs, 14.50 per strip of four capsules
and now, it is being sold at Rs. 8.80,
1 would like to know from ihe hon.
Minister whether the drug manufac-
turers have represented to his Minis-
try that in view of falling prices their
profitability is low and that they
should be aliowed to increase the
prices, If so, what is the reaction of
the Ministry in this regard?

SHR1 VEERENDRA PATIL: In cer-
tain cases, the prices have gone down
and in certain other cases, the prices
have gone up, There is a demand
from the drug manufacturers that for
the last three years, there has not
been any increase in the prices and
that they should be allowed to increase
the prices, I will look jnto that. That
1s all can say at the moment.
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Demand from Bihar for more Food-
graing

*89. SHRI N, E HORO:
SHRI JYOTIRMOY BOSU:

Willl the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Bihar Government has gent an SOS
to the Centre demanding increased
allotment of foodgraing to meet the
requirements of the ‘famine areas’ in
the State;

(b) whether Government are aware
that there is acute shortage of food
ang practically no stock ig now left
in the seven worst drought-hit-tribal
districts including Singhbhum, Ranchi,
Palamau, Dhanbad, Hazaribagh,
Giridih, Monghyr, and Santhai Par-
ganas; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) It is a fact that the Go-
vernment of Bihar have from time to
time been pressing for higher allot-
ment of foodgrains. ¢

(b) According to the State Govern-
ment it is not a fact that the eight
districts mentioned in the Question
had no stock of foodgrains. There
is adequate stock of foodgrains in
Bihar with the FCI and the State
Government and ail possible etforts
are being made to ensure their availa-
bility at individual depots according
to need,

(c) In order that adequate supplies
of foodgrains are maintained, the
Railways have been requested to move
a minimum of a lakh tonnes of food-
grains per month to the State,

SHRI N. E. HORO: Is the Member
aware of the fact that in a large num-
ber of Panchayats of the 8 districts
which are mentioned in the questioa
the relief works had to be stopped
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Ybecause til; today 12,000 metric tonnes
of foodgrains meant for relief work,
has not been given to the workers
for the last two months? This shéws
that the Minister’s answer is wrong,
because there is no sufficient stock of
foodgraing and that is why, the relief
works coulq not be carried on,

SHRI BIRENDRA SINGH RAO:
The information supplied is absolutely
correct. I would give the position of
food stocks in each district mentioned
by the hon. Member, The position of
food stock upto 8th of this month
is like this Singhbhum—4,555 tonnes,
Ranchi—4,852 tonnes, Palamau—3,651
Dhanbad--7,817, Hazaribagh—2,431
Monghyr—1,746, Giridih—2,554 and
Santhal Parganas—4,932. The Bihar
state hag also iis food stock of over
42 000 tonnes as on 1-2-80. The real
problem is not supplying foodgrains
to some of the interior areas is on ac-
count of the difficulty in inter-district
movement by road, and that is being
speeded up.

WRITTEN ANSWERS TO QUESTIONS

Incentiveg to Sugar Mills as Recom-
mended by Sampath Committee

*87 SHRI CHAi\IDRABHAN ATHA-
RE PATIL: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether Government are aware
that the incentiveg ag recommended
by Sumpath Comnmittee which were
given to the new sugar millg due to
their heavy capital investments has
not been given during the last two
years resulting in heavy losses to the
new units as well as to the expanded
units of the sugar industry; and

(b) the reaction of Government
thereto and the stepg which are being
taken to revive the said incentives?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). The scheme in-
troduced in December, 1978 to make
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new sugar factoriess and expansion
projects, established at high capital
Cost, economicaly viable became in-
operative in August, 1978 consequent
on the removal of all controls on
prices, movement and distribution of
sugar, After the reintroduction of
partial control on sugar with dual
pricing mechanism with effect from
December 17, 1979, and inter.Minis-
terial Group has been constituted to
review and revise the scheme taking
into account the changed parameters ot
facilitate a decision by the Govern-
ment in the matter,
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Antyodaya Programme
*91. SHRI SATISH AGARWAL:

. Will the Minister of RURAL RE-

RCONSTRUCTION be pleased to state:

(a) whether Government propose
% continue with the Antyodaya move-
ment;

(b) if so, allocationg proposed for
1980-81 together with its State-wise
hreak-up; and

(c) if the reply to part (a) above be
.n the negative, the reasong for dis-
ontinuing the same?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a )The Government of India
hhad not adopted the Antyodaya prog-
ramme at any time and, therefore,
the guestion of continuing is does not
uarise  Howeevr, the Antyodaya ap-
oroach of selecting the poorcst among
*he poor has been recomended for
orovidimg assistance to  beneficiaries
under the Integrated Rural Develop-
ment Programme and similar benefi-
“ary ~otiented programmes,

th and (¢).
view

Does not arise n
of answer to (a) above.

Fores{ Policy for Hill Regions in U.P.

*92, SHRI T. S. NEGI: Wil the
Minister of AGR]CULTURE be pleased
to state:

(a) whether floodg in hill districts
of Uttar Pradesh have proveq disas-
trous to the country;

(b) if so, what special steps are
being taken to contro! these floods;
and

(c) whether Government propose to
give an ecological turn to the forest
policies to save the agricultural eco-

nomy in the hil} regions of Uttar Pra-
desh?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Floods in hill districts of

30

U.P. have cause great damage in the
plains of UP, Bihar and West Bengal.

(b) Large scale water and soil con-
servation measures Wwhich include
afforestation of barren hill side, deve-
lopment of pastures and fruit gardens
and construction of engineering struc-
tures to prevent heavy and sudden
run-off are being taken in catchment
area of rivers in the hill districts of
UP. Planning Commission, Govern-
ment of India have allocated a sum
of Rs. 90 croreg (50:50 sharing basis)
under a Centrally Sponsored Scheme
for the remaining period of 6th Five
Year Plan for treatment of catchment
of 18 flood prone rivers of the Indo-
Gangetic Basin. The allocation for
1980-81 1s Rs, 2 crores,

(¢) Large scale afforestation and
constructive measures are being
taken by Government to reclothe the
barren hillsides to prevent land slides
and minimise run-off which will go a
long way to save the agricultural
economy both in hills as well as in
plains.

The Government of India has al-
ready taken up the revision of national
forest policy 1952 and in the proposed
draft of the revised forést policy there
would be greater emphasis on ecolo-
gical and environmental considera-
tion.

L P. Gas Connectiong ip Delhi

*93. SHRI R. L. P. VERMA: Will
the Minister of PETROLEUM AND
CHEMICALS be pieased to state:

(a) what js the total pnumber of
persons registered in Delhi for L.P.
gas ag on 3lst January, 1979; and

(b) by what time the persong on
the waiting list in Delhi are likely to
be provideg gas connections?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) The Indian Oil
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Corporation, Bharat Petroleum Cor-
poration and Hindustan Petroleum
Corporation market Liquefled Petro-
leum Gas (cocking gas) in the Union
Territory of Delthi. The approximate
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number of persons waiting for their
turn to get new gas connectiong in
respect of the above Corhpanies as oa
the date indicated against each is givea
below:—

Indian Oil Corporation . . .
Hindustan Petroleum Corporation .
Bharat Petroleum 'Corporation . .

. 2,08,021 as on g1-3-1979
. 20,00 as on 31-12-1979
72,361 as on 1-1-1980

(b) The availability of cooking gas
in the country, as a whole will begin
to increase on a significant scale from
the end of 1980 with the commission-
ing progressively of :—

(i) facililies for separation of
LPG (Liquefied Petroleum Gas)
from Bombay High Associated gas;

(ii) Mathura Refinery;

(iii) Secondary processing facili-
ties at Koyali Refinery; and

(iv) Coker Unit of Bongaigaon
Refinery.

In the meantime, besides taking
steps to increase production of LPG
in the Refineries, Government have
plans to import cooking gas to the ex-
tent possible to improve its availabi-
lity,

The release of new gas connections
on a large scale in Union Territory of
Delhi and elsewhere would be possi-
ble only after the supply situation
improves as indicated above.

Opening of Branch Post Office in
Villages

*94, SHRI RAMSWAROOP RAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have any
proposal ty open a Branch Post Office
in each village having population of
fifteen hundred; and

(b) if 50, by what time the gcheme
ig going to be introduced?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C, M. STEPHEN): (a)

and (b). In opening branch post
offices in villages, population is a
qualifying factor. Subject to the
condition that the village must be
beyond three kilo metres from the
nearest post office, for the normal
village, the minimum population is
2,000 and for tribal, hilly and back-
ward areas it is 1,000, Villages with
Gram Panchayat headquarters are
considered eligible for post office irres-
pective of population factor, subject
to the condition that there is revenue
yielding prospect of 25 per cent of the
cost in normal rural area and 10 per
cent of the cost in tribal, hilly or back-
ward area, The Department is mak-
ing effort to ¢xpand the postal system
on the above basis.

Improvement in Supply of Levy Sugar

*95. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have taken
concrete steps to improve the supply
of levy sugar from sugar millg to the
public distribution gystem;

(b) if so, what are the salient fea-
tures of the steps taken; and

(c) the effect of these gteps on the
available of sugar an dits price?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir.

(b) The steps taken to improve the
supply of levy sugar include the fol-
lowing:

(i) On complaints received from

Food Corporation of India for delay
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in indenting of wagons by some fac-
tories, show-cause notices have been
issued to the factories for launching
prosecutions against them.

(ii) Periodical review meetings
have been held at Lucknow, Bom-
bay and Patna for {aking on-the-
spot decisions for overcoming gdiffi-
culties in the way of speedy move-
ment of levy sugar.

(ili) Movement of levy sugar by
special rakes from factories in U.P.
and Maharashtra, the major sugar
producing States to far off deficit
States like West Bengal, Orissa,
Bihar Jammu & Kashmir, Delhi etc.
has been arranged.

(iv) For despatches by rail, sugar
factories have been allowed to charge
. 3 paise per quintal of sugar per Km,,
instead of one paise allowed earlier,
for transperting the levy sugar by
raad beyond 5 Km. of the distance
between the factory and the nearest
railway station.

(v) Against January, February and
March quotas, Food Corporation of
India has been authorized to take up
road movement for distances upto
300 Km. in cases where stocks can-
net be moved by rail and adequate
supplies are not available in the con-
suming districts.

(vi) Re-validation of levy sugar re-
lease orders issued from December
1979 to February 1980 has Leen
made, by general orders, upto March
31, 1980 and States Governments as
well as Food Corporation of India
advised to expedite the movement of
backlog of levy sugar.

(c) As a result of above steps, the
pace of lifting of levy sugar from the
factories has considerably improved.
Uptc 29-2-1980 the total levy sugar lift-
ed is 4.29 lakh tonnes out of the total
allocafion of 6 42 lakh tonnes upto Feb-
ruary, 1980. With the improvement in
the supply of levy sugar, the whole.
#ale prices in open market have al-
ready declined by a range of Rs. 40—

. 100/. per quintal as on 11-3-1980,

compared to the prices in the

TILS 2,
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second fortnight of February 1980, in
the principal sugar markets of the"
country,

Extra Departmenta) P & T Employees

*96. SHRI G. M. BANATWALLA:

SHRI D. S. A. SIVA-
PRAKASAM:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what is the number of extra-
departmental post and telegraphic em-
ployees in the country;

(b) what j3 the nature of their
duties and average monthly emolu-
ments;

(¢) whether Government are aware
that in fact the extra departmental
employees do practically the gsame
work ag regular employees but draw
meagre emolumentg with np service
benefits;

(d) whether the extra departmental
employeeg are so discriminated againsg
regular employees on the ground that
in rural areas the post offices are not
remunerative; and

(e) if so, whether expeditious gteps
will be taken to departmentalise all
E.D. employees?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
The total number of Extra Departmen-
tal employees is 2.48 lakhs.

(b) They work on pari-time basis
for a period not exceeding 5 hours per
day. Their emoluments range from
Rs. 85/- to Rs. 170|.

(¢) and (d). Considering the fact
that Exfra Departmental empldyees
are engaged mainly in rural areas for
part-time werk and the fact that they
are free to engage in other avocations
also during their free hours, the Gowv-
ernment do not consider their working
and service conditions are inadequate
and poor.

(e) Does not arise.
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*97, SHRIMATI RAMDULARI SIN-
HA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there ig any provision
to take over the management of sugar
factorieg which are in arrears of more
than ten per cent of sugarcang price;

(b) the number of sugar factories
against which the payment for sugar-

cane is in arrears over ten per cent;

and

(c) the number of sugary factories
that have been taken over uuder such
provision?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
te (c). The Sugar Undertakings (Tak-
ing Over of Management) Act, 1978
provides for the vesting of manage-
ment of sugar undertakings in the Cen-
tral Government under specific cir-
cumstances, including having arrears
of cane dues to the extent of more than
10 per cent of the total price o! the cane
purchased for .the purpose of the un-
dertakings during the immediately
preceding sugar year.

During 1978-79, the managements of
eight sugar undertakings were vested
in the Central Government for having
arrears ¢f cane dues in excess of the
prescribed limit. The management of
three undertakings were vested in the
Central Government for having failed
to commence production by the ap-
pointed day. Out of these, manage-
ments of two undertakings have been
handed over to the State Governments
and ong -undertaking has been return-
ed to the owners under the orders of
the High Court.

According to the last review which
was undertaken with reference to the
cane dues as on 30th November, 79, 20
sugar undertakings had cane dues be-
yond the prescribed limit. Notices
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have been issued to these undertakings
under the Act and the replies received
will be processed in accordance with
the provisions of the Act.

Calcutta Telephones

*g8, SHR] MUKUNDA MANDAL:
SHRI CHITTA BASU.

Will the Minister of COMMUNICA-~
TIONS be pleased to state:

(a) whethey Government are aware

of the bag condition of the Calcutta
Telephones;

(b) if go, the facts thereof;

(c) the stepg being taken for jm-
proving the present condition of the
Calcutta telephones;

(d) whether Government propose to
bring normalcy in the Calcutta tele-
phones; and

(e) if so, when and if not, the rea—
song therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
and (b), Yes, Sir. There is some dete-
rioration in the telephone service im
Calcutta oty primarily due te the
large number of faults in the under-
ground cable network, and due to the
poor avaslability of power supply. The
cable faults occur mostly due tc the
damage caused by the works of various
organisations and due to increare of
thefts of cables and accesscries. Be-
cause of the poor power supply, the
airconditioning plants of the telephone
exchange cannot be worked continu-
ously and this results in poor service.

(¢) and (d). To overcome faults in
the underground cables and tc improve
the general functioning a number of
short-term and long-term measures are
being implemented progressively.

(e) The effect of these short and
long term measures on improving the
gservice is expected to be felt gradually.
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Availability of Dredger for Removing
Sand in Perty

*99. SHRI E. K. IMBICHIBAWA:
wil The Minister of AGRICULTURE
be pleased to state whether Govern-
ment propose to make available dred-
gers for removing the excess sand from
harbours_in Kerala in view of the diffi-
culties faced by the fishing trawlers
in entering into almost all the fishing
harbours in Kerala due to heavy silt-
ing of sand?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): The
maintenance of fishing harbours at
places other than major ports is the
responsibility of the State Gevernment.
The Government of Kerala is reported
to be having its own dredgers and there
should be no difficulty in utilising their
dredgers for removing sand from fish-
ing harbours. Moreover, the State
Government can also enter into con-
tracts with dredging firms including
the Dredging Cerporation of Indija, a
Public Sector Undertakings under the
Ministry of Shipping and Transport
for doing the dredging work.

S.T.D. between Delhi and Cities of
West Bengal

*100. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether there is any proposal
under consideration of the Govern-
ment to connect Asansol, Raniganij,
Durgapur, Burdwan with Delhi
through S.T.p facilities; and

(b) if so, the detailg thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Yes, Sir.

(b) Burdwan is shortly expected
to be connected with Delhi by STD
through Calcutta and Delhi Trunk
Automatic Exchange. Asansol,
Raniganj and Durgapur are expected
to be connected with Delhi through
STD, in the year 1980-81 on com-

pletion of a direct link betiveen the
Asansol Trunk Automatic Exchange
and the Delhi Trunk Automatic Ex-
change,

fagre & wrwmewer awv gfwe ver s
*101. st OWTEATT wWRR :
sivRely oot ol ¢
v gfa Wt oy ¥ N g w6
(%) w1 sgow @ fe fags oy &

307 qwEY A wWEAR aq giwanea wifea
fear & ;
L §

() afz g, QY so% w1 FOE ?

(st W fog ww) : (%) fagre aw@IT
& 307 @W N wFERE ga wifvd

(1) feafa &1 &Y% ax oo ¥4 & fag
11 & 13 w1, 1979 a% fag &1 W

gfrs % & forg v ferar€ wrat w1 ot WA
aqr wY UF dwea gl & gl el

(2) Wt whfeg, W@ a@R &
nerfay dwi & dormre afaw W ATl o
» fy s oo fade sl & agm,



MARCH 17, 1980

Written Answers 40

® woR woif &y ehegr ¥ warwchnr §, I
s W W feg ag & o

(7) awr (w) wwq woere vewr fady
¥ qTATYY, TEAT HUT AUT HIGTAT God) € WeTH-
mwwmm%mwm
L I

¥ wma dn fifyr 5@ w1 wifew 7 &
oF A g N Aw N Y 1 Fa fraal
fararew
fad w1 ™ ffr # ww §oR
gl A g wifew
T AT GHTHUE AT
& gear
1 2 3
(%) goren & werawer @ifvr fad

1. & 24 24
2. °ARIT 10 10
3. fafcdig 18 18
4 TN 25 25
5. T e, 43 43
6. fagyw 32 32
7. ATHT 12 12
8. #FEua 11 11

(@) wifer o7 A wwragea ifwa fair
1 g 16 10
2 T 25 24
3. RaTar 10 )
4. Jg@rg 22 13
5. wYGnae 11 8
6. WragqT 19 15
7. WITAYR 21 12
26 16

8. 4T

S
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3 2 ?
9. N 9T . . 41 8
10. gfor . 27 3
{1. wfeg 11 )
12, T 11 3
13. fam 15 1
14. T 15 7
15. &wrely 11 2
10 456 307

Widening of Ring Road near Naraina
Village

649. SHRI DHARAM DASS SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the work relating to
widening of the Ring Road near Nar-
aina Village has been held up [or a
long time and no aclicn 1s bemng taken
to demolish unauthorised shops except
with serving the shopkeepers/encrog-
chers with repeated notices fur the
same;

(b) whether the narrow stretch of
road is causing traffic bottlenecks and
sericus accidents; and

(¢) if so, what measures are being

taken to complete the widening work
early?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) The work has been held up for
quite some time. In the four report-
ed cases of unauthorised construc-
tion by the side of the Ring Road
notices under the Delhi Development
Act, 1957 have been issued. Demo-
lition orders have also been passed
in one case.

(b) It is likely to become a trafiic
bottleneck,

(c) The widening of road frem the
present 2 lanes to 4 lanes which will
cover the entire land width from
shop to shop on either side is in hand.

Consumption and Supply of Diesel and
Kerosene

650. SHRI MAGAN BHAI BAROT:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) what is the anliual consumption
of diesel, State-wise;

(b) whether there is reduction in
supply of diesel in January and Feb-
ruary, 1980 to the States; if so, how
much;

(¢) whether Government are aware
that the shortage of diesel has affec-
ted kerosene supply and whether
kerosene is mixed by the dealers in
diesel; and

(d) what steps are being taken to

restore the supply of diesel and
kerosene?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) The total com-
sumption of High Speed Diesel ol
during 1878-79 was about 8.8 million
tonnes in the States and Union Tetri-
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tories. The break up thereof State-
wise is given in the Statement
attached,

(b) In view of the closure of the
three refineries in Assam since the
last week of December, 1979 and
Baraunj refinery since 2nd January,
1980, there has been some reduction
in overall sale of High Speed Diesel
oil in January-February, 1980, com-
pared to the sales in November-Dec~
ember, 1979. The figures of sales
of High Speed Diesel in the country
as a whole during the last four
months are indicated below:—

Sales Figures
in thou-
sands of
metric
tNnes

(Provisional)
November, 1979 . . . 832
D cember, 1979 . . . 860
January, 1980 . . . 813
February, 1980 . . . 811

(¢) Government are not aware of
the shortage of diesel affecting
kerosene supply. Due to near-equa-
lisation of the prices of kerosene and
High Speed Diesel, the scope of ob-
taining pecuniary advantage by
blending kerosene with diesel has
been considerably reduced.

(d) The following steps have been
taken to restore the supply of diesel
and kerosene:

(i) Avaliability of diese* and
kerosene is belng augmented
by additional imports.

(ii) Allocations of high speed
diesel and kerosene to the
States and Union Territories
have heen increased for the
month of March, 1980,

(ii) Improvement in the rail
movement of petroleum pro-
ducts is being effected by
pressing more tank wagons
into service reducing the

turn around time of tank
wagons and according a
higher priority to the move-
ment of these wagong over
goods and passenger services.

(v) During March, 1980 road
bridging of products is also
being maximised,

(v)Utilizing the Haldia-Barauni
Kanpur pipelin: for the
movement of kerosene and
diesel to the maximum ex-
tent,

(vi) Advising the State Govern-
ments to regulate the distri-
bution of diesel and kerosene
under the Essential Commo-
dities Act and the rule and
orders frami2  thereunder
and to take stern action
against those imdulging in
hoarding and blackmarket-
ing. The State Government
have also been advised to
consider invokingz the pro-
visions of the Prevention of
Black-marketing and Main-
tenance of Supplies of Essen-
tial Commodities Act for
prevention of those malprac-
tices.

Statement

Annual Consumption of Diesel (H § D)

Statewise

—— -

[

000 Metric Tonnes)

States 1078-79
Harvana . . . . 248+ 9
Himachal Pradesh . . . 35°7
Jammu & Kashmir . . . 686
Punjab . . . . . 5489
Rajasthan . . . . 469°7
Uttar Pradesh . . . 0450
Chandigarh . . . . 15°6
Delhi . . . . . 300°1

Assam ., . . o . 154.4
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H
»

1 ]
;!riar 412.0
Manipur. 159
M ghalaya . i3 {
Nagaland . 89
Orissa . 156 2
Sikkim . 25
Tripura . . 99
West Bengal . 539.7
Arunachal Pradesh . . 74
Mizoram 54
Andaman . 10°8
Dadar Naga Havel:
Guarat . } 583-6
Maharashtia 11285
Goa/Damn/Diu 66 -2
Mdhya Pradesh 517-
Aundhra Pradesh 7698
K arnataka 4612
Keala 304
Tamil Nadu 785 6
Pondicheny . 20 1
GRraNnD Totar, 8614 8

NotEe : [ae S ateewne salesindicated above
are the total sales for all category

o Customers.

Position of Diesel Supply

851. SHRI SUBHASH
BOSE ALLURI: Will the Minister of
PETROLEUM AND CHEMICALS be

Piease to state:

(a) whether it is a fact that issue
of new permits was suspended
Buses and Trucks in October, 1979 in
the wake of wesel crisis in the coun-

<0

CHANDRA

to

(b) if so, whether the position of

" diesel supply has been improved; and

(c) if mot, by what time the posi-.~
tion is likely to be improved?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-:
DRA PATIL): (a) Yes, Sir. The
Ministry of Shipping & Transport
had issued instructions to State Gov-
ernments/Union Territories Admini-
strations in Octobar, 1979 to suspend
the issue of fresh permits for new
buses/trucks. The instructions were,
however, withdrawn by that Ministry
in February, 1980.

(b) and (c). Improvement in the
present position of supply of diesel
is possible only after all the three
refineries in Assam and Barauni Re-
finery in Bihar rasume full produc-
tion.

-

Incentives/Prizes to Non-Hindi
Speaking Writers

852. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(n) the names of the non-Hindi
speaking writers who have Dbeen
given incentives or prizes for writing
in Hindi during the last three years
1977—80; year-wise; and

(b) whether Government propose
to enlarge this scheme so as to exclude
the speakers of mon-Hindi districts?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-

"' FARE (SHRI B. SHANKARANAND)

(a) A list of authors who have been
awarded prizes under the scheme of
“Prizes to Hindi writers of non-Hindi
speaking areas” for years 1976-77 to
1978-79 is attached. Awards for
1979-80 have not been flnalised so
far,

(b) No, Sir.
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®indi Speaking Areas awarded prizes
for the year 1876-71.

L Dr, Om Prakash Gupta, Lectur-
er, P. G. Deptt. of Hindi, Jammu
University, Jammu Tawi

2 Dr. Chandma Kant Bandivode-
kar, 7, Shakuntal Sahitya Sahwas,
Bandra (East), Bombay.

8. Dr. Dayal Asha, Head of Sindhi
Deptt., Chandibai College, Ulhasna-

gar,

4, Dr. A, Srirama Reddy, Head of
the Deptt. of Hindi, S. V. R. K. Govt.
Degree College, W. G, Distt. (AP.).

5. Shri Manahar Chauhan, 4-D,
Rajendra Prasad Colony, Gwalijor.

5. Shri Mananar Chauhan. 4-C.
Block I Jawaharlal Nehru Univer-
sity, Old Campus, New Delhi.

7. Dr. 8. K. Shah, Trishala Bang-
low, Shanker Shat Road, Opp. Meera
Colony, Pune.

8. Dr. Durga Dixit, Deptt. of Hindi,
C-9 Teachers’ quarters, University of
Poona, Poona.

9. Dr. S. K. Taneja, 3, Teacher’s
Flats, Hans Raj Coilege, Delhi.

10. Shri Gian Singh Mann, 1£58,
Karimpura, Tudhiana (Punjab).

11. Shri S. Sadasivan Nair, Sarvo-
daya Hindi School, Meenakshi Puram
Nagar Coil, K.K. Distt, (Tamiinadu).

12. Dr. Hiranmaya, (now deceased)
“*Manasi”’, No. 44/85, VII Main, il
Block, Jayanagar, Bangalore.

13. Dr, P. Adeswara Rao, Reader,
Hindi Department, Andhra Univer-
sity, Waltair (A.P.).

14. Dr. V. N. Philin, Professor of
Hindi, Mar Thoma College, Tiru-
valla (Kerala).
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15. Shri R. Showri Rajan, 30, Hindd
Prachar Sabha Street, T. Nagper,
Madras. >

16, Dr. Ajoy Kumar Patnaik, Lec-
turer in Hindi, S. C. S. College, Purk
(Orissa).

Li.st of Hindi Writers of the Nom-
Hindi Speaking Arecas awarded prizes
for the years 1977-78 and 1978-79.

1. Dr. Narendra Mohan, K-568
(First Floor), Kirti Nagar, New
Delhi.

2. Sh. Chandra Kant Kusnoor,
‘Lakshmi Nivas’ behind Tirandaz
Talkies, Gulbarga (Karnataka).

3. Dr, 8. R. lrivedi, C/4, Univer-
sity Staff Colony, Ballabh Vidya-
nagar.

4. Sh. Pritam Singh Panchh, 95,
Rani Garden, Shastri Nagar, Deihi.

5. Smt. Saraswathti Ramnath, No.
5, Sambasivam Street, Theagaraya-
nagar, Madras,

6. Sh. V. A. Kesavan Namboodirt,
Prof. of Hindi, St. Joseph’s Coliege.
Devagiri, Calicut (Kerala).

7. Dr. (Km.) K, A Jamuna, 38,
Netaji Subhash Marg, Darya Ganj,
New Delhi.

8. Dr. (Smt.) Krishna Raina, Assig-
tant Prof. in Hindi, Himachal Pra-
desh  University, Summer Hill,
SIMLA (H. P.).

9. Sh. Pranav Kumar Vandyopa-
dhaya, D-240, Sarvodaya  Enclave,
New Delhi.

10. Sh. Shankar Bam, Qr. No, 85,
Biock No. 3, Type B, Indian Airlines
Housing Colony, Vasant Vihar, New
Delhi.

11, Shri H. V. Ramchandra Rao,
Assistant Station Dir , All India
Radio, Vizag,
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12. Dr. N. P. Kuttan Pillai, 100,
8. B, 1 Colony, Tadia Basti, Secun-
derabad.

13. Shri Ch, Nishan Ningtam,
Kwakeithai, Imphal (Manipur).

14, Shri Dandamudi Mahindhar,
41, Srinivasa Nagar Colony, Hydera-
bad,

15, Dy. Moti Lal Jotwani, D-14,
Dayanand Colony, Lajpat Nagar, New
Delhi.

Setling up of Fertilizer Plants during
next Five Year Ilan

653. SHRI AMARSINH V, RATH-
AWA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether there is any proposal
to construct more fertilizer Plants in
the ccuntry during the next Five Year
Plan; and

(b) if so, the names of the States
earmarked?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEER-
ENDRA PATIL): (a) Yes, Sir,

(b) It has been decided to set up
four large sized fertilizer plants, two
each at Thal in Maharashtra and
Hazira in Gujarat based on Bombay
High/Bassein gas and one more ferti-
lizer plant at Namrup in  Assam
based on the gas available from the
oil fields of ONGC and Oil India Ltd.
These plants are in addition to Kan-
dla (Expansion) plant of Indian
Farmers Fertilizers Cooperative Ltd.

of |

s¢
and Kanpur (Expansion) plant
Indian Explosives Ltd., which are

under implementation,

A Working Group set up by the
Government has recommended that.
it should be possible to consider
setting up of six morz {ertilizer
plants based on the additional gas.
expected to be available from the
Bombay High/Bassein structures. A
decision on the locations of additional
gas based fertilizer plants can be-
taken only after detailed studies re-
garding the availabiiity of infrastruc-
ture, the demand pattern, ete, have
been completed.

Rice and Wheat allotted to West
Bengal

654. SHRI ANANDA PATHAK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the quantity of rice, wheat
allotted to West Bengal during the last
one year, month-wise; and

(k) the demand received from West
Bengal during the above period?

THE MINISTER ©OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINATH-
AN): (a) and (b). A statement.
showing demand and allotment of
wheat for Public Distribution and
Roller Flour Mills gnd of rice for
Public Distribution in respect of
West Bengal for the period from
January 1979 to March, 1980, is laid:
on the Table of the Sabha,

Statement
(Figures in thousand tonnes)
Moith Demand Allotment
Wheat Wheat
Rice P.D. Mills  Rice  P.D,  Mills
X ! 2 3 4 5 6 7
1979 . -

anuary . 125 250 55 125 250 55.
February . . . 128 250 55 125 250 55
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v \ 2 3 4 5 6 7
March . . . 125 250 . 55 125 250 85
April ‘ . . 125 250 85 125 25 ° 85
May . 125 250 55 125 250 55
\june 125 250 55 125 250 55
July . . o 125 250 55 125 250 55
August . 125 250 55 125 250 55
September 150 250 55 150 150 55
‘October 150 250 55 150 150 55
November 150 250 55 150 150 58
December 150 250 55 150 150 55
1g8o
January . 150 250 55 150 150 55
February 150 250 55 150 150 55
March 150 250 55 © 150 150 55

Pay Seale of Employees of Kosan Gas
Company

655. SHRI PIUS TIRKEY:
SHRI K. PRADHANI:

Will the Minister of PETROLEUM
AND CHEMICAES be pleased to
refer to the reply given to Unstarred
Question No. 1 regarding taking over
of M/s. Kosan Gas Ccmpany on
the 28th January, 1980 and state:

(a) the present pay scale of
employees of the Kosan Gas Company
and its subsidiary flrms, Delhi Gas
Company and Natural Gas Company,
calegory-wise;

(b) the proposed pay scale of en-
vloyees of the Kosan Gas Company
and its subsidiary firms, Delhi Gas
Company and Natural Gas Company,
category-wise, after taking over; and

(¢) the present pay scale of em-
®loyees of the Hindustan Petroleum,
« eategory-wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEERE-
NDRA PATIL): (a) The erstwhile
Kosan Gas Company did not have any
specific scales of pay for its employ-
ees except those working at Mahul
in Bombay under a Long Term
Settlement which expired on 13-12«
79. These are as under:

Supervisory :

(1) Rs. 600—1000
(2) Rs. 400—80;)
(3) Rs.

4) Rs.

400—750

200—500

Clerical :
(1) Rs. 400—750
(2) Rs. 200—500
(3) Re.

(4) Rs.

175—325

125—225
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Delti Gas Company and Natural
Gas "Company are not subsidiary
firms of the erstwhile Kosan Gas
Cgmpany, bLut a:e their distributors
holding agancy status.

(b) The propsei pay scales of
employees of Kusan Gas Company are
under review., Currently, in terms
of the provisions of the Kosan Gas
Company (Acquisition of Undertak-
ing) Act, 1979, the same salary and
other benefits are being paid to all
the employees of the erstwhile

Kosan Gas Company as were being
given to them prior to the take over.

(¢) The present pay scales of the
employees of Hindustan Petroleum
Corporation Lt are as under:—

Supergeory :
(1Y Rs 725— 1405
{2) Rs 1o25—1625
{(3) R» 1425—1805
(4) Rs. 1575—-1925
(5) Rs. 1850—2250
{6) Rs 2000—2500
{7) Re 2250—2750

(8) Rs 2500-—3000

Clerical -

(1) Re 370—1175
{2) Rs. 630—1255
(3) Rs 685—1360

Sanitation Drive in Viliages

856. SHRI JAI NARAIN: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether Government have
decided to start aggressive sanitation
drive in the villages;

(b) it 80, when; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

(SHRI B, V. SWAMINATHAN):' (a)
As per programme of the Sixth Plan
1876...83), there is no proposal o
start aggressive sanitation drive in
the villages.

(b) and (c). Do hot arise.

i

Convention on manufacture and Dis-

657. SHRI G. Y. KRISHNAN: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Indian Society of
Agriculturai Engineers which held its
convention recently has forwarded
certzin recommendations for provid-
ing infrastructura] facilities for the
manufacture, distribution and provi-
ston of supporting facilities for agri-
cultural tools, machinery and equip-
ment; and

(b) if so, the recommendations
which have been accepted by Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
No Sir, the recomnfendations of th”
Indian Society of Agricultural Eng)
neers which held jts 17th Annuas
Convention cn the theme of “Engi~
neering for Small Farmers” on 6—38
February, 1980 at New Delhi, have
not yet been receivegq by the Gov-
ernment,

(b) In view of (a) above, the ques-
tion does not arise,

Telephone connections in Maharashtra

658, SHRI UTTAMRAO PATIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many new telephone com-
nections have been provided in the
Maharashtra State, district-wise,
during the year 1977-78; and
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(b) how many new telephone con-
pections Government propose tc pro-
vide during 1973-79 and 1879-80?

THE MINISTER OF COMMUNI.
CATIONS (SHRI C. M. STEPHEN):
(a) The number of new _telephone
connectiong provided in the Mahara-
shira State during the year 1877-78
was 34,020. The district-wise figures
are at Annex-I.

(b) 38,478 new telephone connec-
tiong were provided in the Mahara-
shtra State during 1878-79
30,000 new telephone connections are
expected to be provided during 1979-
80,

Statement

Number of telephone cO9nnections
opened during 1977-18 in Maharashtra
State, district-wise

1 2 3
1. Ahmednagar . . . 278
2. Aurangabad . . . 200
3. Amravali . . . . 109
4. Alibag . . . . 286
5. Akola . '. . . 258
6. Bhandara . . . . 1383
%. Bhir . . . . 125
8. Buldhana . . . . 320
g. Chanda . . . . 155
to. Dhulia . . . . 342
11. Jalgaon . . . . 307
12. Kolhapur . . . 386
13. Nanded . . . . 193
14. Nagpur . . . . 965
15. Wasih . . . . 602

" 16. Osmanabad . . . 132

1%, Parbhani . . . . 169

18, Poona . . . . 3,646
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I 2 8
19. Ratnagiri . . . . 14}
20. Sargli . . . . 4285
21, Satara . . . . 248
22. Sholapur . . . 386
2g. Thana . . . . 1 939
24. Wardha . . . . 105
About 25. Yeotmal . . . . 106
26, Bombay . . . . 21 883
Total . . 33,830

B

Refund of Deposits by D.D.A.

659. SHRI D. L. BAITHA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that DDA
is not taking any action on applica-
tions submitted to it for refund of
amountg deposited by people for flats
under New Pattern HUDCO schecme,
in September, 1979;

(b) the number of applications
received by DDA by the end of Feb-
ruary, 1980 for refund under special
circumstances;

(c) the number of cases expedited
by DDA till now; and

(d) whether Government propose
to direct DDA to ensure early refund
in genuine cases?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C, SETHI:) (a)
No, Sir, XS ]

(b) 384

(¢) and (d). The Delhi Development
Authority has intimated tHat 1t By e
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gar disposed of enly 19 cases because
it had first to screen the apllications
numbering about 172 lakhs for re-
gistration and to bring the deposity on
record. Now that this phase is com-
pleting, the pace is being sccelerated
of the disposal of applications for re-
fund of the initial deposity made by
the registrants. Government, there.
fore, do not propose to issue any direc-
tion to the Delhi Development Autho-
rity in the matter.

Development of Tughlakabad Exten-
sion Area of Delhi

8680. SHRI MANORANJAN BHAK-
TA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the DDA|Corporation
has approved any Plan to develop in
the near future the Tughlakabad Ex-
tension area; and

(b) if so, when the authetities are
going to provide the basic {acilities
like Water, Sewerage and Electricity
to the inhabitants of- Tughlakabad
Extension?

THE MINISTER OF WORKS AND
HOUSING (SHRI P C, SETHI): (a)
and (b). The Delhi Development
Authority and Municipal Corporation
~ Dethi have reported that no develop-
- ment plan to provide basic facilities
- like water, sewerage and electricity to

the inhabitatnts of Tughalabad Exten-
t sion has yet been prepared.

Vislty of Forelgn Cultural Troupes

861, SHR1 SOMNATH CHATTER,
JRE: Will the Minister of EDUCATION

be pleased to state:

(a) the number of foreign culturaj
troupes which visited India during
the last 3 years;

(b) the names of troupes and names
of cities where the {roupes were
invited, year-wise;

(¢) whether it is a fact that most of
fcreign troupes were not invited
Eastern part of India particularly in
Calcutta, Patna and Bhubaneswar;
and

(d) if so, the reasons thereqf?

THE MINISTER OF EDUCATION,
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) anq (b). A statement is attached.

(c) and (d). Foreign performing
cultural troupes visited various parts
of India, including Eastern part dur-
ing the last three years. On a num-
ber of occasions they performed in
Calcutta. Performances were also
given in other cities of eastern India,
viz, Patna, Bhubaneswar, Bokaro,
Ranchi ang Gauhati. The itinerary of
visiting cultural troufes is determined
on the basis of availability of particu-
lar type and size of stage and lighting
arrangements; air transportation faci-
lities for carrying heavy equipment of
the troupes which visit India for short
durations; appropriate hotel and food
arrangements m the city of visi{ and
availability of suitable organisation to
present the shows

Statement

Foreign performing Cultural Troupes which visited India during 1977, 1978 and 1979

8. No. Name of the troupe Places visited
1 2 3
1 go-Member Puppet Thatre from Hungary ,  Delhi, Chandigarh, Jaipur, Baroda, Surat
and Bombay.

2 43-Member Central Children's Theatre Tro
from USSR . e

Delbi, Lucknow, Patna, Bhubancswar and
Jaipur.
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3 2 3
3 Mr. A. E. Ustin, Deputy Director of the Dethi and Agra,
USSR State Concert and Madam I.K.
Pospelova, Ministry of Culture, USSR.
4 3-Member group consisting of Madam Tamila Delhi, Bokaro, Calcutta, and Agra.
Makhmudova, Pianist, Mr. Viadimir Ma-
linin, Violinist and Mr, Vitalig Detsenko,
Piano Accompanist from USSR.
5 s5-Member Stockholm Marionette Theatre Bombay, Ahmedabad, Delhi, Madras and
Troupe from Sweden. Trivandrum.
6 s5o-Member Bolshoi ballet Theatre Troupe Delhi, Calcutta, Madras, Bombay and
from USSR. Agra.
9 70-Member Folk Ensemble from USSR . Delhi, Bombay, Madras, Calcutta and
Agra,
8 20-Member Uzbek National Puppet Troupe Delhi, Bombay, Udaipur, Lucknow, Chandi -
from USSR. garh and Agra.
g 3-Member Soloists Troupe from USSR, . Delhi, Madras, Bombay, Calcutta, Ranchi-
Bokaro, Chandigarh and Agra.
10 Prof. Gustav Sehmalhl, Violin Soloist and Delhi, Jaipur and Bombav.
Mr. Herbert Kaliga, Pianist from GDR
11 8-Member Berlin Octet for guest performances Calcutta, Madras, Bombay, Delhi and
from GDR, Agra,
12 5-Member Bob Barnard Jazz Quintet of Madras, Bom' ay, Delhi and Agra.
Australia.
1978
13 18-Member Polish Musician of a Jazz Group Bombay, Calcutta, Delhi and Poona.
from Poland.
14 50-Mcmber Vietnamese Song and Dance Delhi, Chandigath, Calcutta Agia and
Ensemble from Vietnam. Madras.
15 50-Member Cazechoslovak State Ensemble of Bombay, Calcutta. Delhiand  Agra!
Songs and Dancers.
16 Vietnamese Cultural Tioupe fiom Vietnam  Delhi, Chandigarh, Calcutta and Madras.
17 5-Member Chamber Music Ensemble  from Delhi, Bombay, Goa, Bangalorc and Agra.
Yugoslavia.
18 Pianist and Organist Prof. Amadeus We- Delhi, Calcutta, Madras, Hyderabad and
bersinke from GDR. Bombay.
19 36-Member Folk Dance Ensemble from the Madras, Delhi, Lucknow and Calcutia.
German Democratic Republic.
20 40-Member Tadjic Opera Ballet from USSR. Ca]l;ultta, Madras, Hyderabad Bombay and
clhi.
1979
21 82-Member Pyongyang students delegation XKanpur, Calcutta, Gauhati, Delhi, Haryana
from North Korca. (Sonepat).
22 Mme Teresa Rutkowska Paianist from Delhi, Calcutta, Madras, Bangalore,

Polamd.} .Bombay and Pune.
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23 20-Member  Artistic  delegarion from Delhi, Calcutta, Bombay and Goa.
Bulgaria.
24 8-Mcmber Muscical troupe from Cuba. Delhi.
25 32-Member Mongolian Folk Dance Ensemble. Delhi, Calcutta, Madras, and Trivandrum.
26 36—Member Wuppertal Theatre Ballet from Bombay, Pune, Madras, Calcutta and:
Federal Republic of Germany. Delhi.
27 45-Memnber Popular Art troup from Iraq. Declhi, Chandigarh, and Hyderabad.
28 52-Member Folk Dance & Music Troupe  Delhi.
from United Arab Emirates.
29 15-Member Sarajev) Youth Theatre Troupe Udaipur, Delhi, Kanpur, Bombay, Telli-
from Yugoslavia chary (Kera'a)
g0 21-Member Musical Troupe from Japan. Delhi.
31 21-Member Caltural Troupe of Post Graduate Delhi, Agra.
students from Sri Lanka.
32 18-Member delegation of Musicologists, Calcutta, Varanasi, Jaipur and Delhi.
Musicians and dancers (study tour) from
Australia.
33 18-Member  Asian  Asrtistic  Ttoupe Delhi, Patiala and Bombay.
of Glasgow.
34 3-Memb- r Miusical Troupe from U. K. Delhi.
35 Greak Pianist Pappiano. Delhi-Bombay.
36 Prof. Michael Frishchenschlarger from Italy. Delhi.
37 Prof. Mariana Mauriello from Italy. Delhi
38 American Pianist Glatzer. Delhi.
39 French Mime Artistes Pinok and Matho with  Delhi, Bombay, Pune, Bangalore, Mysore,.
one Manager. Madras, Pondicherry and Calcutta.
40 Pfalzecner Alpar Trio from FRG. _ Delhi,
41 13-Children and 1— Teacher troupe  from  Calcutta, Declhi and Agra.
Bangladesh,
42 Mr. Christiaan Bor, Dutch Cellist, . . Delhi, Calcutta and Bombay.
43 5-Member Solo Artistes from USSR, Kulu, Delhi, Bombay and Calcutta,
44 12-Member Puppcet Theatre Berlin from  Bombay, Delhi, Agra, Jaipur, Rohtak and
GDR, Galcutta,
45 50-Member *‘Choreographic Miniatures” Calcutta, Bombay, Madras, Bangalore and
Troupe from USSR. Delhi.
46 Group of 4-Soloists from GDR. Bombay, Pune, Delhi, Madras, Bangalore,
. Mangalore and Qalcutta,
47 14-Mcmber Zagreb Solo Singers. Delhi, Bombay, Bangalorc and Hyderabad.
48 21-Member State Dance Ensemble from Shri Delhi, Agra, Jaipur, Lucknow, Varanasi

Lanka, Madras, Madurai and Coimbatore,
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(1) (2)

(3)

49 Dance and Music Troupe from Bangladesh Delhi, Ajmer, Chandigarh, Varanasi

(Sabina Yasmin and Party),

50 Kawwal and Gazzal Singers from Pakistan

(Igbal Bano and Party).

51 Folk Dance Troupe from Bhutan,
52 Folk Dance Troupe from Nepal .

Madras, Bombay, Calcutta and Bokaro,,
Delhi,

Delhi,
Dethi.

Exorbitant Rents in Delhi

662. SHRI K. A, RAJAN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(aj whether Government are aware
that rents in Delhi are going up and
middie class people are unable to pay
higher rent for premises;

(b) if so, whether any suarvey has
been made to find out the prevailing
rents in the newly constructed areas;
and

(¢) the steps being takea to fix the
rents?

~ne =g

‘ THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHD: (a)
Complaints have been received from
tenants that landlords are demanding
exorbitant rents for letting out pre-
miseg in Delhi, Landlords generally
complain that they are getting very
poor rents from buildings let out by
them long ago.

(b) A survey of prevailing rents in
some of the colonies of Delhi and other
related matters wag conducted by the
Indian Institute of Economic Growth
at the request of National Buildings
‘Organisation and the report was final-
ised in the year 1976. The survey was
not conflned only to newly construc-
ted areas.

(c) There is provision in the Rent
Control Act 1958 for standard rent to
be fixed by the Rent Controller ap-

pointed by the Delhi Administration.
The tenants or the landlords can ap-
proach the Rent Controllers for fixa-
tion of rent under this provision. The
Government cannot fix the rent direc-
ly.

Sale vf DDA Flats at Yremium

663. Dr. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government are aware
that DDA flats are being sold by the
aillottees at premium in large num-
bers to defeat the purpose of solving
the housing problem in Deihi; if so,
facts thereof; and

(b) whether a survey :n this regard
is proposed to be made in order to
check such illegal sale of DDA flats
and any action taken against the
allottees involved?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C, SETHI): (a)
and (b). The Delhi Development
Authority has intimated that sale of
its flats is not permissible except with
the previous congent of the lessor in
writing. In cases of unauthorised
sales, the lease is liable to be termina-
ted under Clause 6 of the lease deed.
Whenever any sale without the con-
sent of the lessor comeg to notice, the
same is liable to be dealt with as per
terms of the lease deed
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Settlement of Claimg of ELetired
Employees of DM.S.

664. KUMARI KAMLA KUMARIL
will the Minister of AGRICULTURE
be pleased to state:

(a) whether it has besn brought to
his notice that the Delhi Milk Scheme
authorities take unusually long time
in making payment of settlernent dues
of retired subordinate empioyees;

(b) whether in case of some of the
empicyees who retired in 1978 their
G P. Fund was not refunded o them
withir. the prescribed period of 6
months thus resulting in loss of inte-
rest beyond the_period of 6 months
for nc fault of theirs;

(¢) whether any representationg had
been made to his Ministrv by such
staft for payment of intcerest beyond
the period of 68 months till the date
of refund; and

(d) if so, the action which Gov-
ernment propose to take to afford
necessary relief to the affected retired
empioyees?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN: (a)
Barring exceptional cases where in
unavoidable circumstances due to
want of vigilance clearance, docu-
ments from offleials concernel  ete.,
the Delhi Milk Scheme authorities us-
ually arrange settlement of dues of
retired subordinate employees within
the stipulated period

(b) to (d). No, Sir. In 42 out of
43 cases pertaining to 1978. G.P, Fund
was refunded within the prescribed
period. The representation made in
the remaining cases has been
:disposed of by General Manager, Delhi
‘Milk Scheme in accordance with the
rules on the subject.
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Central Directive op Rural Schemes

6656. SHRI D, F. PADEJA: Willthe
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(&) whether any instructions have
been issued by the Centre to the State
Governments for implementing rural
schemes in the country;

(b) if so, the details of the rural
development programmes which are
to be taken;

(c) the funds allotted for the year
1979-80, State-wise; and

(d) the amount spent during the -

said period and the progress achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. Instructions have been issu-
ed by the Ministry of Rural Recons-
truction to the State Governments
from time to time for expeditioug imp-
lementation of all the centrally spon-
sored rural development program-
mes assisted by the Ministry of Rural
Reconstruction.

(b) The majo, on-gping rural deve-
lopment programmeg are:

(i) Integrated Rural Development
Programme;

(iiy Drought Prone Areas Pro-
gramme;

(iii) Desert Development Program-
me;

(iv) Small Farmerg Development
Agency Programme;

(v) Food for Work Programme;
and

(vi) Training of Rural Youth for
Self-Employment,

(c) ang (d). A statement is laid on
the Table of the House [Place in
Library. See No. LT-540/80].
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Reperve Stock of Fertiliser and Seed

666. SHRI OSCAR FERNANDES:
Will the Minister of AGRICULTURE
be pleased to state:

{(a) whether there is any proposal
vnder congideration for building up
reserve stocks of fertiliser for achiev-
ing stability in food production; and

(b) if so, the arrangements made
by Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SRIRI R. V. SWAMINATHAN): (a)
and (b). The Government already

« have a policy to maintain buffer stocks
of fertilisers in consuming areas, In
pursuance of this policy, fertiliser
stocks to the tune of 12.25 lakh tonnes
were available in the country on Feb-
ruary 1, 1980.

Alleged misutiligation of Fund for
Adult Education

667. SHRIMATI MOHSINA KID-
WAI: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it is a fact that he hes
received many complaints about
misutilisation of funds provided for
adult education;

(b) it so, the nature of complainis
and the amount involved;

(c) whether it is also a fact that
adult education programme review
commiittee ig holding an inquiry 1into
the matter; and

(d) if so, the findings of the com-
mittee?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). A number of complaints
have been received regarding misutili.
sation of funds by voluntary agencies.
Action is being taken in such areas,
generally through the State Govern-
ments, '
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(c) and (d). A Committee has heen
set up in October, 1979 under the
chairmanship of Dr. D, S. Kothari to
review the National Adult Education
Programme in all its aspects, The
Committee is expected to submit its
report soon,

Acquisition of Land in Tughlakabad
Extession Delhi

668. SHRI MOOL CHAND DAGA:
Will the Minister o WORKS AND
HOUSING be pleased to state:

(a) whether the land of Tughlaka-
bacd Extension has been acyuired or
likeiy to be acquired by Government;
and

(b) 1if so, the Khasra numbcrs which
fall within the acquired area?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SuTHI): (a)
and (b). The information is being
collected and will be laid on the Table
of the Sabha,

Provision of Amenities in M.1.G. Flats
in Pankha Road, New Delhi

669. SHRI CHANDRA DEO PRA-
SAD VERMA: Will the Minister of
WORKS AND HOUSING be pleased
to state::

(a) whether in some of the MIG
Flats in Pankha Road Residential
Scheme allotted under March, 1978
advertisement, kitchen sinks hag mot
been provided and the allotiees had
to get the sinks installed at their own
expense;

(b) whether the allottees of these
flats covered by the earlier sacheme
were pald the eost of such sinks;

(e) it @0, the reasons Yor this
differential treatmeat; amd

(d) the steps Government propose
to take on the representation made in
this Dehalf by the allottees umder the
1978 scheme?
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C, SETHI): (a)
Yes, Sir.

(b) The Delhi Development Autho-
rity has intimated that g sum of Rs.
160/- each was reimbursed to the al-
lottees of those flats who had got the
ginks installed at their own cost,

(¢) & (d). The Delhi Devciopment
Authority hag intimated that neces-
sary instructions are being issueg to
reimburse a sum of Rs. 160/- each to
such of the allotteeg as hud been allot_
ted a flat under March, 1978 advertise-
ment and who have provided sinks in
their flats at their own cost.

N.F.C. Teachers im Maharashtra

670. SHRI R, K. MHALGI: Will the
Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that the
Government of Maharashtia have
forwarded a case of the National
Fitness Corps teacherg regarding their
pay scales for sanction in the first
week of June, 1079;

(b) i? so," what are the recommen-
dations of the Government of Maha-
rashtra in this regard; and

(c) the action which Government
have taken or propose to take in the
matter?

THE MINISTER OF EDUCATION,
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) Yes, Sir.

(b) The Government of Maharash-
fra hag proposed, on the basig of the
recommendations made by the Second
Maharashtra Pay Commission and the
Maharashtra Civil Services (Revised
Pay) Rules, 1978, certain revised scal-
es of pay for various categories of
NDS instructional staff gbsorbed by
the State Government with effect from
1st November, 1976,

(c) The proposals have been ap-
Proved by the Central Government
and it hag been conveyed to the State
Government,

Potro-Chemical Complex at Haldia

671. SHRIMATI GEETA MUKHER-~
JEE: Will the Minister of PETRO-*
LEUM AND CHEMICALS be pleased
to state:

(a) whether the work relating teo
setting up of the proposed Petro-
Chemical Complex at Haldia is run-
ning far behind the plan schedule;
and

(b) it answer to (a) is in the
affirmative, what ig causing delay te
such a vital component of West
Bengal’s industrial structure?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) No, Sir.

(b) Does not arise.
Shortage of Petroleum Products

672, SHRI MADHAVRAO
SCINDIA:

SHRI SURAJ BHAN:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that during
the last one year there wag shortage
of Petrol, XKerosene and Diesel
throughout the country;

(b) it so, exact assessment by
Government; and o

(¢) what steps are being taken to
make it available in sufficient quan-
tity?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Reports concern-
ing shortage of Diesel and Kerosene
have been received from different
parts to the country from time to
time during the last one year or so.
In so far as petrol is concerned, there
is no shortage as such.

(b) 1t is not possibie to give the ex-
act assessment of the quantum of shor-
tage as it depends on several factors.

(c) The following steps have been
taken by the Government to meet the
situation of shortage:—

(i) Availability of Diesel and

Kerosene is being augmented by ad-

ditional imports.
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(ii) Allocations of high speed die-
sel and kerosene to the States and
Union Territories have been increas-
ed for the month of March, 1980.

(iii) Improvement in the rail
movement of petroleum products is
being effected by pressing  more
tank wagons into service reducing
the turn around time of tank wa-
gons and according a higher prio-
rity to the movement of those wa-
gons over goods ang passenger ser-
vices.

(iv) During March, 1980 road-
bridging of products is also being
maximised,

(v) Utilizing the Haldia-Barauni-
Kanpur pipelines for the movement
of kerosenpe and diesel to the maxi-
mum extent.

(vi) Advising the Stat> Govern-
mentg to regulate the distribution of
diesel and kerosene unde, the Essen_
tial Commoditis Act and the rules
and Orders framed thereunder and
to take stern action against those in-
dulging in hoarding and blackmar-
keting. The State Governments
have alsp been advised to consider
invoking the provisions of the Pre-
vention of Blackmarkt?ting and
Maintenance 6f Supplies of Essen-
tial Commodities Act for prevention
of those malpractices.

Telgphone Service in Asansol],
Burnpur ete.

673. SHRI SAIFUDDIN CHOUDHU-
RY: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the steps taken by Government
to improve the telephone service of
Asansol, Burnpur, Kulti, Raniganj.
Durgapur area; and

(b) the detaily thereof?

THE MINISTER OF COMMUNTCA-
TIONS (SHRI C. M. STEPHEN): (a)
A review was made by Senior Tele-
eom. Officers about the telephone ser-
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vices” of these areas. They have iden-
tified the problems and recommended
solutions to improve the situation.
After these steps have been taken the
services have improved to a certain
extent,

(b) The following steps have been
taken to improve the situation:—

1. Posting of a trained officer as
Officer-in-charge, and adequate
trained staff for the maintenance of
the trunk automatic exchange,

2. Attending to faults of the Cen-
tral A/C Plant of Asansol TAX and
commissioning of additional room
air-conditioners to augment the air-
conditioning capacity of the A/C
Plant so that the exchange equip-
ment funclions properly.

3. Procurement of essential spares
required by Asansol TAX on a spe-
cial fooling.

4. Impimvement of the main-
tenance of Asanso] TAX Asansol
MAX-] and other exchangeg in this
arca, by systematic routine main-
tonance ang fault clearance cycles.

As a result of this ,further improve-
meni is expected.

Proper Use of Plot of Land in Shanti
Niketan Colony, New Delhi

674. SHRI NIHAL SINGH: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 131 cn the
9th July, 1979 re: land in Shanti
Niketan Colony, New Delhi reserved
for School building as a place of
public convenience ang state:

(a) the progress so far made in
putting this plot to proper use;

(b) whethg;- over the last more than
10 years, it is still being used as a
place of public convenience both for
humans and bovines thus causing
constant environmental hazard apart
from serving ag & rendezvous for un-
social elements;
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(c) whether the Delhi Municipal
Corporation did not take any steps to
convert it into a park as stateq In
part (d) of the earlier peply; and

(d) if so, the steps which Govern-

ment now propose to 'take' to set
matters right in this direction?

T{1E MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):. (a) to
(d). The Municipal Cm'poratan of
Delhi has reported that the plot is ear-
marked for a primary schoel and the
same will be constructed whenever t:‘xe
need arises In order to prevent mis-
use of the piot, the Co.puration has
provided barbed wire fencing around it.
It has been decided to level the ground
wherever nossible and to plant trees
and shurbs at the periphery ot the plot.
The plantation o! the trees and shurbs
could not be taken un last year due to
the failure of monsocou. M.C.D. pro-
pose to take up this work during the
nexl monsoon,
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Visit of Union Agriculture Secretary
to Silent Valley Forest in Kerala

676. SHRI K. P. UNNIKRISIINAN:
Will the Minister of AGRICULTURE
be pleased to stule:

(a) whether the Secretary, Union
Ministry of Agriculture, was recently
deputed to visit the silent valley
forests in Kerala;

(b) if so, the reasons for his visit;

(¢) whether he has made any report
to Government after hig visit; and

(d) if so, the details therecof?

THE MINISTER OF STATE IN THE
MINISIRY OF AGRiCULTURE (SHRT
R. V. SWAMINATHAN): fa) Yes Sir.
The Union Agricultuse Secretary, ac-
cemponied by seve.al gevior officers of
the Foresiry Wing of the Ministry visi-
ted the Silent Valley Reserved Forest
area 1n Octooer, 1979.

(b) To study problems relating to
the protection of this unique tropical
rain orest,

(¢) Yes, Sir.

(d) The recommendations contained
in the Report is appended.

Recommendations cf the Report on De-
velopment of the Silent Valley Resarve
Foiest by Dr. M. S. Swaminath.n, Sec-
retary, Ministry of Agriculture.

The Report suggests the following
ste: s in order to achieve harmony bet-
ween the needs of today and tomorrow
and to promcte the desired degree of
develonment without the destruction of
the ‘'inlogical wealth of inestimable
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value in the Silent Valley and adja-
cent Reserve Forests:—

1. The entire area of 39,000 hectares
eonsisting of (a) Silent Valley Forest,
(b) New Amarambamam Reserve For-
ests, (¢} Kundas Forests, and (d) At-
tapadi Reserve Forests, should be de-
veloped into a National Rain Biosphere
Reserve. The cost of developing this
Reserve may be borne hy the Govern-
ment of India, since the preservation
of this unique forest area will be to
the benefit of both Kerala and the en-
fire nation. Silent Valley Environmen-
tal Monitoring Committee already con-
stituted by the State Government could
become the National Rain Forest Bio-
sphere Reserve Planning and Ilmple-
mentation Committee and start the
work immediately under the overall
guidance of the National Committee on
Environmental Planning and Coordi-
nation. If developed along proper
lines, the Silent Valley Rain Forest
Biosphere Reserve can become a sanc-
tuary for valuable genes in several
medicinal and plantation creps, such as
pepper and cardamom. This whole
region has also been found to be a re-
servoir of useful genes in rice confer-
ring résistance to some major pests.
Therefore, urgent steps should be taken
to prevent the erosion of valuable ge-
nes frem this area,

2. The Kerala Forest Research Insti-
tute at Peechi may be developed into
an international iesearch and training
centre for the study of tropical rain
forest eco-systems, This will be ap-
propriate in view of the wide-spread
interest, parlicularly in countries in
South-East Asia in tirepical cvergreen
rain forest flora and fauna.

3 A delailed ground water survey
of the Palghat and Mallapuram districts
should he cempleted soon and  steps
should be iaken to provide irrigation
through thec available ground and sur-
face water resources in as much area
as possible. The potential for irriga-
tion through mobilising the available
ground water sources seems to be very
good. For implementing the irrigation
project, a Palghat and Mallapuram Ir-
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rigation Project Committee may be
constituted immediately, jointly by the
Central and State Governments. The
Central Ground Water Board ot the
Department of Agriculture and Coope-
ration can undertake the task of orga-
nising the ground water survey and
preparing a bluprint for irrigation in
cooperation with the concerned De-
partments of the State Government.
Since the present utilisation of draft is
only 12 to 15 per cent of annual vee
charge, arrangements for providing ir-
rigation to 10,000 hectares can be made
speedily.

4. The immediate eiectricity needs of
the Palghat and Mallapuram area could
be met by developing suitable trans-
mission lines from the Idukki Project
area. Transmission schemes for Ke-
rala costing about Rs. 45 crores have
been provided in the VI Plan. Also,
Idukki Stage II of 3 x 130 MW it a cost
of Rs. 15.5 crores has already been ap-
proved by the Planning Commission. A
long~term energy profile and strategy
may be prepared by a group of natio-
nal experts with the help of the Kerala
State Electiricity Board, taking into ac-
count potential deveiooments in the uti-
lisation of solar energy.

5. Steps should be taken to promote
suitable industries in the area so that
additional opportunitics fer generation
of employment can be created. A Pal-
ghat and Mallapuram Employment Ge-
neration Consortium may be set up for
preparing emplopment and income ge-
neration programmes based on re-
scurce utilisation strategies.

6. The amount of Rs, 200 lakhs pro-
vided for the Silent Valley Hydro Elec-
tric Project in the State Budget for
1980-81 could be utilised for gzround
water development, establishment of
transmission lines from Idukki and for
suitable industrial and  agricultural
projects An adequate allocation should
be made in the Plan Budeet durin» {he
VI Plan fer the rapid eco-develonment
of the Palghat-M»llapuram reginn. Pre-
ferably, the entire allocation for the
Silent Valley Hydro Electric Project
should be reserved for this purpose.
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In conclusion, the Repo.t suggests
that if sieps are now tagea to satisfy !
the legitimate socio-economuc aspira-
tions of the people of tne area, mere
talk about ecology and environment
will be met with cynicism and with
the question, ‘“‘Who is mo.e important
man or monkey?”. On the oiher hand,
if we proceed with the implementation
of the Silent Valley Hydro Electric Pro-
ject without taking advantage of aiter-
native methods of providing energy,
employment and irrigation, will future
generations forgive us tor destroying
a 50-million year old genetic heritage,
particularly at a time when the solar
energy option is not an illusion? The
allernative pathways availavle imme-
diately for providing power, irrigation
and jobs at nc ecological risk will hetp
to achieve the desired social goals
more speedily and economically. It
should not be beyond our political, in-
tellectual or financial capability to find
solutions which can enable the preSent
day bhuman population of Palghat and
Mallapuram districts tc experience a
betler quality of life without destroy-
ing a priceless biological endowment,
The expenses so far incurred on the
preparation for the Silent Valley Hydro
Electric Project cannot be considered
infructuous since this project can al-
ways be activated if we reach a stage
when there is no other way of meeting
the regicnal power needs. The pre-
ject bluprints should hence be careful
preserved. If say by 2000 A.D. it be-
comes absolutely essential to tap the
power potential of the Project, it can
probably be done with less risk of dam-
age to the rest of the rain forest, since
by then the National Rain Forest Bio-
sphere Reserve would have helped in
the protection and regeneration of the
entire area of nearly 40 000 hectares.
Development without destruction will
then not be an idle dream, as it will
be it the present project is rushed
throngh. T1f on the other hand, the
project is rushed through leading to
the destruction of the forests and to
the lnss of valuable genetic material,
the Silent Valley Hydre Electric Pro-
ject will hecome one more testimony to
the statement, “Every new source from
which man has increased his power on

earth has been used to diminish the
prospects of his successors. All his
progress has been made at the expense
of damage to the environment which he’
cannot repair and could not foresee™.

Unauthorised Copstruction im East of
Kailash, New Delhi

677. SHRI C. T. DHANDAPANI;
Wil} the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question
No. 6 on 9th July, 1979 regarding
unauthoriseq construction of un-
authorised maznitie floor by the plot-
holders of DDA’s shopping centre in
Community Centre, East of Kailash,
New Delhi and state:

(a) what punitive action has been
taken by the D.D.A, agawmnst these
defaulters of the approved plans which
have resulted in giving them accrual
of rental income on a permanent
basis; and

») the manner in which such
deliberate deviations made in con-
nivance with the D.D.A, Engineers
and other staff are proposed to be
dealt with finally?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) and (b). The Delhi Develop-
ment Authority has intimateg that
such caseg came to their notice re-
garding D.D.A’s shopping centre in
Community Centre, East of Kailash
and show cause notice; have been
issued to the defaulters of the ap-
proved plans.

The position wil] become clear only
on receipt of replies to the show-
cause notices.

Foodgrains to Meghalaya under Food
for Work Programme

678. SHRI P. A. SANGMA: Will
the Minister of RURAIL RECON-
STRUCTION be pleased to state:

(a) whether any quota of food and
other materials have been given %o
the State of Meghalaya under the
Food tor Work Programme;



79 Writter, Answers

(b) if so, the quantity thereof; and

(c) whether the State Government
has lifted the quota?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) to (¢). During the current year
i.e. the yeac 1979-80, the Government
of Meghalay; were allocateq 2,000
M.T. of foodgrain wunder normal
Food for Work Programme and 1000
M.T. under the special Focd for Work
Propramme. The State Government
have yet to start the process of utiliz-
ing the allocation.
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Nation'1l Grid of Rural Godown and
Post Harvest Technology to prevent
Distress Sales

" 680. SHRI K. RAMAMURTHY:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Government propose
to get up a national grid of rural
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godowns and post-harvest technology
centres 1o prevent distress sales of
poor farmers and panic purchase of
affluent consumers; and

(b) if so, the details of the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (L). A scheme for the
estabhshment of a National Grid of
Rural Godowns has been launched
from the current financial sear. The
objective of this scheme is to create
a network of rura] godowns in the
Statey and the Union Territories pri-
marily to take care of storage
requirementg of agriculture produc-
ers, particulariy small and marginal
farmers. 'The :mplementing agency
in thig scheme can he either a -tate
warehousins corporation, or a mar-
ket committee or a cooperalive
society  The impiementing agencies
would br entitled to a cash subsidy,
not exceeding 50 per cent of the cost
of construction. The cxpenditure on
subsidy 1+ ta be shareq between the
Centre angd States on 50:50 ba is.

The scheme for setting up post
harvest technology centres has not
vet been finalised and ig still at the
proposal stage. A post harvest tech-
nolrgy centre is aimed at the rliesemi-
nation of information and demonstra-
tion of technology and nractices of
scientific storage and processinz The
actual financial requirements for a
Centre will depend on its locatlion,
crops grown in the area and activities
underiaken by the centre,
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News item entitled “Indian Exports
have .Poor Image Abroad”

682. DR. SUBRAMANIAM SWAMY:
Will the Mimister of EDUCATION be

pleased to state:

(a) whether Government's atten-
tion has been drawn to the News ltem
entitled “Indian Exports have Poor
Image Abroad” in Fuancial Express
dateq January 16, 1980 regarding the
results of a study sponsored by the
Indian Council of Social Science
Research and if so, the main findings
of the said gtudy;

(b) whether this study entitled
“Export Marketing of Nen-Traditional
items” has alsop made any policy re-
commendations affecting policy formu-
lation by organisations connected with
foreign trade; and

(c) whether any efforts have been
made to inform the concerned Minis-
tries ang organisations of the research
findings relevant to applied aspects of
such a research study?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The news item has come to the
notice of the Government. Accord-
ing te information furnished by the
Indian Councij of Social Science Re-
search, the Council dig not sponsor
the study. The study has, in fact,
been conducted by a research scho-
lar of the University of Delhi for his
doctoral dissertation which is yel to
be evaluated by the Universily autho-
rities. The Indian Caunci] of Social

Science Research did finance the visit
of the scholar to certain South-East
Asian countrieg in connection with
the research.

(b) and (c). Do not arise,

Supply of Diesel to Simdri Moderni
tion Plant )

683. SHRI A. K. ROY: Wil] the
Minj ter of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it ijs a fact that the
Sindri Modernisation Plant is run-
ning intermittently due to the non-
availability of the raw materials i.e.
diesel if so, facts in details; month-
wise break-up of the period of idle-
ness of the Plant in last three
months; and

(b) whether the existing Coal based
plant woulq be removated to act as the
standby in case of diesel shortage in
future?

THE MINISTER- OF PETROLEUM
AND CHFEMICALS (SHRI VEEREN-
DRA PATIL): (a) Low Sulphur
Heavy Stock/Fue] Oil and, not Diesel
Oil, is the raw material used in the
Sindri Modernisation Plant. It is g
{act that the plant hag been running
intermititently due to* non-availability
of LSHS/Fuel Oil. The Plant has
remiined shut down since 16th
January, 1980.

The month-wise break-up of the
period of idlenesg of the Plant in the
last three month; ig as under:

Month Number of
days of
idleness
December 1979 . . . 10
January 1980 . . . 15
February 1980 . . . 29
(b) No, Sir. The old coal based

plant at Sindri was closed down in
February, 1978 since it had outlived
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its wusefulness and was unsafe to
operate. The question of renovating
th e plant to act as a stand-by for the
Modernisation Plant doeg not, there-
fore, arise.

Exploitation of Fish Poteatial

634. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-~

TURE be pleased to state:

(a) whether Government have
drawn yp a plan to exploit the addi-
tional potential for fishing with the
declaration of the 200 miles exclusive
sea zone; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) The main featureg of the pro-
gramme include augmentation of
survey ang training facilities, build-
ing up fishing fleet of larger vessels
by selective import and subsidy on
indigenous construction, permitting
joint ventures with foreign firms and
chartering of foreign vessels, intro-
duction of small mechanised boats,
protecting the interest of traditional
fishermen by earmarking, sea zone
for their exclusive use, diversifica-
tion of fishing and processing develop-
ment of fishing harbours and evolv-
ing conservation regimes. The pro-
posal for providing soft loans through
Agricultural Refinance Development
Corporation and Commercial Banks
for procuring larger fishing vessels
is also under consideration of the
Government,

Poliey of Rural Employment

685. SHRIMATI PRAMILA DAN.-
DAVATE: Will the Minister of
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RURAL RECONSTRUCTION be
pleaseg to state:

(a) whether Governmeni have re-
considered the present policy of rural
employment; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN):
(a) and (b). The removal of un-
employment and significant reduc-
tion of under-employment is one of
the main objectives of the Five Year
Plan. -

The integrated rural development
programme aims at the generation of
additional employment in the rural
areas. Presently, this programme
covers 2600 development blocks out
of the total of 5,011 blockg in the
country. It is under consideration
whether all the development blocks
in the country could be covered
under IRD programme.

Another important programme is
the National Scheme of Rural Youth
for Self-Employment (TRYSEM),
under which 200,000 rura] youth are
to be covered every year, Training
in various technica] skills is being
imparted under this scheme. There-
after, the rural youth are to be ex-
tendeg the facilities of tools and
equipment, finances, raw materials
and marketing in order to settle them
in varioug projects of self-employ-
ment. It is proposeq to enlarge the
scope of this scheme so as to cover
certain crafts and industries like
carpet weaving, cottage match, efec.
which would provide wage employ-
ment on a large <cale. The ‘food for
werk’ programme will continue to
provide employment to the unskilled
manpower on a sustained basis. Its
operations are proposed to pe stream-
lined in order to make it 3 more
effective instrument for generation of
employment for the rural poor.
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Education ameng Tribals

686. SHRI K. PRADHANI: Will the
Minister of EDUCATION be pleased to

state:

(a) the numker of tribal students in
Orissa who are at present receiving
aggistance for education from Govern-
ment; and

(b) the recent stepg taken by Gov-
ernment to promote education among
tribals in that State?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The information is being
collected and wil] be placed on the
Table of the Sabha as soon as it is
available.

Refund of Registration Fee deposited
with DD.A.

687. SHRI ASHKARAN SANKHA-
WAR: Will the Minister of WORKS
ANp HOUSING be pleased to state:

(a) what is the policy of the Delhi
Development Authority for refund of
registration fee for flats/plols wunder
the varivug schemeg including new
pattern Registration Housing scheme,
1979;

(b) whether applicants are given
any interest on the amount of refund
of registration fee;

(c) whether the applicants are put
to any loss of amount or interest
thereon if they apply within four
months after they haq deposited the
money;

(d) whether refund has been made
to those who deposited the Yee for
flats unde, the New Pattern Scheme
1979 and applied for withdrawal by
31st December, 1979 if not, the reasons
thereof; ang

(e) whether the applicants will be
paid any interest due to such delayed
:etund?
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THE MINISTER OF WORKS AND:
HOUSING (SHRI P. C. SETHI): (a)
to (c). The Delhi Development Autho—
rity has intimated that according to.
the terms and conditions of registra-
tion for allotment of its flats, the re-
gistration fee is required to be deposit--
ed for a minimum period of one year..
This carries interest at the rate of 7
per cent per annum. However, under
special circumstances refund of regis-
tration fee can be permitted within one
year but with no interest on it.

In the case of plots, there is no regis-
tration fee but earnest meney is re-
quired to be deposited alongwith the
applications. The amount of earnest
money is refunded/adjusted without
interest,

(d) The D.D.A. has intimated that
it had received 175 applications for re-
fund of the registration fee up till 31st
December, 1979 and has allowed the
same in 12 cases. The D.D.A. has inti-
mated that the remaining applications
could not be disposed of because it had
first to. screen applications numbering
about 1.72 lakhs for registration and
to bring the deposits on record. 1t is,
however, increasing the pace of dispo-
sal of the applications for refund of
the initial deposits made by the regis-
trants.

(e) No, Sir.

P.C.Os, Sub-Post .Offices and Tele-
phone Offices im Gulmagar Taluka,
Ratmagiri

688. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) how many villagey are there in
Guhagar taluka in Ratnagiri district
of Maharashra and in how many
villages there are PCOs and sub-post
offices and telegraph offices;

(b) whether Government are aware
that the facilities of posts and tele-
communications provided in this
taluka are inadequate;
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+(c¢) whether Government are aware
-that the details of post offices, PCOs
and te.egraph offices required were
given along with a map of taluka to
PMG, Bombay by a member of Postal
Advisery Committee a year before
and that still no facility is extended;
and

(d) what steps Government propose
to take in this matter?

THE MINISTER OF COMMUNIC:¢,-
TIONS (SHRI C. M. STEPHEN): (a)
There are 78 villages in Guhagar Ta-
luka of Ratnagiri District in Maharash-
tra. Out cf these two are having Pub-
lic Telephones, 4 are having Sub Post
Offices and 4 are having Telegraph
Offices.

(b) Postal and Telecommunication
facilities have been provided wherever
justified in the taluka.

(c) Yes, Sir. Since then 6 extra de-
partmental branch nost oflices, one
extra departmental Sub Post Office and
one Sub Post Office have been opened.
Proposals for opening public telephone
at 2 villages have alreadv been sanc-
tioned and the facility will be previded
on receipt of requisite stores and exe-
cution of the work.

(d) Efforts aré being made to pro-
gressively open more post offices Pub-
lic Telephones and Telegraph Offices
in the Taluka in accordance with the
approved policy of the Gevernment.

Advance Deposit Scheme for Tele-
phone Connection

689. SHR1I CHANDRA BHALMANI
TIWARE Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that ‘Advance
Deposit’ Scheme for telephone connec-
tions was introduced in 1976 by the
P&T Department;

(b) whether it i% alsg a fact that lot
of people could not deposit the amount
in the prescribeq period and in some

, eases demands were not revalidated in
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relaxation of rules after the last date;
and

(c) if so, in how many cases this
rule was relaxed in Delhi during
19797

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
No, Sir. Advance Deposit Scheme was
introduced in September, 1975.

(b) Yes, Sir.

(¢) Each case is treated on its merits
and there 1s no iist available. 3 cases
of revalidation during 197y could be
traced and there mav be Jic or two
more such cases.

Recently it has been deciled not to
revalidate any new case.

Fimancial Assistance to States for
Prohibition

690. SIIR1 ARJUN SETH - Wil tha
Minister ¢f SOCIAL WTF1 FARY bhe
pleased to state the rames of Si:te,
which have introduced tntal nrohibitinn
and the financial assisiance as a com-
pensation has been gronted in this re-
gard?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCTAL WEL-
FARE (SHRI B. SHANKARANAND):
Bihar introduced total prohi+ilion with
effect from 1-4-1979. Tami! N.du and
Gujarat have been “dry” Stale since
long. An ‘on account’ payment of
compensation wa~ made ty e:ght states
in 1978-79. Bihar was given Rs. 209.44
lakhs No assistance was payable
under The approved pattern of assist-
ance to Tamil Nadu and Gujarat.

Sanction of New Petrol Pumps

691. SHRI ARJUN SETHI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the number of new petrol pumps
sanctioned by Government during last
three years, State-wise, and year-wise;

(b) the particulars regarding the
names and addresses of the parties to
whom they were sanctioned;
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(c) the number of applicationg for
allotment of petrol pumps pending
disposal at present and by when »
decision is likely to be taken thereon;
and

(d) the criteria being determined
while applications are invited for
sanctions?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Petrol pumps are
sanctioned by respective oil companies.
The number of petrol pumps sanction-
ed/commissioned by the public sector
oil companies during the last threc
years. Statewise and year-wise, is
given in the enclosed statement.

(b) The list of persons/parties award-
ed petrol pumps and their particulars
are not being maintained Ly Govern-
meni. Collection/compilation of such
factual information is an expensive
and time consuming process. Records
are nmaintained by respective oil com-
panies,

(c) Appointment of dealerships by
the cil companies is 10 he made afler
issuing press adverlisements calling
tor anplications. Only thnase appiica-
tions received in response to such ad-
vellisements are considered.  After se-
lectior of dealers is completed, the re-
maining applications are deemed re-
jected.

(d) Whenever it is decided to open
a dealership avplications from pros-
pective candidates are invited by issu-
ing advertisements in the local news-
papers in circulation in the areas con-
cerned and selecticn is made by a duly
constituted Seleclion Committee from
arpongst the candidates who have ap-
plied in response to the oil companies’
édvertisement. This is, however, sub-
ject to the following main conditions:

(i) No person would be awarded a
new dealership if he cor his close re-
lative like his spouse, father, brother
or son already holds a dealership
with any oil company.
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(ii) He should be matric or equi-
valent and below 45 years of age on
the date of application,

(iii) He should have sufficient busi-
ness ability, financial standing, enter-
prise, salesmanship and management
skill.

Statement

Retail Outlets sanctioned/commission.
ed by public sector oil companies.

Name of State and
Union Territories

1977 1978 1979

Andhra Pradesh 40 39 37
Arunachal Pradesh 02 .. or
Bihar . 22 19 09
Gujarat . 10 09 15
Haryana . 19 07 10
Himachal Pradesh .. 03
Jammu & Kashmi o1 ot or
Karnataka . 17 09 20
Kerala . o6 07 15
Madhya Pradesh 16 03 06
Maharashtra . 13 10 14
Orissa . . o5 04 06
Punjab . 60 35 15
Rajasthan . 31 o8 07
Tamilnadu 13 15 35
Tripura 02 ot
Uttar Pradesh g1 61 24
West Bengal 16 13 20
Dethi o6 )
Pondicherry o1 o1 og
ToraL Ky 254 - 238
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Bihar Govis SOS for Additiomal
Supply of Sugar

692. SHRIMATI KISHORI SINHA:
Will the Minister of AGRICULTURE
be pleased to state:A

(a) whether Bihar Govt, had sent
an SOS for additional supply of sugar
to the State in the last week of
February, 1980;

(b) if so, the Governmenti’s reaction
thereto; and

(c) the quantities of sugar demend-
ed and supplied for the State during
January and February, 19807

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
No, Sir. But earlier in the month,
there was a request from Bihar Gov-
ernment for speeding up the move-
ment of sugar in the Slate. Necessary
action was instituted through the agen-
cy of the Focd Corporation of India.

(c) After the introduction of partial
control on sugar with effect from 17th
December, 1979, Bihar State is being
allotted a levy quota of 26,929 tonnes
per month as used to be allotted imme-
diately prior to decontrol of sugar in
August, 1978. As a result of various
measures taken by the Government,
there has been a considerable improve-
ment in the despatches of sugar by the
Focd Corporation of India to Bihar
State.

Amendment in Land Acquisitiom Act

693. SHRI L. S. TUR: Will the Min-
ister of AGRICULTURE he pleased to
state:

(a) Whether Govermment have re-
ceived a request from the Punjab
-Government to carry out amendments
in the Land Acquisition Act in
sccordance with the recommendations
-of a Central Committes which report-
~e4 10 years ago;
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(b) Whether QGovernment have
accepted the suggestiong of the Punjab
Government in this regard; and

(c) The date by which the Act is
expected to be amended?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a )Yes, Sir.

(b) and (c). The Punjab Govern-
ment was advised to await the ‘comple~
tion of amendments to the Central
Land Acquisition Act of 1894 which
were being processed in the Ministry
of Agriculiure. It is not possible to
indicate any date by which the amend-
ments under consideration will be
eﬂ'ectc;d.

Financial Assistance to Vidyasagar
University

694 SHRI SATYA SADIHAN CHA-
KRABORTY: Will the Minister of
EDUCATION be pleased te state:

(a) whether it is a fact that the
financial assistance for the Vidyasagar
University is still pending under the
consideration of University Grants
Commission; and

(b) if so, the détails thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). According to the informa-
tion furnished by the University Grants
Commission, there is at present no Uni-
versity in the country established
under Law, with the name ‘“Vidyasa-
gar University”. If however, the re-
ference is to the University proposed
to be established by the Government
of West Bengal at Midnapore, the ques-
tion University Grants Commission
providing any assistance to it would
arise only after the University has
been established ang is under Sec-
tion 12A of the UGC Act declared fit
by the Commission to receive assist-
ance from it.
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Supply of Petroleum Produets $o
States

609. SHR; CHANDRAJIT YADAV:
Will the Minister of PETROLEUM
CHEMICALS be pleased to stae:

(a) how much diesel and kerosene
oil had been supplied to different
States during last two months;

(b) how much was the demand from
these gtates and what per cent of their
demand has been fulfilled; and

(c) whether it is a fact that Gov-
ernment of India is seriously thinking
to increase the prices of Petroleum,
diese] and kerosene ¢il?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) A statement indi-
cating the provisional sales figures of
High Spced Diesel ang kerosene in
different States and Union Territories
for January and February, 1980 is
attached.

(b) The State Governments had
been asking for addilional allocations
from time to time It is not possible
to indicate the percentage of demand
that has been fulfilled.

(¢) Successivg and steep increases
in the prices of imported crude oil and
petroleum products from the last
quarter of 1979 hag led to a pheno-
menal increase in the import bill.
Increases in the domestic prices of
petroleum products cannot be ruled
out.

State-wise High Speed Dicse! oi] and Kerosene oil sales) Propisional) in the months of Fanuary and

February, 1980

States/Union Territories

(Figures in Metric tonnes)

High Speed Diesel oil

Kerosene

— e e — — e e e e e e e e A —

January'8o Fe'ruary’8o January’80 February’8o

(Prov.) (Prov.) (Prov.) (Prov.)
1. Andhra Pradesh 61236 64432 28405 27594
2, Arunachal Pradesh 349 335 226 270

8304, 6066 4444 2802
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97
1 2 3 4 5
4 Magipur . . . . . 457 630 349 476
5. Mizoram . . . . . 212 345 104 169
6. Bihar . . . . . . 28373 25810 13510 16138
7. Dethi . . . o« < . 27412 25572 9654 9702
8. Goa, Daman & Diu . . . 7524 7228 1062 1120
9. Gujarat . . . . . 53975 55421 36174 30577
10. Haryana . . . . . 23222 20952 5212 4404
11. Punjab . . . . . 41558 30434 10700 8679
12, Himachal Pradesh e 3769 3215 1175 928
13. Chrandigarh | . . . . 1354 1412 761 598
14. Jamumu & Kashmir. . . . 5817 5446 2150 1767
15. Karnataka . . .. . 41662 43445 17630 17929
16, Kcerala . . . . . 30172 29688 11190 10871
17. Madhya Pradesh . . . 34672 31139 16315 14743
18, M-ghalava . . . . . 1164 662 314 233
19. Maharashtra . . . . 99053 05002 63945 68090
20. Nugaland . . . . 288 610 165 317
21, Crissa e e e 12842 13366 6075 6545
22, I.gasthan ) . . . 39224 38435 . 10776 9845
23, Susaim . . . . . N.A. N.A. N.A. N.A.
24. Tamil Nadu . . . . 71841 78522 30124 28601
25. Pondicherry . . . . 1822 1764 648 531
26. Utar Pradssh . . . . 55509 66563 24915 24497
27. Tiipura . . . . . 224 614 132 647
28, West Bengal . . . . 50619 50078 30405 27603
29. Axdaman . . . . N.A. N.A. N.A. N.A,
ToravL : . . . 702655 706186 330840 315676

Nore : (i) Salesin Dadra & Nagar Haveli are included in sales figures of Gujarat State,
(ii) Sales in Lakshadweep arc included in sales figs. of Kerala State,
(iii) These are excluding sales made to Defence and Railways.
(iv) *N.A.’ stands for ‘Not Available’,
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Closure of Refineries and loss of
: Production

700. SHRI AMAR ROYPRADHAN:
SHRI UTTAMRAO PATIL:

. Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether il is a fact that closure
of Barauni, Bongaigaon, Gauhati and
Digboi refineries in February this year
hag resulted in a daily loss of produc-
tion of 5000 tonnes of diesel and 1000
tonnes of kerosene;

(b) if so, the total accumulated loss
of production of each item as a result
of the mass closure of the refineries;
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{c) the reasong for such deteriora-
tion of the situation in all refineries
together; and

(d) the steps iaken {o restore nor-
ma] production pattern?

THE MINISTER OF RETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) The product-wise loss of the
main products for the month of
February, 1980 due to the closure
of these refineries is ag under:—

Figures in ‘000 Tonnes.

Product Planned Actual
Production Production Shortfall
Feb. 1980
MS 27.7 5.9 21.8
LPG 2.3 .- 2.3
NAP 48.2 .. 48.2
HSD . . . . . . . . 143.6 5.2 138.4
SKO . . . . . 28.2 6.0 22.2
LDO . . . . . . . . 33.9 2.5 31.4
FO . . . . . . . 16.5 2.1 14.4
LSHS . . 53.0 } 2.6 50.4
ToiAL : . 353.4 24.3 329.1

-

(¢) The loss of production of petro-
leum products was due to mass agita-
tion in Assam, affecting the crude pro-
duction, refinery operaticns and move-
ment of products.

(d) Government are making all
possible efforts to restore normaley in
Assam and once the same is achieved
normal productien in these refineries
will be restored.

Shortage of Storage space for Food-
grains and Sugar

701. SHRI JITENDRA PRASAD:
Will the Minister of AGRICULTURE
be pleaseg to state:

(a) whether it is a fact that there
is acute shortage of storage space for
foodgraing and sugar in the country;

(b) if so, what steps Government

propose to take and what is the pre-
sent storage capacity, State-wise; and
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(cy whether it 18 a fact that the Food
Corporation of India and Central Ware (1) (2) @)
Housing Corporation are unable to

deal with the situation?

3. NEF Region . . 87:99 .,
THE MINISTER OF STATE IN THE . )
JIINISTRY OF  AGRICULTURE 4. Orisa N
(SHRI R. V, SWAMINATHAN): (a) 5. WestBengal . . . 1,147'00
and (¢). No, Sir, The overall storage (]
facilities with the Food Corporation of 6. IM(PO)CAL . . - 73875
India and the Central Warehousing _35—413:
Corporation, both owned and hired, ?
are adequate for the level of stocks
with the Corporations,  Appropriate NORTH ZONE
measures are also taken to meet the . Delbi . . . . 21846
pressure on storage capacity felt
during peak procurement season for 8. Haryana . . . 1,266 88
foodgrains. . 9. Himachal Pradesh . 15° 00
(b) Keeping in view the needs of ]
long term planning, schemes to increase 10. Jammu & Kashmir 56- 20
the owned scientific covered capacity Puniab 687
by constructing godowns under buffer e fuma 4687°48
storage programmes are under imple- 12. Rajasthan . . 1,527 00
mentation. Besides, storage capacity
has also been secured by Food Cor- 13. Uttar Pradesh* . 308801
poration of India from private parties 10,859+ 03

under Agricultural Refinance Develop-
nment Corporation (A.R.D.C.) assisted
scheme of encouraging private parties
t> build godown on their own lands
¢s per Food Corporation of India’s

SOUTH ZONE

specifications for being let out to Food 14. Andhra Pradesh . . 2,417°49
Corporation on guaranteed occupation
basis. 15. Kerala . . . 405" 73

A statement showing the state-wise 16. Karnataka . . . 490°07
capacity (Owned, hired, and Covered ¢
& Plinth) available with Food Cor- 17. Tamil Nadu . . . 967° 89
Doration of India for storage of food-
grains, sugar etc, as on 1-2-1980 is 18. JM (PO) MADRAS . 122" 62
attached. In addition, a storage capa- 4,403° 80
ug;y of 49.37 lakh tonneg is also avail- _—
able with th ori

e Sugar factories, WEST ZONE
. L
Storage Capacity Available with food . .
Corporation of India As on 1st Feb- 19 Gujarat 59793
ruary, 1980
N_ry ' 20. Kandla e 523" 10
Figures in’000 tonnes 21. Madhya Pradesh . . 1,680-18

SI. No, Name of th i ApACH
o e¢Region  Capacity 22, M aharashtra | . . 1,903 19

- — =7
RO (3) 4,704 42

EAST ZONE
Assam
. . . 360° 86

2. Bihar 992 04 GRAND ToTAL : . . 2351536

—_— e

*Provisianal
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Cocoa Production

702. SHRI P. J. KURIAN: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the quantity of Cocoa production
in India‘ during the last three years,
Yyear-wise;

(b) whether Government are aware
that production of Cocoa has been
increasing due to the fact that more
and more agriculturists in Kerala and
Karnataka are taking to Cocoa culti-
vation;

(c) whether Government are aware
that prices of Cocoa have been falling
causing alarm among its cultivators;

(d) if so, whether there is a propo-
sal to export Cocoa in order to stabi-
lise its prices and also earn foreign
exchange; and

(e) the other step, if any. proposed
to sec that the Cocoa cultivators get
remunerative prices?

THE MINISTER OF STATE IN THE
RIINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Official
estimate of Cocoa production are not
being compiied

(b) Yes, Sir.

(e¢) Prices of Cocoa have of ate,
been showing down-ward trend, How-
ever, as Cocoa is mainly grown as an
intercrop in  Coconut and Arecanut
gardens as a supplementary source of
income, the fall in prices is not to
such 3 level as to cause alarm among
the cultivators.

(d) At present, India is importing
Cocoa. Cocoa being a decontrolled
item, exports can take place when
gurplus exists.

(e) The Government js taking steps
to improve on farm processing, so that
quality of beans produced by farmers
.i8 better to enable them to obtain
remunerative prices,
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Setting up of a Petro-Chemical Com-
pany in Madhya Pradesh

703. SHRI SHIV KUMAR SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that Govern-
ment are considering seriously for
setting up of ‘Petro-Chemicals Com-~
plex’ in Madhya Pradesh in the near
future;

* (b) if so, the details thereof, together
with itg location;

(c) whether the said complex is going
to be set up in Khandwa District in
Madhya Pradesh; and

(d) if so, when and if not, reasons
therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) to (d), DBased on
tac recommendations of the Reconsti-
tute@d Working Group on Petro-chemi-
cals, action is being taken to set up
certain petro-chemical plants in the
country. The locationg of these plants
will be suggested by Site-Selection
Committees, which are heing ap-
pointed

Fishing Harbour at Paradip Port,
Orissa

704. SHRI LAKSHMAN MALLICK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up a fishing harbour at the Para~
dip Port in Orissa; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRT
R. V. SWAMINATHAN): (a) Yes,
Bir,

(b) The fishing harbour is designed
to facilitate operation of 250 mechanis.
ed boats of 12 metres size and 20
vessels of gize ranging from 16 metres



10§  Written Answers PHALGUNA 27, 1901 (SAKA) Written Answers 106

to 28 metres to land about 27,500 tonnes
of fish and shrimps per ennum. It
envisages dredging to 5 metres, con-
struction of jetties measuring 420
metres, provision of slipway and shore
racilities such as, auction hall, water
supply, roads, drainage buildings, etc.
The project ig estimated to cost
Rs. 311.18 lakhs,

Reservation gquota for Scheduled
Caates/Tribes for allotment of Agencies

705. SHRI R. R, BHOLE: Will the
Mmister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether his Minijstry has a re-
served quota in regard to grant of pet-
rol pump/diesel pump/cooking gas, etc.
agencies to persons belonging to Sche-
Juled Castes/Scheduled Tribes;

(b) if so, since when;

(c) the names of persons|parties|
societies to whom the agencies were
granted from the beginning State-wise
and year-wise;

(d) the criteria for the grant of such
Agencies;

(e) the procedure for sanctioning

such Agencies; and

(f) whether there are any complaints
about sanctioning, and if so, the action
taken thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
IDRA PATIL): (a): Yes, Sir.

(b) With effect from 23-9-1977 the
policy to reserve 25 per cent of all
types of agencies/dealerships for
Scheduled Castes/Scheduled Tribes
communities was enforced in all public
sector oil companies. Prior to this the
reservation was applicable to only
Indian Oil Corporation Limited from
1-1.1974 for all their agencies/dealer-
ships except in respect of ‘B’ site retail
outlets, i.e. dealer owned-dealer
operated outlets.

(c) The list of persons/parties
awarded petrol/diesel pumps/gas agen-
cies is not being maintained by Gov-
ernment. Collection/compilatjion of
these factual and statistical informa-
tion is an expensive and time-con-
suming process. Records are main-
tained by respective oil companies,

(d) and (e). According to the
guidelines issueq by Government 25
per cent of all types of agencies of
the public sector o0il companies are
reserved for persons belonging to the
Scheduled Castes/Scheduled Tribes,
2 per cent are reserveq for physically
handicapped persons and the remain-
ing 73 per cent are awarded on com-
mercial consideration, preference being
given to genuine and efficient Con-
sumer Co-operative Societies and
Agro-Industries Corporations, No
person would be awarded a new
dealership/agency if he or his other
close relative like hig spouse, father,
brother or son already holds a dealer-
ship/agency with any oil company.
All appointments are to be made after
inviting applications by giving adver-
tisements in newspapers in circulation
in the area concerned. Selection of
candidates has to be made by duly
constituteg Selection Committees set
up for the purpose by.respective oil
companies.

(f) Complaints are received and
they are immeditely inquireq into for
remedial action.

Splitting of Fertiliser Corporation of
India

706. SHRI CHANDRA PAI SHAT.
LANI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government are aware
of the fact that splitting of the Ferti-
lizer Corporation of India into five in~
dependent companies on plea of better
management of profits hag resulted in
all-round deterioration and heavy lose-
es threatening clogure of fertilizer

v
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companies and hampering production;
and

(b) if so, what action Government
propose to take in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) and (b). The
reofganisation of the Fertilizer Cor-
poration of India/National Fertilizers
Limited has not resulted in deteriora-
tion in the fertilizer units of the
erstwhile FCI. On the other hand, the
managements of the new companies
have been able to concentrate attention
on the problems of the smaller num-
ber of units under their control, The
production in some of the fertilizer
units hag been adversely affected on
accounts of external constraints like
power cut and inadequate availability
of inputs like fuel oil and coal These
factors have nothing to do with the
reorganisation of F.CI and N.FL.
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(@) Wt S st A froehr/ € firesft Wit foramare o aATE WU AT qw & wrdd A
der W ose § o —
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Restoration of priority date to the

Government Employees owing Houses

for purposes of allotment of Accommo-
dation

708. SHRI ZAINUL BASHER:
SHRI MOOL CHAND DAGA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are consi-
dering to revoke the Government or-
der of 1975 regarding allotment of
Government accommodation to its
employees and resiore their priority
date to their date of joining; and

(b) if so, when and if not the rea-
sons thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
and (b), Orders issued in 1975 were
modifie] vide orders issued in June,
1977 and house owing officers were
declared eligible for allotment of
Government accommodation with
effect from 1-6-77, Their priority
date 1is, however, reckoned from
1-6-77 or from a subsequent date,
as the case may be,

L]

Rationing of Kerosene O0il in Tamil
Nadu

\

1)

709. SHRIMATI SUSHEELA GOPA.
LAN: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state the reason behind his op-
position to the rationing of Kerosene
Oil in Tamil Nadu by the Tamil
Nadu Government?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): My Ministry have
advised all State Governments, includ-
ing Tamil Nadu Government, to
streamline the distribution system
for ensuring equitable distribution
of kerosene. It would be for the
State Government concerned to take
appropriate measures in this direction.
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Production of Alcohol based Chemicals

710. SHR] BALASAHEB VIKHE
PATIL: Wil; the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government are consi~
dering to encourage production of al-
cohol based chemicals;

(b) if go, whether and to what ex-
tent Government are thinking to give
incentive in thig regard; and

(¢) if not, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR] VEEREN-
DRA PATIL): (a) Government’s po-
licy has always been to encourage
the production of alcohol based che-
micals and industrially significant al-
cohol based chemicals like Acetic
Acid, Acetone, Butanol, 2-Bthyl
Hexanol, Butadiene etc, are being
produced in the country.

(b) With a view {¢ give incentives
to alcohol based industries, the price
and distribution of Industrial alcohol
is controiled by Government tp maxi-
mise the availability of alcohol for
industrial purposes.

(c) Does not arise.

S.T.D. between district Tewns and
Capital in QOrissas

711. SHRI K. P. SINGH DBO: Wil.
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether al] the district towns of
Orissa are at present linked with the
capital of the State through telepkone;

(b) if not, the names of the towns
which are yet to be linked;

(¢} whether it is the Government’s
plan to achieve this line of district
towng with State capital in all the
States; and

(d) if so, the names of States where
this has been fully achieved?
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THE MINISTER OM COMMUNICA-
TIONS (SITRIC. M, STEPHEN): (a)
All the District towns of Orissa are
not linked by STD to the State Capi-
tal.

(b) Towns yet to be linked by
STD to the State Capital are:

Balasore, Baripada, Bhawanipat-
na, Bolangir, Chattarpur,
Dhenkanal, Keonjhar, Kora-
put, Phulbani, Puri, Sambai-
pur and Sundergarh,

(¢) Government have plang to con-
nect all District towns by STD with
respective State Capitals,

{(d) The linking of District towns
to the State Capita] by STD has not
been achieved fully in any State.
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Commemgrative postage stamp on late
Maulana Mazrul Haq of Bihar

713. SHR] KRISHNA PRATAP
SINGH: Wil] the Minister of COM-
MUNICATIONS be pleased to stale:

(a) whether Government have re-
ceived representations to issue comme-
morative postage stamp on late Mau-
lana Mazrul Haq of Bihar;

(b) if so, whether the Government
have gince taken a decision to issue
ithe postage stamp; and

(c) if not, when a decision is likely
1o be taken?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Yes, Sir,

(b) No, Sir.

(¢) The proposal was placed before
the philatelic Adviscry Committee
on 20-3-1979 but was not recommend-
ed. Hence the proposal was drop-
ped.

Show Cause Notice served on M/s.
ID.L Agro-chemical for Ghaziabad

714. SHRI K, LAKKAPPA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that a shew
cause notice was served on M/s I.D.L.
Agro-Chemical of Ghaziabad, a subsi-
diary company of IDL Chemicals Li-
mited, for certain irregularities and
violation of company rules;

(b) it go, details of the show cause
notice and whether any action has
been taken against the said company
thereafter; and

(c) it not, reasons for delay in taking
action?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL) (a) Yes, Sir.

(b) and (c), M/s. IDL Agro-Chemi-
cals (then DOW Chemicals) were

issued a Letter of Intent on 18-7-1970
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for the manufacture of Dalapon. Dow-
pon and Dowpon S, subject to the con-
dition that the final capacily for these
item would be determined after at
least 500 tonnes of the technical ma-
terial were imported, formulated and
marketed by the Company. For this
purpose they were aiso granted an
Industrial Licence on 24-5-1972 for
making formulations of these items.
However, this Industrial Licence was
subject to the condition that in case
their Letter of Intent for technical
material was not converted into an
Industrial Licence, the Industriaj Li-
cence for formulations would stand
cancelled, The party’s Letter of
Intent for technical material was
treated as lapsed on 29-3-1976 as their
foreign collaboration proposals were
not approved by Government. As a
result, their Industrial Licence for
formulations also stood cancelied from
that date.  However, the party con-
tinued formulation activity even after
that date. M/s. IDL Agro-Chemicals
were, therefore, asked to show cause
as to why action should not be taken
against them under Scction 24 of the
Industries (Development and Regula-
tion) Act, 1951 for carrying on the for-
mulation activity without a  wvalid
Industrial Licence. The explanation
Yurnished by the party is under
examination. *

Fall in price of Onion

7156. SHRI SHANKARRAO PATIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that prices of onion have fallen to the
most uneconomic level causing there-
by, scare and  discontent amongst
onion-growers;

(b} whether Government have re-
ceived representation of onion-growers
from Maharashtra, Gujarat etc. re-
questing for giving support-price of
Re, 100 per quinta] and exporting it
through NAFED; and

(c)y the deeision taken by Govern-
ment in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V, SWAMINATHAN): (a)
Yes, Sir. The Econoinic Adviser's
index number of wholesale prices of
onion has been showing a declining
trend since January, 80. The index
has gone down from 600.4 in Janu-
ary, 80 to 297.8 on 16-2-80. At this
level it is higher by 71,8 percent as
compared to the corresponding index
of 173.3 last year.

(b) and (c¢). Several representa-
tions have been received from Maha-
rashtra and Gujarat regarding the
stecp fall in the prices of onion, re-
questing purchaseg anq export
through NAFED as alsg for fixation
of support prices of onion at levels
much higher than the support price
announced by the Government for
1979-80 season. So far Government
have not taken any decision in the
matter,

Plan to bring down the Demand and
Supply of Petroleum Products

716. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it has been planned to
bring down the demand and supply of
petroleum products within the coming
two years by 5 per cent in our country
without affecting industrial and agri-
cultural production by short term mea-
sures; and

(b) it so, the short term measures
proposed and adopted?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) No, Sir,

(b) Does not arise.

Construction of Houses at Ranikhet
(U.P.)

717, SHRI HARISH RAWAT: Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a8) whether there ig any propesal
under Government’s consideration te



119 Written Answers PHALGUNA 27, 1901 (SAKA) Written Answers 118

construct houses at Ranikhet for the
middle and lower income group peo~
ple; and

(b) if so0, the details thereof and by
when the construction work of these
houses is likely to be started?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): ‘a)
ang (b). Housing is in the State
Sector. The matter is, therefore, for
the State Government tp decide,
Central financial assistance is given
to the States in the shape of ‘block
loans’ and ‘block grants’ for imple-
menting various Plan schemes includ-
ing social housing schemeg intended to
benefit also the middle and low in-
come people.

Scientists’ Conference at Calcutta
regarding Qil Resources

718. SHRI HANNAN MOLLAH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
of the warning by the last Scientists’
Conference held at Calcutta that the
0il resourceg of India will be dried up
during this century;

(b) if so whether there is any pro-
posa] for seeking alternative sources
of energy; and

(c) if so, the details thereof®

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Government does
not share such a view,

(b) The possibility of developing
alternative sources of energy is being
pursued.

(c) The work being done includes—

(i) experdments for converting
coal to oil.

(1) use of Methyl Alcchol or
Pthyl Alcohol fully or partly to
replace motor gasoline,

(iii) development of Solar Ther-
mal devices and systems using
solar radiation as input energy.

(iv) development of Photovol-
taic deviceg and systemg for direct
conversion of solar energy into.
electricity; and

(v) conversion of bio-mass into
energy.

Food Production

719. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE be
pleasesi to slate:

(a) whether Government have
made any assessment of food pro-
duction during the 1979-80 despite
the unprecedented drought affecting
a number of districts in the country;

(b) if so, the details regarding the
food output, State-wise; and

(¢) whether there has been mar-
ginal shortfall in the Kharif jowar
production last year?

L]

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Firm estimates of foodgrain
production during 1979-80 would
become available only after the close
of the agricultura] year, i.e., some-
time in July-August 1980. On ac-
count of unprecedented drought in
large parts of the country, fall in
production of kharif foodgraing ag a
whole is broadly assessed at about
12 million tonnes compared to peak
level production of 787 million tonnes
during 1978-79. It is too early to
give any precise idea about the gize
of rabi production.

(¢) Production of khatif jowar in
the country marked a decling from
8.89 million tonnez in 1977-78 to 816
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million tonnes in 1978-79 due to ex-
cessive rains in the kharif season of
1978.

Dereservation of Posts for Scheduled
Castes/Tribes in Refinery Division of
Indiag Oil Corporation, New Delhi

720. SHRI SOMJI BHAI DAMOR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the number of posts reserved
for Scheduled Caste and Scheduled
Tribe employees which were de-
Teserved from 1-1-1977 to
31-12-1979 in Refinery Division of
Indian Oil Corporation, New Delhi
before the usual period of their car-
rying-forward for threg years;

(b) what steps were taken to fill
the posts before dereservation was
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made and whether prior approval of
competent authorities was obtained
before dereservation was made;

(c) whethef several Members of
Parliament had represented during
the last 3 years against wrong de-
reservation of posts ang injusticeg to
Scheduled Caste and Scheduled
Tribe employees; and

(d) if so, the details thereof and
action taken by Government on their
representation?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Number of reserv-
ed posts dereserved with the approval
of the competent authority and
carried forward to subsequeng three
years wherever required as per’ the
Presidentia]l Directives during the
period of three years from 1-1-1977
to 31-12-79 in recruitment and pro-
motion in the Refineries Division of
IOC is given hereunder:

Group A Group B Group C

S¢C ST SC ST CS ST
Recruitment ., 16 5 .. .. . 2
Promotion 11 6 34 22 73 37

(b) Indian Oil Corporation had
taken the following steps in accord-
ance with the Presidential Directives
on the subject of reservation of posts
for SC/ST before the reserved posts
were dereserved:

Recruitment

1. In the notification issued to the
Employment Exchange/Press invit-
ing applications for the vacant posts,
the number of vacancies reserved for
SC/ST were clearly indicated.

* 9. Relaxation allowed to the SC/ST
candidates were clearly mentioned in
the netifications/advertisements.

3. Copies of the Press advertise-
ments/netifications were seént to the
registered SC/ST Associations and

Directors of SC/ST Welfare/Social
Welfare of the concerned States/
Union TTerritories with a5 request that
they should advise SC/ST candidates
1o apply to the appointing authority
either direct or through the Employ-
ment Exchanges, as the case may be.

4, Copies of the Press Advertise-
ments/Notifications inviting applica~
tions from SC/ST communities were
also sent to the concerneg stations
of All India Radio with the request
to broadcast the wvacancieg in areas
with concerntration of SC and ST
population.

5. Relaxed standards were applied
for selection of SC/ST candidates for
appointments against the reserved
vacancies, co
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8. In case of Group A posts, ap-
provai for dereservations of posts
was sought only during 1977 and
during the subsequent recruitment
years ie. 1978 and 1879 no reserved
post was dereserved.

7. Special recruitment drives were
undertaken during 1879 exclusively
for SC/ST candidates with 5 view to
improve their representation 1n
Group A posts in which the preserib-
ed percentages of representation have
not been achieved,

8. Proposals for dereservation of
posts were put up to the Board only
in such cases where SC/ST candidates
were not available for recruitment
even on the basis of relaxed stan-
dards and inspite of wide publicity.

Promotions

Posts 1eserved for SC/ST emplo-
yee, were dereserved only in such
case~s where eligible departmental
SC/ST candidates were not available
for promotion, Before dereserving
the posts, it was ensured that the case
of ¢l'gible departmental SC/ST can-
didates was not ignored

Prror apptoval of the competent
authority is obtained [or dereserva-
tion of the posts reserved for SC/ST
except in those cases where permis-
sion was accorded jn anticipation of
the approval of the compctent autho-
rity to meet the organisational re-
quirements when ligible SC/ST can-
didates were not available for promo-
tion.

(¢c) Two Members of Parliament
namely Shri S, B, Damor and Shri
R. L. Kuree] had sought clarifications/
information from JOC in respect of
one case of dereservation of a reserv-
ed post. Shri Kureel had also writ-
ten to Minister (P, C&F) in Januar
1979 in this regard. .

(d) All the queries raised by the
above mentioned two Memberg of
Parliament related to the case of a
SC employee who could not be pro-
moted against the reserveg posts as
he was not eligible for promotion at

122.

the given time. The main points
raised by them were ag fullows:

(1) A post of Jr, Accountant /as
hurriedly dereserveq in favour of
general candidate and the same was
not kept reserved for three years as
per rules.

(2) Back-dated seniority  be
given to the SC candidata who was
promoted in March, 1979,

As regards the specific case referr-
ed by them, it wag clarified that in
October, 1977, promotion of a general
~ategory candidate as Jr, Accountant
against the post reserveq for SC
candidate was made as no depart-
mental SC candidate wag eligible for
promotion on the date of the DPC
meeting The reservation wag carried
‘orward and in March, 1879 when a
post of Jr. Accountant reserved for a
3C candidate as per the reservation
rosler fell vacant the same was filled
by promoting a SC candidat~ ouly.

Ay regards the question of giving
back-dated seniority it was explained
ti1it doing so would not be correct

. 1t would mean giving seniority to
a person without hjg having assumed
charge of the higher responsibilities.

Sugar Production and its Distribution.

721. DR. FAROOQ ABDULLAH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether production, offtake
and stocks of sugar during fortnight
ended January 16, 1980 was less than
during the corresponding fortnight
last year;

(b) whether there has been con-
siderable fall in sugar produection:
this year in comparison to last year;

(c) if so, to what extent;

(d) whether union Ministry on
Feb. 11, 1980 took several steps
to improve the supply of levy sugar
from the mills for public distribu-

tion;
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(e) if s0, whether inspite of this
prices of sugar shot up to a record
one and there was also a consider-
able shortage of sugar in many parts
of the country;

{f) whether sugar was smuggled
to neighbouring countries where
sugar was sold at much higher rates
-and

(g) what steps Government have
taken to gtabilise the priceg of sugar
and its availability in the market?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R V. SWAMINATHAN): (a)
to (¢). Yes, Sir, the production and
offtake of sugar during the fortnight
ending 15th January, in 1978-79 and
1979-80 seasong are as under;—

(Lakh tonnes)

Fortnight ending 15th January

1978-79  1979-80

1. Production . 591 474

2. Off-take for interna!
consumption 2° 96 0 95

“The stocks of sugar as on 15th January

during 1978-79 and 1979-80 seasons
were 29.51 lakh tonnes and 18.62 lakh
tonnes respectively. The sugar pro-
0 ~tion upto 29th February in
1979-80 season nas declined to 29.44
lakh tonnes from 34.85 lakh tones upto
the same date in 1978-79 season.

(d) to (g). The importiant steps
taken to improve the supply of levy
sugar are as under:—-

(i) Pecriodica] review meetings
have becn held at Lucknow,
Bombay and Patna for taking
on-the-spot decisions for over-
coming difficulties in the way
of speedy movement of levy
sugar.

(ii) Movement of levy sugar by
Specia] rakes from factories in
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UP. ang Maharashira, the
major sugar producing States,
to far off deficit States like
West Bengal  Orissa, Bihar,
Jammu & Kashmir, Delhi ete.
has been arranged.

(iii) On the complaints received
from Food Corporation of
India for delay in indenting of
wagons by some factories,
show cause notices; have been
1ssued to the [factories for
launching prosecutions against
them.

(iv) Against Januarv. February
and March quotas, Food Cor-
poration of lndia ic taking up
road movemeny for distances
upto 300 Km, in cuases where
sugar stocks can not be moved
by rail and adequale supplies
are not available in the con-
suming districts.

As a result of the above steps, there
has been considerable immprovement in
the supply and availlability of levy
sugar as a result of which the sugar
prices in open market have also
declined. The wholesale prices in open
market have come down by about
Rs. 40/~ to Rs. 100/- per quintal as on
11-3-1980 as compared t¢ the prices
in the second fortnight of February,
1980,

(f) Strict watch is being maintained
on the borders to check any smuggl-
ing of sugar to the neighbouring
countries.

Setting up of a Project by ONGC at
Nhava near Bombay

722. SHR1 INDRAJIT GUPTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Whether it is a fact that ob-
Jections are being raised by certain
quarters against the ONGC project
coming up at Nhava near Bombay
in the name of ecology; and

(b) if so, the details and Govern-
ment’s reaction thereto?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) The objections raised were from
certain groups connected with en-
vironmental prezervation, travei,
tourism and ecology, etc. Government
have taken all these factors into con-
s:deratio, while approving the loca-
tion of the ONGC supply base at
Nhava,

PI'rovision of Drinking Waler to the
Residents of Bania Para. Aligarh
(U.P)

723. SHR] CHITTA MAHATA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

ta) whether it is a fact that
Local Self Government Department
of UP. had acknowledged vide
their letter No, 1852/9-2-1978, Sec-
lion-2, dated 29th WMarch, 1978, a
complaint made by the Members of
Parliament regarding non-supply
cof drinking water to the residents
of Bania Para, Aligarh City, while
drinking water connections had
teen provided to them;

(b) if so, the reasons, why the
Arinking water had so far not been
supplied to them and what imme-
diate remedial measures had been
taken or proposed to be taken to
provide the drinking water to the
residents of that colony;

(c) whether it is also a fact that
residents of that colony had been
asked to pay the water charges by
the superceded Municipal Board,
Aligarh, while the residents of that
colony had not been getting a single
drop of water from their water
pipes/connections; and

(d) it sc, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
o (d). The information is being col-
lected and will be laid on the Table
°f the Sabha,
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wosAy  frprare 805 861 892 735 840 945
oF

fagre 40838 40647 42435 30000 34652 36000
qErE 1531 1566 1633 1254 1426 1500
qRT T AT gaer —_— — —_— — - —
faety 26074 27989 30416 29500 25158 31000
TITT W

MW F R FIA 48009 50287 58309 52628 57150 59000
aET, T 7 fa 6615 6665 7000 8223 8132 7792
gfaaro ' 26503 26351 25981 19000 19312 21000
feataw wam 4057 4084 4003 3474 3033 3200
T A FEIT 6760 6783 7076 5406 5580 7000
LIy 39592 39960 43001 44355 42941 38190
Lac 26387 26572 26925 28128 26649 32230
qy Ry 32286 45193 40396 35000 34980 40000
agag 4, 89105 94095 95685 98500 101377 120000
#frgr ¥ 1409 1477 1523 1584 1140 1292
yurEa 1100 1214 1249 1193 1051 1201
feaoiren 472 527 579 247 532 464
ATy 710 796 832 443 321 610
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I 2 3 4 5 6 7
ELini . . 11971 13007 13432 13735 1342;) 13455
drE . . 56610 56964 56599 37800 39822 38000
afeedsy . . 2209 2355 2358 1610 1770 1344
T . 41377 41648 41421 32300 36770 40000
fafarwr . . 208 208 284 246 . 218 233
afrerre . 63886 63636 68283 66360 69754  78000"
faga . . 1253 1273 1284 1254 966 1248
AT WA . . 110068 100400 100794 60000 75488 86000
afren s . 43070 57246 62301 50000 52740 61000

i . 752135 751265 808373 696959 726002 796980

‘ ferwewnr

WY, 1979 § W, 1980 1 wafy ¥ Rw e /Fw wifge Rt w1 GH F dw oW
TAIAT graen quid aren faaoge

(wiwt o =Ai #)

aw, % wmfaa TR TART e s Lacrif aré
_w 1979 1979 1979 1980 1980 1980

I 2 3 4 5 6 7
ure N3w 23764 25014 25980 25875 26462 25330
TN S 170 119 131 110 286 242
UL . . 11299 11412 11533 11715 8567 11933
uwaT & AR 65 62 63 67 70 88
fagre . . 16232 18354 17430 14000 16967 18147
LLig: ] . . 663 676 736 728 . 543 754
nAT ¥ Ay gEe 50 50 50 50 50, . 1]

2771 L83,
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1 2 3 4 s 6 7

fFrmely 8213 10555 8994 10700 10117 10263
ooy . . 30959 31290 35398 33854 28708 35091
oy, o 7 4w 1093 1178 1051 1116 1083 1311
oo . 5256 5929 5449 5300 3297 5482
fomraw stw 1239 1069 1474 1509 877 1210
Ty W ET 2312 2021 2570 2166 1692 1935
wafew 19341 18929 19381 19749 17539 18510
o 11127 11459 11151 10801 10867 11692
wEX WM 17063 17424 15650 16800 15336 18239
aErae . 66986 68068 71648 69000 67334 71596
wfge . 838 742 728 576 432 604
NS . 650 650 650 658 650 715
BysieT 325 297 229 185 100 194
ardwe . 400 400 400 305 400 440
Téra ) 6673 6585 5371 5667 8323 6480
g . 10458 10086 10081 10000 7906 9299
qriead . 580 592 671 673 502 623
TR 9449 11050 11386 10200 9506 11128
fofenr | . . 232 353 296 413 428 398
afemir . . 28272 30083 31475 32344 27274 30780
faga . . 1016 10658 974 987 440 932
gur W 32898 32517 38272 26000 29586 30140
ofieew duTe . 32440 30279 32608 28900 28452 31098

. . 341056 348308 361917 340448 323893 354709
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Escalation in Operational Oovst of
F.CL

725. SHRI TARIQ ANWAR: Will
the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that dus
to the disproportionate growth of
the FCI and steep escalation in its
operational cost most of the food-
grains subsidy is drained away and
that the FCI is now charging a
higher margin of handling cost than
officially allowed; and

" (b) if so, details thereof and
whether Government proposes to
examine the entire functioning of
the FCI to bring about allround im-
provement?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). No, Sir. The subsidy paid
to the Food Corporation of India re-
presents the d:fference betwcen the
economic cost of foodgraing and the
issue prices fixed by the Government
In addition, carrying charges of the
hational buffer are also paid to the
FCI. Thus the Corporation is re-
imbursed the actual expenditure in-
curred by it for handling foodgrains
‘for the public distribution as well <s
for helding the nalional buffer. There
i te fixed margin for handling costs;
4 38 determined every year depending
upon the turnover of the Corporation.

Procurement and distribution ex-
penses are kepl under cgonstant review
for effecting economies wherever

possible,

(w) ofe g, ot goT g GONT
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SR AR F fau g R gwEAl & dot
9T agrgar W 9fT 47 1979-80 ¥ g
famafata afeag efrere frar var & o—

foogm

faag & afcagn aqr dwrer & @A
&t qft & fAT 1. 50 o9 wuT A AT W
¥, fomd wwest 9x 150, 00 WY wfA
frrear & oo |graar W wfne &, G e
W TG qUF-TTEE T ATYTC I AZT F3 |
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wgAl 9T 150. 00 Ty wia frew
TT ¥ UW AgwEar 3 & fAw 14,0 @
Wy A sgaeqT By wf § fowd i qIEe
w1 fgzar 7.0 W@ w9y 97 wS9 w7 fEEwT
7.0 ¥ T T

Installation of Pesticides Formulatiom
Plant in Maharashtra

727. SHR] RAMKRISHNA SADA-
SHIV MORE: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state

(a) whether jt ig a fact that _thc
Maharashtra Agro-Industries
dopment Corporation Ltd. has sent
up proposals to Government of
India for the Inatallation of & pes~
ticides formulstion plant;
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(b) if so, wheter Government of
India have granted permission for
the said purpose; and

(c) if not, what is the thinking of
Gov rnment of India in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SIIRI VEEREN-
DRA PATIL). (a) Yes, Sir.

(b) No, Sir,

(c¢) Since, at present, there is a bun
on the setting up of fresh formulation
capacity for perticides, uniess it is
linked up with manufacture from the
basic stage, it has not leen possible
for the Government of India to agree
to the Maharashtra Agro-Industiies
Development Corpbration Limited's pro-
posal,

Supply of Diesel to Fishing Trawlers
in Mabarashira

728. SHR] A, T. PATIL. Will the
Minister oy PETROLEUM AND CHE-
MICALS pe pleased to state:

(a) whether it is » faert that the
programme of financing the cons-
truction of Fishing trawlers by
fishermen and/or their co-operative
societies in Maharashtra has been
suspended by . the Natinnalised
Banks on the ground that the Traw-
lers cgnnot run due to shortage of
diesel; and
a4 N

(b) if so, what action Govern-
ment propose to take:—

(i) to supply diesel to the Fish-
ing Trawlers in Maharash-
tra  urgently and ade-
quately; an-

(ii) to direct the Nationalised
Banks to resume the pro-
gramme of Financing Fish-
ing Trawlers immediately?

. THE MINISTER OF PETROLEUM

CHEMICALS (SHRI' VEEREN-
DRA PATIL): (a) and (b). The re-
quisite information is being collected
end will be laid on the table of the
8abha,
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Discovery of Oil and Gas Fields by
O.N.G.C,

729. SHRI R, P. GAEKWApD;  Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

1a) whether 1t 15 fact that
OMNGC has recenlly  [nund both
Oi} and Gag at g vitlye rear Hasot
Taluka in Broach District as also a
promising gas field in the gulf of
Cambay,

(b) if =0, the estimated produc-
tion of Gas and Oil and its commer-
cial viability;

(¢) the likely usc of this avail-
able gas: and

(3 m view of t'emendous poten-
tiality of getting  huge gas  from
North and South Tapti gas fields
and the new pgas find in the gulf of
Camnbay, do Government propose to
consider seiting up of a power plant
in Saurashtra based on the use of
this gas?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

Recently, ONGC has found an Oil
and Gas field (West Motwan) in
Broach District and a gas field! (Mid-
Tapti) in the Gulf of Cambay.

(b) Mid-Tapti structure field is stllt’
under exploratory stage and there~
fope, production of gas and its commer-
cial viability cannot be estimated at
this stage. Further exploration of th‘e
West Motwan structure in Gujarat i8
under way to ascertain the geometry of
the pool. One gas well on the struc:
ture has been put on production. The
well has so far produced 7.5 million
cubic metres of gas. The rate of pro-
duction of gas from the well is around
50,000 m3/day.

(¢) Nothing can be said till the ex-
ploration and development of the
fields have been completed,
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(d) The ques}ion of utilisation of
Tapti Gas is premature gince any deci-
sion about itg gxphitaﬁon and trahs-
portation will be possible only after the
Tapti structures have been fully ap-
prajsed and declared commercial.

Implementation of Land Ceiling Act
in Karnataka

730. SHRI T, R. SHAMANNA. Will
the Ministey of WORKS AND HOUS-
ING be pleased to state.

(a) whether it has come to the
notice of Central Government that
land ceiling act in Karrnataky is at
a stand-still; and

(b) if so, whether Government
propose to take steps to make the
Act practical and purposeful?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. ¢. SETHI: ()
No, Sir,

(b) However, the Governments of
the States gnd the Un'on _ierx*itory
Administrations in which the Urban
Land (Ceiling and Regulation) Act,
1976 is in force, have brought to the
notice of the Government of India cer-
tain practical difficulties and lacunae
in its provisions, These are being exa-
mined. The Government of India had
set up a Working Group in November,
1979 and the ‘Group is expected to fina-
lise its report by the end of April, 1980,
After the receipt of the report the Gov-
ernment will be in a position to take a
final view in the matter,

Finding of Oil in Arunachal Pradesh

731. SHRI P, K. THUNGON: Will th~
Minister o¢ PETROLEUM AND CHE-
MICALS be pleasea to state:

(a) whether he is aware thgt
after carrying out drilling work in
Arunachal Pradesh oil has been
found and can be economically ex-

ploited; and

(1;) if so, when these deposits are
going to be extracted?

THE MINISTER OF PRETROLEUM
AND CHEMICALS (SHR] VEREREN-
DRA PATIL); (a) Yes, Oil India sttuck
oil in a shallow horizon in exploration
;v:llh, Kharsang III in Arunachal Pra-

esh.

(b) A number of extension wellg
have to be drilled to delineate the oil
bearing structure ang itg production
potential. It is expected that the com-
pany will be in a position to indicate
the production possibilities by the' end
of this year,

Acute shortages of Diesel and Kero-
seme in Country

732. SHRI SURAJ BHAN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government are
awarce of tho acute shortage of
Diesel andq Kerosene oil in the coun-
try as a result of which the farmers

and the general public are facing
greal hardship; and
(b) the approximate period by

which the situation is expected to
be normalised?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL); (a) Reports of shortages
of High Speed Diesel and Kerosene
have been received by the Government,

(b) All efforts continue to be made
to maximise supplies of High Speed
Diesel and Kerosene in the country.
The situation, however, will improve
significantly as soon as Barauni Refl-
nery starts functioning fully and the
normal operations of the three refine-
ries in Assam are also resumed.

Indian Institute of Advanced Study,
Simia

783. DR. XARAN SINGH: Will the
Minister of EDUCATION be pleased to
state:

(a) whether the recomurendation
of the previous Educatiom, Minister
H
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regarding the continuance of the
Indian Institute of Advanced
Study in Simla and the creation
thereof a Centre for Comparative
Philosophy named after the late
Dr. S. Radhakrishnan has been ac-
cepted by the new Government; and

(b) if so, when the new Centre
is likely to start functioning?

THE MINISTER OF EDUCATICN
AND HBALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) ang (b). The matter js still
under consideration, ang a decision
ig likely to be taken shortly.

Provision of Concrete Slab in Quar.
ters in Vinay Nagar, New Delhi

735. SHRI PIUS TIRKEY. Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether a concrete slab is
provided for keeping cooking gas
burners in Type II and III houses
in Sarojini Nagar, Kidwai Nagar,
Netaji Nagar, New Delhi on de-
mand;

(b) whether this has now been
discontinued; and

(c) if so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSINNG (SHRI P. C. SETHI): (a)
Yes, Sir. The demands from the resi-
dents are registered and slabs are pro-
vided according to availability of funds
for the purpose,

(b) No, Sir.
(¢) Question does not arise.

Upgradation of Quarters in Sarojini
* Nagar, New Delhi

7368. SHR] PIUS TIRKEY: Will the
Minister' of WORKS AND HOUSING
be pleased to state:

(a) whethe; some type I1 houses
in Sarojini Nagar, New Delhi have

been upgraded as Type II;
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(b) if so, the additional ameni-
ties provided in these houses;

(c) the date by which these will
be completed; and

(d) if no additional amenity is
provided, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
Yes, Sir, .

(b) to (d). No additional amenities
are proposed to be given, as the exist-
ing amenities are considered sufficient.

Provision for Fish Shops in Lodhi
Road, New Delhi

737. SHRI PIUS TIRKEY: Will the
Minister ot WORKS AND HOUSING
be pleased to state.

(a) whether scores of people in
Lodhi Colony, New Delhi are put
to difficulty daily in the absence of
reguiar fish shops;

tb) whether in the absence of
regular fish shops illegal fish shops
have sprung up and these are sell-
ing sub-standard stuff; and

(¢) if so, what steps Government
propose to take in this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
to (¢). The information is being col-
lected and will be laid on the Table of
the Sabha,

Survey of Unauthorised Construction
in Delhi

738. SHRI JANARDHANA POOJ-
ARY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government propose
to conduct survey of the unautho.
rised construction done during the
years 1977, 1878 and 1979;

(b) if so, whether any instruc-
tions have heen issued in this re-
gard; and

{¢) if not the reasons therefor?
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THE MINISTER OF WORKS AND
DHI?USimG (SHR; P, C, SETHIL): (a)

(b) No, Sir,

{c) It is the responsibility of the
local bodies to check unauthorised cons-
truction in violation of Building Bye-
laws, Master Plan etc, and the same
are booked by their fleld staff in the
usua] course in the discharge of their
duties.

Non-Delivery of Dak to Residents of
Jawahar Colony, N.LT. Faridabad

739. SHRI JANARDHANA POOJ-
ARY: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are
aware that the postal dak is no$
being delivered to residents of
‘Jawahar Colony’ in N.LT. Farida-
bad; and

(b) if so, what steps have been
taken by Government to ensure the
regular delivery of dak to the resi-
dents and obviate the inconvenience
caused to them?

THE MINISTBPR OF COMMUNICA-
TIONS (SHRI C. M STEPHEN): (a)
and (b). Dak is delivered regularly
twice a day to residents of ‘Jawahar
Colony’ through the Faridabad N.I.T.
Head Post Office. Question does not
arise,

Food for Nufrition Plan in Drought
Affected Areas

740. SHRI JANARDHANA POO-
JARY: Will the Minister of SOCIAL
WELFARE be pleaseq to state:

(a) whether Government propose
to Iaunch ‘Food for Nutrition’ Plan
in the drought.affected areas in the
country; and

(b) it so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Government have launched a
“Pood-for-Nutrition” programme in
the 11 drought-affecteq States of

Andhra Pradesh Bihaxr, Haryane,
Jammu and Kashmir Madhya . Pra-
desh, Uttar Pradesh, West Bengal,
Rajasthan, Punjab, Orissa and
Meghalaya. The programme is for
the benefit of pre-school children,
pregnant and nursing mothers, the
aged and infirm destitutes and handi-
capped persons,

(b) About 67 lakh beneficiaries
will be provided “Supplementary
Nutrition” for 5 months, under this
Programme. Cooked food is to be
supplied in the feeding centres each
of which will be under the charge of.
an Organiser, assisted by a helper.
Daily food supplement will consist
of about 300 calories and 10—15 gramg
of Protein per child and 500 calories
and 25 grams of protein, per adult.
The scheme is to be implemented
on the pattern of the Special Nutri-
tion Programme already being im-
plemented by the State Govern-
ments. Under this programme, 1
lakh tonnes of foudgrains consisting
of 80,000 tonnes of rice and 20,000
tonnes of wheat, will be supplied to
the 11 drought affected States, free
of cost. The State Governments are
requireq to find the funds from their
own resources for meeting the cost of
transportation and ‘storage of fooed
grains and the cost of processing,
preparation etc. of the food. The
supervision and general administra-
tion of the programme will be the
responsibility of the State Govern-
ments. To expedite the implementa-
tion of the programme, a meeting of
representatives of the States was
held on 21-2-80 in the Ministry of
Socia] Welfare. The representatives
of the States indicated the state of
preparedness for the implementa-
tion of the programme. Most of the
States have made budget provision
for the currert year and have also
assured that adequate budget provi-
slon will be madé for the next finan~
cia] year. The programme hes al-
ready commenced in the States of
Orissa, Madhys Pradesh and West
Bengal according to the latést infor-

mation available.
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Opening of Educatienal Institutions
in Backwargd Areas

741, SHRI JAI NARAIN: Will the
Minister of EDUJCATION be pleased
to state:

(a) what special stepg Government
have taken so far to open educational
institutions in the backward areas in
the country; and

(b) the details in thig regard?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). It is the objective of
the Government to provide primary
and middle schools wilhin walkiug
distance of the pupil. According to
3rd Educational Survey conducted
in 1973, 90 per cent ot the rural
population have schools within a
walking distance of one kilometre,
Similarly 72 per cenit of the popula-
tion in rural areas nave middle school
within three kilometres. The Fourth
Educational Survey has been under-
taken in 1978 to determine the habi-
tations which are still in require-
ment of schools within walking dis-
tance. The Stateg have been advised
to provide schools within walking
distance of the students based on
findings of the survey. While doing
so they have also been advised to
give priority to the needs of the
tribal, hilly and backward &reas.
The States in their annual plans
make efforts to provide these within
the resources made wavailable to
them. It iz hoped that within the
next Five Year Plan period non-
availability of facilities for elemen-
tary education in rural and backward
areag may cease to be a problem.
A Rs. 25 crores Centrally sponsored
scheme has also been launched for
supporting States’ efforts for impart-
ing non-formal education to the
children in the age group 9—14 in
the 9 educationally backward States
(Andhra Pradesh, Assam, Bihar,
Jammu & Kashmir, Madhya Piadesh,
Orissa, Tlajasthan, Uttar Pradesh and
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West Bengal). This programme is
intended to benefit children of mainly
the backward sections of population,
States with large tribal population
have tribal sub-plans in education
which provide for increasing educa-
tional facilities for the tribal popu-
lation in the tribal areas so as te
bring them at par with others, At
the level of secondary education, the
States have been advised that new
facilitie; need be provided only in
backward areas and for under-pri-
vileged sections. The  University
Grants Commission supports the
establishment of new higher educa-
tional institutiong only in the case
of identified backward areas after
proper survey of the cxisting facili-
ties by the State Governments.

Bills for wum-metered Water connee-
tions in the Mumicipal Area of
Delhi

742. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the water bills served
in February, 1980 for 1979-80 by the
Municipal Corporation of Delhi for
un-metered water connections are not
@ 5 per cent of rateable value;

(b) whether the charges upto 31st
March, 1979 shown as arrears in the
saig bills are at flat rate which have
been declared illegal by the Court;

(c) whether the over payments al-
ready made by the consumers have
not been adjusted;

(d) under what Section of M.C.D.
Act the flat rate charges of Rs, 90/-
for the year 1979-80 have been de-
manded in the said bills; and

(e) whether the censumers of un-
metered water connections are being
gerved notices for installation of
water meters when Section 115 of
M.C.D, Act allows un-metered water
connections and under what autho-
rity thig facility provided under the
M.C.D. Act iz being withdrawn?



145 Written Answers PHALGUNA 27, 1901 (SAKA) Written Answers 146

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) to (e). The information is being
collected and will be laid on the
Table of the Sabha,

Slums in big Cities

743. SHRI MADHU DANDAVATE:
SHRI T. R. SHAMANNA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it ig true that slum-
dweilers in the big metropolitan
cities like Bombay, Calcutta, Madras,
Bangalore and Delhi live under sub-
human couditions; ang

(b) if so, what massive financial
Central assistance and concrete gteps
are envisaged to improve the condi-
tions of these slum-dwellers?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD:
(a) It is true that the problem of
slums is more acute in the big metro-
politan cities.

(b) The Scheme of Slum Clearan-
ce/Improvement and Environmental
Improvement of Urban Slums, which
have been formulated to tackle the
problern of slums, are in the State
Sector and are implemented by the
State Governments out of their
Annual Plan allocations for these
schemes. In Madras and Calcutta,
slum improvement schemes have also
been taken up as part of multi-sec-

toral urban projects with credit
assistance from the Internatidpal
Development Association, an affi-

liate of the World Bank. In addition
to the two schemes, the Jhuggi
Jhonpri Removal Scheme is also
being operated in Delhi.

Southern part of Ratnagiri as Back-'
ward area for purpose of P&T
facilities

744, PROF. MADHU DANDAVATE:
Will the, Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is g fact that for the
facilities of Post and Telegraph, only

northern part of the Ratnagiri dis-
trict of Maharashtra is.considered as
backwarg areas; and .

(b) if so, whether. the southern
part of the same district will also be
considered as ‘backward arca’ for the
purpose of post and telegraph faci-
lities?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Ratnagiri District, as a whole,
is treated as a backward area for ex-
tension of telegraph ang teleohone
facilities.

For purpose of extension of postal
facilities, Dapoli, Khad, Chiplun,
Guhagar, Sangameshwar, Lanja, Dev-
rukh, Rajapur and Ratnagiri talukas
of Ratnagiri District, forming part
of the Kunkan North Postal Division,
are declared as backward areas,

(b) The question of including the
whol¢ of Ratnagiri District in the list
of backwarg areas for purposes of
extension of Postal facilities is under
consideration,

Drinking Water

745. PROF MADHU DANDAVATE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) to how many villages drinking
water was provided during 30 years
from 1847 to 1977;

(b) as against this, how many vil-
lages were provideq with these faci-
lities from 1977 to 1979; and

(c) in how many years will all the
villages in India are likely to get the
drinking water facilities?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
According to available information,
64,000 villages (including 40,000 prob-
lem villages) had been provided with
safe drinking water at the commence-
ment of the Centrally Sponsored Ac-
celerated Rural Water SBupply Pro-
gramme from 1977-78,
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(b) During the period 1977-78
38,842 problem villages were provi- 1 2 3
ded with safe drinking water.

(¢) The objective of the Central- 8. Nagaon . . 71-9-79
Jy Sponsored Accelerated Rural Water Kohba o
Supply Programme is to cover all the 4. Rolbag . . 27-9-719
remaining problem villageg identified 5. Anandpur 20-9-79
as such in 1972 survey, by the end of
1982-83. As for all the villages in the 6. Kolighat 16-8-79
country, the aim is to cover them dur-

‘ng the International Water Supply 7. Madhana 27-9-79
and Sanitation Decade, 1981—90. 8. Thangad 3-10-79
Branch Post Officeg sanctioned in 9. Kungal Bali 2579
Himachal Pradesh 1o, Karana 25470

746. PROF. NARAIN CHAND PRA- s
SHAR: Will the Minister of COM- 1. Sarauntha 21979
MUNICATIONS be pleased to state:

12, Dharara 27-9-79

(a) the names of the Branch Post . .

Offices which have been sanctioned, 13. Jathia Devi 24-9-79
Division-wise in Himacha] Pradesh; 14. Bagahar Do.

(b) the likely dates by which they
would be opened; and 15. Barang. 5-10-79

(c) the names of such panchayats, 16. Matrog 22-10-79,
district-wise which do not have any 17. Ghathu 22-10-
Post Office” under their jurisdiction? 4

THE MINISTER OF COMMUNI- 18.  Ghalahal 20-11-79
CATIONS (SHR] C. M. STEPHEN):

(a) Names of branch post offices 19. Matal 26-11-79
sanctioned in Himachal Pradesh dur-

ing 1979-80, division-wise, are shown 20. Kamala Nagar 2%4-11-79
gln nec:‘l‘;x:m 2 of the statement at 21. Katgaon 281179

(b) All the branch offices have been 22. Dev Nagar . 26-11-79
opened. The date of opening of each .
office is indicated in column 3 of the 23. Kiara Do.-
statement at Annexure.

24. Todso . 23-11-79

(¢) The information is being col- ,
lected and will be placed on the 25, Natpa. . . 30-11-79
Table of the House.

) 26, Bholar 7-1-80

List of Post Oﬁmopemdbmmon-wm,wctls 27. Barthata 10-1-80

te of opening. o8 .

Simla Division . Panwi , 21-1-80
81, Name of the Date of 29. Kalha 5-1-80

No. Br, Post Office . opening,
: . ] go. Devgarh 26-2-80
- 81, Kansakoli . N !5'!60
1. Panog . 11-10-79 .
2. Bharomoo . . 8-10~79 ‘fotar ., 3_;
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Chamba Division Hamirpur Dipision
sl. Nameofthe Br, Post Date of s, Name of the Date of
No. Office. opening No. Br. Post Office. opening.
1. Jangi . 16-5-79 ]
2. Bharari 18-5-79 - Dandiwin e
3. Lehsui 19-5-79 > Koaaur Khurd 79
4. Ghatasni 29-5-79 3. Bandla, 6-11-79
Karyas, 23-6-79 4. Dhaunkothi 2-7-79
Bandla. 23-9-79 5. Dhard. 81579 ¢
7. Sechunala 27-6-79 6. Derababa Rudra Nand 2-5-79
8. Purthi. 29-6-79 7. Sarahlar . 30579
9. Thadgwalu . 8-8-79 8. Karasa. 29-5-79
10. Sarahan 14-8-79 9. Makri . 31-5-79
11, Pareena 22-8-79 10. Noa 30-5-79
12. Matti 7-9-79 11, Bhedar. 17-10-79 »
13. Bhajotra 8-9-79 12. Kutella 24-10-79
14. Singadhar 11-9-79 13. Amroh 4-10-79
15. Kot Prahnwi 12-9-79 14. Jajjar . 7-9-79
16. Darwin . . 18-9-79 15. Tikri . 13-12-79
17. Ohra Phati 51279 16, Salohbberi 16-1-80
18, Malunda 6-12-79 17. Paploa 28-1-80
19. Kapasa 7-12-79
20. Bat 8-12-79 TorarL . —_“__'—7— -
21. Sanwal Do. T
22. Judera 10-12-79 Solan Division
23, Kathla, 11-12-79
24. Lamu . 12-12-79 1. Kotla Bangi 20-7-79°
" 25. Banantar . . 14-12-79 2. Manlong Kalan 27-7-19
26, Diyola 19-12-79 3. Sainy, 17-8-79
27, Palwin, . 23-2-80 4 Kufar Kayara Do,
28, Charari . 25-2-80 5. Thana Do.
2g9. Dand . . 26-2-80 . Jamu . . 30-4-79"
so. Killer . . , 27-2-80 7. Bhand Bhogri . 25-5-79-
31, Ghulai 27-2-80 8. Devana 5-9-79
32. Moda . 28-2-80
38. Seriandral 29-2-80 9 Daban e
34. Badka . . . Do. 10. Mandhala A
- tr, Jaunji . . Do.
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|1 Name of the Rr. Post Date of sl Namr of the Br, Post Date of
No, Office, apening No, Office. opening
12, Jurwa . . . 30-11-79 21, Patrighat | 26-2-80
ra, Shivpur . 17-11-79 2z, Pingla, . . 2g-2-80
14. Beral | 22-11-79 23, Tarnch 24-2-80
15. Nagali . 30-11-79 24, Bhanera . . 25-2-B0
16. Nanakpur 26-11- —_———
’ 79 ToTtAL 24
17. Hinner, 29-11-79
18. Dhakriana 27-12-79 Dharamsala Division
19 Dhanot 19-1-80 1. Guraldhar . . 29-83-79
‘2o, Kathli Bharan 29-1-80 .
2, Majhoti 90-4-79
ToTtaL . 20 3. Harnota 26-5-79
A 4 Pharian . . 25-5-79
5. Sidhpurghar 30-4-79
Mandi Dipisi
Mandi Dipision 6. Lag . - . 28-5-79
1. Nandi. ' 5-9-79
Nadli . . . 20-5-79
2. Gushal, . . 17-8-79
8. Dharer. . . 2fl-4-79
3. Khoksar 15-6-79
g. Haded 30-4-79
4. Jehmat 24-8-79
. Padhwan 24-8-79 1o. Dharun Bhancta . 16-10-79
Pipalage . 3-9-79 11, Jonk Ratial . . 30-11-79
: 20-11-
7. Jobrang . 22-10-39 12. Barana 79
8. Deotha 7-9-79 13. Chhanchhri , 18-12-79
g. SilhiBagi . . 10-10-79 -14. Bhadiara . 15-11-79
10. Samrahan 25-9-79 15. Gahin Lagore 27-11-79
1. Pali 27-9-79 16. Noashera . . 8-12-79
12, Baragram . . 22-2-80 17. Luhna 4-12-79
18, Thatibeer 12-12-79 18, Phadrol ) . 19-12-79
14. Sudhar 26-2-80 19. Lathial 28-11-79
15, Kothi , 12-12-79 20. Maleta Bongta 2g-12-79
16. Gahidhar 14-12-79 21, Monita 28-12-79°
17. Boching . . 28-2-Bo 22. Simbal. 12-1-80
18. Sardhwar 27-2-80 23, Gher . . i 1-2-80
19. Tandi . 17-12-79 24. Bhalraina 12-9-79
@0, “Nerchowk 28-1-80 - ’ ToTaL . a4




PC.Os, and Combined Offices
in Himachal Pradesh

747, PROF.  NARAIN  CITIAND
P ..ASHAR. Wil the Minister of
COVUNICATIONS be pleased  to

| SRR

' {a) the names of places where
Bablic Calls Offices and th> Combinad
M. which have besn sanctioaed
+ the Silaty of Himarh! Praoesl;

(b) the likely dates by which they
would he installed:

(¢) the names of such proposals
for PCOs/C0Os which are gurrently
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under examination on the offer of
Rent and Guaraniee Terms; and

(d) the likely date by which they
would he sanctioned?

THE MINISTER OF COMMUNI-
CATIONS (SHR[ C. M STEI'MOV):
(a2 Public Telephones Thave huea
sanctioned at Bhali, Tikkar, Kalpa,
Galore, Bliarmour, Kaza, Killar, and
Kiyiong. Combined Qfficis have been
sanctioned at Bhali, Tikkar, Yong-
thong, Jhalma, Sagnam, Sandow,
Jorpa, Samdha, Nirmandh,

(b) The likely datcs of installation
are as under:—

Year Numes df places 10 he previded wuh :

Publi Telrplaones

——r

Combined Cifics

rgra-fio . (i
1qin-81 (i} Tikkar
(it Kalpa . .

fiii  Galor
L {iv) Rbarmeur
181-f2 . (it Kara
(iiy Kilar
(iii) Keviong

(i} Bhal

(i) Yongthong
(ii; Simdla
(i} Jaspa
Gv) Tkt
(i) Jhaima
(i1 Sagyam
(iii}) Nirmay ok

{iv)  Sanduw

{(c) Ng public telephong is under
examination on reni and guarantee
teoms.  However, Combined  Offices
8t Tindi, Kerpet, Purihi Darwas, und
Holi are under examinaiion on  this
hasis,

(d) The Cumbined Offices are like-
ly to be saictioned by June, 1980,

Inward amd Outward Telegrams in
Andauuin and Nicobar islands
senl by Ordinary FPost

_ T48, SHRT MANORANJAN BHAK-
TA: Wil] the Minister of COMMUNI-
CATIONS be pleaseq to state:

{a) whether it ig a foct that {or

Ingt 2-3 yearg all the inward and out~

ward telegramg in the Union Terri-
tory of Andaman and Nieobar Islands

were instead of telegraphed sent by
ordinary rost;

{b) it so, what ig the Government
nroposal in thig rega=d; and

(e) whether Government propose
to enquire into the whole svstem
through experts and also repay the
telegiam chargey to the people?

THE MIiNISTER OF COMMUNI-
CA1IONS SHRI C. M. STEFHEN):
(a) No_ Si. However oo certain
occasions the telegrams were sent
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by airmail when the Radio teleprin-
ter circuits were interrupted. The
interruptions were caused largely
due to atmospheric disturbances.

(b) Ty improve the telegraph com-
munication between Port Blair and
mcin-land, wireless transmitters of
higher power are proposed to be in-
stalled soon. Action has also been
initiated to provide additional tele-
graph circuits on satellite link under
installation between Port Blair and
mainland.

(c) No, Sir. There is no such pro-
posal. As regards refund of tele-
graph charges, provision already
exists in the rules.

Export of Sugay during 1980-81

749. SHR] MANORANJAN BHAK-
TA: Will the Minister of AGRICUL-
TURE be pleaseq to state what is the
expected quantum of sugar export
for the year 1980-81 and whether in
view of the shortage of sugar in the
domestic market, Government will
like to meet domestic requirement
instead of export for the year 1980-
81?7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
Sugar exports under the Interna-
tional Sugar Agreement are made
on calendar year basis. During the
year 1980, we have already export-
e about 60,000 tonnes. We had crea-
ted sugar special stocks under the
Agreement to the tune of about 1.40
‘lakh tonnes, which stand released for
.¥ports as required by the Interna-
fonal Sugar Organisation. The ad-
ditional quantity of sugar to be ex-
ported would be restricted to this
pinimum commitment of 1.40 lakh
tonnes after giving utmost priority
to the dbmestic requirements. Sugar
exports #ir 1081 are yet to be dcter-
rined ukiler the Agreement,
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School ang College Examinations
Timing

750. SHR] MANORANJAN BHAK-
TA: /Will the Minister of EDUCA-
TION be pleased to state:

(a) whether the annual examina-
tion in schoolg and colleges are not
held simultaneously throughout the
country if so, the factg thereof;

(b) whethe, some suggestions have
been received from certain quarters
to change the timing of the examina-
tions which are presently held in
April-May months when it is very
hot; if so, the details thereof; and

(c) whether Government propose
to hold the examinationg in December
every year simultaneously in all the
schools and colleges and if noi, the

reasons therefor?
o

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHR1 B SHANKARANAND). (a)
Yes, Sir. The examinations are not
held simultaneously in schools and
colleges throughout the country as
thev are conducted by the different
Boards and Universities depending
upon various factors like the sys-
tem of examinations, conclusion of
the academic year and other regional
requirements,

(b) and (c). In July, 1978, a sug-
gestion that the school and coilege
e¢xXaminations all over the country
should be held in November/Decem-~
ber was received in this Ministry, The-
suggestion was, however, not found
workable on account of extremities of
weather and different systems of exa-
minations being followed by varleus
Universities/Boards,

Purchase of Bulldorer in Anfumian &
Nicobar Isiand

751. SHR; MANORANJAN BHAX-
TA: Will the Minister of AGRICUL-

“TURE be pleased to state:

(v) the number of Bulldozery:
, thaséd By Agricuiture Depa
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Andaman and Nicobar Islandg since
last 3 years and price paid;

(b) the working hours recorded in
the log book since purchase in each
cage;

(c) the number of cultivatorg who
were supplied Bulldozer, names of
villages and the number of hours; and

(d) the amount which was spent
on the repairs, purchase of spare
parts for these Bulldozers together
with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR{:R. V. SWAMINATHAN): (a)
No PBulldozer has beep purchased by
the Agricultural Department during
the past three years.

(b) to (d). In view of ‘a) above
question does not arise,

Persons Registered with DDA for
Allotment of Flatg

752. DR. VASANT KUMAR PAN-
DIT: Will the Minister of WURKS
AND HOUSING be pleased to state:

(a) the total number of persong re-
gistered und\ilr various schemes of
DDA for allotment of flats upto
1976—scheme and category-wise:

.(b) the total number (category-
wise) of sach persong who have not
been allotted flats so far; reasons
‘therefor and when all those are likely
to be allotted the DDA flats; and
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(c) what ig the present progress
with regard to construction of flats
for the remaining registered persons
in each category, and locations of the
flatg under construction and their
schedule of completion?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The Deihi  Development  Authority
has intimated that 64007 persons were
registered under its various schemes
for allotment of flats upto 1976. Their
break-up is indicated in the state-
ment enclosed.

(vt and (c). Out of above, the
total number of persons who have not
been allotted flats upto 311279, is
16507. Their break-up is as under: -—

MIG 6924
LIG 5452
Janata 4131

The D.D.A has invited applications
for al'olment of 4444 flats during the
month of March, 1980 comprising the
following categories:—

MIG 1165
LIG 608
Janata 2671
4444

———— -

It has intimated that more thap 10,000
flats in various localities are umder
various stages of construction ang the
same will be released for allolment
to the registered persons as and when
they got completed.

Statement
i No. of persons registered,
Registration Scheme MIG LIG JANTA Total
st Regn. 1969~70 3501 4747 2603 10851
2nd Regn. ‘1971-72 9994 6203 4279 20466

‘Special Regn. 1973
New Regn. 1976

325 1050 4111 5486
10058 8866 8280 27204

ToTaL

23868 20866 19273 64007
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Demand by States for increase of
Diesel Quota

773. SHRI D. P. JADEJA: Will
th, Mmister of PETROLEUM AND
CHEM 'CALS be plensed to state:

{a) whether it js 5 fact that almost
all the Stateg have demanded the in-
crease in the present quota of diesel
supply to farmers;

(b) the action taken by Govern-
ment in respect of {ne demand made

e
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(c) the criteria adoptej for al.ct-
ting diesel to farmers ip Gujarat
State; and

{d) the quota allotted for tractors?

THE ©usISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

ik} T:s demand made by the State
Goveraunent  of Gujarag for  High
S - ™ .el oil and the aci.al sales
in thy State for the meonth of Novem-
ber, 1879 tg Februarvy 1980 are as

by Gujaiat State; under: —
Fig. in Meiric tonnes
Mouch Deivand  Allocat on
. as Onigingl Hevieed Aetual
indicated including  Sales
by State addition:  {Approxi-
Govt, ifany nata]yt
made
Novemb - 79 55400 472l 0T o657
Decemls -’30 . . . . Gogoo 535309 54300 58889
Januars o G500 52628 sabals 53975
Felwrw:-y "8o 5754¢ 5315 57150 55421

Addilional quolas of High Speed Diesel
Oil (HSD) have been allocated dur-
ing the months of February and
March, 1880 after taking into  ac-
count th.. higher demands as under:-—

(Figwris in metric tonnes}

Acddition a

allovatio n

mads
I'ebruary ‘8o . . . 4,000
Maich ‘8o . . . 1,082

{c) and (d). The Central Gov-
ernment make allacation: of  diesel
cil to the States ax a whole, with-
out scecifying any quota rfor differ-
ent calegories of consumers. It is for
the Stilc Government to make inter-
sectoral allocations to different sec-
tors including for farmers and trac-
tors. No information, is available
with this Ministry as regards the al-
socations made by the State Govern-
ment to the farmers or for tractors.

Working of N.B.O.C.

754. SHR] D. P. JADEJA: Will the

Minister of WORKS AND HOUSING
be vleased to state;

(a) the works executed by NBCC
since inception and amount and per-
centage of profit earred on each in-
dividual wo'k other than cost plus
workas;

(M the vpercentage of overheay in-
curred in =ach financial year since
ity jnception;

fey the -alary bily of the employees
during »ach financial year versug work
executed;

(d) the name and quantum of
works where NBCC earned profit;
ang

(e) the amount of outstanding dues
to be recovered from clients till date?
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THE MINISTER OF WORKS AND
TIOUSING (SHR] P. C. SETHI): (a)
13 (e). The information is being
collected and will be laid on the Table
of th, Babha.

Qperational Cost of F.CI

755. SHRIMATI MOHSINA
KIDWAIL

SHR] K. P. SINGH DEO:

Will the Minister of AGRICUL-
TURE be pleased to state:

{a) whether 1f is a fact that the
operational cost of the Food Corpo-
ration of Indiy in termz of per quin-
tal is aimost ag much as the procure-

*sment price;

(b) whether it is also a fact that
the profits earneq by FCI on grains
are much more higher than what
was being earned by the privale
traders before its inception;

(c) whether it is also a fact that
huge losses are being incurred by
the Corporation by way of giving
subsidies; ang

(d) if so, the steps being taken to
improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{(SHRI R. V. SWAMINATHAN): (a)
No, Sir, the handling cost per quin-
tal for storage, movement and distri-

«bution of foodgrains for the public
distribution system wag between 16
per ceny and 19 per cent only of the
acquisition cost during the last three
Years;

(b) No, Sir, the Food Corporation
of India does not earn any profits on
its foodgrain transactions for Cen-
tral Pool. In fact, it handles the
grains on actual cost basis without
Zetting any margin of profit;

(¢) No, Sir, the Corporation pur-
thases and issues the foodgrains st
the prices fixed by the Goverament
ot India. The issue prices which are

2M LS —6
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fixed Ly the Government of India,
are lower than the economic cost of
focdgrains which includes  procure-
ment and disiribution expenses, The
difference between the economic cost
and jssue prices is reimbursed to the
Food Corporation of India. Based
on tie general policy of the Govern-
ment, the Corporation is required to
maintain  buffer stocks for which
carrving charges are also reimbursed
to Food Corporaticn of India as sub-

sidy.

(d) The various expenses incur-
red by Food Corporalion of India are
constantly under review.

Directive to Chief Ministers for help
to Farmers

7t6. SHRIMATI MOHSINA KID-
WAI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) Whether he hag written to
the Chief Ministers to  stress the
need for intensive efforts to help
and assist the farmers in raising
the foog production in the country;

(b) 1f s0, the nature of reaction
from the States; and

(c) Whether g regular supply of
diese] and other inputs have been
assured to them?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
{SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Replies from the States are
awaited,

{c) Efforts have been made tg5 aug-
ment supply of diesel to meet the re-
quirements of rabi crop. In order to
improve its availability to farmers,
the State Governments have been
advised to regulate diesel distribution
under the Essential Commodities Act.
Regular supply of other inputs viz,
secds, fertilizers etc, has alsy been
assured.
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Shopping Centre in Narain Vihar
New Delhi

757. SHRI DHARAM DASS SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) Whether the Delhi Develop-
ment Authority has not constructed
a JYocal shopping centre on the 2.3
acre site earmarked by the D.D.A.
in A-Block of Narain Vihar to cater
to the needs of residents of A & B
Blocks in Narain Vihar, New Delhi;

(b) whether local shopping centre
referred to above js the only shop-
Ping centre left out to be construc-
teqd in Narain Vihar;

(¢) whether Agency of A-Block
D.D.A. Flats (MIG) Regd. Agency
and the Federation of Narain Vihar
Resideuts Welfare Associations have
been representing for the construc-
tion of aforesaig local shopping cen-
tre for the last eleven years and the
plan for the same is also ready with
the DDA for the last three/four
years; and

(d) if so, when the work will be
started and completed in this re-
gard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) to (d). The construction of local
shopring centre, in ‘A’ Block of Narain
Vihar, could not be taken up so far
partly because the site earmarked for
it is heavily encroached upon and
parily becaus, some portion of it has
not so far been fully acquired. The
construction of the centre can be
taken up only after these difficulties
have been overcome.

Plot ot Land with D.T.C. in Naraina
Industrial Area, New Delhi

758. SHRI DHARAM DASS
SHASTRI: Will the Minister of
WORKS AND HQUSING be pleased
to state:

(a) whether it is a fact that
DD.A. had allotted a plot of land

MARCH 17, 1980
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measuring 3600 sq. yds. bearing No.
C-199 in Naraina Industrial Area
Phage-Y to Delhi Transport Corpo-
ration about 10 years ago;

(b) whether it is also a fact that
the D.D.A. is not charging D.T.C the
price which they are doing in the
case of other public utility services
which js preventing the latter in
taking the possession of the plot;

(c) whether in case of an indivi-
dual industrialist who does not
take possession of the allotted plots
of land/or does not construct the
building within specifieq period, he
is penulised/allotment ig cancelled;
and

(d) if so, the steps taken by the
D.D.A. in the case of aforesaid plot
allotted to D.T.C.?

THE MINISTER OF WORKS AND
EOUSING (SHR[ P. C. SETHI):
‘a) No, Sir.

{b) Does not arise.

(c) Action to cancel the allotment
is initiated where allottee do not take
possession of the allotted plots or do
not construct the building on the plot
within the specified period. However,
extension of time for construction is
generally given, having regard to the
circumsiances of each case, subject
to payment of prescribed composition
charges. If the default continues after
7th year, the lease/sub-leas, is liable
to be cancelled.

(d) Does not arise in view of reply
to part (a).

Representatioy  from  Maharashtra
Pharmaceutical Manufacturers’ Asso-
ciation, Pune (Maharashtra)

759. SHRI R. K. MAHALGI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Whether Government have
received any representation from
Maharashtra Pharmaceutical Manu-
facturers’ Assnclation, Pune
(Maharashira) in June 1978 stating
their various demands;
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(b) if so, what are their demands; (b and (c). A statement show-
(c) what action Government have ing the gist of the demands of the
taken so far in this respect; and Maharashtra Pharmaceutical Manu-
(d) If no action taken so far, the facturers’ Association, Pune and the
reasong of delay and the remedy -
thereof? - + latest position in respect of each de-

d i ,
THE MINISTER OF PETROLEUM mand is annexed

AND CHEMICALS (SHRI VEEREN-

DRA PATIL): (a) Yes, Sir. (c) Does ot arise,
Statement
S1. No. Gist of Demands Present Position
1 2 3

1. Certain group of for mulations, not involv—= The product’en of 4ix pulk args viz., (i)
ing high technology. should be resetved  Glycero-phosphate, (1i)  Glycero-11 osph-
for small scale sector., ric Acid, (ii1) Paracetamol, (iv) Lanolin

Anhydious, (v) Citrates and (vi) Tar-
trates has been reserved for the small scale
sector, As regards formulations it is
estimated by the Working Group on
Drugs and Pharmaccuticals Industry sct up
by the Planning Commission that the
small scale sector would be achicving an
annual growth rate of 19. 5% drucs in the
current Plan period which is substantial.

2. Sinall scale units should be considercd on General policy applicable in 1.« 1 pact to
the basis of 15%, price preference so far small scale industrial units in all scctors is
as Government supplics are concerned. applicable to smallscalc unitsin  drugd and

pharmaceuticals also. It would not be
possible to treat small scale units in the
drug industry alone on a preferential
basis. In any case, it is a matter for the
considcration of State Governments also,

3. Liberal quota of raw materials shoud be The  1979-80  distribution  policyv [for
given by canalising agencies to SSI units canalised raw matciials provides for lil cral
for Government supplies against firm allocations to the small scale sector. Units
ordiis in  addition to their entitled whose annual turnover does not «xceed
requircments, Rs. 1 crore are entitled a 50%-grewth

rate and units whose annual turnover
exceeds Rs. 1 erore to 259% growth rate
over 1978-79 allocations which were also
based on a liberal policy. The modifica—
tions recently announced by the Ministry
enabling the small scale unitsto getthe
benefit of past consumption againstown
R.E.P. licences in working out thcir en-
titlement also liberalises the policy further
in favour of the small scale sector. Small
scale units should accommodate require=
ments in respect of Government orders
within such allocations.

4. 1.D.P.L. should be prohibited from supply- I.D.P.L. has cecased to be a distribution
ing raw materials to other formulators. agency under the scheme of canalisation of
bulkcgrugs with effect from 1-7-197g.
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5. Cornering of scarce raw materials by Public  There 1s no 1¢ason to believe — that Public

Sector Undertakings and thus creating

Sector Undertakings are doing so.

shortages for small scale industries should

be stopped.

G, To review the list of products for which the
trade nantes are abohshed and to include
more items to be marke ted under generic

namecs,

To start with, Goverr ment have deaded on
the abuliton of trade raincs in respect of
singlc ingrcdunt formulations of 5 drugs.
On the basis of the experience which i3
gained fiom this exerase, the position
would be reviewed 1n futwe.

7. Trading and marketing activities of multi- Many of the smaller units who do not have

nationals and big Indian companies who
market the products manufactured by

others should be curbed.

8. Erratic and iirregular supplies of

stopped.

the distribution facilities may be marketing
their production through othar agencies,
Such marheting arrangemants only pro-
vide a facility which they themsehes may
not have. Drugs (Prices Control) Order
controls prices and profits in relation to
drug manufactwing activities. FLRA does
not take into account trading activities
towards Appendix I evaluation.  More
over Sole Selling Agencv system  has been
abolished in so far as the Drug Industry

i8 concerned.

raw As mentioned against S. No 4, IDPL is no
materials by STC and IDPL must be

more a distribution agency in respect of
canaliscd  bulk drugs. Import and
distribution of canalised bulk drugs are so
planned by CPC as to provide for release
of these bulk drugs to individual units
on regular and systematic basis. How-
ever, certain delays might occur some
times due to reasons beyond the control of
CPC such as long delays in clearance
at ports, delay in arrivals of shipment from
abroad on account of temporary shortages
abroad etc. CPC and the Department of
Chemicals and Fertilizers constantly keep
under review the supply position of in—
dividual items of drugs and initiate needed
action to augment imports wherever
necessary.

Supply of Commerclal Gag to Indus-
tries in Gujarat at High Rate

760. SHRI AHMED M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is g fact that the
rate of Commercial Gas supplied to
Private Industries in Gujarat State
hag been increased recently so high
that the industries are facing a great
bardship to carry on their business;

(b) whether Government have
received any representation in this
regard to reduce the rate; and

(¢) if so, the action taken by Go-
vernment to reduce the rate of gas
supplied to industries in Gujarat
State?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) No, Sir.

The price of matural gas being sup-
plied tc private industries in Gujarat
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State has not been revised upwards
sihce 1-4-78.

(b) and (¢). Communications were
rece:ved from Government of Gujarat
exprersing concern over the price of
gas being supplied by ONGC to pri-
vate industries in Gujarat. They
were, however, informed tha! the
price cannot be considered unreason-
able considering the prices of cther
petroleum products in the country.

Telephone Manufacturing Facility in
Gujarat

761. SHRI AHMED M. PATEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there was a proposal
under the consideration of Govern-
ment to set up a telecommunica-
tions factory for manufacture - tele-
phone instalments in'Gujarat;

(b) if so, what happened to that
proposal;

(c) whether Government are con-
sidering to set up a factory produc-
ing transmission equipment to re-
place cross bar equipment in tele-
phone; ang

(d) whether Government propose
to set up that unit in Gujarat State?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
(a) No, Sir.

(b) Does not arise.

(¢) and (d). Setting up of one
Long Distance Telecommunication
(Transmission) Equipment Factory
and one Electro-Mechanical type
telephone exchange (switching)
equipment factory have been inclu-
ded in the 6th Plan of the Ministry.
However, the details of the proposed
factories, including the type of equip-
ments to be manufactured, capital
costs and their locations are under
consideration.

Capacity ¢f Telephone Exchange in-
Gujarat

762. SHRI AHMED M. PATEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are
considering {0 increase telephone
exchange capacity in various tele-
phone exchanges in Gujarat State to

minimise the waiting list;

(b) if so, the nameg of metropoli-
tan cities includeq in the proposal;

(c) whether Government  are
considering to open new telephone
exchanges in Gujarat State in near
future; and

(d) if so, the nameg of the cities
and capacity and when?

THE MINISTER OF COMMUNI-
CATIONS (SHR1 C. M. STEPHEN):
(a) Yes, Sir.

(b) Details of expansion in the ex-
changes in main cities of the Gujarat
is given at Annexure—I.

(c¢) and (d). Al the cities of
Gujarat already have telephone ex-
changes. During current financial
year 21 new exchanges have been
added in rural areas. 17 more are
expecled to be openeq by the end of
this month. ’

Statement

Expansicn during 19%79-E0 of eachanges in large
cities tn Guyarat

Commissioning

programme |
1979-80]

1. Almedabad . 4c¢co lines

2. Raroda . . . gcco lires

3. Surat ., . . . 2%c0 lires.

4. Rajkot . . . 300 lines.

5. Bhavnagar . €oo0 lines,

6. Jamragar €co lines,

7. Nadiad- . . gco lires,
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Aslan Games, 1982

768. SHRI MADHAVRAO
SCINDIA:

SHRI INDRAJIT GUPTA:
SHRI R. P. GAEKWAD:

SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of EDUCATION
be pleased to state:

{a) whether it is g fact that Go-
vernment have given green signal
for holding of Asian Games in the
country in 1982;

(b) it so, details of the financial
implications thereof; and

(¢) preparations made uptil now?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAIL, WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

tb} Rs. 33 crores (Rs. 26 crores on
the part of the Government of India
and Rs. 7 crores on the part of local
Lodies) .

(¢; Preliminary steps have been
initiated.
Disparity in the Proposaly of

Dipioma Holder Engineers in the
Country

764. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether service conditions,
including promotion prospects and
working conditions etc. of the Dip-
loma holder Engineers working in
various Public Works Departments
at the Centre and Stateg are not
uniform throughout the country;

(b) if so, whether it ig also a fact
that these issues have not been
reviewed for a long time end are
based on British pattern; ang

(¢) i so, what steps in consulta-
tion with State Governments are
being taken by the Government to
review these issues in near future?

MARCH 17, 1980
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (¢). Recruitment and conditions
of service of persons appointed to
public services and posts in connec-
tion with the affairs of the TUnion
Government are required to be regu-
lated by the law passed by the Par-
Lament and, till such a law is pass-
ed, by rules framed by the President.
Similarly, in the case of persons ap-
pointed to public services and posts
in connection with the affairs of @
State, their conditions of service are
required to be regulated by the law
passed by the concerned Legislature,
and till such a law is passed, by the
Governor of the concerned State. In
view of this position, there is no uni-
formity in these matters. It 1s also
not possible to achieve such g unifor-
mity because of varying circumstan-
ces prevailing in various States.

-

The Ministry of Works and Hous-
ing is responsible for laying down
rules for recruitment and conditions
of service of Junior Engineers em-
rloyed in the Central Public Works
Department. It is not within its
sphere of responsibility to prescribe
uniform conditions of service for
Junior Engineers working in other
Departments of the Central Govern-
ment or the State Governments.

Construction of Godowns in Rural
Areas

765. SHRI VIJAY N. PATIL: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Goverpment have
formulateq a scheme for construc-
tion of godowns of 200 tons to 500
tons storage capacity in rural areeas;
and

(b) it so, since when and how
many godowns have been cons-
tructed for storage of foodgraing and
other agricultura] produce in d4if-

ferent partg of India?
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THE MINISTER OF STATE 1IN
“THE MINISTRY OF AGRICULTURE
(SHR]I R. V. SWAMINATHAN): (a)
and. (b)., The Government of India
have launched a scheme, from the
current financial year, for the cons-
truction of rural godowns of 200 ton-
nes to 1000 tonnes storage capacity.
In this scheme so far 111 godowns
have been sanctioned in the State of
Uttar Pradesh. No other state has
furnished complete proposals for
Cenlra] assistance under the scheme.

Separate Telephone Division for Dhu-
lia Distt. in Mahavashtra

766. SHR] VIJAY N. PATIL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the authorities have
proposed a separate Division for
Dhulia District in view of the heavy
workload on Divisienal telephone
Office at Jalgaon (Maharashtra); and

(b) if so, whether early gsanction
is likely to be accorded to the propro-
sal for the benefit of tribal disirict
like Dhulia?

THE MINISTER OE COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) and (b). No such proposal has
so far been formulated. However,
the workload of the existing Jalgaon
Division is under review to assess
the justification for bifurcating the
existing Division.

Per Capita Grants to Universities hy
U.G.C.

767. SHR] SAIFUDDIN CHOU-
DHURY: Will the Minister of EDU-
CATION be pleased to state:

(a) the per capita (per student)
UGC grants to each University in

the country, year-wise during the
last 3 years;
(b) whether some Unhiversities

are lagging behing otherg in this re-
gard; and

. (¢) it so, the reasons for this
imbalance?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHR] B. SHANKARANAND):
(a) The University Grants Commis~
sion does not pay grants to universi-
ties on per capita basis.

(b) and (¢). Grants are given by
the Commission after assessing the
requirements of the Universities on
the recommendations of the Visiting
Committees ang also for different
quality programmes as may be ac-
cepted by the Commission. The
grants are actually released on the
basis of the progress of expenditure
and the steps taken by the individual
Universities to implement the schemes
sanctioned by the Commission. As
such, there cannot be uniformity in
the matter of grants to different Uni-
versities.

Rural and Urban Housing in States

768. DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HQUSING be pleased to state:

(a) whether Government have
decided to take up on priority basis
a massive programme of Rehabili-
tation of slumg ang Rura] Housing;

(b) if so, how much alloiment has
been done for rural and for urban
Housing in each State;

(c) how many persons woulg be
benefitedq under the scheme offered;

(d) how much amount has been
sanctioned by the Central Housing
and Urban Development Corporation
(HUDCO) to Madhys Pradesh under
the scheme for 1980-81; ang

(e) whether Government have
decideg to give special preference to
Housing in Backward District eof
each State?

THE MINISTER OF WORKS AND
HOUSING (SHRy P. C. SETHI)Y
(a) Government proposes to lay
‘greater emphasis on slum jimprove-
ment and rural housing.
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(b) and (c). The provisions at
present made for the period 1978—
83 are given in the statement attach-
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ed.

(d) As on 29-2-1980, Housing and
Urban Development Corporation has

Written Answers 176
commitment of Rs. 29.72 crores in
Madhyg Pradesh,

(e) The Rural House Site-cum-hut
Construction Scheme for landless fa=
milies which is under the Revised
Minmum Needs Programme is expec-

approved 86 schemes with a loan ted to benefit backward districts also.
Statement
Name of State/ 1978-79
Umion Tenitory

Proposed No. of families Propostd No. of famili e«
Outlay on to be bene- QOutlavon to be be ne-
Rural House-  fited Enviion- fited
site-cum-Hut merntal Im- (xn million)

constiuction

(in millien)
. provement of

under Stums unda:
R M.N.P. R.M N.P.
(Rs. in lakhs) (Rs.inlakhs)
E 2 3 4 5 6
1. Andbra Pradesh . 7570 I 21 1500 1 00
2. Assam 700 011 5 0-03
8. Bihat 3500 0 56 450 0 30
4. Gujaat 1400 0 22 610 0 41
5. Harvana 870 0 14 315 0 21
6. HimachalPradesh Negligible 70 o o5
7. Jammu&Ka,shmir 60 0 o1 150 0 10
8. Kainataka 7000 T 1600 1 07
g. Kmala 150 0 24 630 0 42
1o. ModhyaPradesk 3000 0 48 1200 o 8o
11. Mahaashtra 4200 o 67 1800 1 20
12. Maninu 10 o ot
15. Meghalya . 15 o-or
14. Nagaland .
15. Orissa 1000 o 16 100 o-07
16. Punjab 1200 019 570 o g8
17. Rajasthan . 1000 o 16 250 017
18. Sikkim
19. TamilNadu 3000 0 48 1200 o0-80
20. Tripura 180 0 03 15 Negligible
21, Uttar Pradesh 5000 o 8o 700 o 47
22. West Bengal 1200 0 19 2000 1-33
Sub-T otal (States) 42,380 6 78 13,235 8 82
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' 2’ 3 4 5 6

Union Territoric,

1. Andaman & Nijcobar Islands

2. Arunachal Pradesh

3. Chandigarh 43 0-03

4. Dadia & Nagar Haveli

< 5. Drlhi . . . . Go 0-01 660 044

6. Goa.Daman & Diu 30 0 o2

7. Lakshudweep

8. Mizoram .

9. Pondicheny . . . 60 001 30 0-02
Sub-Total (Union Territorics) 120 0-02 765 0-51
GRAND TOTAL . . 42,500 6-8o 14,000 9-33

R.M.N.P. : Revised Minimum Needs Programme.
Discovery of Natural Gas and Qil in (Gas), Walner (Gas), DBhandut

Broach

769. SHR] SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
PETROLEUM AND CHEMICALS be
pleaseg to state:

(a) whether it Jjs a fact that
Natural Gas and Oi] hag been found
_in Broach district; ang

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR] VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) Ii is very difficult to say any-
thing 4bout oil or gas field with re-
ference to the geographical boun-
daries of a District in a State. How-
ever, ONGC has a project by the
name of Ankleshwar Project located
in the District of Broach (Gujarat).
Several oil and gas flelds have found
in the vicinity of Broach which are
listed below:—

Motwan (Oil & Gas), West Mot-
wan (Oil & Gas), Sisodra (Gas),
Kosamba (Oil & Gas), Olpad (Gas),
‘Sannao Kbhurd (Oil & Gas), Gajera

(011), Debka (Oil & Gas), Hazira
(Gas) and Ankleshwar (Oil &
Gas) .

Complaints regarding land grabbing
in Delhi

770. SHRI G. Y. KRISHNAN: Wwill
the Minister o#¢ WORKS AND HOUS-
ING be pleased to state:

(a) whether Central Government
has received any complaints regard-
ing the land-grabbing in Delhi du-
ring last 32 months; and

(b) if so, the detailg thereof and
whether any survey of land grab-
bing in Delhi and get all public land
vacated from unauthorised ocecu-
pants is proposed to be conducteq by
Central Government?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): .
(a) and (b). Complaints about en-
croachments on public land and land-
grabbing in Delbi were receiveq and
passed on to the concerned land own-
ing and field agencies including the
local bodies. The details of such
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complaints are maintained by these
agencies and there is no proposal to
get any survey of land-grabbing as
such conducted for dealing with the
unauthorised occupation of lands.

Setting up of a Nylon Facltory at
Gaya

%71, SHR] RAM SWAROOP RAM:
Will ihe Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have
received any recommendation from
Government of Bilar in 1975-76
regarding establishment of a Nylon
factory at Gaya; and

(b) if so, what action has been
taken on that?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) and (b). A re-
quest had been received from the
Government of Bihar for the exten-
sion of the validity of the letter of
intent issued to thg Bihar State Indus-
trial Development Corporation for the
mannfacture of nylon filament yarn
at Gaya. Since the policy for grant-
ing additional capacities for the ma-
nufacture of -nylon fllament yarn in
the State Sector had not beea decided
by that time, the letter of intent was
not revalidated along with similar
ones from other State Industrial
Development Corporations,

Refund of Registration fee deposited
with DDA

772. SHRI ASHKARAN SANKHA-
WAR: Will the Minister of WORKS
AND HOUSING b, pleaseq to state:

(a) whether it is a fact that the
Delhi Development Authority have
received applications for refund of
Registration Deposits for registra-
tion of Janta/LIG/MIG Flats under
the New Pattern Registration Hous-
ing Scheme of the DDA, 10879;

(b) how meany applicants have
been refunded the Registration fee
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by DDA so far. How many appli-
cationg for refunq are still pending
and reasong thereof;

(c) how much time it will take te
refund the depositeq money or re-
gistration fee to those whose re-
quests were received by the D.D.A.
on or before 1st January, 1980; and

(d) what are the reasons for such
delay?

THE MINISTER QF WORKS AND

HOUSING (SHR] P. C. SETHI):
(a) Yes, Sir.
(b) t¢ (d). The Delhi Develop-

ment Authority has intimmaled that
it has so far refunded the amount
of registration deposit mn respect of
19 applications and 375 applications
are perding consideration. Such of
the pending applications received
prior to 1-1-80 and in respect of which
the aprlicants have given complete
details, are expected by them to be
processed by 30th Apri, 1980  The
D D.A. has intimated that these re-
maining applications could not be
disposed of so far because it hag first
to screen and register the applica-
tions for registration numbering abuot
1.72 lakhs and to bring the deposits
on record. It is, however, increasing
the pace of disposal of the applica-
tions for refund of the initial deposits
made by the registrants.

Houses for Plantation Labour

773. SHR] ANANDA PATHAK:
Will 1the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of houses for
plantation Labour built during last
§ years;

(b) whether the employers abide
by the provisions of providing
houses to the 10 percent of planta-
tion workers;

(¢) whefher Government are
aware that Ihe houses provided to
permanent workers, morg than 2-3
families stay in one accommodation;
angd
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(d) if so, steps taken by the Go-
vernment to improve the housing
.conditions of Plantation Workers?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHID):
(a) 13,743 houses.

(b) Employers are required to build
houses for atleast 8 per cent of the
resident workers every year. Many
of the employers are complyiag with
this provision and others are being
persuaded by concerned State Gov-
ernments to. do so.

(c¢) Certain complaints have becn
received about more than one family
residing in one house.

(d) The Subsidised Housing Scheme
for Plantation Workers, which is in
the Ccntral Sector, has the object of
improving the housing condilions of
piantation workers by vroviding fin-
ancial assistance to the planters for
construction of houses for their work-
ers in the shape of loan and subsidy
to the extent of 87-1/2 ver cent of
the cpproved cost of construction
Over the years, the quantum of cen-
tral financial assistance for the im-
plementation of the scheme has been
stepped up considerably.

Villages conpected with all weather
Roads and fair weather Roads In
Gujarat

774. SHRI AMAR SINH V. RA-
THAWA: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the perce}xtage of villages con-
nected with all-weather roads and fair-
weather roads in Gujarat State; and

(b) the steps taken by the Govern-
ment to connect more villages with
road under the rural roads develop-
ment programme during the next two
years, particularly in Adivasi area?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
According to the information furmi-

shed by thg Government of Gujarat
the Lercentage of villages connected
with @ll-weather roads and fair-
weather roads is 36 and 22 respective-
ly as on the 31st March, 1979;

(b) Work on roads connecting
about 3,400 villages is in progress. By
the end of 1980-81, 1,500 villages are
likely to be connected by roads in
rural ereas. In the Adivasi area, 840
villages are to be connected by pucca
roads snd 179 villages with kutcha
roads during 1979-80. Details of the
plans in this regard for the next iwo
years (1980-81 and 1981-82) are be-
ing coilected and will be placed on
the Tabl, of the House as soon as
possible.
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5 awar

6. T R

7. wtdr

8. affaR
i
10 aTYoE)
11. frafgR
12, dFAgT
13. MY
14. afemar
15. &y

16, SIAR
17. qq Iy
18.  @rarge
19. g@rE
20.  Tvost]
21, FRFAL
22. ST

Allotment of Parafin Wax to Orissa

776. SHRI ARJUN SETHI: Wili
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the small scale 1ndustries in
Orissa which consume paraffin wax as
their basic raw material together with
the installed capacity of each such
industry and the allotment of paraffin
wax to each of them during last three
years;

(b) whether Government are satis-
fied in regard to the meeting of their
full requirement of paraffin wax dur-
ing the above period;

(¢) if not, the measures Govern-
ment propose to take to ensure ade-
quate supply of parafin wax to these
industries in the interests of continuity
of production and employment of the
workers therein; and

(d) whether Government have re-
ceived any representations in this re-
gard during the above period and if
so, from whom and what action has
been taken thereon?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) to (d). The re-
quired information is being coll¢r-
ied and will be laid on the table of
l.ak Sabha.

Rural indebtedness and minimum
wages of Farmlands

%%7. SHRI OSCAR FERNANDES:
‘Will the Minister of AGRICULTURE
be pleased ¢o state:

(a) whether there is any proposal
under the consideration of Government
regarding the liquidation of rural in-
debtedness and review of the law deal-
ing with minimum wages of farm-
lands; and

(b) if so, the details thereof?

THE MINISTER OF STATE 1IN
"THE MINISTRY OF AGRICULTURE
(SHHI R. V. SWAMINATHAN): (a)
and (b). RURAL INDEBTEDNESS

In August, 1975 the Government of
Indig issued guidelines to the States
and Union Territories for liguidation
of nor-institutional rural indebted-
ness of small/marginal farmers, agri-
cultural labourers and rural artisans.

2. Under the guidelines the States/
Union Territories were to 1mpose
moratorium on recovery of debt as
interim measure followed by (a)
total discharge of debt of marginal
farmers, agricultura] labourers and
rural artisdns having annual income
upto Rs. 2400/- ang (b) Scaling down
of debts of small farmers.

3. The State/Union  Territories
were also advised to reorganisy and
strengthen the cooperative institutions
at the primary level to provide insti-
tutional credit to these sections of the
rural poor.

4. Most of the States/Union Terri-
tories have taken legislative measu-
res to discharge/scaling down of debts
of these weaker sections and have
undertaken reorganisation of Primary
Agricultural  Cooperative Societies
{PACS).

" HOUSING (SHRI P. C.

5. The State Governments have now
been advised to assess the impact
ol these measures so as to initiate
fresh measures to be taken by them
to give relief to the rural poor. The
Reserve Bank of India are also sur-
veying five districts — Amaravati
(Maharashtra), Champaran (Bihar),
Coimbatore (Tamil Nadu), Karnal
(Haryana) and Rewa (Madhya Pra-
desh)—to assess the impact of these
debt relief measures.

MINIMUM WAGES OF FARMLANDS

Most of the State Governments
and Union Territories Administrations
revised the minimum rates of wages
for agricultural workers during the
per:od  1975-76. Appropriata Gov-
ernments are required to review at
intervals not exceeding five years, the
minimum rates of wages and revise
them if necessary.

2. The State Governments and
Union Territories have been advised
to cflect further revision in minimum
wages of the agricultural workers in
farmlands wherever it has become
due.

N

Shortage of drinking Water in Villages

778. SHRI P, K. KODIYAN: Wil
the Minister of WORKS AND HOUS-
ING be pleased t, state:

(a) whether there is acute shortage
of drinking water in certain parts of
the village areas in the country;

(b) if so, what is the total number
of villages where there is acute short-
age of drinking water;

(c) what are Government’'s plans to
provide drinking water in these
villages; and

(d) how much money is expected to
be spent in the next five years to ex-
tend drinking water facilities in these
villages?

THE MINISTER OF WORKS AND

SETHI):
(a) and (b). Yes, Sir. Villages whete
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drinking water problem is relatively
more acute have been classified as
problem village in g survey conduct-
ed in 1972. Such villages numbered
1.53 lakhs of which, it is estimated
that 80,000 villages would have been
covered by March, 1980,

(¢) In order to acceleraie the pro-
gress of coverage of problem villages
a Central Sponsored Accelerated
Rural Water Supply Programme is
already in operation from 1977-78.

(d) During the period 1978--83 a
sum ot Rs. 326 crores has been pro-
videq under the Centrally sponsored
programme which includes Rs. 60 cro-
rez each in the year 1978-79 and
1979-80.

Prices of Life Saving Drugs

779. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) retail prices of each life saving
drug in the country month-wise, from
February 1979 to February 1880;

(b) factors responsible for increase
or decrease in the prices of each life-
saving drug; and

(¢) what action if any, is being
taken to bring down the prices of these
drugs?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRy; VEEREN-
DRA PATIL): (a) Since the num-
ber of life saving formulations manu-
factureq in the country by various
units is large, the timg and efforts
jnvolved in compiling the names and
montnwise retail prices of each life-~
saving formulation would not be
commensurate with the results like-
ly to be achieved. However, a state-
ment showing the leader prices for
Category I and Category II formula-
tions as notified by the Government
effective April 3, 1979, is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-541/80].
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(b) Government have not allowed
any increases in the prices of formu-
lations including life-saving formula~-
tions after March 1978. On the con-
trary, there have been some reduc-
tions in the prices of Category 1 & II
formulations consequent upon the-
notification of leader prices, referred
to in Part (a) above as the manufac-
turers whose prices were above the
leader prices, were requireg to bring
down their prices to the leader price
level whereas manufacturers whose
prices were below the leader rrice
level were not allowed to increase
their prices.

However, drug units having sales
turnover not exceeding Rs. 50 lakhs
are exempt from seeking prior appro-
val of the Government for cffecting
changes in their Cat. III formulations.
Since no details in this behalf are
available with Government, it is not
possible to indicate the factors res-
vonsible for increase or decrease in
these cases.

(c¢) The New Drug Pricing FPolicy
envisages rationalization of the prices
of drug~ in such a manner that while
the drugs of mass consumption and
essen‘icl nature are available at com-
paratively cheaper prices, the manu-
facturcrs also get on an overall basis,
a fair rcturn for their products BICP
have already taken in hand cost
studics of a number of bulk drugs
including life saving bulk drugs. The
prices of these bulk drugs and the
related formulations will be suitably
revised, if necessary. After the re-
sults of the BICP study become
available.

Shortage of Diesel in West Bengal

780. SHRIMATI GEETA
MUKHERJEE:

SHRI CHITTA MAHATA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to
state:

(a) whether West Bengal is suffer-
ing from an acute shortage of diesel
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severely affecting public transport and
agriculture;

(b) if so, whether Government has
supplied the requisite quota of diesel
to West Bengal in the months of Jan-
uary and February; and

(c) it not, what steps have been
taken to supply the necessary quantity
now?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Duye to the agita-
tion in Assam and consequent closure
of the three refineries located in that
State and Barauni Refinery in Bihar,
the availability of high speed diesel
oil (HSD) in many of the States, in-
cluding West Bengal, was alfected.
The State Government was advised
to give highest priority to agriculture.
Some effect may have been felt on
public transport.

(b) The following are the details
of sales of HSD for the months of
January and February 1980 and the
allocations for March, 1980 for West
Bengal: —

“ Month Quantity in mctric
tonnes
January /80 . 50619 (approximately)
February /[8o-. ., 50078 (approximately)
March (8o .
(allocations) 61000 (approximately)

The State Government haq been
asking for additional allocations of
HSD from time to time. It is not
possible to indicate the percentage of
demand that has been fulfilled.

(¢) The allocation of HSD for
March 1980 has already been increa-
sed substantially.
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Purchase of Onions from Maharashtra
by NAFED

782. SHRI UTTAMRAO PATIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the rate per quintal of onions
which the NAFED has purchased from
the Government of Maharashtra fromr
July, 1979 to December, 1879,
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(b) the margin of profit earned by
NAFED during the same period; and
the distribution system and selling
price in Delhi; and

(c) whether Government{ propose
to take action against the officials
agencies who are responsible for this
abnormal rise in the price of onions
in Delhi during the said period, if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a). NAFED has made pur-
chase of onions not from the Gov-~
ernment of Maharashtra but {rom
the farmers through cooperatives in
the State. The purchase rates for
the period from July to December,
1979 are given in the Statement

(b) NAFED has, instead of earn-
ing any profit in the sale of onions;
incurred losses in such transactions
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during July—December; 1979. It
arranged distribution through its
own 10 Kiosks and 2 mobile vans.
and 52 branches of Super-Bazar, in
Delhi with effect from 13-9-1979, The
retail price as fixed by NAFED from
time to time are as follows:—

(RS, Per kg.)
13-9-79 to 1o-12-79 1,25
11-12-79 to  15-2-80 2 00
16-2-30 to 25-2-80 1.00

(c) As seen from answers to parts
(a) and (b), NAFED was in no way
responsible for the abnormal rise
in the price of onions in Delhi dur-
ing the said period. In fact it
helped to contain the price rise.
No official agencies were responsi-
ble for this rise in prices and there-
fore no action is contemplated against
any one.

Statement
Month Centre Quantity Rate rantzf.‘—
purchased (per Quuntal)
mMT
1 2 3 4
Rs.
Julv?yg . Lasalgaon 2008 85-115
Pimpalgaon a97 82-115
: Saykheda 192 100-106
Dindori 451 111-115
3648
August’7q Lasalgaon 108q 108-117
Dindori 379 112-115
Pimpalgaon 236 114-11%
1704
September '5q . Pimpalgaon 356 100-120
Lasalgaon 198 T11-113
Dindoii 146 110-115
00
October * 79 Lasalgaon 125 165-181
November?’yg . T.asalgaon ) 1036 159-198
Dhulia 453 155-104

1489
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194

201-300

199-293
210-298

367
555

. Lagalgaon

D ecember®7g .

Manmad

86

1008

8674

Pimpalgaon

Grand Total

T
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Amendment in Seeds Aot

786. SHRI VIJAY N. PATIL:
the Minister of AGRICULTURE be

pleased to state:

of

(a) the steps Government propose

to take to reduce the exploitation



195 Written Answers

agriculturists by the seed merchants;
and

(b) whether Government propose to
enact & law or adopt suitable amend-
ments in the existing Seeds Act so that
the concerned authorities take imme-
diate and drastic actions against the
seed dealers selling sub-standard seeds?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) and (b). The Seeds
Act, 1966 was promulgated by the
Government of India to provide for
regulating the quality of certain
seeds for sale and for matters con-
nected therewith. Seeds merchants
are prohibited to carry on the busin-
ess of seeds unless it conforms ta
certain standards laid down in ac-
cordanee with the provisions of the
Act, the enforcement of which is the
responsibility of the State Govern-
ments, Violaticn attracts penal pro-
vision. The State Governments
have been repeatedly requested by
the Government of India to enforce
the provisions of the Act strictly.

The Government of India consi-
ders the existing safeguards of the
Act adequate and is not in favour of
its being made more stringent for the
time being in view of the nature of
the seeds business.

Abolition of Lease of lamd in Delhi

787. SHR] SATISH PRASAD SINGH:
SHRI K. LAKKAPPA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are con-
sideririg to abolish lease system of land
in Delhi; and

(b) it so, whether a decision has
been taken in this direction?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C, SETHI):
(a) and (b). The question of con-
version of lemsehold land in Delhi
fnto free hold in respect of residen-
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tial plots has been under considera-
tion of Government for some time.
Though the then Minister for Works
and Housing, Shri Sikander Bakht,
was in favour of conversion of lease-
hold lang intop free-hold in Delht,
the then Finance Minister, Shri H. M.
Patel expressed himself against i
mainly on grounds of financial loss.
In December, 1979, the then Minis~
ter of Works and Housing Shri Ram
Kinker placed the matter before the
Cabinet but the Cabinet deferred
consideration of the matter, The
matter is thus still under considera-
tion of Government and a final deci-
sion will be taken at the Cabinet
level,

New sugar policy

788. SHRI JANARDHANA
POOJARY:
SHRI CHITTA MAHATA:
SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of AGRICUL-
TURE be pleased to state:

14

(a) whether, in view of steep rise
in the price of Sugar in the market,
Government proposes to formulate a
new sugar policy; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) and (b). Partial con-
trol on sugar with dual price mech-
anism was introduced only on i7th
December, 1979 after a review of the
sugar policy. A close and continued
watch on the price trend, availability
and other aspects is being kept
by the Government. The Government
have also taken g number of steps
to ensure availability of sugar in
al]l the States and to keep the prices
of free-sale sugar within reasonable
limits. Some of the very important
measures are, the monitoring of sugar
prices on day-to-day basis by the
Centra] and the State Governments,
reduction of stock holding limity of
the licenced suger dealers by 50 per



197 Written Answers PHALGUNA 27, 1901 (SAKA) Written Answers 198

cent, streamlining the movement of
sugar from the factories, increase in
the transport charges for road move-
ment upto the rail head allowed to
the sugar mills, visit of high level
teams to Maharashira, U.P. etc,, to
sort operational problems, revalidat-
ing of the lapsed quotas of levy sugar,
removal of restrictions on the move-
ment of khandsari from U.P, to other
States and strict instructions to the
State Governments to take energetic
«teps against the hoarders ete.

Import of Aleohol based Chemicals

789. SHRI CHANDRABHAN ATH-
ARE PATIL: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) the names of the chemicals with
alcohol as raw material which can be
produced in the country and are being
imported from abroad;

(b) the quantity of each of such
chemicals imported and amount spent

thereon during each of the last four
years giving the reasons for the ime
ports; and

(¢) what is the policy of Govern-
ment about the import of technical
knowshow for the production of alco-
hol based chemicals, when such know-
how is not available indigenously?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Alcoho]l based
chemicals like Acetone, 2-Ethyl Hex-
anol, Polyethylene ang P.V.C. are
presently being importeq to  sup-
plement local production,

(b) The quantity and value of the
imports of such chemicals is detailed
in the enclosed list. The imporis
have been made to supplement local
production in order to meet the
demand.

(c) The import of technical know-
how for the production of alcohol
baseq chemicals, when not available
indigenously, is considered by Govern-
ment on merits,

Statement

I'nport of Major Al-ohol based chemicals during the years 1975-76 to 1978-79

CIF Value : Rs. lacks;
Quantity : Thousand Kgs.

Sl D escription of item 1975-76 1976-77 1977-78 1978-79
No. -
Quan- Value Quan- Value Quan- Value Quan- Value
tity tity tity tity
e
1. Acetone . . . 1 o 09 21 1 g2 495 33 48 144 042
2. 2-Ethvl Hexanol . 36 3 24 715 133 42 2689 120 84 3504 193 of
3. Polyethylene resins 7376 311 Q3 8193 445 54 35287 1852:01 27742 1200 80
and compounds
(low density) " ™
1. Polyethylene resins 1512 B4.04 0544 469 60 22997 1320-41 26178 137776
and compounds
(high denci ty)
PV 7. (Resins 510 $7.26 39I 34.11 8381 410.61 6519 371.08

and Com)oa1 nds)
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Noa-avallability of vital drugs

790. SHRI SAMAR MUKHERJEE:
SHRI K, MALLANNA;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state: -\

(a) whether the attention of Gov-
ernment has been drawn to the non-
availability of certain vital drugs in
the country due to the non-availability
of basic raw materials;

(b) if so, details thereof; and

(c) steps taken by Government in
the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR] VEEREN-
DRA PATIL): (a) and (b), Yes,
S.r. There has been a marginal re-
duction in the production of some
vital drugs, such ag Cloramphenicol
Powder, Erythromycin, PAS and its
salts, “Procaine Hydrochloride and
DDS (Dapsone) during the period
April to December, 1979 as compared
to the production in the correspond-
ing perioq of 1978. However, the
shortfall in their production is not
due to the non-availability of basic
raw materialg alone but a number
of other reasons as well, such as,
power cuts, industrial unrest, non-
availability of packaging materials
(like Aluminium foils), escalation in
the cost of inputs etc.

As regards formulations, shortages
have been reported in respect of
brang products. Equivalent brands
are available in these cases.

(c) Government monitorg the pro-
duction of vital drugs, as well as
production ang distribution of vital
and life saving formulations. In gpe-
cific caseg of constraintg brought to
the notice of Government, Govern-
ment takeg remedial measures, to the
extent possible. For instance, in res-
pect of non-availability of packaging
materials, Government have reduced
eustomg duty on import of aluminum
foll and allowed its liberal import by
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putting it under O.G.L. Government
haves also allowed bottle packing
without change in the existing sell-
ing prices, In regard to canalised bulk
drugs, Government have, apart from
arranging the needed imports to sup-~
plement indigenous production, algo
authorised, in respect of certain items
direct imports by actual users,

In cases of shortage of life saving
formulations, immediate remedial
measures are taken including advice
to the concerned manufacturerg to
rush supplies to the areas of shortage.

Stoppage of domestic Gas Conneoctiens

791, SHRI SAMAR MUKHERJEE:
SHRI MADHAVRAO SCINDIA:;

Will the Minister of PETROLEUM
AND CHEMICALS be pieased to state:

(a) whether it is a fact that new
domestic gas connections have been
stopped by Government;

(b) if so, the reason for the stop-
page thereof;

(¢) when the sanction for the new
connections is likely to be started; snd

(d) whether Government propose to
amend the existing procedure?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) In view of the
present acute shortage of LPG
(cooking gas) no new gas connections
are being generally given. However,
an exception is made for certain
categories of applicants such as newly
elected MPs and foreign diplomats
etc.

(b) The existing availability of
LPG (Liquefled Petroleum Gas)
from all idigenoug sources 1s fully
committed as a result of which there
is no surplus to permit the general
release of new domestic gas connec-
tiong,



203 Written Answers PHALGUNA 27, 1901 (SAKA) Written Answed 202

{¢) The availability of cooking gas in
the country is anticipated to increase
from around 1980-81 with the com-
missioning of.—

(i) facilities for separation of
LPG  (Liquefied Petroleum
Gas)' from Bombay High
Associated Gas;

(ii) Mathura Refinery;

(iii) secondary processing facilities
at Koyaii Refinery; and

(iv) cokey unit of Bongaigaon Re-
finery.

In the meantime, besides taking
steps to increase production of LPG
in the Refineries, Government have
plans to import cooking gas to the
extent possible to improve its avail-
ability.

The reiease of mew gas connections
on a large scale would be possible
only after the completion of the above
schemes. -

(d) The overall question of allowing
new conneclions js kept under cons-
tant review,

Stoppage of Production in Barauni
Fertilizer Factory

792. SHRI SAMAR MUKHERJEE:
SHRI FAROOQ ABRDULLAH:

Will the Minister of PETROLEUM
AND CHEMICALS be pieased to state:

(a) whether it is a fact that produc-
tion has been stopped in the Barauni
Fertilizer factory since 24th January,
1980;

(b) if so, the reason thereof;

(¢) what steps have been taken by
Government te. resume production in
the factory;

(d) total loss incurred due to the
stoppage of production in the Barauni
Fertiliser factory since 24th January,
1980; and

(e) reaction of Governmenti faereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) to (e). The Barauni
Fertilizer factory was shut down on
24th January, 1980 due to stock out
of naphtha resulting from the closure
of the Barauni refinery on account of
disturbances in Assam. The factory
was restarted on 15th February, 1980. -
when some naphtha was supplied by
the I0C from Haldia, The plant was
again shut down on 5th March, 1980
on account of stock out of furnace
oil. The plant remains closed since
then. The production in the factory
can be resumed as soon as the supply
of naphtha and furnace oil is resum-
ed. The estimated loss of production
on account of the closure of this plant
between 24th January, 1980 and 14th
February, 1980 and 5th March, 1988
to 12th March, 1980 is 19500 tonnes of
Urea, £

7
Foodgrains ailotled and employmeat
gemerated under “Food for Work”
Pregramme

793, SHRI SAMAR MUKHERJER:
SHRI JYOTIRMOY BOSU:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) State-wise Central {foodgrains
assistance sanctioned, disbursed and
utilised in connection with the imple-
mentation of “Foo.l for Work” Pro-
gramme during 1978-79 ana 1979-80;

(b) State-wise additional employ-
ment generated through implementa-
tion of this programme during the years
1978-79 and 1979-80;

(c) State-wise value and nature of
durable assets created during the years
1978-79 and 1979-80;

(d) whether the
1980-81 has been drawn up,
wise; and

programme for
State~

(e) it so, the salient features there-
of?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Statement-I indicating the gquantities
of foodgrains allocated, released and
utilised under “Food for Work™ Pro-
gramme to the State Government/
Union Territories during . the year
1978-79 is laid on the Table of the
House. [Placed in Library. See No.
LT-542/80.]

Statement-II containing information
in respect of the year 1979-80, both
for normal as well as special “Fcod
for Work” Programme, is laid cn the
Table of the House. [Placeq in
Library. See No. LT—80.]

(b) Figures of additional employ-
ment generated thrrugh the “Food
for Works” Programme, during the
year 1978.79 ang those in respect up to
the year 1979-30, as reported up to
date, are indicated Statement-111 is
laid on the Table of the House
[Placed in Library. See No. LT/80.]

(c) Details regarding the physical
assetg created during the year 1978-
99 are given in Statement-IV is laid
on the Tuble of the House, [Placed
in Library. See No. LT—180]. Avail-
able information in respect of the
Year 1979-80 is given in Statement V.

(d) & (e). The programme for
the year 1980-81 is hreing drawn up
andis yet to be finalised.

Meeting with Chlef Ministery and
Chief Secretarieg regarding distribm-
tion of Peiroleum Products

794. SHRI N. E, HORO: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it is a fact that a meed-
ing was convened by the Prime Minis-
ter to devise steps for equitable distri-
bution of various petroleum products,
particularly diesel and kercsene, with
the Chief Ministers and Chief Secre-
taries; and

(b) if s0, the details regarding the
decisions taken thereon?

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI VEEREN.
DRA PATIL): (a) No, Sir.
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(b) Ywes not arise,

Supply of Diesel Ofl to Slates

795, SHRI N E. HORO: Wil the
Minister of PETROLEUM AND
CHEMICALS Lc pleaged to state

(a) what are the detalls regarding
the supply of diesel oil {o the States
after the new Government have taken
charge; and

(b) whether the quaniity of diesel
oil has been increased and if so, the
detaiis thereof, month-wise and State-
wise?

THE MINISTER OF PEiILROLEUM
AND CIJEMICALS (SHRI VEEREN-
DRA PATIL): (a) The following are
the details of sales of High Speed
Diesel oil made 1n the different States
and Union Territories (excluding
salegs to Defence and Raihways) Aur-
ing the mondhi of January and Febru-
ary 1980 and the allocations made
for the month of March, 1980:—

Figures in Metric tonnes

January (Sales)  7.03 lakhs (Approximately)

F¥ebruary (Sales) 7 62 lakhs (Approximately)

March

{Allocations) 7.97 lakhs (Approximately)

(b) Yes, Sir. for the 1nonth of
March, 1980. The figures, Statewise
of allocatioa of ¥SD for the month of
March, 1980, are given in the enciosed
Statement.

Statement
Details of High Speed Dissel Oil Allocations

made o States|Union Territories for tha
Month of March, 1980

Figures in Metric

Tonnes
Union Tereiories March, 1980
High
Dresd
1 a
Andhra Pradesh . GogB86

Arunachal Pradesh 506
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1 2
1 2
Tamil Nadu . . 78000
Assam. ., . . 15363
Andaman & Nicobar 945 Tripura o 149
) ) ) 36000 Uttar Pradesh | . 86000
Chandigarh . . 1500 Woest Bengal | . 61000
Dadra & Nagar Haveli , Toran . . —796.980
Delhi . . 31000 —
Gujarat . . . 59000 wh  farafvaem
Goa, Daman & Diu . 779 796, M TAo Wo  worowT : T giw
Haryana . . . 21000 AT qg T &7 W & fF
Himachal Pradesh . 3200 (37) fa'Fq-sr '{T\VQ.T a_ ﬁﬁ' ﬁm
Jammu & Kashmir 7000 % v v § ¥R wAF favafaame, osg-
ar, & for ardm w wifeg fear mg
Karnataka . . 88190 o
Kerala | . . 82230 (a) oF T ¥ oo ¥ wfe sfr
Madhya Pradesh . 40000  fawatrara oqrfa &3 a7 AvEe w;r & ?
Maharashtra . 120000 . . .

_ wit garor & veq s (o W e
Manipur . . . 1292 AT ) 2 (%) Wd § §fv e
Meghalaya . . 1201 ﬁ“a”'m“aq; T’-‘ﬁ e & fafe «y
Migoram , . . 464

(@) g Wfy ag & fr sl

Nagaland . 6o ug ¥ 7y Fafeew & qafy

. @ TH ¥ ¥ A @@ T Agrae auv

Orisss . . . 13455 T RW & W 9aR Gk @ gfy -

P‘nj.b . . . 38000 fWTﬂ'lT Fﬂ’ﬁ'ﬁ &‘q W g i

Pondicherry . . 1344 W fafaes & e farafeeg

W WIERT g 1975 & wfufrw 6

Rajasthan .o 40000 W 12Y0) FwEiT AT 2 Y af &Y
% WY wydew ufoag

Sikkim . . 238 ?ﬁw-( mﬁm " gra @

wer & pfe foeroedt owe T oo @ oo o g

faeafagraal w1 4

T T
3 2 3
1. MfAR w&q 9=,

pfy qd shafr froy favafrerey, wRewy, faeer Aftare (Towe ) 1960
2. wwage favafrarea, Igage (Owerr) 12-7-1962

*High Speed Dijescl oil allocations of Dadra & Nagar Haveli areincduded in
Gujarat quota,
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1 2 3
3. géat gy qm NfEy fawafaoras, weawe (I¥ar) 24-8-1962
4. dwry gfy favafearew, gferr (dom) 18-10- 1962
5. gfy foart frerfraras, e, det-24 (49) 21-8-1964
6. ST AgE gy fawafaarsm, sawge (w0 o) 1-10-1964
7. wry RRw 3fe fawafamea, 1w, dxaare (w70 5o) AT, 1964
8. waw gfy  favafawrew, rge-4, (9w) 1-4-1969
9. wgrem g FfY fauris, wgd, frar—sgmare (wgsg) 20-10—1969
10. dwaTd 38 faardies, sfuay, gaar (Agas) 20-10-1969
11. gfaamon e favafraras, fare  (gfomm) 2-2-1970
12 fearaw wew fawafaarr, (g sw=my)  famar, (s s2w) 22~7-1970
13. oz Ffe Fvafaarag, ™Yo wio —gar, fRaT——wwedyge (fagi) 3-12-1979
14. afqmatg Ffe faatmem, frage-3, (afawg) I~6-1971
15. qwaa Ffe fawafaamaa, swaran § faae, wEam, g0 @0 Jo s,
AgARTaR-4 () 1-2-1972
16. ¥ gfu fawafrerg, agd, far—fage (%) 26-2-1972
17. vy gfe faandts, qoadt (wgrag) 8-5-1972
18. Wyen gl faardrz, @iy, B —crfrd (wgraes) 18-5-1972
19. faara sz zfu famfmmmy, g, 9o "0 ——w‘vzargz foret—
wfEqr-—741244, weanir (afeaw dmre) . . 1~9-1974
20. FEWGT  WNT FiY qar SRAfrar Frafaaray, $I3-208002 1-3-1975
21. 7% W gy qur SfE favaframs, dsnae (o wo) 17-10~1975

wuwer Tt §  gritor gatawior

wiw s Foow ) (s&mo oo
W) 2 (%) s qAfaRiy s

797, S QA0 &0 AWAAWY :
mﬂwg’-rﬁwh LEl vrgaraﬁaﬁs'ﬂ

¥ gEmw oA ¥

(%) fadw
T QTG

gaﬁwfﬂr’s:ﬁ 7
T ag
% Wk

() frlw w7 ¥ T ww ¥y
wr ogrewd § ?

mfwimﬂwmﬁﬁmfﬁwmzyg_
wq from fww s, enfan o

mw,wmmmw Teqfy
fodm Fww am w17 ¥ @y WY s

| W AAET, g ¥ swiftg el
® 131.69 FAT WT & WA )T
AT AW AT T ¥ qur w9 ygd

WA ®AFT ¥ AR 25,63 WT@ SNT
¥ wrorT dfex feg qq ¥ 1w faacor
¥ wfirw g ag, @t Wt ge



AT GEHRr AW Wi & geew =W
(@) ws0 Rw & faw wfim doaw wW ¥ oaar T ¥ AW qUAAAAT
AYTIAT ANT WATET BT A I ater AT § 1 WREAT, 1979 ¥ G AW,
¥ ownlar T 1 owew wdw ¥ TR TR § W A demmst & wwrdw
fawte Friww W wREwT, @ fadw g 361.68 @rw T =g feq 4 |
firaewr
Lal ¥ gfir 1979-80 ¥ TS ¥ FOF fal ¥ W @ fw
e e AT [graat S wfsa g
sTaTH
(FTwage §) (s Adea#)
1 2 3 4 5
1. 9wy w3 2028 2.31 wwfaa arg fawre srw, aq fewmw
fosrg oY, g @ 1w 0
2. fage 1080 3.61 — A —
3. gfwarm 450 0.74 wafa ww fawra Fow, @y fewTe
fawte  oFdr, gaww da sdww,
weufy fazra ST 1
4. fgwm wn 358 0.30 wafaa I fawte wrww, g feaa
fewrar oelt, weafa fawra mdwr)
5. IFH AT FIOHTE 225 0.45 wafaa wmw fasme, suig w@y feam
farta OSEY, gEE @ FTAW,
wafe fawra s
6 Heq AW 2125 3.26 wafeq am  fawrd w8w, @9 e
fawta o, gum Gw w0
7. AT 685 1.61 wwfam o fawte réww, «g feam
fasra g, gawe da w0
8. IfwT . 1036 2.51 wwfaq am fawrg w1dw, wg  feara
faatg Y, qEET @9 w100
9. waETT * 985 3 90 wafam wm  fawtq srbww, ay R
faerg o, gEIE @W W,
weufn fewt aviwn |
10. JOX TRA 3121 5.43 wwhaa wiw fawrg s1d%m, @y fGear
forgrer oidY, gaen & w0
11. ofeqq qwe 382 2.41 wwfag s faww wdwg, vy feam
oY, qER Ha 1A )
5] 13169 25.63
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Stedy of Fool Corporation ¢f India
by Birla Imstitute of Scieniific
Research

798. SHRI SATISH AGRAWAL:
Wil fhe Minister of AGRICULTURE
be pleased to state.

(a) whefher it is a fact that the
Birla Institute of Sciéntific Research
has cohducted an indepth Study about
the Food Corporation of India;

(b) whether the study has revealed
that the organisation is actually in-
curring losses of substantial nature if
the subsidies given by the Government
are not taken into consideration;

(c) if so, what is the cost that FCI
incurs in handlisg one quintal of
wheat, on storage, on transport char-
ges, establishment cest separafely and
the subsidy per quintal that the Gov-
ernment gives to it; and

(d) the steps Government propose
to take to improve the situation?

THE MINISVTER OF STATE IN THE
MINISTRY O¥F AGRICOLTURE
(SHRI R. V. SWAMINATHAN" (a)
and (b). Goverrmment were not aware
of this study until recently when a
book entitled “States i Foodgraim
Trade in India published under the
auspices of the Birla Institute of
Scientific Research, New Delbi was
brought to their notice Government
have not examineq this book and are
therefore, not in a position to comment
on the contents thereof,

(¢) The handling cost incurred by
the Food Corporation of India for the
public distribution of foodgrains in
1977-78, the year in which the subsidy
was made, was Rse. 14.83 per quintal
made up as follows:

Freight . . . . . 4.1%
Transport & Storage losses . . 1.2y
Handling godown expenses . 1.81
Godown charges . . . 0.89
Interest . . . 4.65
Administra'tve overheads | . 2.54

14. 8s

MARCH 17, 1980

Writlen Answers 212

The consumer subsidy on wheat
during that year was Rs, 23.32 per
quintal.

(d) The handling costs incurred by
the Food Corporation of India have
been reviewed ty a number of Com-
mittees in the past and suggestions
made by those Committees have been
implemented to the extent possible.
Even so, these costs are under cons-
tant review for effecting economies
wherever possible,

Fisheries Development Corporatiop in
UP. with World Bank Aid.

799, SHRI T. S. NEGI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether a fisheries development
corporation has been set up in U.P
in collaboration with the World Bank;

(b) if so, the distric{s which are to
be covered by this scheme;

(¢) whether Government have a pro-
posal to develop fisheries in the Hill
Districts of UP. as there «4s much
scope for this purpose; and

(d) if so, the details thereof?

THE MINISTER OF STATR IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir. A Fish Seed Development
Corporation has been set up in Uttar
Pradesh for production of fish seed
under a project on Inland Fisheries
assisted by the World Bank.

(b) The districts selected under
Inland Fisherics Projeet in Uttar
Pradesh are Lucknow, Unnao, Gonda,
Barabanki, Faizabad, Jaunpur Azam-
garh, Basti, Deoria, Gorakhpur Ghazl-
pur, Allahabad, Ballia, Varanasi, Rae
Bareill, Pratapgarh and Sultanpur.

(¢) and (d). Under State Plam
scheme it is proposed to develop
trout and mahaseer fisheries in the hill
area, Int his context the hatcheries
located at Talwari ang Kaldyani are
under renovation for improving the
breeding and rearing of trout and
mahaseed for stocking in the streams
and lakes in the hill areas.
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Destruction of Forest im Hill
Districts of U.P,

800. SHRI T. S. NEGI:
Minister of
pidased to state:

wili the
AGRICULTURE be

(a) whether Government are aware
that forests in the Hill Districts of
U.P are being destroyed through work-
ing plans: and

(b) if so, what measures Govern-
ment propose to take to develop and
protect these forests and to make avail-
able such land for cul’iv.t on by local
farmers, who may be dis.'aced by
afTorestation of that area?

TeE MINISTE 2 OF STAT:. IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Mo Sur.

(b) The 1eserve forests in the lLill
districts of Uttar Pradesh are being
preserved and scientifically expioited.
Uader the prescriptions of the work-
ing phans, sir.~1 proteejive measures
are ensured s> that forests are ex-
ploited to the benefit of society in
perpetuity,

The civil forests in the hill districts
which have bcen badly depleted for
want of any ecientific management in
the past are being developeq by the
Government under Soil Conservation
Scheme. As ro persons are being
displaced by any afforestation pro-
gramme the question of -wmaking
available forest land for local far-
mers for cultivation does not arise.

Waiting List ander non-O.¥Y.T. Schems
in Delhi

801. SHRI R. L, P, VERMA: Will the
Ministey of COMMUNICATIONS be
pleasey to state:

(a) the total number of persons re-
gistered with Delhi Telephones under
Non-OYT scheme, exchange-wise; and

(b) by what time it is proposed to
provide them with telephones under
this category?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (2)
The total number of applicanis on
the waiting list on 31-12-79 under
non-OYT category wasg 47393, Ex-
change-wise information is a} An-
nexure-I,

(b) It ig hoped that excepting
certain areas served by  Shahadra
and Jorbagh exchanges all existing
applicants will be provided telephone
connections by eng of 1982-83, For
Shahadrag and Jorbagh areag also new
relief exchanges have been planned
which may be commissioneq in 1983-
84 and 1984-85 respectively,

Statement

Exchange-wise Non-OYT waiting list in Delhi
Telephones as on g1-12-1979

i:lé, Name of Exchange Non-OYT W/L
1 e 3
1 Shahdara East 20 1266
2 Ghahadra (22) . . 2399
3 Tishazari (22, 25, #3) . 1987
4 Delhi Gate (26, 27) . 3536
8 Ghaziabad(8s5) . . 1738
6 Janpath (31, 82, 84, 85) . 262
7' Secrctariat (37) . . 327
8; Rajpath (38) , . . 580
9 Gonnaught Place (4) . Nil
10; Idgah (51, 52) . . . 2709
11y Jorbagh (61, 62, 69) . 2600
12 Okhla (53) AN 1224
13, Hauz Khas (65,66) ! . sI5e
14, Chanakyapuri (67) . . 1034
15, + Nehru Place (68) . 1130
18 Faridabad (81) . .o 1408
17 Badarpur (82) . . 108
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18. Ballabhgarh (88) . . 452
19. Shakti Nagar (71, 74) 3813
20. Delhi Cantt, (39) 1811
21, Karol Bagh (56, 58) 10084
22. Rajouri Garden (59) . 4267
23. Alipur (801) . 28
208

24. Badli (8o2)
25, Janakpuri (803) . . 980
26. Bahadurgarh (83) . . 120

27, Najafgarh (86) 46
28, Nangloi (87) . 137
52

29, Narela (89)
Total . . 47393

Automatic Telephone Exchange in Gaya

802. SHRI RAM SAROOP RAM:
Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) whether Government have any
proposal to set up automotic telephone
exchange in Gaya; and

(b) if so, by what time the scheme
is going to materialize and why it is
being delayed?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) and (b). The Department is keen
to set up an automatic exchamge in
replacement of the manual exchange
at Gaya as at other similar stations.
However due to acute shortage  of
auto-exchange equipment it may not
be possible to do so for sometime
Artion is being taken to step up pro-
duction of automatic exchange equip-
ment in the country. Taking this
into account it may be possible to
plan an automatic exchange at Gaya

by 1083 84,
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Setting up of Aromatic Project

803, SHR; G. M. BANATWALLA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleasedq to
state:

(a) whether the Kerala State In-
dustrial Development Corporation has
submitted any application to Govern-
ment for a letter of intent for the Aro-
matic Project nearly a year ago, i.e.
in February, 1979;

(b) what special features have been
put torward in favour of locating the
Aromatic Complex at Cochin; and

(c) the decision of Government there-
on; and if no decision hag yet been
taken, when it is expected to be taken?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-

DRA PATIL): (a) Yes, Sir.

(b) Kerala State Industrial Deve-
lcpment Corporation has claimed that
their prcposal has several favourable
features such as availabibily of exist-
ing processing facilities in the Cochin
Refinery which gocs to reducing the
cost of the project, ready availability
of power at cheap rales and water,
availability of adequate land and well
developed infrastructure facilities
and absence of pollulion constraints.

(¢) Government are appointing a
Committee which will suggest loca-
tions for new aromatics projects, The
Cornmittee will also Jook intg the
special features claimed for the Cochin

project.

Functioning of Dacca Telcphone
Exchange, Bihar

804, SHRIMATI RAMDULARJ SIN-
HA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Dacca Exchange of
Bihar is not efficiently functioning for
last several years; and if so, since
when, ana the reasons therecof.

(b) how many Public Call Offices
are expected to operate on this ex-
change if it is brought back to work-
ing order:
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(c) the number of individual subs-
cribers connected with such Public Call
Offices and exclange; and

(d) the justification for realising
rent from such individual subscribers
if they have not been served proper-

ly?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
(a) Daccy Exchange of Bihar is func-
tioning  satisfactorily  during the
periods when nower supply is avail-
able. The powcr supply position in
this area is exticinely poor ever since
commissioning of this exchange in
March, 75. The supply is available
only for 3 to 4 hours a day with long
interruptions ranging from 2 to 3 days.

(b) At present there are 5 Public
Call Offices working from the ex-
change It is proposed {0 add 13 more
Public Cuall Offices by end March,
19890.

(¢) No individual subscribers are
eonnected to Public Call Offices. The
number of individual subscribers con-
necled to the exchange are 13,

(d) To improve on the number of
hours of working of this exchange we
are proposing to instal oan engine
alternator shortly. Ag the position of
diesel supply is also acute, this may
not provide permancnt relief, The
Department is thus incurring an extra
expenditure and losing trunk call
revenue in respect of this installation
which ig even otherwise non-remu-
nerative, No rebate of rent for the
individua) subscriber is possible.

Tele-communication Service in Blhar
and West Bengal

305. SHRIMATI RAMDULARI SIN-
HA: Wil the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the Government are
aware of the inefficient and unsatis-
factory tele-communication service of
West Bengal and Bihar;

(b) i? so, the reasons thereof; and
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(c) steps tHat are being proposed
to be taken for impreving the tele-
communication sérvice?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
(a) The performance of West Bengal
and Bihar Telecom. Circleg are the
same as for other State; and cannot
be said {0 be unsatisfactory.

(b) Question doeg not arise.

(¢) The P&T is taking action to fur-
ther improve service, by providing
additional plan; and equipment for
carrying the traffic more efficiently.

Contract System in F.CI

808. SHRIMAT] RAMDULARI SIN-
HA: Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether it is a fact that some
of the jobs of the Food Corporation
of India are being managed on con-
tract system;

(b) if so, the nuture of the job and
the number of hands employed through-
out India on different jobs;

(c) whether there was any agitation
in Bihar and other States to improve
their working conditions at any time:
and

(d) if so, the {ferms of setflement
arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The jobs on which contractors”
labour is engaged are handling of
foodgrains, fertilisers, sugar at various
points and stages and construction of
godowns and buildings. As the re-
quired labour is supplied by handling,
transport arfd building contra tors and
their number varies from time to time
according to requirements, it is not
possible to give the number of such
labourers employed on different jobs
throughout India.

(c) There have been agitations im
Bihar and certain other States by cem-
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iract labour for abolition of contract
labour sys'.em or bringing them under
direct payment system.

(d) The Food Corporation of India
ag an experimenta] measure depart-
mentalised the labour in 42 depots and
major ports covering a iotal of about
17,200 workers. In addition, direct
payment system was introduced in 47
depote covering about 2,700 workers.
The experience of the Corporation in
respect of these depots hay been un-
happv While the costs have gone up
considerably the output and discipline
have gone down. It has, therefore,
been decided not to extend the experi-
ment to other depots.

Shortage of Sugar Productiom

807. SHRIMATI RAMDULARI
SINHA:

SHRI BALASAHEB VIKHE
PATIL:

SHRI CHITTA MAHATA:
SHRI T R SHAMANNA-

Wil the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that due to
unremunerative price as compared to
other crops and also due to the non-
payment of (ane price, there has been
shortage in the .ultivation, production
of sugar cane resulting in reduction in
production of sugar; and

(b) if so, what steps are being taken
to stabilise The level of cane and sugar
production o ensure fair and reason-
able price of sugar at which it may
be available to consumers?

THE MINISTER OF STATE in
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Ag a result of develepmental
efforts of the State Governments and
the Centrally sponsored scheme
launched by the Centra] Government
on intensive development of sugar
cane during the Fifth Plan, a record
production both of sugar as” wel] as
of sugarcane was witnessed during the
year 1877-78. The production has,
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however. declined during 1978-79 amd
1979-80 due to various factors wiz,
shrinkage of cane area, decline in per
acre yield on account of adverse wea-
ther conditions eic. Other factors,
mamely, low prices of sugarcane offer-
ed by the manufacturers of gur and
khandsar; during the years of surplus
production and delay in payment eof
cane price by sugar factories have alse
contributed, to some extent to the
decline in production. Efforis are
being made to increase production of
sugar cane during 1980-81 by concen-
trating on measures aimeg at raising
the yield per hectare. The importamt
components of the proposed measures
are: —

(1) Clean inter-cultivation through
timely hoeing and weed com-
trol. Use of chemical weedi-
cides in difficult areas.

(i) Spraying against pests com-
bined with fertiliser use.

(iii) Earthing up, detrashing and
propping.

(1v) Strengthening  of plant pre-
tection measurcs against the
important pest pyrilla includ-
ing pest surveillance,

2 During the current year (1979-
80), the minimum price of sugarcane
payable by sugar mills has bcen rais-
ed from Rs. 10 to Rs. 12.50 per quintal
linked to a recovery of 85 per cent
or below with proportionate premium
for higher rccoveries. Thig price has
been fixed by the Central] Government
taking into consideration all relevant
factors including the cost of cultiva-
tion and return from other crops and
is remunerative. Although no price
control 1s normally exercised on
sugarcane purchased by gur and
khandsar; manufacturers, some of the
State Governments, viz. Andhra Pra-
desh, U.P, and Haryana have been
fixing the remunerative prices to be
paid by them during years of gurplus
production to safeguard the intereet
of the cane growers. In order to en-
sure prompt payment of cane price
to the cane growers by sugar factories,
the Central Government hag taken
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vigorous action under the sugar
Undertakings (Taking Over of
Management) Act, 1978 which pro-
vides for taking over of management
«f sugar mills which leave cane arrears
1 excess of 10 per cent of the total
cane price payable for the preceding
year.

Drought and Heay Wave in the State

808. SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the parts of the country which

were affected by drought and heat
wave last year;

(b) what was the loss of life and
property, State-wise, due to this cala-
mity; and

(c) now did the Government come
forward to assist the affected areas?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR R, V. SWAMINATHAN): (a)
The States of Andhra Pradesh, Bihar,
Haryana, Jammu & Kashmir, Madhya
Pradesh, Maharashtra, Orissa, Rajas-
than, Uttar Pradeah, Himachal Pradesh
and West Bengal have been affeeted
by drought.

(b) ang
attached.

(c). A statemens ia
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Corporation Limited, Shillong,
for the year 1878-T9 along with
the Audited Accoumts and the
‘Comments of the Comptroller
and Auditor -General thereon.
[Placed in Library. See No. LT-
$524/80].

(b) (i) Review by the Govern-
ment on the working of the Na-
tional Hydro-Eleoctric Power Cor-
poration Limited, New Delhi, for
the year 1978-79.

(ii) Annual Report of the Na-
tiona]l Hydro-Electric Power Cor-
poration Limited, New Delhi, for
the year 1878-79 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General therean. [Placed
in Library, See No. LT- 525/80].

(c) i) Review by the Gov-
ernment on the working of Water
ang Power Development Con-
sultancy Services (India) Limi-
ted, New Delhi, for the year
1978-79.

(ii) Annual Report of the
Water and Power Development
Consultancy Services (India)
Limited, New Delhi, for the vear
1978-79 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
‘Genera) thereon. [Placed in Lib-
rary. See No, LT-526/80].

(d) (i) Review by the Gov-
ernment on the working of the
National Projects Construction
Corporation Limited, New Delhi
as up-to-date.

(ii) Annual Report of the Na-
tional Projects Construction Cor-
poration Limited, New Delhi, for
the year 1978-79 along with the
Audited Accounts and the Com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-527/80].

(2) A copy ef the Central Elec-
tricity Authority Regulations 1979

(Hindi and English versions) pub-
lisheq in Gazette of India dated the

2793 LS—3.
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24th December, 1979 issued under
section 4C of the Electricity (Sup-
ply) Act, 1948. [Placed in Library.
See No. LT-528/80],

(3) A copy of the Coal Mines
Labour Welfare Fund (Amendment)
Rules, 1980 (Hindi and English
versions published in Notification
No. G.S.R. 30(E) in Gazette of
India dated the 5th February, 1986
under sub-section (3) of section 10
of the Coal Mines Labour Welfare
Fund Act, 1947. [Placed in Library.
See No, LT-529/8]0.

REPORT ON THE WORKING OF MONOPOLIES
AND RESTRICTIVE 'TRADE PRACTICES
COMMISSION FOR 1978

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): I beg
to lay on the Table a copy of the
Report (Hindi ang English versions)
pertaining to the working of the
Monopolies and Restrictive Trade
Practices Commission for the
period 1st January, 1978 to the 3l1st
December, 1978 under section 62 of
the Menopolies and Restrictive Trade
Practices Act, 1969, [Placed in Lib-
rary. See No. LT-530/801.

INDIAN TELEGRAPH (2ND AMDT.) RULES,
1980.

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
1 beg to lay on the Table a copy
of the Indian Telegraph (Second
Amendment) Rules, 1960 (Hindj and
English versions) published in Noti-
fication No, G.S.R, 196 in Gazette of
India dated the 16th February, 1980,
under sub-section (5) of section 7
of the Indian Telegraph Act, 1885.
[Placed in Library. See No. LT-531/
80].

ANNUAL REPORT OF NATIONAL INSTITUTR
oF PusBLIC FINANCE ANp Poricy, NEw
DELHI FOR 1978-79 WITH STATEMENT
FOR DELAY ANp HINDI VERSION OF THN
REPORT, NOTIFICATION RE, Excism
EXEMPTION TO ZINC OXIDE NOTIFICA=
TIONS UNDER CusTromMs Act, 1962,
MADHYA PRADESH GENERAL SALks Tax



227 Papers Laid

(AMDT.) ORDINANCE, 1980 AND
AMDT. TO RESERVE BANK OF INDIA
GENERAL REGULATIONS, 1949,

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R, VENKATARA-
MAN): On behalf of Shri Jagannath
Pahadia, I beg to lay on the Table: —

(1) () A copy of the Annual
Report of the National Institute of
Public Finance ang Policy, New
Delhi, for the year 1972-79.

(if) A statement (Hindi and
English versions) showing rea-
for delay in laying the report
and also for not laying Hindi
version of the Report simultane-
ously. [Placed in Library. See
No. LT-532/80].

(2) A copy of Notification No.
G.SR, 47 (Hindi and English ver-
sions) published in Gazette of
India dated the 19th January, 1980
together with an explanatory memo-
randum making gertain amendment
to Notification No. 77/73 —Central
Excises dateq the 1st March, 1973
modifying the unconditiona)] exemp-
tion thereunder To Zinc Oxide,
issued under the Central Excise
Rules, 1944. [Placed in Library. See
No. LT-533/80].

(3) A copy each of the following
Notifications (Hindj ang English
versions) under section 159 of the
Customs Act, 1862: —

(i) G.S.R. 76(E), published in
Gazette of India dateq the 6th
March, 1880 together with an ex-
planatory memorandum regarding
revised rate of exchange for con-
version of Pound Sterling into
Indian currency or vice-versa.

(iiy G.S.R. 79(E) published in
Gazette of India dated the 1l1th
March, 1980 together with an ex-
planatory memorandum regarding
reviseq rate of exchange for con-
version of Pound Sterling into
Indian Currency or vice-versa in
supersesgion to Notification dated
the 6th March, 1980. [Placed in
Library, See No. LT-534/80].
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(4) A copy of the Madhya Pra-
desh General Sales Tax (Amend-
ment) Ordinance, 80 (No, 1 of
1980) (Hindi and English versions)
promulgateg by the Governor on
the 18th January, 1880 under article
213(2) (a) of the Constitution read
with, clause (¢) (iv) of the Pro-
clamation dated the 17th February,
1980 issued by the President in re-
lation to the State nf Madhya Pra-
desh. [Placed in Library. See No.
LT-535/80].

(5) A copy of the Amendment to
Regulation 23(ii) of the Reserve
Bank of India General Regulations,
1949, under sub-section (4) of sec-
tion 58 of the Reserve Bank of India
Act, 1934, [Placed in Library. See
No LT-536/80].

UUFP LocaL SELF-GOVERNMENT LAws
(AMDT.) ORDINANCE, 1980 anp Pun-
JAB  Lanp RerForMs (lst Ambr.)
RvuLes, 1979 wITH STATEMENT FOR NOT

LAYING HINPI VERSION

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): 1
beg to lay on the Table:-

(1) A copy of the Uttar Pradesh
Local Sel{-Government Laws
(Amendment) Ordinance, 1930 (No.
3 of 1980) (Hindi and English ver-
sions) promulgated by the Gover-
nor on the 6th March, 1980, under
article 213(2) (a) of the Constitu-
fion read with clause (e¢) (iv) of
the Proclamation dated the 17th
February, 1980 issued by the Presi-
dent in relation to the State of
Uttar Pradesh. [Placed in Library.
See No. LT—537/807

(2) (i) A copy of the Punjab Land
Reforms (First Amendment) Rules,
1979 published in Notification No.
G. S. R, 162 in Punjab Government
Gazette dated the 23rd November,
1979, under section 26(2) of the
Punjab Land Reforms Act, 1972 read
with clause (¢) (iv) of the Pro-
clamation dated the 1Tth February,
1980 issued by the President in re-
Tation to the State of Punjabn
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near Moradabad (St.)

(ii) A statement (Hindi and
English versions) explaining reasons
for not laying the Hindi version of
the Notification simultaneously.
[Placed in Library. See No. Lt—
538/80]

12.03 hrs,

STATEMENT RE. REPORTED BURN-
“ING OF HUTS NEAR MORADA-
BAD (U.P)

THE MINISTER OF HOME AF-
FAIRS (SHRy ZAIL SINGH). Sir,
according to information received
from the Government of Uttar Pra-
desh. 73 huts unauthorisedly out up
cn Municipal Board land in Bangla-
gaon locality on the outskirts of
Moradabad city, Uttay Pradesh, got
burnt on the night of March 15, 198C
There was not loss of human life.
One woman received minor burn in-
juries. Thers was not loss of cattle
life glso. Total loss in the fire is
estimated to be Rs. 37000. ADM
with a senior Police officer had visited
the scene immediately after the inci-
dent. It has further been reported by
the State Government that there was
a dispute between a mali and some
Harijans about g fleld nearby. The
malj won the case in this regard in a
Court of Law a few days back. Re-
ports have been loiged by both the
parties against each ot.er in respect
of the fire. They are under investi-
gation, which will bring out the
cause of the firee The DM and SSP
have visited the spot. The State
Government has been asked to ex-
pedite the investigation and further
action. "teIieﬂ totalling Rs. 7450/-
has been sanctioned to the suffevers.
Further the State Government has
been requested to look into the hous-
ing needs of these Harijans and solve
them in a satisfactory manner ex-
pedntiously.

ot wwaw dwlt (greew) - Wl o
T fe 3 gy wsar v foar av fedft

it T A I 9T qELAT S50, Wi |-
il v, gy ¥ & 9@, agt ¥ W ww
faeeit ag A, Y@ w1 woww ag o ) g e
g7 & §t oan fag www et 9w W famr
Sat  faar atw

12.05 hrs .

KE. SOME MISSING BLINDMEN
INVOLVED IN POLICE LATHI
CHARGE
PROF. MADHU DANDAVATE
(Rajapur): Yesterday the Prime
Minister gave a solemn assurance

here regarding the incident that took
Place concerning the blind men. We
welcome that assurance. But I wish
to point out to the Home Minister
that today the papers have published
that two of the persons whg partici-
pated in the demonstration were mis-
sing upto mid-night yesterday. All
the papers have carried this news
item on the front page, The Times
of India has carried a box about it on
the front page. I would like to know
from the Home Minister whether
those two missing persons among the
blind men whop demonstrateq have
been traceq back and have been re-
turned to the Federation which is in
search of them,

MR. SPEAKER: Al right; you
have brought it to his notice,

MR. SPEAKER: He says that he
will inform the House. (Interrup-
tions).

AN HON, MEMBER: He hag refer-
red to something else,

PROF, MADHU DANDAVATE:
Could you follow what he said? Please
convey to him what I mentioned,
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wsqw ¢ Wi oY, el wmaw
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:

MR, SPEAKER: Mr, Sethi...

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): Sir,
shall I make g submission? My sub-
mission is this. Prof. Madhu Danda-
vate has sought certaip clarification
or some statement to be made by the
Home Minister, That was on a thing
which happeneq vesterday., He has
to inform the Speaker. If this is
going to be allowed like this, then
there would be no end to such things.
(Interruptions).

MR, SPEAKER:
cretion.

That is my dis-

PROF. MADHU DANDAVATE:
You can rest assured that there
would be no procedural mistake on
my part. I have given in writing.

MR, SPEAKER: He was talking
about the assurance given by the
Prime Minister. That i why I
allowed him.

Mr, Sethi.
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12.08 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL®

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): Sir,
I beg to move for leave to introduce
a Bill further to amend the Requisi-
tioning and Acquisition of Immov-
able Property Act, 1952,

MR. SPEAKER: The question is:

“That leave be granteg to intro-
duce a Bill further tp amend the
Requisitioning and Acquisition of
Immovable Property Act, 1852.”

The motion was adopted.

SHRI P. C. SETHI:
duce the Bill.

Sir, I intro-

STATEMENT RE, REQUISITIONING

AND ACQUISITION OF IMMOV-

ABLE PROPERTY (AMENDMENT)
ORDINANCE

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C, SETHI): Sir,
I also beg to lay on the Table an
explanatory statement (Hindj and
FEnglish versions) giving reasons for
immediate legislation by the Requisi-
tioning and Acquisition of Immov-
able Property (Amendment) Ordi-
nance, 1980,

SMUGGLERS AND FOREIGN EX-

CHANGE MANIPULATORS (FOR-

FEITURE OF PROPERTY) AMEND-
MENT BILL*

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): Sir, I beg to move for
leave to introduce g Bill to amend
the Smugglers and Foreign Exchange
Manipulators (Forfeiture of Proper-
ty) Act, 1976 rt

*Publisheq in Gazette, of India
dated 18.3-80,

Extraordinary, Part II,

section 2,
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MR. SPEAKER: The question is:
“That leave be granted to intro-
duce 5 Bill to amend the Smugglers
and Foreign Exchange Manipulators
(Forfeiture of Property) Act, 1976".

" The motion was adopted.

SHRI R. VENKATARAMAN: Sir,
I introduce the BIll,

12.10 hrs.
MATTERS UNDER RULE 377
(i) WITHDRAWAL OF LEVY BEEDIES

SHRI E, BALANANDAN (Mu-
kundapuram): I wish to invite the
urgent attention of the hon Minister
for Industry ang Finance, about the
serious crisis being faced by the or-
ganised bidi industry in the country.
Many of these are on the verge of
closure, 1 wish to draw special
attention of the Government on the
Kerala Dinesh Beedj Industrial Co-
operative which provides employment
for about 25,000 workers. Sir, this
unit is unable to continue production
and any day it will be closed.

The Central Government imposed
a levy of Rs, 360 per 1000 beedies on
those manufacturers whose annual
output is more than 60 lakh becdies.
The result was that many of the pri-
vate employers manipulated accounts
and escapeq from the payment of
levy, Some others divided their
establishment and put different names
and kept the production below the
levy limits. Some of them who had
a good name for their trade mark
tould not do so and they are facing
a crisis since they cannot compete in
he market. The net result is that
the excise receipts for the govern-
ment are considerably reduced. Lakhs
of workers are thrown out of employ-
ment and those who get work are
forced to work for norminal wages
since they have lost their bargaining
power.

Therefore, I request the govern-
ment to withdraw the levy on beedies
ind jmpose a duty on manufactured
tobacco so0 that the government will get
More money &nd the workers will be
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saved from the present difficulties.

Till such a step is taken, the Kerala
Dinesh Beedi Industrial Co-operative
may be exempted from this excise
levy. This is the biggest Beedi in-
dustrial Co-operative run by the
workers in India providing better liv-
ng conditions and wages, Hence
the Government of India must come
to its aig forthwith.

(ii) SHORTAGE OF WATER IN PERIYAR
Dam

SHRI CUMBUM N, NATARAJAN
(Perriyakulam); Recently the Kerala
State authorities have announced that
only 136 feet of water will be stored
in the Periyar Dam and the surplus
will be diverteg to Kerala through a
spill-way in the Baby dam.

In this regard I woulg like to point
1t that the Central Water and Power
Commission hag certiied the safety
of the dam anq allowed the storage
of 186 feet of water. Therefore, I
would like the Minister to give suita-
ble instructiong to maintain the sto-
rage at 156 feet and stop the move to
drain the surplus water through
another spill way in Baby dam. A
team of engineers from States other
than Kerala and Tamil Nadu may be
sent to study the safety of the dam.
The proposed work in Periyar dam
may be stayeq till then.

May I request the hon Minister to
kindly consider my request and pay
immediate attention to this urgent
proplem and save Tamil Nadu from
-Famine and drought?

(iii) REPORTED DILAPIDATED CONDITION
OF GANG CANAL IN RAJASTAN
ot geaTow wrd ¢ (HwT) 0 wwEE
Twg, & fraw 377 & v\ ok g
freafafas aga frve o & @ww AT
agar g
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o &7 g WA et AT § W A
agt &1 frgr WiT gemREIC IAE A
fagmr fox ¥ warg W@ O @9 8 g
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oy 1 A€ #ate g & faw A w1
it A7 e @ & fafvw @d & fag
qIET dArw WX wEeT  dA ¥
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(iv) REPORTED SCARCITY OF ESSENTIAL
COMMODITIES IN WEST BENGAL FOR
WANT OF WAGONS

PROF, RUP CHAND PAL (Hoogh-
ly): For want of wagons, essen-
tial articies like rice, wheat, sugar,
rapeseed o1l etc. are not reaching
West Bengal. There is not enough
stock in the State, A serious situa-
tion would arise if foodgrains end
other essential articles do not reach
West Bengal within two weeks, The
Chief Minister of West Bengal has
already expressed his anxiety to the
above effect. An urgent message has
also been sent to the Union Govern-
ment.

(v) REPORTED DISAPPEARANCE OF CARGO
SHRI “M, V. KaIraLr’

SHRI A. NEELALOHITHADASAN
(Trivandrum): The ship M. V. Kai-
rali of the Kerala Shipping Corpo-
ration set sail to Restock in East Ger-
many with iron ore from Marma
Goa on 30-6-1979 with 51 peopie on
board, Instead of making a thorough
search for the missing vessel the
authorities are trying to close the
issue in one way or the other and
claiming the insurane amount,

Even though, the messages sent by
the Corporation were mot received
in the ship from 4-7-1979 to 6-7-1979

[ S
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(3 days), the authorities have nei-
ther taken any action nor reported
the matter to the concerned authori-
ties in time.

On 15-7-1979, a message was  re-
ceived in Naval Control of Shipping
Organisation  (INS Augro) from
an observatory plane “Ship like
Kairal; 1s located near Socatra Is-
land Communication trouble all safe”.
The next day, the Laison Officer of
the Corporation put another version
that the ship located is noi Kairali
but Koyali. But, there 1s a strung

presumption among the family mem-
bers of the reople in the missing
ship that the ship located was Kawral
and probably that had keen hijac-
ked.

This hijacking theory 1is reinforc-
ed by the fact that an Arab Ship-
ping Company came forward with
an offer to  locate the vessel and
crew on board on a ‘no cure no pay”’
basis in the very beginning of  the
disappearance, that 1s, on 23-7-1979.
Even now 1o fruaitfui action has
been taken on this matter.  After
a lapse of eight months the Kerala
Shipping Corporation ar tne Govern-
ment of Kerala have failed tc clenify
how the vessel disappearad,

Under these circumstances, 1 re-
quest you, the honourabie members
of this House, the Minister for Ship-
ping and
look into this matter and do  the
needful for conducting a thorough in-
vestigation to

the Prime Minister to

locate the missing
vessel, if necessary, even by the Re-
search and Analystic wing of the
Government of India and thereby
saving the lives of 51 innocent peopie
on board.
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12.15 hrs.

THE PUNJAB BUDGET*, 1980.81-—
GENERAL DISCUSSION, DEMANDS
FOR (J(RANTS ON ACCOUNT (PUN-
JAB) 1980-81 AND SUPPLEMEN-
TARY DEMANDS* FOR GRANTS
(PUNJAB) 1979-80.

MR. SPEAKER: Now, the House
will tz'ze up Item Nos. 11, 12 and 13
relating to  Punjab together  for
which one hour has been allotted,

Motions mowved:

“That the respective sums not
exceeding the amounts on Reve-
nue Account and Capjtal Account
shown in the third column of the
Order Paper, be granted to the
President out of the Consolidated
Fund of the State of Punjab, on
account, for or towards defraying

Statement

Punjab Budget, 238
1980-81 and DGs

the charges during the year ending
on the 31st day of March, 1981 in
respect of the heads cf demands,
entered in the second column
thereot against Demands Nos. 1 to
41"

“That the respective supplemen-
tary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the
third column of the Order Paper,
be granted to the President out
of the Consoiidated Fund of the
State of Punjab, to defray the
charges that will come in course
of payment during the year end-
ing on the 31st day of March, 1980
in respect of the following de-
mands entered in the second co-
lumn thereof—

Demands Nos. 1, 3, 4, 7 to 11,
13, 15, 17, 19 to 22, 24, 32 to 41”

Demands for grants on Account (Punjab) , 1980-81 submitted to the vote of Lok Sabka.

Wo. of Detnand Name of Demand

Amount of demand for grant
on Account submitted to the
Vote of the House.

X 2 3
Revenue Capital

Rs. Rs.

1 Utate Legislature 25.31,000 .
2 Council of Ministers 26,19,000
3 Administration -of Justice 92,85,000
4 Vleotions 89,89,000
5 Revenue 2,75,72,000
6 Pxcise & Taxation 1,02,22,000
% Minance 3,53,11,000
8 ‘I'ublic Service Commission . 4,35,000

*Moved with the recommendation of the President.
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9 Civil Secraretiat . . . . . 86,87,000 .
1o District Administration . . . . . . 1,3D,94,000 .
11 Police . . . . . . . . 8,58,02,000 .
12 Jails . . . . . . . . 70,41,000*
13 Stationery and Planning . . . . r,14,86,000 4,33,0006
14 Miscellanecous Services . . . . . 92,092,000
15 Rehabilitation, , Relief and Resettlement . 21,28,e00
16 Education . . . . . . 32,32,87,000
17 Technical Education . . . . . 50,03,000
18 Medical and Public Health . . . . 15,12,55,000 .
19 Housing & Urban Development . . . 71,99,000 2,7017,000
20 [nformation and Publicity . . . 43,20,000
21 Tourism and Cu'tural Affairs . 14,54,000 15,00,000
22 Labour, Employment and Industrial Training . 1,72,€1,000 § 00,000
23 Social Security and Welfare 5,80,86,000 48,33 cco
24 Planning and Statistics 34,07,000
25 Co-operation . . . . . 1,82,16,000 2,16,93,600
26 Agriculture . . . . . 6,93,72,000 2,43, 53.(C(0
27 Soil and Water Conservation 1,27,95,000 ..
28 Food 2,76,48,000 3,59,50,21,C00
29 Animal Husbandry . 2,25,97,000
30 Dairy Development 17,85,000 7,00,000
31 Fisheries 15,08,000 ..
32 Forest . 1,16,04,000 ..
33 Community Development 4,96,15,000 ..
34 Industries . . 1,89,73,000 1,59,17,000
35 Civil Aviation 6,88,000 2,67,000
36 Roads and Bridges . 6,99,37,000 4,16,67,000
37 Road Transport 13,76,38,000 2,33,33,000
38 Multipurpose River Projects 2,29,52,000 9,05,99,000
39 Irrigation, Drainage and Flood Control 10,07,95,000 10,68,08,000
40 Buildings. . . . . . . 6,87,67,000 2,71,84,000
4! Loans and Advances by the State Government . . 42,80,82,000
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Supplementary Demands for Grants (Punjab) 1979-80 Submitted to the vote of Lok Sabha
No. of Name of Demand A mount of Supplementary
Demand Demands for Grants submitted.
to vcte of the House.
Revenue . Capital
1 2 3
Rs, Rs,
1 State Legislature $,40,000 ..
3 Administration of Justice . . . . 33,67,000
4 Election s . . . . . . 2,90,000
7 Finance . . . . . . 1,93,73,000
8 Civil Secretariat . . . . . 29,93,000 .
g9 District Administration . . . . 49,72,000
10 Police. . . . . . . . 4:43,52,000
11 Jails . . . . . . . 12,74,000
13 Miscellaneous Services . . . . 29,59,000
15 Education . . . . . . 11,92,31,000 ..
17  Medical and Public Health 80,02,000
19 Information and Publicity . . . 33,87,000 .o
20 Tourism and Cultural Affairs. . . . 5,60,000
21 Labour ,Empbloymentand Industrial, Training . 15,16,000 .e
22 Social Security and Welfare . . . . 1,00,00,000~
24 Co-operation . . . . . . 1,20,00,000/
32 Community Developement . . . 5,30,11,000
33 Industries 21,36,000
34 Civil Aviation . . 8,39,000 .
35 Roadsand Bridges . . . . 1,23,78,000 ..
36 Road Transport 4,35,13,000 1,18,44,000¢
37 Multipurpose River Projects . 24,27,000
38 Irrigation, Drainage and Flood . 97,67,000 2,11,93,000
Control -
39 Buildings. . . . . . 62,51,000 7,56,000
40 Loansand Advances by the State Government . 9,000
41 —Appropriation to Contingency Fund .. 13,00,00,0Ce
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MR. SPEAKER: Shri  Sushil
Bhattacharya. Not here, Shri Suraj
Bhan

q;v mm):mmm
frod wfld wes ¥ & g wi—UF g™
AW WA 16 FTEA R G K T T
7 9T G, 0 fama w1 owgw AN 16
S ¥ ow fgw @ 17 B ®
F1 o g & Q-fagrd fgey o o aw
gy 2 gﬁm%‘ PR RA TR
far aga & MY ¥ WIY wETAY W GEAT
& g™ g% w1 fag, Afeq gx foand
gga @ a9v & fae Fz Wy
feaae s3w M FB qEh
REU

gz ¥ FH7 ¥ faw gwacfamt W@ §
T AW Y.

g7 AR ¥ Zwet ¥ faw ar gEt & fog
27 F]Y ﬁrzf%rr%ara?«rsrmmm%»
# g ¥, (ermam ) ... f%

AN ;‘.—ION. MEMBER: Is 1t paria-
mentary? (Interruptions).

SHRI SURAJ BHAN: Yes, yes, I
call them.
WIN /AW
L
I am trying tc look into the record
to see whether the word 1s unpar-
liamentary or not.

qMT TTAY AT F) T3

St gIW WA Fswe WEIRT , aqT &
AT A 41 F€ &9 FT1 gre7  femram o
%m@ﬂhmﬂaw#ﬁané | Tz
g %aﬁ?ﬁﬁmifwmwﬁmﬁm
#t & fr g #rE deg 43 qm @ 8, atf
& wreat A A AN A IR A e
¥\ v gwm & @ | gA-qq & wifas g,
FFAR AF-NE FATIN | I BT fE
wq WG awe WM, .. (sgwerw).. 3@
qET QZUTZT 41 FAT %ﬁ'm 60-70 FUE
® @ A ¥ O AW FA-AE daw 07,
W iaq d A1y gdvwa ¥ A g qz-Ay A
W® Ffoa duwrc g

Wg q A 9T gl w1 Tw A4 §,
MrAre T Jevadr g & ) qger
WIETR & WUH & CRAFIA qT qray JOrs
o, AT W wTa Ara@r ez T Tl
AAL  WERAT M B wEAT # wiha 2y
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® I 0F AART 1 Y Ae--gaATy
o gie gar7 sqw §, 7 x5t Oww foovar
g 7 fagr et ¥« famar §, 7 ool fow
o g 7 Hrdve faw wr &, Tg¥ & wqrar
frera @1 ¥ 1 WA THA HEX & IW
qr war §, I Y syrar g g, faordy
) gt wEw {1 F Ar wwar g fw
qarg M7 ghmror €AY #fg guw w2 §,
W Adga N faware §Y agrar g W}
FAAT ®r  wSE F1 w7 fwar smw, sarer
fasdt & i artfe F 2 AT gEy WAt
frgre a%

AT qTA-~TI0 9T FEATE 9N § IFIAT
g8 % & waar qEt F UA ¥ A0 wwA
wTt 1t w3 7, {fFA wrw Ay
a ;rzg’? nzsﬁa*r«nﬂw@rfmm
g FE F HA FAAT TR A @13 q0A &9
fear ar \ wa fem wrA faa @ § AR
T ¥z F g wEAE wF F0FAY, THEF!
qZAr A9 €34 a1 957 § | fadig
7 ¥ dra-are S A7 owgd A1, d@ie,
rqq, Sy @7 fawely #r #dr w7 AHAT
=rfge |

AT rI——AHTT T A7F § F5 fga3war
fEar o1 AT ¥, OR-BIE gEATN F) IFEN
#r Ffawsr I Er & T FE F Fww
#rar W R, wET NragwTTATE gIT R
faars §7 A AT & | AN SF-ATHIET
FO & qAH@Y 77 § 37 & fawm
FyaTdr @y =ifam T A L
syl #Y Yo 2w & AT & A foer
w@ & A w7 AT @A) 9T qTr g, &%
¥ fafear @ oz @ & —= &1 F€EET
g a1 arfew

aga I TWIA 9T Ay wiefr A A
a1 R E afs @EwT B Nar a1 8F
™ grrg § ‘T & @r gk A
wew A qé §——o7 1 AT GAr wifgw )
wq a% deafae v T D, agi e
afr g =rfgg

werw  WEEE, W qwa ¥ arf
qEFIAG &, Sg A faeiardy ¥ g I
¢ WAy msg & gfeodi & qX & wgAr
wrgar g | gEdr sgrafaat &Y 9w ¥ @
fr & &, Afew afafaw § domar & gficora
W AT 2--I7 &1 WY @ Afog
wéfaas trﬁrfw ¥ 25 Al & oy (aw

**Expunged as ordered by the Chair.
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F K womg2¥ 25 Nedy & w917 5.9
dredy § ot w3 ¥ 25 Bl & qow
12.13 ®efydm g | & agar g o
W & A ¥ ST qar g AfE qgi g
fldum &1 ®eT qu f @& | ¥ @ &
& d wew ¥ ggw & a7 I §, A€
@, g€t A "foge ¥ x@ fawfed &
YA TG FTAT &7 FT FIA I )

. s wted ata g wT § A2 oAt Srger
g | 9w ¥ sAdamel ¥ aga &F dATA
qT gEed 1 W g Tm-ar gwe &
@ Aty wHm § w1 oEwAr g 1 RO AA-
FO 2 s fAard o Wo UHo WHAT
7, I9 ®Y T9T A 9T FF N wAtAT AAT,
Fiz ¥ wETAa A IEAT O FT faar 1 IE9RY
s ¥ fedr g o w3 fean & ag dw
g sz sl ata § | Afsw fow do & A9
Fgt ziewd @ @ & T aga T a9 §
€% G329 A Areieed 1 Y, 93 A1 S
< fzgr mar A §ueT & gAIR 9% TERE A
T §, WY AREUA F WA F agd
A qETEr T § 1 Sudr wika &7
ux fasma wa@are &, Ig &1 amw fgamga”
# 9m 7 sy véefma ¥ faar g—&
I¥ 93 ®T gATAN F -

The Congress (I) which has obvi-
ously something to gain from trans-
fers at this stage has used its
influence, both local and Central, to
effect moves which, in the party’s
calculation, would bring its condi-
dates the maximum benefit during
the coming poll. To take the princi-
pal changes first. As many as 28 IAS
officers, including Financial Com-
missioners, Secretaries and Deputy
Commissioners, were mentioned in
the List of transfers published on
Monday. ie., 3-11-80 Officers cf the
IPS though glightty less mouled
have also been pushed around like
pieces on a chess board.

agtae muw A Y @ & fw dw
fatex agw W R WY wT @ &

Home Minister of India is Chief
Minister of Punjab in residence at
New Delhi,

gT R AE & s ww Jwe w1 fady
war g

' SHRI R. L, BHATIA (Amritsar):
Mr. Speaker, Sir, in the recent Gene-
ral Election, the Akalis were rout-
ed because of their past action. Since
they are not represented in this Par-
liament they were asked our friend
from y(laryana to speak for them.
So, what he has been saying is not
true. Whatever the circumstances he
has explained with regard to Hari-
jans and the farmers of Punjab
were all due to Akali rul2 during
the last three years, Before the
Akali  regime, when Congress (I)
was in power, land was Adistributed
to Harijans. But all those lands
have been taken away from the Hari-
jans and they have bheen removed
from those lands. There were so
many atrocities which had taken
place which he had been brought
to the notice of this House. I do not
know why our friend is defending
those Akalis whom the people of
Punjab had 1ejected.

While presenting this HBudget, the
Finance Minister rightly said that the
misrule and directionless policies of
the Janata Government created a
situation which was a legacy to us,
which was a misrule in this country.
Similarly, in Punjab the Akalis who
lacked intelljgence as well as capaci-
ty govern hed also created problems
for us in Punjab, We are glad that
this Budget has been presented by
the Union Minister and that he will
take care of ali the problems which
the Akalis have created,

Now, Sir, Punjab is predominently
an agricultural State and our prob-
lems are related to agriculture. Pun-
jab which gave a lead to this coun-
try by adopting the modern technolo-
gy and the scientiic approach to
the agriculture hag  brought this
country from the stage of deficit to
the stage of surplus in foodgrains.
But, Sir, what we find is that now
the farmers of Punjab do not get
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the fruit of their labour. The cost
of production has gone so high, the
prices of tractor and agricuitural
implements have gone very high and
diese]l is not available, All these fac-
tors have pushed the cost of pro-
duction upwards, But you have fixed
a ceiling on the procurement price
of the foodgrains. When the cost of
production has gone up, the farm-
ers are not getting remunerative
price for their produce because of
the ceiling 1n prices. The farmers of
Punjab find themselves extremely
dificult to produce foodgrains under
these circumstances.

During the last three years, the
Akalis who ciaimed themselves the
representatives of the farmers, the
farmers of Punjab suffered the most
during that period. The farmers in
Punjab were not getting remunera-
tive price for their produce during
the Akalis regime, They were get-
ting very low price and the result
was that Punjab farmer was most
affected durmng their regime,

Coming to another point, before
1977, Mr Badal. who was the Chief
Minister of Punjab, brought a piece
of cotton here outside the Parlia-
ment House and burnt it. At that
time, the price of coiton was ruling
between Rs. 400 and Rs. 500 per
quintal. Mr, Badal was demanding
a price of Rs. 800 per quintal. He
said the Congress Government had
ruined the farmers. But during the
Akali regime, the price of cotton in
Punjab was Rs. 250 per quintal, But
the same person, Mr, Badal, burnt
a piece of cotton before the Parlia-
ment House, From this, it is clear
that the Akali Government had
ruined the farmers of Punjab.

Sir, potatoes were thrown in the
streets last year. Even the monkeys
did not eat #, The price of potato
was Rs. 5 per quintal, Even the cost
of a gunny bag is Rs. 6 each. Even
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the cartage was not covered for the
price offered. The result was that peo~
ple of Punjab have not returned the
Akalis to this House, They promised
that they would be the benefactors,
of the farmers, friends of the farm-
ers, but they have ruined the far-
mers of Punjab.

The Government have raised the
procurement ptice of wheat by Rs 2;
formerly it was Rs. 115 per quintal,
it is now Rs. 117 per quintal. This
is most inadequate, This is a joke
which you have done to the farmers
of Punjab. You mentioned in your
speech that there is a twenty per
cent rise in the overall prices and,
therefore, this rise of Rs. 2 per quin-
ta] ig thoroughly inadequate for the
farmers. We do not accept it, we
want that the minimum price s:iould
be fixed at Rs. 125 per quintal so
far as Punjab and other wheat grow-
ing areas are concerned.

Now, I come to the other prob-
lems, There is a great shortage cf
diesel in Punjab. We have got one
lakh tractors and six lakhs diesel
pumping sets. You are giving us
roughly forty thousand kilolitres of
diesel per month. This quantity of
forty thousand kilolitres was fixed
for us in the year 1974 when there
were drought conditions. Thereafter
in six years there has bheen such a
big development in Punjab: we have
got so many tractors, so many die-
sel pumping.sets and the overall
consumption  has gone very high.
This quantity of forty thousand kilc-
litres is no match to what we re-
quire We would, therefore, request
you to come to our rescue imme-
diately = because the coming two
months are very important for us
in Punjab. You will get more
wheat, Punjab has always stood by
the Centre, whether it was a time
of war or time of peace, or whether
it was a question of green revolu-
tion, Punjab has aiways been in the
forefront to help the Centre. I would
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frequest you to come to our rescue
and we will give you better results.

Then, there are no heavy indus-
‘tries in Punjab. There are only small
scale units like woollen gocds, umts,
hosiery units, hand tool machines,
wrap knitting machineg etc, All these
industries are suffering for want cf
coal. There is shortage of electri-
city in Punjab and people are using
diesel generating sets. We need die-
sel for that, and that js also in shert
supply. The small scale industries
are, therefore, suffering tremendous-
¥y. I would request the Govern-
ment to come to their rescue. The
industry in Punjab is going to be
ruined, At least thirty factories in
Amritsar. in my constituency, have
tlosed down and the machines have
been purchased by people from
Surat because there is no electricity
in Punjab, Punjab is suffering on
this account also.

The industries in Punjab are also
suflering for want of raw material
Raw materials like steel, coal ete.
are not available and there is a
great deal of unemployment in Fun-
jab.

Further, there is one important
point which I would like to bring
to the notice of the Finance Minister
particularly, because it concerns his
department, You are giving us two
crores for this project, four crores
for another project like small irri-
gation ete. According the figures
available with me, the Punjabis de-
posited Rs. 837 crores in the nation-
alised banks and the nationalised
banks have invested anly Rs. 311
crores in Punjab. You may be giv-
ing us a total of Rs. 40 or Rs 50
crores for the various small projects,
but what about the drain of Rs. 500
crores from Punjab. You are drain-
ing out the capital from Punjab. That
is why there is no growth in industry
agriculture is also suffering because
of lack of investment. Punjab is

suffering for want of this invest-
ment and on the other hand you are
draining away the money from that
State, This is a very serious matter
and 1 would request you to remedy
the situation since thia concerns
your Department.

There is another problem concern-
ing Thein Dam. In 1969 India and
Pakistan through the good offices of
World Bank agreed on the use of
water of Ravi in Punjab. India had
to pay hundred crores of rupees for
that,

What is happening? Since 1969—
we are now in 1980—water is flowing
to Pakistan, for which we paid
Rs. 100 crores. Why can’t something be
done? We require that water. Lakhs
of acres of land will be cuiltivated
by that water, and lakhs of tonnes
of foodgrains obtained.

Punjab, with its meagre resources,
has invested Rs. 12 crores upto
1978; and  thereafter about Rs, 10
crores for laying a railway tirack,
but no help is coming from the
Centre. The technical committee
of the Union Government has pas-
sed that project as viable, Why is
this valuable source wasted, I fail
to understand,

12.36 hrs.

[SHRt SHIVRAJ V. PATIL in the Chair]

One more point; before 1977. the
G.T. Road, Highway No. 1—which is
now called the Shershah Suri Road
—was proposed to be made a 4-lane
road. Traffic there has tremen-
dously increased. Foreign tourists
are coming there. There are so many
accidents on that road, that it re-
quires your attention, It was agreed
that a 10-mile track will be built
by Haryana, and another 10-mile
track by Punjab, Haryana has
been given the sanction, but not Pun-
jab. Please look into this matter,
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Lastly, you must have a compre-
hensive agricultural policy. You
are helping wheat sometimes, and
sometimes rice. This wiill not solve
the problem. If you want to solve
it, you wil] have to have a compre-
hensive agricultural poiicy. in which
you must see agriculture as a whole,
keeping in mind the price of fertili-
zers, seeds and various agricultural
implements; or on the other hand,
you must see the price-struciure of
foodgrains. You must see whether
the producer or the agriculturist
gets a proper return for his labour.
Unless you do it, we will  suffer,
That is why ycu don’t have enough
seeds, That js why people have turn-
ed to other crops. I am afraid agri-
culturists will revert to other crops
and people will suffer thereby. So,
you must have a comprehensive ag-
ricultural policy to solve this prob-
lem. The moment you solve it
the problems of Punjab will be
solved.

SHRI SUSHIL BHATTACHARYYA
(Burdwan): The interim budget of
Punjab for 1980-31 a2nd- the Supple-
mentary Grants for 1979-80 do not
reflect the wish and will of the people
of Punjab. After the undemocratic
dissolution of the State Assembly,
mass transfers of the Government
employees and officers are going on,
from the Secrctariat to the districts.
Most of the deputy commissioners
and SSPs have been transferred.
Most of the officers have been trans-
ferred from the Secretarial. This is
in violation of the Election Commis-
sioner’s circular. This is qone from
the narrow angle of winning the com-
ing Assembly elections. This mass
scale transfer will demoralize the
Administration; and ultimately  people
will lose faith in the Administration,

As a result of the mass transfer,
law and order situation is fast dete-
riorating. Robberies and thefts are
rampant. Particulary in two districts,
viz.,, Faridkot and Bhatinda, they
have reached the peak. In Taran
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Taran of Amritsar district, an unhappy
incident took place. Two persons
arrested on charge of theft, were
beaten to death in the Police lock-up.
Local people had to lead a demons-
tration to compel the authorities to
take necessary action.

Price rise is all all-India pheno-
menon. In Punjab too people are
facing it, particularly poor peasants
and agricultural labourers. Punjab is
facing a serious crisis in power and
diesel. Most of the industries are
facing this crisis. The small indus-
tries partitularly are getting closed
down; and the workers working there
are facing lay-offs and terminalion of
services. 1 can mention about
Punjab’s thermal plant and the
fertilizer plant. They are facing @
serious crisis of shortage of coal
Hon. Members are aware that Punjab
produces surplus wheat and rice and
the entire country has to depend on
this surplus; but due to shortage of
power and diesel, the farmers ar€
facing a serious crisis which may
affect the surplus food grains supply
to the country,

The construction of Thein Dam was
started during the previous govern-
ment. Now it is in doldrums. May
1 request the hon. Finance Minister
to allccate sufficient money for the
projects which are under construc-
tion? The previous government pro-
mised to nationalise the entire road
transport system. Sufficient money is
not allocated in the budget to com-
plete it. 60 per cent has already been
done,

I beg to invite the attention of the
government to victimised poiicemen.
A large number of policemen were
victimised for the expression of their
legitimate demands and they have
not been reinstated, ] urge upor
the government to reinstate them.
Before I conclude, I share the agony
of Punjab all tne more gince I come
from West Bengal where the left front
government have provided education
free for all students upto Class XII,
provided unemployment benefit, pro-
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vided old age pension for poor farmers
and helpless widows, distributed
surplus land to the landless and poor
formers, ensured a fair wage for
agricultural workers and have been
able to gtabilise the foodgrains prices
through successfully implementing the
“food for work’” programme, ] am
sorry to say, all these provisions have
been absent in the hon. Finance
Minister's budget. With these words,
1 oppose the budge. Thank you.

SHRIMATI SUKHBUNS KAUR
(Gurdaspur): Mr, Chairman, Punjab
is a rich state with the highest per
capita income 1n the country. In the
last three years, however, the State
has not been able to mobilise enough
resources for the plan and therefere
the plans have really suffered and the
tempo of development has also recetv-
ed a serious setback.

The bhalance from current resources
which represented the surplus of the
State Governments’ resources over
expenditure has not been rising satis-
factorily. In 1977-78 it was Rs. 81
crores; 1n 1978-79, it rose by a paltry
sum of Rs, 14 crores to Rs. 95 crores.
This year, again it has fallen to
Rs. 80 crores, and in the next year,
it 1s expected to be jn the neighbour-
hooq of Rs. 88 crores. The result of
this poor performance is that the
resources of the state have been
almost stagnant Due to shortage of
resources, the State has not been
fulfilling the Plan outlays as approved
by the Planning Commission. In
1977-78, a plan outlay of Rs. 254 crores
was approved by the Planning Com-
mission and the Centre gave an
assistance of Rs. 50 crores ag com-
mitted by it for the plan but the
State achievement was only Rs. 204
crores, thus signifying shortage of
Rs. 50 crores. The same dismal failure
wag repeated again in 1979 when the
approved plan outlay was Rs. 260
croreg but the State could achieve
only Rs. 221 crores thus showing a
shortfall of nearly Rs. 40 crores.

Seeing the poor performance of the
State, the Planning Commission last
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year, approved the same budget as of
the previous year. And this year
again the indication js that the pro-
gress of the State will be much below
the target.

The development of power is very
important for the progress of the
State, but there have been serious
slippages in the Anantpur Sahib
Hydel Project with the resuit that the
project which was to be comissioned
some time in 1980-51 wil]l now be
commissioned in the distant future.
The government, instead of concen-
trating on some important projects
which would yield benefit for the
future, is spending money on msany
projects at the same time with the
result that all of them are going to-
be delayed.

Rs. 104 crores allotted for power
and Rs. 41 crores for irrigation will at
best be able to maintain the develop-
ment activities at the existing level
and take care of essential commit-
ments of on-going projects in the
power and irrigation sectors. 7 request
that larger outlays be given for
power and irrigation sectors so that
some important projects which have
a bearing on the future development
of the state may be taken up. This
is possible only if, apart from the
state raising resources, the central
government also gives adequate as-
sistance. Some projects which are-
important from this point of view
arg the Thien dam and the Shahnehr
extension and development project.
In the case of Thien dam, as some
Members have already mentioned’
the progress is not satisfactory.
Last year the finance and planning
department could spare only Rs. 13.50
crores as against Rs. 50 crores
demanded from the dam directorate.
Besides finance, vital supplies like
cement and steel are not available-
and this hampers the progress of the-
project. It is anybody’'s guess how
long this project will take to come
plete with this pace of financial
assistance.  According to expert.
opinion, power situation in the-
eighties is going to be grim unless:
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‘the 480 mw which the Thien dam
would generate is made available;
-the project has to be speeded up.

From experience it has been estab-
“lished that Bhatinda thermal plant
‘has not come up to expectations
‘mainly due to insufficient supply of

~+coal. Coal has to be carried from
over a thousand miles and the sligh-
-test dislocation in rail traffic causes
-disruption in the generation and sup-
ply of power. Bhakra dam which
is another source of power has to
depend upon the vagaries of nature.
In any case there are other user
:states to share in its power: I should
request the Central Government to
:seriously consider putting up a nu-
~clear power plant so that Punjab is
assured adequate supply of electri-
-city to the farmer and agriculturist
and the industries, This would give
-tremendous confidence to the farmer
and the industrialist to invest in
future development.

The rural health programme stands
‘badly neglected and the health cen-
‘tres which were opened are without

~ -staff. The scheme for nutrition and
-environmental development of urban
~slums has also been neglected. The
scentrally sponsored programme called
“the small farmer development agency
_programme was expected to cover
‘the stipulated number of benefici-
.aries but the coverage was poor as
no attention was paid to this import-
.ant programme. It should be en-
-sured that there is maximum cover-
age under this prograinme. This
~programme should be closely moni-
tored so that the backward and
“weaker sections receive benefits.

My constituency is a border area
and I should request the state gov-
-ernment to pay special attention to
‘the development of border areas.
~ Also, Gurdaspur, my constituency, is
a backward area. Efforts should be
‘made to establish small scale indus-
“tries. The central and state govern-
ments may have reservations in put-
-ting up largescale industries because
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it is a border area. The employees
of Punjab government are getting
some benefits and some special in-
centives working there in the border
areas in my district. The central
government employees who are-
working there do not get these bene-
fits. Rs. 4 crores had been allotted
for the welfare of scheduled castes
and tribe. I do not know whether
it is known that Punjab has a large
number of Christians and they are
as poor as the Scheduled Castes and
tribes. 1 should request the state
government, because they are con-
centrated, in Punjab, to pay special
attention to them and make some
provision for them.

Rs. 20 crores had been allocatedf
for road transport., The condition of
roads has much deteriorated in the
last two and half years; the roads
were built—]I am talking especially
village roads built over a period of
27 years during the Congress rule.
No metalling work has been done.
My district needs two bridges be-
cause some of the areas of my con-
stituency are accessible only through
Jammu and Kashmir, a Bridge need
to be built over river Ravi and on
the river Beas so that the district of
Hoshiarpur can be joined to Gurdas-
pur. I hope that when the regular
budget is presented the nhon. Finance
Minister will make provisions for
these projects as assistance to the
state government. Finally, you know, -
that the Punjab farmer given the+
opportunity and adequate inputs has
been able to bring up the yield of
crops which is amongst the highest
in the world, But to ensure that
the tempo for agricultural develop-
ment is maintained, it is necessary
to see that the Punjab farmer gets
adequate supplies 'of inputs mainly
diesel and fertilisers specially during
the. next two months. - For the rabi
crop diesel is very essential and then
for harvesting. At the same time
remunerative prices should be given-
for the crops. Rs. 117 has been
fixed. We thank the Government.
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Education Faollities in Adivasi area
of Gujarat

836. SHRI AMARSINH V, RATH-
AWA: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government are consi-
dering to launch a scheme to provide
educational facilities in Adivasi area
of Gujarat State; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) No, Sir.

(b) Question does not arise.

Drilling eperatioa by ONGC in
Gujarat

837. SHRI AMARSINH V. RATH-
AWA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether any drilling operation
hag; been conducted in Gujarat by
ONGC recently; and

(b) if so, where and the result
achieved?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEER-
ENDRA PATIL): (a) Yes; Sir.

(b) As a result of recent surveys
and exploration, prospective gas
bearing areas have been found at
Sisodra, Motwan anq West Motwan
group of prospects to the south of
Anklesvar ojl field.

Natijonal Adult Education Scheme

838. SHRI P. K. KODIYAN:
SHRI ZAINUL BASHEER:
SHRI MOOL CHAND DAGA:

Will the Minister of EDUCATION
be pleased to state:

(a) what progress has been made so
far in setting up adult education cen-
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tres under the Nationa] Adult Educa-
tion Scheme;

(b) what is the total expenditure
so far incurred by Central Govern-
ment by way of grants to voluntary
organisationg engaged in adult edu-
cation work under the scheme;

(c) what are the voluntary orga-
nisations which were given financial
grants for adult education work and
what was the amount received by
each of them;

(d) whether Government have eva-
luated the work done by these volun=-
tary organisations;

(e) If so, the results thereof; and

(f) whether Government intend to
continue the National Adult Educa-
tion Scheme?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
to (f). The total expenditure incurred
by the Government of India as grants
to voluntary agencies for running
adult education programmes was
Rs. 46.39 lakhs in 1977-78, Rs, 158.75
lakhs in 1878-79 and Rs, 236.44 lakhs
in the current financial year so far,

A 1list of voluntary agencies receiv-
ing financia] assistance from Govern-
ment of India under Adult Education
Programme with details of the pro-
jects approved, and the grants ap-
proved for those projects is laid on
the Table of the House, [Placed in
Library. See No. LT--544/80].

A Committee has been appointed
under the Chairmanship of Dr. D. S.
Kothari to review the National Adult
Education Programme in all its
aspects keeping in view its progress so
far, The Government will take a view
in the matter after receiving the
Rapnr+ o* the Committee.
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Child Welfare Measures during
Internationa} Year of the Child

839. SHRI P. K. KODIYAN:
SHRI T, R. SHAMANNA:

Wil] the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) what were the measures ini-
tiated by Government to deal with
problemg of child welfare in India as
a part of the observance of 1979 &s
the International Year of the Child,

(b) what was the net impact of the
observance of International Year of
the Child on the future course of
child Welfare activities in the coun-
try;

(c) whether the Indian Committee
for International Year of the Child
has submitted any recommendations
regarding child welfare;

(d) it so, the details thereof; and

(e) what decisions have been tak-
en thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) A National Plan of
Action for International Year of the
Child was formulated by the Ministry
of Social Welfare and approved by
the National Children’s Board. Action
was taken by the Ministries of Gov-
ernment of India and State Govern-
ments on the basis of National Plan
of Action which embodijes and incor-
porates programmes in the fields of
child health and nutrition, education,
Social welfare, legislation, publicity
and fund-raising, Accordingly, new
programmes were launched and exis-
ting ones expandeq in these fields
with particular emphasis on health,
immunisation, nutrition, supply of
safe drinking water anq enrolment
of children in schools. National
Children’s Fund, National Awards for
best work done in the cause of
children, child-to-childg programme,
Fooq for nutrition programme are
some of the new programmes. A
Committee under the chairmanship
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of Shri M. S, Gurupadaswami was set
up to go into the causes leading to and
the problem arising out of employ-
ment of children and to suggest re-
medial measures. The Committee has
since submitted its report.

(b) The impact of the observance
of International Year of the Child has
been felt and recognised both in Gov-
ernmental ang  non-Governmental
sectors not only in generating and
awareness but operationalising basic
services for children. As a follow up,
the Government of India is consider-
ing the formulation of a Perspective

*Plan for Child Development for the

next 20 Years.

(c) The Indian Commitlee for In-
ternational Year of the Child, a volun-
tary non-governmental organisation,
has not submitted any recommenda-
tions regarding child welfare,

(d) Does not arise,

(e) Does not arise.

Plan for Rural Reconstruction

840. SHRI P. K. KODIYAN: Will
the M:imister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government have pre-
pared any comprehensive plan for
rural reconstruction;

(b) if so, the main details there-
of;

(c) the total estimated expenditure
of the plan;

(d) whether any steps have been
taken to associate rural workers’
organisationg in the formulation and
implementation of rural reconstruc-
tion programmes; and

(e) if go, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir.



261  Written Answers PHALGUNA 27, 1901 (SAKA) Written Answers 262

(b) The major rural development
programmes are:-—

(i) Integrated Rural Develop-
ment Programme;

(ii) Drought Prone Areay Pro-
gramme;

(iii) Desert Development Pro-
gramme;

(1v) Small Farmers Development
Agency Programme;

(v) Food for Work Programme;
ana

(vi} Training of Rural Youth

for Self Employment.
{c) A statement is enclosed.

(d) and (e). The formulation and
implementation aof rural reconstruc-
tion programmes is basically the res-
ponsibility of State Governments
The Ministry of Rural Reconstruction
has issued broag guidelines on the
formulation and implementation of
rural development programmes in-
cluding the association of voluntary
agencies in these tasks.

Statement

Central Outlays for Programmes of the Ministry
of Rural Reconstruction, 1g79-Bo

(Rs in crores)

Programme Central
outlay
(1979-80)
1. Small Farmers Develop- 56 89
ment Agencv including IRD
in SFDA areas and minor
irrigation programme in Non-
Special  Progiamme  areas
and for 2—4 hectares
2. Drought Prone Areas Pro- 44 44
gramm and TRD in DPAP
arcas
3. IRDin CAD areas . 1310
4. Area planning for full em-
ployment . . . . 6 30
5. Desert D6velopm(‘nt Pro-
gramme . . 9 00
6. Food for Work Programmc . 350 00
7. Training of rura! youth for
self employment , . . g oo
Torar . 482-73

Payment of Royaltles for Crude Ofl

841. SHRI AHMED M. PATEL:
Wili the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the rate of royalties being paid
for crude o0il to Gujarat State and
other oil producing States;

(b) whether the royalty being paici
to Gujarat State is legg than the other
States;

(¢) whether Gujarat Government
has requested for jtg increase; and

(d) if so, the action taken by Union
Government thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR] VEEREN-
DRA PATIL): (a) Rs 42/- per tonne.

(b) No, Sir.
(c) Yes, Sir.

(d) The existing rate of royalty on
crude oil and casing head condensate
is to be continueq till it is reviewed
in 1980. The State Governments con-
cerned have been requested to fur-
nish their views which they would
like to be taken into consideration for
the review of the rate of royalty,
which are awaited.

Reduction of Sugar Quota to Card
Heldery from Fair Price Shops

842. DR. FAROOQ ABDULLAH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
quota of sugar was reduced per card
from the fair price shops;

(b) the main reasons for the same;

(c) whether large quantity of sugar
was available in the open market at

higher rates and;

(d) whether ghortage of sugar still
existe?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR R. V. SWAMINATHAN): (a)
ang (b). With the eoming into ope-
ration of partial control on sugar
from 17-12-79, the allocation of
monthly levy sugar quotas to the
States has been resumed at the same
level of their quotas during the ear-
lier partial control period prior to
August, 1978. The scale of distribu-
tion is decided by the State Govern-
ments.

(c) and (d). Under the portial
contro] policy 65 per cent of the pro-
duction during 1979-80 season is pro-
cured as levy sugar for distribution
through the fair price shops at a
uniform issue price of Rs. 2.85 per kg.
The balance 35 per cent is allowed
to be sold in the open market. There
is no shortage of sugar as liberal re-
leases have been made. With con-
siderable improvement in the avail-
ability and supply of levy sugar, the
prices of free sale sugar have already
comg down by a range of Rs. 40—
100 per quintal, as on 11-3-1980, as
compared to the prices in the second
fortnight of February, 1980, in the
principal sugar markets of the coun-

try.

DDA Flats/Plotg for iiembers of
Parliament

843. SHRI SATISH PRASAD
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether there was a provision
for allotment of a plot/flat to every
Member of Parliament before the year
1977,

(b) whether this provision was
ecrapped by the Janata Government;

(¢) if so, whether some Members of
Parliament were also allotteg plots of
land/flats during the years 1977 to
1979 by the DDA;

(d) if =0, the detaily thereof and the
reasong for allotment of the samse in
the absenee of any rules; and
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-

(e) whether Government propose to
revive the pre-1877 provision for alld-
ment of flats/plots to the present
Members of Parliament?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (e). The information is being col-
lected and will be laid on the Table
of the Sabha.

fagre ¥ arery o & W wfawl @
fog wem

Rules for Dispensing of Petroleum
Producty

845. SHR] N. K. SHEJWALKER:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(2) whether there are any rules for
dispensing petroleum productg at
present and if so, the detailg thereof;

and
(b) whether supply of diesel eto, in

empty ting is not allowed under these
rules?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir. Petro-
leum Rules, 1876 framed under pet-
roleum Act, 1934 (30 of 1934) cover
all aspects of storage, transportation,
distribution and handling of petro-
leum products in bulk and non-bulk
including dispensing of Motor Spirit
(MS) ang High Speed Diesel (HSD)
at retail outlets.

(b) Supply of diesel etc. in con-
tainers is permissible subject to com-
pliance with licensing conditions or
as per direction by State authorities
under the existing Rules.

Jhuggi-cum-Mandjr in Baba Kharak
Singh Marg

846. SHRy  JAMILUR REHMAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Central Govern-
ment Employees Residents Welfare
Association, Baba Kharak Singh Marg,
New Delhi (a recongnised Registered
Body) and the Sanatan Dharam Sabha
of that area has gent representations,
expressing the resentment of the resi-
dents of that colony, against the un-
authorised existence of a Jhuggi-
cum-Mandir in their colony, and re-
quested for its immediate removal;

(b) since when this Jhuggi-cum-
Mandir exists in that area;

(¢) what steps the CPWD Officlals
had taken to remove this unautlorised
construction; and

(d) what stepg Government propose
to take in thig regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Representations from Centra] Govt.
Employees Residents Welfare Associa-
tion, Baba Kharak Singh Marg, New
Delhi only have been received

(b) It is stated to be in existence
gor about last ten years.

g

(¢) and (d). The C.P.W.D. sought
permission from the Lt, Governor for
removal of the temple. In the mean-
time, detailed instructions were issued
for dealing with such unauthorised
religious shrines., The matter is being
processed accordingly by the Land &
Development Office.

Decision opn Nizam’s Jewels

847, SHRI N. E, HORO: Will the
Minister of EDUCATION be pleased to
state:

(a) whether Union Government has
announced its decision regarding the
Nizam’s Jewels as to whether they
were really art treasures or not; and

(b) if so, the detailg thereof?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
The Government has not yet announc-
ed a decision on the subject.

(b) Does not arise at present.

Calling of Tenders by Indian Ofl
Corporation for Import of Kerosene
and Diesel

848. SHRI NARAYAN CHOUBEY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is g fact that the
Indian Oijl Corporation called for ten-
ders for the import of Kerosene and
diesel; and

(b) if so, the detailg thereof and the
formula on the basig of which the
offers were accepted?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEERAN-
DRA PATIL): (a) Yes, Sir.

(b) Total quantity contracted for
imports against tenders during 1880
uptil now is as under:—

Kerosene : 0.3 million tonnes
Diesel : 1.15 milliion tonnes

It would not be in the commerciak
interest of Indian Oil Corporation ag
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also contrary to the international
practices to disclose further details,
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Roads for Development of Rural Areas

850. SHRI R. P. YADAV: Will the
Minister of RURAL RECONSTRUC-
TION be pieased to state:

(a) whether road is one of the two
main infrastructures for the develop-
ment of rural areas;

(b) whether Bihar is lacking in
this respect; and

(c) if so, what sleps are being
taken by Government to see that all
these villages are connected by
metalled roads?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
"(SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir.
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(¢) According to norms under the
Revised Minimum Needs Programme,
all villages with a population of 1500
and above and 50 per cent of the
villages with population between
1000—1500, are to be provideq with
rural roads during the Sixth Plan
period.

12.00 hrs.
(Imberruptions)

PROF. MADHU DANDAVATE
(Rajapur): Sir, please accept our ad-
journment motion on the treatment
meted oul to the blind....

SHRI K. A. RAJAN (Trichur): Sir,
we have given notice of a Calling
Attention on this subject....

(Interruptions)

MR. SPEAKER: When the Spcaker
stands up, you have all to sit down.
Don’t you know the rules? There is
something wrong somewhere. I would
request the House not to behave in
this manner. (Interruptions) When I
am standing you have all to sit down
Shri Ram Vilas Paswan, please sit
down; I am standing; I am on my
legs. I would like to know from this
House whether we want to have any

sort of decorum in this House or
not. ... (Interruptions) Please sit
down. When 1 ask you and you

speak one by one, then I could hear
vou, If all of you speak at the same
time, how am I going to listen to
you and follow you? I could not fol-
low a single word which was uttered
by the Members, because it was not
clear enough. If one member were
to stand up and speak, I could hear
him. If all of you speak together,
what do you expect from me? I have
not hundreq ears. One member could
have asked this question. ....(Inter-
ruptions). Please listen to me, The
Home Minister is going to make &
statement. If one member hag stood
up, I would have heard him. But all
of you sprang a surprise.... (Inter-
ruptions) I am not going to allow
this. Now, papers to be laid on the
Table.
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PAPERS LAID ON THE TABLE

REVIEWS ON AND ANNUAL REPORTS OF

On. anp NAruraL Gas CoMMISSION

ForR 1978-79, HYDROCARBONS INDIA

Ltp., NEw DELHI FOR 1978 AND INDIAN

PETRO-CHEMICALS CORPORATION LD,
For 1978-79

THE. MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEERN-
DRA PATIL): I beg to lay on the
Table: 40 3k

(1) I copy of the Annual Report
together with the Audited Accounts
(Hindi and English versions) of the
Qil and Natural Gas Commission for
the year 1978-79 and of its subsidi-
ary company Hydrocarbons India
Limited, Neyw Delhi, for the year
1978, under sub-section (3) of sec-
tion 23 read with sub-section (4)
of section 22 of the Oil and Natural
Gas Commission Act, 1959.

(2) Review (Hindi and English
versions) by the Government on
the above reports, [Placed in Libr-
ary. See No. LT-496/80].

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on
the working of the Indian Petroche-
micals Corporation Limited, for the
year 1978-79.

(ii) Annual Report of the Indian
Petrochemicals Corporation Limited,
for the year 1978-79 along with the
Audited Accounts and the comments
of the Comptroller adn Auditor Gen-
eral thereon.

[Placeq in library. See No. LT-497(80]

SHR] GEORGE FERNANDES: Sir,
you said you would like to hear us
one by one. So kindly allow us.

MR. SPEAKER: 1 will allow you
under rule 877,
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SHRI GEORGE FERNANDES: This
is not a matter for rule 377. This is
not a matter for the Home Minister
to simply make a statement. It is far
too serious a matter.... (Interrup-
tions) What is the Home Ministers
statement. ... (Jnterruptions).

MR. SPEAKER: Now Papers to be
Laid, Shri Sethi.

At this stage some hon. Members left
the House.

Review on and Audited Reports of
Delhi  Development, Authority for
1977-78 and a Statement for delay,
Review on and Audited Account of
Delhi Urban Art Commission for 1978-
79 etc-ete.

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C, SETHI): I beg
to lay on the Table:—

(1) A copy of the Audit Report
(Hindi and English versions) on the
accounts of the Dclhi Development
Authority, for the year 1977-78
undch sub-section (4) of section 25
of the Delhi Development Act, 1957.

(2) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the Audit Report of the
Delhi Development Authority, for
the year 1977.78.

(3) A statement (Hindi anq En-
glish versions) showing reasons for
delay in laying the Audit Report.
Placed in Library. See No. LT—
498/801].

(4) A copy of the Audited Ac-
counts (Hindi and English versions)
of the Delhi Urban Art Commission,
for the year 1978-79 under sub-
section, (4) of Section 20 of "the
Delhi Urban Art Commission Act,
1973. [Placed in Library, See No--
LT-499|80)

(8) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the above Accounts,
8[;;lm:ed in Library. See No. L.T-498/



271 Papers Laid MARCH 17, 1930 Papers Laid 272

(8) A copy of the Annual Report
(Hindi and English versions) of the
Central Boarq for the Prevention
and Control of Water Pollution,
New Delhi for the year 1978-79,
under sub-section (1) of section 39
of the Water (Prevention and Con-
trol of Pollution) Act, 1974. [Placed
in Library. See No. LT-500|80).

(7) (i) A copy of the Report
(Hindi and English Versions) of the
Delhi Urban Art Commission, New
Delhi, for the years 1877-79, under
section 19 of the Delhi Urban Art
Commission Act, 1973.

(ii) A copy of the Review (Hindi
and English versions) on the above
Report.

(iii) A statement (Hindi and
English versions) showing reasons
for delay in laying the Report

{Placed in Library. See No. LT-501-

80).
(Interruptions)

PROF. MADHU DANDAVATE:

There was an element of tension....

(Interruptions)

MR. SPEAKER: I have allowed

your motion and he is going to make a
statement,

(Interruptions) **

MR. SPEAKER: Nothing should be

recorded without my permission.

(Interruptions) **

MR. SPEAKER: Mr. Shankaranand.

ANNUAL REPORTS OF REGIONAL ENG.~
NEERENG CoOLLEGE, DURGAPUR FOR
1978-79, SALARJUNG MUsEUM, HYDERA-
BAD FOR 1078-79, KENDRIYA VIDYALAYA
SANGATHAN FOR 1878-79, A STATEMENT
FOR DELAY IN SUBMITTING THE AUDTIED
ACcOUNTS OF NATIONAL SCHOOL OF
DramMma FOR 1977-78 aND 1978.79 ETC.
ETC,

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
I beg to lay on the Table:

(1) A copy of the Annua] Report
(Hindi* wversion) of the Regional
Engineering College, Durgapur, for
the year 1977-78. [Placed in Library.
See No, LT-502/80].

(2) A copy of the Annua]l Report
(Hindit versions) of the Kendriya
Vidayalaya Sangathan for the year
1978-79 along with the Audited
Accounts. [Placed in Library. See
No. LT-503/80].

(3) (i) A copy of the Annual
Report (Hindi and English versions)
of the Salar Jung Museum, Hydera-

bad for the year 1978-79 along with
Audited Accounts,

(ii) A statement (Hindi and Eng-
lish versions) regarding review on
the working of the Museum. [Placed
in Library. See No. LT-504/80].

(4) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Audited Accounts of
the National School of Drama for
the years 1977.78 and 1978-79 within
the stipulated period of nine months
after the close of the Accounting
Year, [Placed in Library. See No.
LT-505/80].

(8) (i) A copy of the Annual Re-
port (Hindi anq English versions)
of the Nationa) Institute of Public

i

**Not recorded.

*Englisn version of the report was laig on the Table on the 2nd February.
1980.

{English version of the Repor{ was laid on the Table on the 28th January,
1980,
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Cooperation and Child Development,
New Delhi, for the year 1978-79
along with the Audited Accounts,

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Institute,

(iii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above report.
[Placed in Library., See No. LT-
506/80].

(6) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Indian Museum, Calcutta for
the year 1978-79 along with the
Audited Accounts,

(ii) A statement (Hindi and Eng-
lish versions) regarding Review an
the working of the Museum. [Placed
in Library. See No. LT-507/80].

(7) A copy of tihe University
Grants Commission (Disqualifica-
tion, retirement angd conditions of
service of Members) Amendment
Rules, 1979 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 1441 in Gazette of India dated
the 1st December, 1979, under sub-
section (3) of section 25 of the
University Grants Commission Act,
1956. [Placed in Library. See No.
LT-508/80].

(8) A copy of the Audit Report
(Hindj version)*** on the accounts
of the Indian Institute of Techno-
logy, Madras, for the year 1978-79
under sub-section (4) of section 28
of the Indian Institutes of Techno-~
logy Act, 1961, [Placed in Library.
See No. LT-509/80]

(9) A copy of the Annual Report
(Hindi version)**** of the Mala-
viya Regiona] Engineering College,
Jaipur, for the year 1978-79. [Placed
in Library. See No. LT-510/80].
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(10) A copy of the Annual Report
(Hindi versions) **** of the Regional
Engineering College Triuchirapalli,

for the year 1978-79 along with
Audited Accounts and the

the

Audit

Report. [Placed in Library. See No.

LT-511080].

(11) A statement (Hindi and Eng-

lish versions)
for not laying

explaining reasons
the Additional

Accounts of the Lalit Kala Akademi-

for the year 1978.79 within the

sti-

pulated period of nine months after
. the cluse of the Accounting Year.

[Placed in Library,
512/80].

See No, LT-

(12) (i) A copy of the Annual
Report (Hindi and English versions)
of Sangeet Natak Akademi, New

Delhi, for the year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) on the work-

ing of the Akademi,

(iii) A statement (Hindi and E
lish versions) showing reasons

ng-
for

delay in laying the Annua] Report
and for not laying the Accounts.

[Placed in Library.
513/801].

See No. LT-

(13) A copy of the Annual Report
(Hindi version)**** of the- Techni~

cal Teachers’

Training Institute,

Adyar, Madras for the year 1978-79.

[Placed in Library.
514/80].

See No. LT-

(14) A copy of the Uttar Pradesh

State Universities

(Amendment)

Ordinance, 1980 (No. 1 of 1980)
(Hindi and English versions) pro-

mulgated by the Givernor on
26th February,

the

1980 wunder article

213(2) (a) of the constitution with
clause (¢) (iv) of the Proclamation

dateq the 17th February, 1980 iss
by the President in relation to

ved
the

State of Uttar Pradesh. tPlaced in

Library. See No. LT-515/80],

*ssEnglish version of the Audit
2nd February, 1980.

Report was laid on the Table on the

**e*eEnglish version of the Reports were laij on the Table on the 2nd

February, 1680.
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(15) (i) A copy of the Annual
Report (Hindi and English versions)
of the School of Buddhist Philoso-
phy, Lah Iadakh, for the year
1978-79.

(ii) A copy of the Review (Hind1
and English versions) on the work-
ing of the School. [Placed in Lib-
rary. See No. LT-516/80].

ANNUAL Aczounts or NaTioNar Co-
OPERATIVE DEVELOPMENT CORPORATION
FOR 1977.78 anp 1978-79, ANNUAL RE-
PORT AND ANNUAL AiCOUNTS OF Na-
TIONAL CoOPERATION UNION OF INDIA,
New DELHI ror 1978-79.

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): 1
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-sectiont (4) of section 17
of the National Cooperative Deve-
lopment Corporaticn Act, 1862:—

(1) Annual Accounts of the
National Cooperative Development
Corporation for the year 1977-78 to-
gether with Audit Certificate there-
on, |Placed in Library. See No.
LT-521/80].

(ii) Annua] Accounis of the Na-
tional Cooperative Development
Corporation for the year 1978-79
together with Audit Certificate
thereon. [Placed in Libary. See
No. LT-522/80].

(2) A copy of the Annual Report
(Hindi and English versions) of the
National Cooperative Union of India
New Deilhi, for the year 1978-79.

(3) A copy of the Annual Accounts
(Hindi and English versions) of the
National Cooperative Union of India,
New Delhi, for the year 1978-79
along with the Audit Report thereon,
[Placed in Library. See No. LT-528/
801,
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CorieEs OF INDIAN TrLEGRAPE (FOURTH
AMENDMENT) RULES, 1879, INDIAN TELE-
GRAPH SEVENTH AMENDMENT) RULES,
1979, ProFIT AND LOSs ACCOUNT AND
BALANCE SHEET OF TELE-COMMUNICA-
TION BRANCH OF PoSTS AND TELEGRAPHS
DEPARTMENT FOR 1976-77 AND ANNUAL
REPORT oF INDIA TELEPHONE INDUSTRIES
L1p. BANGALORE FOR 1978-79.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): I
‘beg to lay on the Table: —

(1) A copy each of the followng
Notifications (Hindi and English
versions) under sub-section (5) of
section 7 of the Indian Telegraph
Act, 1885:—-

(i) The Indjan Telegraph (Fourth
Amendment) Rules, 1979, published
in Notification No. G.S.R. 495 in
Gazette of India dated the 21st
March 1979,

(1i) The Indian Telegraph
(Seventh Amendment) Rules 1979,
published in Notification No. G.S.R.
No. 1508 in Gazette of India dated
the 15th December, 1979. [Placed in
Library. See No. LT-517/80].

(2) A copy of the Profit and Loss
Account and Balance Sheet (Hindi
and English versions) (On accrual
basis) of the Telecommunication
Branch of the Indian Posts and
Telegraphs Department for the year
1976-77. [Placed in Library. See
No. LT-518/80].

(3) A copy of the Annual Report
(Hindi version)** of the Indian
Telephone Industries Limited,
Bangalore, for the year 1978.79
along with the Audited Accounts
and the Comments of the Comp-
troller and Auditor General thereon,
under sub-section (1) of section
619A of the Companies Act, 1856.
[Placed in Library. See No, LT-
519/80].

**English version of the Report was laid er the Talhle em the 28th

January, 1980.
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GUJARAT GOVERNMENT ORDINANCES
PROMULGATED BY (GOVERNOR

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO) on
behalf of Shri R. V. Swaminathan: —

1 beg to lay on the Table a copy each
of the following Gujarat Government
Ordinances (Hindi ang Engiish ver-
sions) under article 213(2) (a) of the
Constitution read with clause (¢) (iv)
of the Proclamation dated the 17th
February, 1980 issued by the President
in relation to the State ef Gujarat:—

(i) The Bombay Tenancy and
Agricultural Land; (Gujarat
Amendment) Ordinance, 1979 (No. 7
of 1979) promulgated by the Gover-
nor on the 17thh December, 1979.

(iiy The Bombay Inams (Kutch
Area) Abolition Gujarat Amend-
ment) Ordinance, 1979 (No. 8 of
1979) promulgateq by the Governor
on the 27th December, 1979.

(iii) The Gujaray Panchayats
(Amendment) Ordinance, 1930 (No.
1 of 1980) promulgated by the Gov-
crnor on the 21st January, 1980.

(iv) The Bombay Land Revenue
(Gujarat Amendment) Ordinance,
1980 (No. 2 of 1980) promulgated by
the Governor on the 19th January,
1980. [Placeq in Library. See No.
LT-520/80].

MR, SPEAKER: Now,
Attention,

Calling

SHRI K. LAKKAPPA (Tumkur):
Now, I cal} the attention of the Minis-
ter of Agriculture. ... (Interruptions).
Mr. Speaker, Sir, the other side is not
expected to disturb,

(Interruptions).

SHRI BAFPUSAHEB PARULEKAR
(Ratnagiri); Whatever may be the
adjournment motion and the calling
attention are you going to admit the
Call Attention motion?
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MR. SPEAKER: 1 have gllowed it.
The Home Minister is going to make
a statement.

SHRI BAPUSAHEB PARULEKAR:
Are you going to admit it?

MR, SPEAKER: I have disallowed
the adjournment motion. Calling
Attention is stil) under discussion. The
Home Minijster is going to make a
statement, J have also admitted this
under Rule 377.

SHR; BAPUSAHEB PARULEKAR:
Under protest I walk out,

At this stage Shri Bapusaheb Parulekar
left the House.

(Interruptions).

MR. SPEAKER: Mr. Lakkappa.

12.16 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DROUGHT CONDITIONS IN VARIOUS PART
OF TIIE COUNTRY

SHR; K LAKKAPPA (Tumkur):
I call the attention of the Minister of
Agriculture to the following matter of
urgent public importance and request
that he may make a statement there-
01} ~—

“Drought conditions prevailing in
various partg of the country.”

THE MINISTER OF AGRICULTURE
AND' RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): Sir,
the Government is deeply concerned
about the continuing drought condi-
tions in the country and the misery
inflicted by it on the rural community.

During the year 1979, the pre-kharif
rainsr,J cn which jute and early paddy
crops are heavily dependent, had been
deficient in West Bengal and the North
Eastern States. The South-West mon-
soon was also erratic and significantly
deficient; the on-set of monsoon was
delayed by over a fortnight and there
had been continuous dry spells stretch-
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ing from 4 to 9 weeks till the end of
August, 1879. Although the rainfall
was deficient in 16 States; 11 States
were particularly hard hit, namely,
Andhra Pradesh, Bihar, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Madhya Pradesh, Maharashtra, Orissa,
Rajasthan, Uttar Pradesh and West
Bengal. Ninetyseven districts in these
eleven States have been reported to
be most seriously affected. According
to the information available from the
States, the drought during kharif has
affected about 220 million people, 123
million heads of cattle and over 38
million hectares of cropped area. At
the request of the State Governments,
Central Teams visited all the affected
States for on-the-spot assessment of
the drought situation. On the basis of
the reports of the Centfral Teams and
the recommendations of the High Level
Committee on Relief, ceilings of ex-
penditure amounting to a total of Rs.
156.95 crores have been approved by
the Government of Indla for purposes
of Central assistance to the States as
follows:—

Andhra Pradesh (Rs. 22 05 crores)
Bihar . . . (Rs. 11 82 crores)
Haryana . . (Rs. 4 50 crores)

Himachal Pradesh . (Rs. 3 70 crores)

Madhya Pradesh (Rs. 22 8o crores)
Maharashtra . . (Rs. 8°54 crores)
Orissa . . . (Rs. 14°05 crores)
Rajasthan (Rs. 18-75 crores)

Jammu & Kashmir . (Rs. 2°79 crores)

Uttar Pradesh . (Rs.34-01 crores) ard

WestBengal . . (Rs. 13704 ciores)

Funds within the ceilings are relea-
sed to the State Governments on re-
ceipt of relevant reports from the con-
cerned States. In order, however, to
ensure that the relief operations by
the State Governments do not suffer
in any way for dearth of funds, we
have made ways and me advances
as and when required,
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In order to enable farmers in drought
affected States to recoup part of the
logs sustained during Kharif season
by raising a good rabi crop, shorts
term loans worth Rs. 76.50 crores have
been made available to the 11 drought
affected States by stepping up the
budgetary provision and allowing post-
ponement of recoveries in respect of
Kharif loans.

The eleven drought affected states
have been allocated 12.51 lakh M.T.
foodgrains under the Normal Food for
Work Programme. A Special Food
for Work Programme has also been
introduced specifically for taking up
additional works for creation of dur-
able community assets through the
gainful employment of the local labour
force exclusively for the drought
affected regions of the concerned states.
Already 11.55 lakh tonnes of foodgrains
have been allocated to these States.
A further allocation of 1.20 lakh ton-
nes has been made very recently to
some of the major drought affected
states to meet their contingent require-
ments .

In order to cover abcut 67 lakh per-
sons belonging the vulnerable sec-
tions of the population like pre-school
children, expectant and nursing mo-
thers old and infirm versons and the
physically handicapped individuals, a
Food for Nutrition Programme has
been launched by the Ministry of So-
clal Welfare with an allocation of 1
lakh MT foodgrains. The State Gov-
ernments are expected to provide the
counter-part funds for non-food com-
ponents and arrange free feeding of
the beneficiaries Available reports
indicate that Madhya Pradesh, Orissa
and West Bengal have already taken
up the Programme. The other State
Governments have also geared up their
machinery and showed interest in the
programme.

The other concessions to the drought
hit farmers include subsidy for agri-
cultural inputs including nitrogenous
fertilisers to small and marginal farm-
ers in all drought hit areas where the
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damage to crops has been more than
50 per cent, waiver of interest liability
on kharif loans in these areas for smail
and marginal farmers, ban on export
of cattle feed and stoppage of export
of expeller cakes of oil seeds and de-
oiled rice bran as well as of compound-
ed cattle and poultry feed,

Ever since the present Government
tock over, our main emphasis has been
to ensure that there is no let up of
the relief operations by the State
Governments and the relief reaches
those for whom it is mcani. The State
Governments have been directed to
push through relief measures with de-
termination to alleviale the sufferings
of the people and avoid lop sided prio-
rities in the distribution of essential
commodities like kerosene and diesel
in the drought affected areas. Since
diesel is an essential input for farmers
during the rabi season, the Ministry
of Petroleum has  against heavy odds,
made additional allocations over and
abeve the earlier quotas and a subs-
tantial part of the additional allocation
has gone to the drought affected States.
I have advised the State Governments
that at least 50 per cent of the diesel
should be earmarked and actually made
available to the farmers for provid-
ing one or two critical irrigations dur-
ing the rabi season. Recently, after
touring the drought affected areas, I
have also suggested to the Ministry of
Petroleum some changes in the mode
of distribution at the retail level, such
as supply of diesel through barrels
instead of bulk vending through tank-
ers increasing the number of distribu-
tion outlets in the rural areas, and
preferential allocation to ccoperatives.

We have also advised the State Gov-
ernments that at least 50 per cent to
60 per cent of the electric power should
bé made available to rural areas, if
necessary, by curtailing consumption
of power intensive consumers like are
furnaces, rolling mills, etc. The De-
partment of Coal and the Ministry of
Railways are taking steps to increase
eoal supplies to the thermal power
stations, particularly in the northem
region.

28>
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In order to ensure that the public
distribution system functions smoothly
and foodgrains are continuously avail-
able in the F.C.I., and State depots
and sub-depots a task force has been
set up in the Department cf Food to
monitor the movement of foodgrains,
especially in the drought affected
states. - Another inter-departmental
task force is functioning in the Minis-
try of Agriculture to monitor, coordi-
nate and streamline the different as-
pects of drought relief operations, such
as, availability of diesel and kerosene,
availability of drinking water, imple-
mentation of employment generation
schemes, arrangements for supply of
fodder ang cattle feeq etc.

1 have already requested the State
Governments to take over the success-
ful exploratory tubewells of the Cen-
tral Grcund Water Board and to make
fullest use of all available rigs through
planned ytilisation, proper maintenance
and multi-shift operation. Thirty three
rigs have been mobilised by the Gov-
ernment of India from the Central
Ground Water Board, UNICEF and
surplus rigs available with the unaffec-
ted States and allocated to the drought-
hit States. Action is also being taken
to procure additicnal rigs through
DGS&D for which indents have been
placed by the State Governments and
60 of these are expected to be in posi-
tion by May, 1980.

We are also fully aware of the need
to protect our cattle wealth. State
Governments have been encouraged to:
fortify cattle feed with molasses and
urea and the F.C.I. has been directed
to deliver damaged fcodgrains to the
State Governments for use as cattle
feed at reasonable prices. The State
Governments have also been advised
to extend all possible assistance and
concessions to rural areas for making
water available for the cattle.

Although precise estimates of the:
loss in production due to-drought are
not yet available, it is estimated that
there may be a shortfall' of about 12
million tonnes from the last year’s level.

The recent showers and the relatively
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long cold spell have, however, some-
what brightened the prospects of rabi
crops. Cencerted efforts are being
made to obtain a good rabi crop through
judicious utilisation of diesel and
power, prudent water management
practices and efficient pest control ope-
rations. We have a sizeable buffer
stock of foodgrains lecated in strategic
areas; we have the will and determi-
nation to rise to the occasion and above
all the most valuable asset is the in-
genuity and fortitude of the Indian
farmer. With the cooperation of the
State Governments, who are the im-
plementing agencies in relief cpera-
tions, we are confident of tiding over
the situation.

SHRI K. LAKKAPPA (Tumkur):
Mr  Speaker. Sir, the backbone of
Indian economy is agriculture, which
to a very iarge extent depends on
monsoon—it is a gamble of monsoon.
Because you have a long record of
experience as a farmer, I hope you
would appreciate and provide me an
ample opportunity to point vut many
things on this issue. 1t is a very se-
rious matter, for the last 32 years, we
have the prevailing situation where
the magnitude of the problems crea-
ted by natural calamities like famine,
drought and floods is quite big. Ours
is a very vast country and as I said
earlier, agriculiure is the backbone of
our economy, It is fnost unfortunate
that we find ourseives in such a situa-
tion. 1 sympathise with the hon.
Minister for having read out the same
stereo-type statemeni taking more
time. I would like to poini out that
in para 13, page 6 of his statement. the
hon_ Minister has said: *“although the
precise estimates of loss in produc-
tron due to drought are not yet availa-
bla.” It is quite disheartening
to note that in January also the Minis-
ter has made a similar statement.
Talking about the magnitude of the
probiem, he had said, 220 millions of
people. 123 millions of heads of cattle
and 38 millions acres of crop are
affected. I would like to know the
facts, many states are chronically
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affected by drought and there are
drought-prone areas even in the
Southern States, For instance, the
Royalseema belt is affected, eight to
nine districts of Karnataka and vari-
ous parts of the Southern States are
affected. My point is, ther: should
be a comprehensive programme to
combat the situation, Nothing of
that sort has been categorically stated
anywhere in the statement of the
hon, Minister, I would like {o men-
tion what the hon. Minister has stated
about the problem in certain areas in
Madhya Pradesh and other places,
which are affected and where the relief
measures are going on. How the relief
measures are being organised will be
revealed, from an articie which has
appeared in today's Times of India
which I will quote mow:

== “Foodgrains supplied by the Food
Corporation of India are said 4o be
the worst type, iet alore being gros-
sly inadequate. In a village near
Akaltara in Bilaspur district, a
labourer was reported to have died
soon after consuming the rice sup-
plied by FCI, while many others
suffered iilness.”

This has been reported by many
of the local leaders. There has been a
rice racket in Chhattisgarh, To face
such a situation, the relief measures
should be quite adequate and wel: or-
ganised. But mno such strategy has
been envisaged for the last 32 years,
except that whenever any area is
affecfed; by drought and the people
represent, the Planning Commission
and the Central Government send a
stereo-type team from the Centre
and they will coliect the information
from the bureaucratic agencies in
that area and they never see the real
situation of the chronically drought
affected areas, This has been my
experience for sp many years.

MR. SPEAKER: You are making a
speech, rather than putting a ques-
tion,

SHRI K. LAKKAPPA: This is a call
attention and so give me some more
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time, This is the situation that is
prevailing. The Minister has got a
iot of background about the condi-
tions of the farmers and agriculturists,
Only yesterday, I visited his constitu-
ency and I saw there that even fodder
is being sold at an exhorbitant price.

SHRI HARINATHA MISRA (Dar-
bhanga): I rise on a point of order,
Sir, In course of a supplemetary
question, only one issue is referred
to and stressed. That has been the
practice, What I have been listening
is almost a regular speech. Would you
allow it?

Mr. SPEAKER: Mr, Lakkappa,
what is your question now?

SHRI K. LAKKAPPA: My hon.
friend has raised an objection. It is
a Call Attentjon it is g serious matter.
Even in 1973, there was the WMeena
Committee Report on this issue. I
would like to say....

MR. SPEAKER: What do you want
1o ask, not say., You put a direction
question.

SHRI K. LAKKAPPA: 1 would
like to know whether on the basis of
certain reports available and the vari-
ous agencies created in the country—
a nationa: water grid has also been
created—is there any integrated prog-
ramme {0 meet and combat the situa-
tion permanently? We have got a
long experience: we have got enough
1esources available, The rivers are
there; the rivers are running, There
is no integrated scheme....

MR. SPEAKER: I wouid not allow
this, Please put a question.

SHRI K, LAKKAPPA: 1t is a very
serious matter. Please bear with me.

MR. SPEAKER: You are over-se-
rious, You reply whether there is
any permanent solution or not.

SHRI K. LAKKAPPA: I am ask-
ing whether en integrated programme
has been adopted in order to see that
a permanent sciution is found,

of the Country (CA)
MR, SPEAKER: Again. you are
repeating the same thing. Please

take your seat. You have asked the
question, '

SHRI K. LAKAPPA: Why are com-
ing in the way?

MR. SPEAKER: No repetition.
That is why the House has put me
here. How many times you would
like to know?

SHRI K. LAKKAPPA: Is there any
permanent strategy to combat this
“situation in the country? Do you
have any integrated scheme to meet
this situation? I woulq like to know
vhether you are taming the rivers
from south to north, including the
Ganga-Cauveri link and alsg from
west to east, to see that there is pro-
per distribution of water ang to see
that all the affected areas are con-
verted into a green belt in this coun-
try. What is the long-term strategy
to combat this- menace of drought?
What is the integrated rural deve-
lopment plan that has been mooted?
I would like to know what are the
resources at his commang to meet
the situation on a permanent basis
and what are the immediate short-
‘ :rm measures that he is going to take
1> meet the situation throughout the
country including the southern
States. I would like the hon. Minis-
ter to give a categorical reply on all
these points.

MR. SPEAKER: Only one question
and one point,

SHRI K. LAKKAPPA: We are
Members of Parliament...

MR. SPEAKER: I know that.

SHRI K, LAKKAPPA: The Minis-
ter has to answer all the points. All
the questiohs are relevant.

SHRI BIRENDRA SINGH RAO: I
have already stateq earlier in the
morning that we are going to in-
crease the irrigated area in the coun-
try by considerable extent during the
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next year. The hon. Member might
be knowing that India is at the top
in irrigation in the whole world.
The irrigated area in India is about
50 per cenf as compared to 50 per
cent in the rest of the world. In
the next 10 years, we are going to
increase our irrigated area from 55
million hectares to 113 million hec-

tares which will be about 70 fo 75
per cent of our total cultivated land.

The Member need not have any
worries on account of the Govern-
ment’s programmes and intentions
about increasing the irrigation.

He has mentioned about the exact
extent of damage in terms of money
not being known, As you know, it
is very difficult to assess the damage
from natural calamitiegs in monetary
terms. The State Governments some-
times give inflated estimates of the
.lamage. The Central Team that has
been visiting the States has made its
own assessment and thay is why I
woulg not like to enter into any con-
troversy by quoting any exact figures
in this regard.

PROF. N. G. RANGA (Guntur):
The Central Team’s figures at least
must be available?

SHRI BIRENDRA SINGH RAO:
My friend Mr. Lakkappa has men-
tioned about a report in the Times of
India that there was a starvation
death in a village...

SHRI K. LAKKAPPA: I said the
death wag due to the rice supplied.

SHRI BIRENDRA SINGH RAO:
Yes, that is right. The facts are that
the person who died, one Panchandas,
was aged 45 years. The death occur-
ted on 3rg March 1980 and the rice
that is reported to be responsible for
the death was not distributed in the
area before 5th or 6th March, The
death vorurred on account of vomit-
ing and loose motions, and it cannot
be mtated that it was on account of the
bad quality o fthe rice supplied for

raliet trark.
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Ancther fact I would like Mr. Lak-
kappa to know Is that the person was
not employed in any relief work im
the Food for Work programme.

PROF. N, G. RANGA: It seems
some people had to live on grass.

SHRI BIRENDRA SINGH RAO:
That is algo not true.

Paz:-boiled rice is being supplied in
certain areas, but we are confident
that the rice is being used is absolute-
ly safe, It is being tested in our
laboratories from time tp time. We
have about for lakh tons of par-
boiled rice in stock in Madhya Pra-
desh and I would even go to the
extent of saying that the people
should be encourageq to use more of
par-boiled rice for relief work be-
cause it takes less time in cooking
and saves fuel...

PROF. N. G, RANGA: And it is
more healthy.

SHRI BIRENDRA SINGH RAO:
May be it is more healthy also, as he
says, }

PROF N. G. RANGA: It is more
nutritious and healthy and t\at is
why the Keralites are go very strong!

SHRI BIRENDRA SINGH RAO:
There is nothing else to be replieq to,
out of the question put,

SHI.!I K. LAKKAPPA: I had put a
question regarding the taming of
rivers as a long-term strategy..

MR. SPEAKER: He has replied
abou"c the irrigation potential. (Inter-
ruptions.) Shri Chintamani Panigrahl.
(Interruptions.) Mr, Lakkappa, please
take your seat now. (interruptions.)

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): I would like to men-
tion to the Hon., Minister that out of
nearly 3500 gram panchayats in Orissa,
more than 2319 gram panchayats have
been seriously affected by drought. But
the final crop cutting survey has nos
yet reached the State Government.
When the final crop survey reaches the
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Government it may be that nearly 3000
gram panchayats would be found to be
seriously affected by drought in Orissa.
There is scarcity of drinking water in
almost all the drought affected areas.
Therefore, will the Minister immedi-
ately sanction 20000 tube wells, since
scarcity of drinking water has become
the main problem in Orissa today?

Will the hon. Minister sanction these
20,000 tubewells between March and
April, so that the people get the
minimum need of drinking water?

Rigs are not available in Orissa.
Will the Government of India allot im-
mediately rigs to Orissa, so that the
tubewells can be sunk immediately in
those drought affected areas?

The foodgrains that were allotted to
Orissa in January and February have
not so far reached them: today is the
18th March, 1980, and the foodgrains
have not yet been despatched to
Orissa. Where is the bottleneck? Why
have the foodgrains not reached Orissa?

The loans are being recovered in
these drought affected areas. I weuld
ask the Central Minisler to direct the
State Government to postpone recoery
of loans till the next harvest. If possi-
ble, those people should be fully ex-
empted from paying back the loans.

I would also like to know, cut of
Rs. 14 crores which the hon. Minister
has mentioned, what is the real allot-
ment so far sent to Orissa. I would
also request the hon. Minister in view
of the increasing drought conditions
and difficulties in Orissa, to increase
this amount of Rs. 14 crores to at least
Rs. 25 crores, so that the people in the
drought-affected areas get¢the benefit
of drought relief and gratutious relief
.... (Interruplions) Mr. Speaker, Sir, I
invite you to visit Orissa after the
Session and see the condition there.
(Interruptions) About gratutious relief
will the hon, Minister kindly direct the
State Government to issue at least
three million gratutious relief cards to
the old, infirm and incapacitated people
who cannbt work?

2171 LS—10.
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There is also mass migration of peo-
ple from the drought-affected areas
because there is no employment for
them ‘there, Will the hon, Minister
take this into consideration and open
all kinds of relief works in different
areas, so that people do not migrate
from there? Also what is the remedy
which the hon. Minister thinks of pro-
viding to the middle-class, for giving
work to the middle class people in the
drought-affected areas?

SHRI BIRENDRA SINGH RAO: I
have already given the figures of Cen-
tral assistance, the money sanctioned,
in the case of each State affected by
drought. Orissa had its share of
Rs. 14.05 crores as sanctiorned by the
Central Government.

The hon. Member has mentioned
about enough rigs not being available
in Orissa for boring tubewells. 48 rigs
are already working in Orissa; that is,
probably, a larger number than in any
other drcought-affected State. I have
also mentioned in my main statement
that we are obtaining about 60 more
rigs through the DGSD, and we will
see that Orissa also gets its due share.
Tubewell is the responsibility of the
State Government. We only provide
assistance, and for mitigating this
misery on a long-term basis, we are
executing the DPAP, Drought-Prone
Areas Programme, through the State
Government. That is also being taken
up in Orissa.

We are monitoring the progress of
all the schemes that are intended to
provide relief in the present situation,
and are also trying to see that, in
future, such a calamity does not appear
in a serious form. Some of the Ministers
have also been touring the States.
Even fhe Prime Minister has been
touring the drought-affected States.
She refurned from Rajasthan the other
day. She had earller visited Uttar
Pradesh. She is going to visit Madhya
Pradesh also very soon. Maybe she
would also find time for other States.
Origsa is_also being looked after by
my colleague, Shri J. B. Patnaik, Even
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this morning he had been discussing
the problems about Orissa. We are
trying to. improve the movement of
foodgrains for all these States and
Orissa also is being paid special atten-
tion. There should be no worry on
that account. We will see that food-
graing are available in the future
months and there is sufficient stock
built up before the monsoon starts.
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Accountants shculd not be the arbiters

of the fate of the people in distress.
More sensilive people are needed.
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I have got documentary proof to prove.
Please don’t tell me like that. This is
from your own statement. If you
have got the official figure, why sheculd
I put the question. Why do you want
me to confirm them?

SHRI BIRENDRA SINGH RAO: Sir,
the population affected in Rajasthan is
20 crores according to our own as-
sessment. % lot of relief has been
provided to them. Even for drinking
water, arrangements have been made
to supply drinking water in the interior-
most areas by tankers. 1 myself visite
ed Rajasthan and discussed some of the
arrangements that the State Govern-
ment is making.

The Prime Minister, as I said, has
also returned from there recently, We
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have created a monitoring cell in the
Agriculture Department to get iunfor-
mation about the progress of works in
hand. The hon. Member wanted to
know how much have been given under
the food for work programme. Rajas-
than has already been given about 3
lakhs tonnes of foodgrains under the
programme., About 6.56 lakhs people
are employed everyday in Rajasthan.
Rajasthan is the only State where cen-
fral assistance has exceeded 5 per cent
of the Annual Plan.

All that can be done is being done.
But, Sir, you know it is nol at all hu-
manly possible to compensate fully for
the loss suffered by the farmers after
such a serious drought.

Government will continue to make
all efforts to see that, to any extent
possible, the relief is given and the
farmers are rehabilitated by better
production of rabi crops and are help-
ed to sow the next creps also so that
all their losses are made up.

SHRI MOOL CHAND DAGA: Sir,
his answer is completely contradictery.

AN HON. MEMBER: Sir, Mr. Da-
ga’s name has been mentioned again.

MR. SPEAKER: That has been cor-
rected, (Interruptions). Mr. Daga, will
you please take your seat?

Shri Arjun Sethi.

SHRI MOOL CHAND DAGA: No
answer is given.

MR. SPEAKER: Mr. Sethi.

SHRI ARJUN SETHI (Bhadrak): Sir,
the main problem in the drought-affect-
ed areas is the problem of providing
drinking water to the affected people.
All the hen, Members who have parti-
cipated in this debate have pointed out
that the problem is to provide drinking
water to the affected people.

The hon. Minister also in his reply
stated that in Orissa 40 rigs are
under operation. But Sir, the hon.
Minister referred to the hon. Minis-
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ter, Shri Patnaik who is looking after
the problem. I am thankful to him.
But I would like to draw his attention
to the statement made by the hon. Mi-
nister, Shri J. B. Patnaik. He says
that Shri J. B. Patnaik has expressed
his concern over the acute shortage of
drinking water in the drought affected
areas of Western Orissa where the in-
adequacy of sophisticated rigs is a ma-
jor constraint.

The statement was made on the 9th
of this month. So, I would like to know
from him how many rigs have been
issued in between to Orissa so that the
problem of providing drinking water
there is improved. Moreover the hon.
Minister referred in his statement that
the F.CI. is looking after in meeting
enough food supplies to different affect~
ed regions of the country. I would
like to know from him whether he is
aware of the fact that the F.C.I. peo-
ple in Orissa are most callous; they
never take care to open more depots
so that foodgrains are available to the
affected people,

1 would like to have a categorical
answer from the hon. Minister on this
peint.

SHRI BIRENDRA SINGH RAO: I
have already stated what steps are
being taken to supply more rigs to the
States where theyare needed. Drink-
ing water supply is one of the pro-
grammes to which top most attention
is being given., We have already pro-
mised that within the next 10 years
every village where thert is no drink-
ing water source will be supplied with
drinking water and within the next 5
years we shall see that all these places,
where water is absolutely undrinkable
and water has to be brought from long
distances, sufficient water supply ar-
rangements are made. (An hon. Mem-
ber: What about rigs?) 48 rigs are al-~
ready working. 60 rigs more we errect
soon. Out of that some allocation will
be made to Orissa. But we have to
look after the entire country and can-
not make available all the rigs to one
State.
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SHRI ARJUN SETHI; I am not say-
ing that you should give  all the rigs te
Orissa. What iz the fact, I am asking.
Why are you saying like this?

SHRI BIRENDRA SINGH RAO:
Largest number of rigs is now working
in Orissa, and Bihar. It is only be-
cause their need is the greatest. Ra-
jasthan is also very badly affected.
Certain interior areas need to be look-
ed after and we shall see that all pos-
sible steps are taken to supply drink-
ing water. We are also planning to
create more storage capacilies in the
States in interior areas so that the FCI
can look after the distribution work
better. More centres are also being de-
cided upon in consultation with the
States and we shall see that food stocks
are not stored in large towns at com-
mand stations only but alse in some of
the interior areas so that in times of
emergency there is no difficulty for
movement of foodgrains to needy
places.

12, 52 hrs,

PETITION RE: CHANGES REQUIR-
ED IN RAPE LAW

MR, SPEAKER: Smt. Geeta Mukher-
jee—Presentation of Petition,

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, I beg to present a
petition signed by Shrimati Lata Mani
and others regarding changes required
in rape law.

PROF. N, G. RANGA (Guntur): Why
are all the three ladies standing?

MR. SPEAKER: Now, the Home
Minister has to make 5 statement,

PROF, MADHU DANDAVATE
(Rajapur); Before the statement is
made, you have the discretionary

power, We have to raise the issue.

MR, SPEAKER; Prof, Dandavate, 1
have seen. There is no precedent. 1
cannot do it according to the rules. It
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has never been done. There is 1.0 pre-
cedent,

PROF, MADHU DANDAVATE: You
have allowed me to raise the issue.
He Is making a statement on the same
subject, I am referring to that,

MR, SPEAKER: You will get chance
under Rule 377 after that It does not
matter. For what you say there is no
precedent. I cannot do it, it cannot be
taken up just now,

PROF. N. G, RANGA: You can make
your statament after the Minister

makes his statement, in the light of
that,
PROF, MADHU DANDAVATE:

Please gllow me to make one submis-
sion. All that I am saying is this. The
Home Minister is wanting to make a
statement on a subject in which you
have allowed me to make 5 special
mention Mder Rule 377. Sir my point
is this: After the Home Minister
makes a statement, my raising the issue
is meaningless.

PROF. N. G. RANGA, In the light of
that statement you may make your
remarks. (Interruptions)

MR. SPEAKER: I have allowed him
to make g statement Let him make a
statement. Why are you interrupting?

PROF. MADHU DANDAVATE: I am
not saying anything about instructions
in Speakel’s Directions which are there
But ultimately there is something like
the common sense which can always
be accommodated under Speaker’s
direction.

MR. SPEAKER: No, common sense
will also mean that he can take cogni-
zance of the same facts which you
might be putting there. Then again
you can have an option to reply.

(Interruptions)

PROF, MADHU DANDAVATE: But
it is topsy-turvy, Sir.
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MR,  SPEAKER; But I have seen that
because 1 knew of the situation the
common sense asked me to do this, that
is allow you to read it out under Rule
877. So, I did that.

PROF, MADHU DANDAVATE: Sir,
iet the common sense he the common
sense between you and me,

MR. SPEAKER: Let
make the statement.

the Minister

12.56 hrs,

STATEMENT RE: ALLEGED LATHI
CHARGE ON THE PROCESSION
OF BLIND MEN IN NEW DELHIL

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Hon'ble
Speaker, Sir, the Government deeply
regret the incident that occurred yester-
day the 16th March, 1980, on Parlia-
ment Street when a procession of blind
persons are alleged to have been lathi-
charged by the Police. (Interruptions)

“SHRI GEORGE FERNANDES (Mu-
zaffarpur): Sir, he says ‘‘alleged to
have been lathi-charged”. Sir, he must
make a proper statement, He cannot
just make a statementlike this. (In.
terruptions)

PROF, MADHU DANDAVATE: Is it
alleged? Sir, let him see the news-
papers. (Interruptions)

AN HON. MEMBER: Action should
be taken for this,

MR, SPEAKER: Yes, action has al-
Teady been initiated for that. (Inter-
ruptions).

PROF, MADHU DANDAVATE.: Sir, 1
have a point of order. My point of
order is whenever the Minister makes
a statement or under Rule 377 if a
matter is raised by a Member......

MR. SPEAKER: What is your point
of order?

PROF, MADHU DANDAVATE: | am
formulating my point of order. The
procedure regarding submitting a state-
ment by any Member of the House in-
cluding the Minister is whenever any
Minister or any Member of the House
makes any statement for which he has
sought permission, he has to give a
copy of the Statement in advance to
the Speaker.... (Intérruptions)

SOME HON, MEMBERS: No, no.

PROF, MADHU DANDAVATE:; 1 do
not want a ruling from you. Sir, Spea-
ker’s post has not been decentralised as
yet. Yoy are the Speaker. Therefore,
whep the copy of the statement is gub-
mitted, you always scrutinise it. Even
my statement has been slightly altered
and I accepted it as you wanted,
Therefore. Sir, the hon. Minister
should have sent a copy of the state-
ment which he has read out now.
Now, he has used the words alleged
to have been lathi-charged”. Sir, here
is photograph of the lathi-charge that
has taken place. When this has taken
place, how could he say “alleged to
have been lathi-charged’,

AN HON., MEMBER: That js the
Police language,

PROF. MADHU DANDAVATE:
Therefore, Sir, it is incorrect and un-
truthful. (Interruptions)

MR. SPEAKER: I am referring to his
point of Order. As z matter of fact,
ordinarily, 5 copy of the statement
should have come to me. But in the
nick of time this item has come. 1t
should have been done. Hereafter he
should do it.

PROF. MADHU DANDAVATE. If
you haq given the statement, he would
have corrected if,

weaw Wi wer o, Tew g
qg &fad

SHRI ZAIL SINGH: Hon'ble Spea-
ker, Sir, the Government deeply re-
gret the incident that occurred yester-
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day, the 16th March, 1980, on Parlia-
ment Street, whep g procession of blind
persons are alleged to have been lathi-
charged by the Police.... (Interrup-
tions)

SOME HON. MEMBERS: Again he
is reading out the word “alleged”.

MR, SPEAKER; 1 know. I will see
to it. Let him finish it now (Interrup-

tions)

13.00 hrs,

SHRI ZAIL SINGH: This morning a
deputation of the blind persons met the
Prime Minister, who assured them that
all their grievances would be sympa-
thetically jooked into ang redressed
speedily,

In regard to the incident of the al-
leged lathi-charge, the Lt. Governor,
Delhi has ordered a judicial enquiry.

The Lt, Governor requested the Chief
Justice of Delhi High Court to make
available the services of a senior Dis-
trict and Sessiong Judge for holding
the said enquiry. The Chief Justice hag
deputed Shri D. C. Aggarwal, 5 senior
District and Session Additional Judge
of Delhi_

Shri D. C. Aggarwal has been ap-
pointeq as Commissioner of Enquiry
under the Commission of Enquiry Act
The Commission shall enquire into the
circumstances leading to the incident,
1lleged use of force by the police, and
also fix responsibility fo rthe lapses.
The Commission shall complete the en-
quiry and submit its Report within
three weeks.

In the interest of fair enquiry, the
Station House Officer of the Parliament
Street Police Station who was present
at the spot, has been vlaced under
suspension by the Commissioner of
Police,
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According to the police version, there
was no iathi-charge and only minor
scuffie took place when the procession-
ists insisted on going through the
Parliament Street where prohibitory
orders were in force. In spite of the
advice of the police officers to take al-
ternative route the processionists
broke the police cordon, Only four
persons suffered minor bruises. Ail
of them have been discharged by the
hospital authorities after, first aid....
(Interruptions).

MR, SPEAKER: Nothing should be
recorded without my permission.

May I point out to the hon. Members
that according to the rules, a state-
ment may be made by a Minister on
a matter of public importance with
the consent of the Speaker but no
question shall be asked at the time
the statement is made,

Wt Tw fam@ TEwm (QR)
geqer WEXRT, WA FET Y W FW T}
&) ¥ e ¥ wE fed & fE owd

@t g & ... (i)

SHRI GEORGE FERNANDES:
What we are seeking is a discussion

on this....

MR, SPEAKER: The Home Minister
wants to say something,

SHRI GEORGE FERNANDES: He
hag finished the statement,

MR, SPEAKER: He has to say some=
thing in continuation of the statement.

SHRI ZAIL SINGH: When the Prime
Minister came to know of this incident,
she immediately ordereq that a judicial
enquiry should be held.... (Intersup-

tions)

SHRI GEORGE FERNANDES: Did
you follow what he said?

**Not recorded.
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SHR] GEORGE FERNANDES: Sir,
will you please allow me to make a
statement? My submission is....

MR. SPEAKER: Under what rule?

SHRI GEORGE FERNANDES: This
is a serious matter. I am submitting
on the statement which the Minister
has made.

MR. SPEAKER: Give me anofher
notice,

SHRI GEORGE FERNANDES: It is
not a question of notice. I have given
notice of adjournment of the House.
Will you please listen to me.. (Inter-
ruptions) **

MR. SPEAKER: Now Mr. Buta
Singh, what do you want to say? I
have called Mr. Buta Singh.

SHRI BUTA SINGH (Ropar): It is
quite unfortunate..

MR. SPEAKER: Under what rule?

PROF. N. G. RANGA: It is under the
same rule under which they have spe-
ken,

MR. SPEAKER: If any motion is
given to me, I will consider it. I am
not going to allow any discussion on
this. Give me another motion. Not
now.

(Interruptions) **

MR. SPEAKER: No please. Not now.
Now Prof. Dandavate on 377.

SHRI GEORGE FERNANDES: We
want an immediate discussion. We seek
a discussion. What else do we seek?

MR. SPEAKER: Prof. Dandavate is
on his 377.
(Interruptions) **

MR. SPEAKER: Let Prof. Dandavate
make his Statement under Rule 377.
Nothing. No discussion on this state-
ment. Nothing to go on record, which
has been said without my permission.
No, no. No discussion on this state-
ment now. Please take your seats.

SHRI BAPUSAHEB PARULEKAR

rose

MR. SPEAKER: Under what rule?

SHRI BAPUSAHEB PARULEKAR:
Under 389, you have got powers.

SHRIMATI GEETA MUKHERJEE
(Ratnagiri): Under rule 389 regarding
your residuary powers, Sir. You have
got the powers to allow an adjourn-
ment motion or Calling Attention.

MR. SPEAKER: No. Prof. Danda-
vate is on his point under rule 377.

SHRI BAPUSAHEB PARULEKAIL:
Please ailow me to make a statement,
seeking clarification.

MR. SPEAKER: Under what rule?

SHRI BAPUSAHEB PARULEKAR:
For clarifications, there is no provision
in the rules.

MR. SPEAKER; No, no. Please
refer to me anything which you have
under the rules.

**Not recorded.

—_—
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SHR; BAPUSAHEB PARULEKAR:
Sir, when there is no positive rule,
you very well know that you have
inherent powers.

MR. SPEAKER: No. 1 have called
Prof, Dandavate.

(Interruptions)

MR. SPEAKER: 1 am referring to
Rule 372 which says: “A statement
may be made by a Minister on a
matter of public importance with the
consent of the Speaker but no ques-
tion shall be asked at the time the
statement is made.”

SHRI BAPUSAHEB PARULEKAR:
I am not asking a question. When the
statement was being read, he used the
words “That the persons were allegedly
lathi-charged.” Therefore, 1 said,
“This is not correct” and you told me
that 1 was right. Therefore, you
should correct that particular state-
ment that you agree with me,

MR. SPEAKER: As a matter of
fact, when the judicial enquiry was
instituted, that means the incident took
place. 1t is so simple.

SHR1 BAPUSAHEB PARULEKAR:
You agree with me and still you say
that you are not correct,

SHRI GEORGE FERNANDES: Iam
on a point of order under Rule 376.

MR. SPEAKER: What is that?

SHR] BUTA SINGH: 1 am on a
point of order. (Interruptions). He
has atreaqy maace & Very serious
allegation against the Home Minister.
(Interruptions).

MR. SPEAKER: Please sit down.
T have allowed him first. Then I will
take your point of order. What is your
point of order, Mr. Buta Singh?

SHR! BUTA SINGH: My point of
order arlses out of what Mr. George
Fernandes has said about the Home
Minister.,
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MR, SPEAKER: Please refer to any
rule. 1 want to know the rule,

Prof. N, G. RANGA: Under what
rule, did you allow all those people to
make statements?

MR. SPEAKER: Nothing is re-
corded without my permission, I dis-
aliow everything. What is your point
of ordr, Mr, Buta Singh?

SHR] BUTA SINGH: I wag raising
an objection against the portion of the
statement made by Mr. George
Fernandes.

MR. SPEAKER: No statement has
gone on record. There is nothing
recorded., What is your point of
order? (Interruptions). Don’t you
understand that nothing is recorded?
Why should you make any point? This
is such a simple statement.

SHRI GEORGE FERNANDES: My
submission is this, Rule 372 says:
“A statement may be made by a
Minister on a matter of public impor-
tance with the consent of the speaker
but no question shall be asked at the
time the statement is made.” My sub-
mussion to you was that perhaps he had
just now made a statement, 1 fully
agree with your interpretation that no
guestion can be asked gt the time the
statement ig made. Our submission 18
that this is an issue which is far too
serious to be left for the statement to
be made by the Minister. In fact, ycu
heard the Minister and the Minister
himself talked about alleged lathi-
charge. In other words, he was trying
to throw dust on the enlire country,
on the entire Press and on the House.
Therefore, my submission to you is
that since the statement has been made
you allow a discussion on the state-
ment either later in the day or
tomorrow morning,

MR. SPEAKER: You give me &
notice.

SHRI GEORGE FERNANDES: I
assume that you allow a discussion.
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’
MR. SPEAKER: You do not assume
anything, You leave it to me. I have
to consider it. Now 377.

PROF, MADHU DANDAVATE: rose.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Should I
speak afterwards? 71 think let Mr.
Dandavate speak. He was talking on
the same subject.

MR. SPEAKER: On the same
subject.

SHRIMATI INDIRA GANDHI: He
is on hig legs. Let him make his
statement.

MR. SPEAKER: Hce was on 377.
If you (Madam Prime Minister) want
to say anything you can say before
that.

SHRIMATI INDIRA GANDHI: He
is on his legs,

MR. SPEAKER: Statement under
Rule 377. I

SHRI K. LAKKAFPPA:
clarification.

I want a

Mr, SPEAKER: Mr. Lakkappa, do
not take the law into your hands all
the time. .

13.14 hrs.
MATTERS UNDER RULE 377

(1) LATHI CHARGE ON A PROCESSION OF
BLINDMEN IN NEW DELHI.

PROF, MADHU DANDAVATE
(Rajapur): Mr, Speaker, Sir, with
your previous permission, I am raising
the following matter under Rule 377
in connection with lathi-charge on the
demonstrators consisting of blindmen.

The Delhi Police acted in the most
inhuman manner in resorting to a
merciless lathi charge on a group of
about 200 blindmen who were march-
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ing towards prime Minister’s residence-
on 16th March. 1880 on the occasion
of “The World Day of the Disabled”
to present their charter of demands.
(Interruptions).

SHR] BUTA SINGH (Ropar): Mr..
Speaker...,

MR. SPEAKER: | have already
allowed that.
(Interruptions)

SHRI BUTA SINGH: Kindly give
me only one minute. You allowed him
to make a statement before the Home
Minister hag made it clear that the
judicia: enquiry is ordered,

Now that a judicial enquiry has been
ordered, I request you to kindly re-
consider this.

MR. SPEAKER: Let me see.

PROF. MADHU DANDAVATE: I
had raised this point at that time, you
ruled me out. Because once you give a
ruling I will have nothing to say.

MR. SPEAKER: There is nothing
about this; I had already allowed him
to make a statement.

SHRI BUTA SINGH: You allowed
under a circumstance when the Home
Minister had not come with a positive
suggestion that there would be a judi-
cial enquiry; now the government has
accepted a judicial enquiry. This sfate-
ment is likely to prejudice the proceed-
ings in the judicial enquiry. My sub-
mission is that you kindly hold this
up. . (Interruptions). My humble sug+
gestion is that you can allow a state«
ment after the enquiry is over. You
cannot now allow him to make a state«
ment,

MR. SPEAKER: I am going to see
it it is going to affect the enquiry i
any way; I will have another look at:
it. I can expunge it.
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PROF. MADHU DANDAVATE: The
blindmen had informed the police about
the route of their march 15 days in ad-
vance. Yet they were stopped at Par-
liament street and when they squatted
on the road they were subjected to in-
human lathi charge resulting in bleed-
ing of some of the demonstrators. The
injured were not given even first aid
for two and half hecurs. In the past
peaceful marchers were always permit-
ted to demonstrate, for your informa-
tion. The Home Minister should make
a statement on the matter.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI);: I am
on a point of information, because my
name is involved. I am deeply sorry
that this incident tcok place. I do not
think that the Home Minister wanted
to ‘‘throw dust” in anybody’s eyes, I
am using those words in quotes since
they were used by an Hon’ble Member
on the other side. Now an enquiry has
been ordered and it will show whether
it was a regular lathi charge or an in-
advertent act, just to keep them toge-
ther or hold them back; the enquiry
will show that.. (Interruptions).

As soon as we got the news we ins-
tructed that there should be a {full judi-
cial enquiry, of which the Members
have been informed. Furthermore, the
group of blind did come to see me to-
day, not all 200 of them, but a fairly
large number. I did not count them.
They have given their memorandum
and I have discussed the.points in it
with them. But as I had ‘a meeling
and as they said that they wanted te
say something more, we have given
them time in the office 2lso. As hon.
Members know, I meet absolutely every-
body who wants to meet me. Now the
problem is becoming almost out of con-
trol; this morning I think, I had 3,000,
or so people. Even if you stop only a
minute with each it becomes quite im-
possible. Nevertheless we are not stop-
ping anybody. We are trying to put
them in categories, who has what kind
of grievance, so that other people can
also listen to them. We have now peo-
ple from the office to look into griev-
.ances that are connected with the gov-
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ernment, I have others to look into
other questions. At no time from my
side has there been any kind of hesita-
tion to meet anybody of any party eor
to enquire into any type of grievance, I
should like to assure the hon. Mem-
bers. I do net know why this inci-
dent has happened. I have given ge-
neral instructions that I would not like
to meet people on Sundays. May be,
it is because of that they were stopped.
Nevertheless, when they turn up, I do
meet them which I would not like to
publicise. But when they turn up, 1
do not like to tell them to go so, usu-
ally I do meet them also. We have
told the Home Ministry and the Delhi
Administration that in future they
should be very careful about such mat-
ters.

(ii) ATroCcITIES ON  HARIJANS IN
A VILLAGE IN MORADABAD DISTRICT
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One more empty assurance!

MR. SPEAKER: Let him get the
facts and he will give them,

) -

T st (ot dw fag) : wfrex aEw,
W ad & wag ¥ #Y gty gk ¥ oo
eI ¥ JAET T owa W e I
& g w wad & g arwry

(iii) REVivAL oF ProrLr’s VIGILANCE
ConMITTNRS

SHRI R. R. BHOLE (Bombay South
Central): I ws»t to bring to the
notice of the Government about
profiteering and hoarding in Bombay
under Rule 377.

The Government at one time to
detect and identify the hoarders and
profiteers in the matter of essential
commodities like sugar, keroseng,
diesel, etc, had aliowed People’s
Vigilance Committees in cities ke
Bombay.

1324 hrs
[MR, DeEpUTY SPEAKER in the Chair]

Will the Government again allow such
Committees in view of the present
high prices and dearth of commodi-
ties due to hoarding and profiteering?

(iv) SmorTace oF CEMENT N KERALA

P-ROF. P. J. KURIEN Mawlihra):
S}r, may I use this opportunity to in-
Vite the attention of the Government

Rule 377 310

of India to the grave situation prevail-
ing in the State of Kerala due to the
acute shortage of cement supply.
Total construction works, including
developmental works, are at a stand
still because of the non-avalability of
cement. Kerala requires 12 lakh
tonnes of cement per annum as against
which she gets only 8 lakhs per year,
Of the 1,91,000 tonnes allotted for the
last quarter ending in December, 1979
only 1,16,000 tonnes have reached
there. Consequently, complete deve-
lopmental works and construction
works are stopped causing unemploy-
ment to more than 2} lakhs of
workers employed in construction
works. Further, most of the govern-
mental works are pending for lack of
cement and the financial sanction of
these will also cease on March 31st.

In the circumstances, I earnestly
request the Minister for Industries to
allot at least 2 lakh tonnes of cement
as a special quota to Kerala in view
of the special situation prevailing
there.

(v) GLUT I™ JAGGERY IN ANDHRA
PRADESH

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Sir, there is a glut in
jaggery market of Anakapalli, one of
the biggest markets in Andhra Pra-
desh. Due to non-supply of railway
wagons, the merchants closed the
market to stop the fresh arrivals.

For two years, the jaggery produ-
cers suffered great losses due to steep
fall in jaggery prices as a resuit of
the ban on exports imposed by Janata
Government, This year, due to non-
supply of wagons, again the producers
are suffering a great deal and getting
losses. If this continues, the produ-
cers’ economy will be be shattered
and the area of sugarcane crop will
be decreased.

To illustrate the grave situation, it
is sufficient to say that 318 wagons
were supplied in February last year
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[Shri P. Rajagopal Naidu]

when the arrivals of jaggery blocks
were 7,42,844 and the wagons supplied
at present are only 380 for 17,29,131
blocks. These blocks require at least
800 wagons. Only half of them were
supplied.

Non-supply of wagons in the season
is not new, It is happening every
year, Therefore, the producers are
guffering everywhere, Even in Chit-
toor and Pakala at times when the
jaggery arrivals are the highest,
wagons will not be available.

The railway authorities must make
it a point to look into these things and
arrange necessary wagons so as to
avoid glut in the markets.

This year there will be a bumper
crop in Andhra Pradesh. Chittoor
district is one of the districts in India
which is known for its mango gardens
This year the lorry transport will not
be easily available due to the scarcity
of diesel oil and due to increased cost
of transport. It is quite necessary to
assess the crop and the arrival of
mangoes in Chittoor and Damal
Cheruvu stations and supply the
wagons necessary for the transport of
mangoes, Crores of rupees worth of
mangoes have to be transported from
these stations and it is not possible to
preserve mangoes longer. Hence, it
is quite mecessary to take necessary
precautions now itself and arrange the
supply of wagons in time.

(iv) INDISCRIMINATE HUNTING OF THE
GREAT INDIAN BUSTARD

L e (dwEr) o1
Wtz ( Great Indian Busiard ) # e
¥ froare sl Y arratgr 21 gy Seed,

D.S.G. for 1979-88 ||
R waw det o B o muw W few &

1
M-y el s wiEfaw G & aaew
£ T A & WIT FEI WY e T

e,

13.29 hrs,

BUDGET ( MAHARASHTRA )
1980-81—GENERAL DISCUSSION,
DEMANDS*FOR GRANTS ON AC-
COUNT (MAHARASHTRA), 1980-81
AND SUPPLEMENTARY DEMANDS*

FOR GRANTS (MAHARASHTRA),
1979-80.
MR. DEPUTY SPEAKER: The

House will now take up Items 10, 11
and 12 relating to Maharashtra Bud-
get for which 23 hours have been
ailotted, Hon. Members desiring to
move their cut motiong which have
been circulated, may send slipg to the
Table within 15 minutes.

Motions moved:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidateg Fund of the
State of Maharashtra, on account, for
or towards defraying the chargeg dur-
ing the year ending on the 31st day
of March, 1981 in respect of the heads
of demands, entered in the second
column thereof against Demands Nos.
2, 3, 6 to 16, 18 to 38, 40 to 42, 45 to
58, 6vu, 63 to 70, 73, 75 to 82, 85 to 95,
97 to 100, 102 to 110, 113, 115, 118 to
128, 130 to 146, 148 to 161, 163 to 166,
168 to 181, 183, 184, 186 to 180, 192,
193, 195 to 198, 200 to 216.”

That the respective Supplementary
sumgs not exceeding the amounts “on
Revenue  Account and  Capital

*Moved with the recommendation of the President.
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Account shown in the third column of Demands Nos. 2, 7. 10, 13, 18,
the Order Paper, be granted to the 19, 21 to 25, 29, 31, 84, 35, 41, 48,
President out of the Consolidated 49 53, 59 to 61, 63, 64, 66, 69 to 71, 80

Fund of the State of Maharashtra to to 82, 824, 91 93, 95, 89, 107, 108, 111
defray the charges that will come in to 113, 115 to 123, 125, 126, 128, 130,

course of payment during the year 131, 134, 140, 142, 144, 152, 157 to 159,
edding on the 31st day of March, 164, 166 to 170, 175 to 177, 189, 197,
1980 in respect of the following de- 200 to 203, 205, 207, 214, 215, 219, 229,
mands entered in the second column 233, 236, 236A, 258 259, 269 and 277.”
thereof:—
D:mands for Grants on Account (Maharashtra) for 1980-81 Submitted to the vote of Lok Sabha
No. of Name of Demand Amount of Demand for Grant on
Demand Account submitted to the vote of the
House
Revenue Capital
1 2 3
Rs. Rs.

General Administration Depa: tment

2 Council of Miasters . . . . . . 19,31.000

3 Election . . . . . . . . 6,51,47,000

6 Public Service Commission . . . . 45,000
S»cretariat —General Services . . . . 85.00,000

8  District Administration . . . . 16,38,000

9 Other Administrative Services . . . 39,1’ 000

10 Miscellaneous General Services . . . . 13,10,000

11 Art and Culture . . . . . . 17,95,000 .

12 Housing . . . . . . . . 2,109,000

13 Information and Publicity . . . . 1,02,20.000

14 Sncial Security and Welfare . . . . 19,33,000

15 Other Social and Community Services . . 3,45,0000

15 Other G*areral Economic Services . . 54,000

18 Loans to Government Servants . . . . . 5,006,700

Home Department.

19 Al nihistration of Justice . . . . 5,23,00
20 State Excise . . . . . . 66,65,70
21  Taxes on Vehicles . . . ¢ 95,86,000
22 Other Taxes and Dutieson Commodities and Services 11,00,000 .
23 Secretariat—General Services . . . . 17,96,000
24 Police . . . . . . 34,42,94,000

———
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25 Jails . . . . . . . 1,73,62,000 .
26 Other Administrative Services 96,%6,000 ..
27 Miscellaneous General Services . 18,000
28 Urban Development . . . . . 74,000
2g Social Security and Welfare . . 20,81,000
30 Other Social and Community Services 13,53,000
31 Ports, Light Houses and Shipping \ 60,61,000 23,47,000
32 Civil Aviation 44,000
33 Road and Water Transport Services . 11,72,000 3,02,000°
34 Indian Railways . 1,91,000 .
35 Compensations and Assignirents to Loca! Bodies and
Panchayati Raj Institutions . . 23,000
36 Capital Outlay on Irrigation, Nawgauon Dramage
and Flood Control Projects 6,38,000
37 Loans for Housing 1,52,67,000
38 Loans to Government Servants 44%0‘,5)0
Revenue and Forests Department
40 Land Revenue 4,06,51,000
41 Stamps and Registration 72,87,000
42 Other Taxesand Duties on Commodities and Services 18,10,000 e
45 Secretariat—General Services 32,68,000
46 District Administration 8,27.42,000 .
47 Public Works 5,05,88,000 .
48 Other Administrative Services 1,22,000 ..
49 Miscellaneous General Services 3,697,000
50 Housing 4,00,000 .
51  Urban Development 73,000
52 Social Security and Welfare 1,97,99,000 1,12,64,000
53 Relief on Account of Natural Calamities 1,52,31,000 .. g
54 Other Social and Community Services 4,77,000 13,33,000
55 Other General Economic Services 1,00,000 11,83,000
56 Agriculture 2,39,000 83,000
57 Forest 9.55,67,000 46,84,000
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1 2 . 3
= Rs. Rs.
58 Compensation and Assignments to Local Bodlm and
Panchayati Raj Institutions 18,000
Loans to Government Servants . . .. 39,40,000
Agriculture and Co-operation Department
63 Social Security and' Welfare . . 78,000
64 Secretariat—Economic Services . R 32,60,000 ..
65 Co—operation ce . 7,88,35,000 3,99,00,000
66 Agriculture . . . . 13,24,30,000 11,53.30,0000
67 Minor Irrigation, Soil and Water Conservation and
Area Development . . . . 5,00,50,000 3.73,000
68 Animal Husbandry 5,01,38,000 13,76,000
69 Dairy Development . . . . 74,01,31,000 57,41,000
7o Fishenies . . . . . . 53,507,000 23,18 ,000
73 Loans to Government Servants 26,342,000
Education Employment and youth Services Department
75 Pensions and Other Retirement Bene fite 85.51,000
76' Secretariat— Social and Community Scrvices . 18,33,000
77 Education . . . . 1,13,69,70,000 14,20,000
78 Art and Culture 88,28,000
79 Labour and Employment 3,16,03,000 5,00,000
80 Social Security and Welfare 5,68,000
81 Loans to Government Servants 9,37.000
Urban Development and Public Health Department
82 Other Taxesand Duties on Commodities and Services 32,000
85 Fire Protection and Control 4,14,000
86 Other Administrative Services 1,000
87 Secretariat—Social and Community Services . 10,770,000
88 Medical . . . . . . 22,01,11,000 67,0000
89 Family Welfare . . . . . . 3,63,55,000 ..
go PublicHealth, Sanitation and Water Supply 14,91,86,000 8,24.84.000
o1 Housing . . . . . . 33,000
92 Urban Development . . . . 5,08,16,000 34,22,000-
98 Social Security and Welfare . . . 17,000 .
94 Roads and Bridges . . . . . . 1,11,97,000 .
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z L] 8
Rs, Rs.

95 Compensation and Assignments to Local Bodies and

Panchayati Raj Institutions . . . . 2,02,51,000 .
97 Loans to Government Servants . . . 23,17,000

Finance Department

98 Collection of Taxes on Income and Expenditure . 27,51,000
99 Sales Tax . . . . 3,24,76,000
100 Other Fiscal Services . . . . 2,17,15,000
102 Interest Payments . . . . . . 10,00,000 .
103 Secretariat—General Services . . . . 25,07,000
104 Treasury and Accounts Administration . . 1,63,45,000
105 Other Administrative Services . . . . 8,67,000
106 Pensions and Other Retirement Benefits . . 11,18,35,000
107 Miscellaneous General Services . . . 4+45,2'7,000
108 Social Security and Welfare . . . . 51,11,000
109 Other General Economic Services . . 80,000
110 Comepnsation and Assignments to Local Bodies and

Panchyati Raj Institutions . . 19,34,000
113 L .ans to G,vernment Servants 8,20, 000

Public Works and Housing Department

115 Other Taxes and Duties on Commodities and

Services . . . . . . 6,66,000
‘118 Other Administrative Services ., . . . 5,770,000
119 Pension and Other Retirement Benefits . . 1,000
120 Housing . . . . . . 11,74,47,000 1,00,90,000
121 Social Security and Welfare . . . . 58,000
* 122 Other Social and Community Services . . 12,76,000 ..
123 Relief on account of Natural Calamities . . 4,12,000 .
124 Secretariat—Economic Services . . . . 19,97,000
a25 Ports, Light Houses and Shipping ' . . 18,000
126 Civil Aviation . . . . . . 2,50,000 63,000
127 Roads and Bridges . . . . . . 16,40,14,000 5,44,21,000

128 Public Works and Administrative and Functional
Buildings . . . . 24,08,56,000 3,17,21,000

130" Loauns to Government Servants . . . . .. 12,17,000
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1 2 3
Rs. Rs,
Irrigation Department
131 Aid Materials and Equipments 95,25,000 .
192 Social Security and Welfare . . . 50,000
133 Relief on account of Natural Calamities $6,28,000 .
134 Secretariat—FEconomic Services . . 13,57,000
135 Minor Irrigation . . . . . 83,51,000 3,63,16,000
136 Soil and Water Conservation 9,49,000 .o
137 Area Development 1,82,36,000
138 Water and Power Development Services 10,18,76,000 7,244000
139 Irrigation, Navigation, Dramage and Flood Control
Projects 25,33,08,000 89,30,60,000
140 Public Health, Sanitation and Water Supply . 20,33,000
141 Loans to Government Servants . 31,09,000
Law and Tu diciary Department
142 Secretariat—General Services . . . 16,32,000 .
143 Administration of Justice 3,95,41,000
144 Other Expenditure Pcrtammg 10 the Law and Judmm
Department . 30,95,000 -
143 Loans to Government Servants 6,12,000
Industries; Eneegy and Eahour Department
146 Other Taxes and Duties on Commodities and Services 53,512,000 -
148 Supplies and Disposals Coe . 429,000
149 Stationcry and Priating ' 4,27,90,000 .
150 Labour and Employment . . . . 1,08,90,000 -
15t Social Security and Welfare . . . 68,000 -
152 Secretariat—Economic Services . . 13,05,000 - .
153 Industries . . . . . . 1,36,90,000 2,53,07,000
154 Village and Small Industries . . . . 1,00,48,000 96,138,000
155 Mines and Minerals e e 43,50,000 11,66,008
156 Water and Power Development Services . . 20,61,000 -
187 Power Projects C e e e e 18,08,00,000 81,40,00,000
158 QCapital Outlay on Co-operation . . 5,855,000
159 Qapital Outlay on Consumer Industries . . 18,00,000
160 ‘Investment in industrial Finaocisl Institations . . 6,86,008
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16t Capital Outly on Roads and Bri&ga . . . 50,00,000
163 Loans for other Social and Commounity Services 62,149,000
164 Loans for Co-operation . . . 17,000
165 Loans to Government Servants 10,22,000
Rural Development Department

166 Land Revenue . . . . 6,09,58,000
168 District Administration . . . . 8,55,16,000 |
169 Treasury and Accounts Administratior . . 6,000
170 Police . . . . . . 12,000 .-
171 Aid Materials and Equipments 1,56,000 - Y“
172 Education . . . 1,67,82,000
173 Public Health, Sanitation and Water Supply . 7-40,25,000 333,000
174 Housing . .. . . . e 1,%3,000
175 Social Security and Welfare . . . . 50,273,000
176 Secretariat-Economic Services . 13,81,000 ’
177 Agriculture . . . . . 14,93,000
178 Minor Irrigation . . . . . . 3,29,70,000 1.46,42,000
179 Forest " 42,55,000
180 Community Development . o . . 45,77,000 5,00,000
181 Roads and Bridges . 6,66,000 -
183 Loans to Government Servants o . 1,41,000
184 Miscellaneous Loans 92,22,65,000

Food and Civil Swp plies Departmenat &
186 Social Security and Welfare . . . 15,000 .
187 Secretariat— Economic Services . . . . 0,564,000
188 Other General Economic Services 16,45,000
189 Food . . . . . ’ 2,09,60,000
190 Capital Outlay on Food ' . . . ‘e 6,82,78,000
192 Loans to Government Servaats R . 4,80,000

Secial Welfare Cultural Affairs Sporis and Tourism
Department

193 Collection of Taxes on Commodities and Services 45,000 .
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Ri Rs,
195 Secrctariat, Social and Community Services . 9,65,000 .
196 Rducation, Art and Culture . . . . 93,85,000 8,35,000
197 Welfare of Backward Classes and Social Welfare . 10,72,50,000 25,70,000
198 Tourfem . . . . . . 1,20,000 17,383,000
200 Loans to Government Servants . . . .. 2,785,000
201 Tribal Areas Sub-Plan . . . . 7,80,00,000 7,20,00,000

Plamning Department

202 Labowr and Fmployiuent . . . . 6,30,00,000

203 Social Security and Welfare . . . . 1 5,000 ..

204 Secretariat— Fcorontie Service | . A 26,30,000 ..

205 Other General Economic Services . . 41,80,000 ..

206  Agriculture . . . . . . 2,76,44,000 o

207 Area Development . . . . 1,00,00,000

208 Community Development . . 47,00,00,000)

209 Loans to Government Servantss . . .. 3,18,000

Legislative Affaiss Department

210 Secretariat— General Services . . . . 1,40,000
211 Social Security and Welfare . . . . 2,000
212 Loan* ta Government Servants . . .. 18,000

Maharsshtras Legislature Secreisrint

213 Parliament /State/Union Territory Legisature . 49,86.000 ..
214 Pension and Other Retirement Benefits . . 12,3 ,000 ..
215 Social Security and Welfare . . . . 3,000 .o
“ 216 Toams to Government Servants . . .. 40,000

ToraL . . 6,13,84.83,000  3,28,34,96.000
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Supplementary Demands for Grants [Maharashtra] for 1979-80 Submitied to the Vote of Lok Sabhs

No, of Nama of Demand Amount of Demand for Grant to
Demand Submitted to the Vote of the House
1 - 2 3
A—GRANTS ON REVENUE ACCOUNT
GENERAL ADMINISTRATION DEPARTMENT
Revenue Capital
Rs. Rs.

2 Council of Ministers 9,00, 000

7 Secretariat-General Services | 7.70,000
10 Miscellancous General Services . . 421,000
13 Information and Publicity 49,50,000

HOME DEPARTMENT
18 State Excise . 76,63.000
19 Taxeson Vehicles . . . 6,53.00
21 Secretariat—General Services . . 5.42,000
22 Police . . . . . . 6,74.45.322
23 Jails . 18,23.000
24 Other Administrative Services 41,113,000 .
25 Miscellaneous General Services 9.000
29 Ports, Tight Houses, and Shipping . 44,02,000
31 Road and Watrr Transport Services. . . 18,000
REVENUE AND FORESTS DEPARTMENT
34 Land Revenue . 23,00,000
35 Stampsand Registration. 25,64.,000
41 District Administration 1,50,50,000
48 Social Security and Welfare . 10
49 Reliefon account of Natural Calamities 9.56,68,000
53 Forest . . . . . . . 1,29,30.000
AGRICULTURE AND CO-OPERATION DEPARTMENT

59 Co-oprration 1,05,94.010
6o  Agriculture 87,00,020
61 Minor Irrigation . 38.000
63  Ares Development 75,18.000
64 Auimal Husbandry 24.14.000
66 Fisheries

50010
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1 2 3
Revenue Capital
Rs. Ras.
EDUCATION, EMPLOYMENT AND YOUTH
SERVICES DEPARTMENT
64 Secretariat Socialand Commurity Serviees . 65.000 .
70  Fducation . . . . . . . 14.22,97,050
71 Art and Gulture . . . R . R 45,7 1,0000 .
URBAN DEVELOPMENT AND PUBLIC
HEALTH DEPARTMENT
80 Medical . . . . . . . . 7:413,27,000
81 Family Welfare . . . . . . . 3,54.42,000
82 Public Health. Sanitation and Water Supply . . 20 .
82-— A Housing . . . . . . . 1.48.000
FINANCE DEPARTMENT
91 Interest Paymenis . - . . . . 2,00,000
a3 Treasury and Accounts Administration . . . 6,75,000 .
95 Prnsionsand Other Retiremen t Benefits . . 50,25,000 .e
99 Compensation and Assignments to Local Bodies and -
Punchayati Raj Institutions. . . . . 19.82,000 .
PUBLIC WORKS AND HOUSING DEPARTMENT
107 Orber Social and Community Services . . 3,13.000 .
108 Secretariat—Economic Services . . . . 7,69,000 ..
111 Roadsand Bridges . . . . . . 3,59,62.000 .
112  Public Works and Administrative and Functional
Buildings . . . . . . 1,00,40,600 ..
FRRIGATION DEPARTMENT
113 Aid Materials and Equipments . . . . 34,20,000 -
115 Secrctariat—Ecenomic Services . . . 2,00,000 .- .
116 Minor Irrigation . . . . . . . 1,27,000 .e
117 Soil and Water Conservation . . . . 6,00,000 ..
118 Area Development . . . . . . 43,30,000 ..
119 Water and Power Development Sexviges . . . 2,58,00,000 .
120 Irrigation, Nawgat:on Dramage and Flood Contro]
Projects , . 5.50,72,000 -
LAW AND JUDIGIARY Dﬂﬂm
121 Administration of Justice . . . . . 44.67,000 .
1ax  Secretarial—General Services . . . . 1,46,000
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1 2 3
Revenue Capital
Rs.
123 Other Administrative Services 3.56.000 ..
125 Other Social and Community Services 21,000 o
126 Other General Economic Services 18,000
INDUSTRIES, ENERGY AND LABOUR DEPARTMENT
128 Other Tuxesund Duties on Commodities and Services 4,65,000
130 Supplies and Disposals . 1,00,000
131 Stationery and Printing 1,59,17,000 ..
134 Secretariat—Economic Services 10,235,000
RURAL DEVELPOMENT DEPARTMENT
140 Land Revepue . . . . . . 3,68,00,000
142 District Administration . . . . . 10,614,000 -
144 Aid Materialsand Equipments . . . . 3,82,u00
152 Community Development 43,16,000 ..
FOOD AND CIVIL SUPPLIES DEPARTMENT
157 Secrctariat—Economic Services . . . . 3,88,000 .
158 Other General Economic Services . 4,986,000
159 Food . . . . . . . . 46,89,000 .
S>clal Wilfare, Cultural Affairs, Sports and Tomrism Department
164 Education . . . . . . 10 ..
166 Social Security and Welfare . . . . 30 ..
167 Co—operation . . . . .- 38,64,000
168 'I;t;utim 1,10,000
169 Revenue Expenditure on Tribal Area Development
Sub-Plan . . . . . . 34,43,040
+ Planning Department
170 Labour and Employment . . . . 2,40,00,000
175 Area Development . . . . 10 .
176 Community Developraent . . . 2,86,80,000
Legislative Aff1irs Department
177 Secretariat—General Services . 34,000 ..

TorAL A—Grants on Revenue Account

48,81,26,59¢ ..
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1 2 3
Revenue Capital
Rs, Rs.

B-GRANTS ON CAPITAL A€ICOUNT - -
Agricultmre and Co-operation Depariment i
18g Capital ®uxlaeam Comperation” L L A 1,56,39,000
Urban Development and Public Health Department

rg7  Gaoital oatlay on Urban Developeut . . .. 50,48,000

Public Works amd Houung Depu'tmrnt

"Tr ] I . .

239 Capital Outla. on Roads and Bridges . . .. 71,58,000
201 Capital Outlay on Public Works and Admanututwc
and Functional Buildings . . . .. 7,00,45,010
Ircigation Dapﬂ'-ut .
PINEE S,
202 (Capital Qutlay on Public Hulch S-mution and
Water Supply . . . . 3,638,000

203 Capital Outlay on Minor Irrigation, Soil Gonm—
tion and Area Devclopment . . . .. 19,68,000

205 Capital Qutlay on Irrigation, Nnngltwu Dreainage a.nd
lood Control Project . . . 27,97,95,000

Indmstries, Emergy and Labour Department
207 QCapiwi Qutlay on Indunrml Racur.h and Develop~

ment . . . . 45,50,000
Rwral Developmant Department
214 Capital Qutlay on Minor, lrng-atmn Sml Conservation .
Ares Development . . . %66,000
Food amd Civil Smpplies Department R
215 Capital Outlay ox Food - . - ' 63,6:,70,905
> Social Welfare, Cultural Affairs, Sports asd Tourism Department
21g  Capieal Qutiay on Tribal Area Development Sub~Plan . 1.38,04,000
Rovenue and Forests Department
220 Loans for Forest . . . . . . .. 3%,000
Agriomlture and Co-operation Departmeat
233 Loans for Co—operation . . . . o 13,83,8z,000
236 Loans for Fitheries . . . . . . 2,74,000
236-A Loans for Consumer Industrics . . . 2,08,07,000
Imdustries, Bnergy and Labour Department
258 Loans for Other Social and Community Services . .. 1,36,
%39 Loans for Industrial Research and Development . 42,00,080

— - _
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Revenue Capital y
© R, Ra.
Raral Development Department
269 Miscellanecus Loans 7.46,00,000
Social Welfare, Cultural Affnirs, Sports and Touwrisan Department
277 Loans [or Tribal Area Development Sub-T'lan 14,12,000
ToraL—B-~Grants on Capital Account 1,22,87.0i0,010
A-GRANTS ON REVENUE ACCOUNTS
ToraL—A~Grantson Revenue Account 70,81,26.532
-

B-GRANTS ON CAPITAL ACCOUNT
ToraL—B-Grants on Capital Account -

Granp TorarL -

1,22,87.60.010

2,01,68,86,542

SHRI . YESHWANTRAO CHAVAN
(Satara): Mr. Deputy-Speaker, Sir,
I um indeed glad to participate in
this debate because the Finance
Minister jg presenting the Budget of
Maharashirs on its new year day. 1
will, therefore, start by giving him
greetings on this auspicious day.

THE MINISTER OF FINANCS
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): Thank you.

. e

SHRI YESHWANTRAO CHAVAN:
When I am speaKing on Maharashtra
Budget, I find thet thers are two
aspects of the Budget—one is the
political aspect which is not the
direct result of the Budget: But these
Budgety are tha product of that poli-
tical aspect. Therefore, I would be
speaking symbolically for w«ll the
States whose Assemblies have been
dissolved and whose Budgets are
being considered. This  political

aspect is something which is not very
muspicioug for thig particular regime
for years to come,

1 would like to give some history
of this problem. This question of
dissolving the State Assemblies after
the perliamentiry electiong was
started as g wrong precedent by the
Janata Government. TUnfortunately,
those who claim to be very severe
and acute critice of Janata Govern-
ment are now walking on the foot-
steps of the Janata Government by
dissolving Assemblies of an equal
number of States, 9 State Assemblies.

I think, this is a very wrong thing.

1 woulj like to reming this Govern-
ment that Mrs. Gandhi as a Jeader
and ay g Prime Minister of a previous
Government had taken a decision of
de-linking the State elections from
the parliamentary elections. What
wag the point in de-linking» The
point was that State issuey are
different; State issues gre c

by the people in a different manner.
So, the verdict of the people should
be taken separately. When thos®
issues are being judged by people
and a certain Government is function-

ing and as long as there is no consti-




337 Budget (Maha- PHALGUNA 27, 19681 (SAKA)

rashtra) 1980-81, 338

D.G. of 1980-81 and D.S.G. for 1979-80

tutiona] break-down, it is absolutely
undemocratic and arbitrary to dis-
solve such a Government. Particul-
arly in Maharashtra only 10 days
before the dissolution, the Assembly
had met and confidence was express-
ed in the Government by the Assem-
bly. That proves that the Govern-
ment had got a stable majority in the
Assembly. Even then it was the
sweetwill of this Government to dis-
solve such an Assembly. This is s
very unfortunate day to think about
that in the Indian democratic atmo-
sphere such thingg can take place
where g dozen people sitting in some
room «f the South Block are undoing
what 4he millions of people have
done #t the time of elections in 1978.
This is what was done.

Why I am mentioning this political
wspect is that it has made this Budget
a bureaucratic Budget, a worst
Budget., When the political leader-
ship 1s in authority, when the Plan-
ning Commission ig in authority,
there gre certain social] ang economic
priorities which are taken into ac-
count while formulating the Budget.
Today, we find that there is neither
the Planning Commission nor the
political leadership of the State Gov-
ernment. The State bureaucrats come
to Melhi under instructiongs from
another group of bureaucrats. They
sit with other bureaucratg in Delhi,
take some view and that is being
formulated as a Budget which is
placed hefore us.

'T would like to ask the hon. Finance
Minister: What are your priorities
after such an important election
result? Are you stil] only concerneq
with your domestic intrigueg of a
political nature? Don't you think
that the socio-economic problems
have got a higher priority for your
econsideration? How would you con-
smder socio-economic problems when
You have not got the properly con-
stituted Planning Commission func-
tioning. Two months have passed but
there is no Planning Commission.
Wea were ridiculing the Janata Parly
Yor the rolling plan concept. But now

the whole Plan ilext seems to have
been rolled up, and there is nobody
to guide the 9 States, whose budgets
are prepareg for one year for all
practical purposes. Though it may
be a Vote on Account for some
months, once the framework is laid
down, it is very difficult t0 make any
further very important changeg in
the budget later on. Therefore, I feel
this Government must sit down and
seriously consider what are their
priorities. The socio-economic pro-
blems should get priority.

We just now had a row in the
House about harijan houses being
burnt or their being beaten merciless-
ly. We have the problem of prices.
For instance, in Maharashtra thereis
an wagitation going on about onion
prices, which have fallen terriby, ang
the Government agency which was
expected to purchase it js non-co-
operating by refusing to purchase it.
There was police attack on these
people and hundreds of people have
gone to jail. I am just mentioning
one instance. When these problems
are exercising the mindg of the peo-
ple, how can you say that these are
not your priorities. Therefore, first
of all please make up your mind
about priorities. Instead of dissolving
the State Assemblies, you should have
done something better.

My main point is that when a party
gets a mandate of this nature, that
party should not seek a confrontatiom.
I can understand an opposition party
trying to seek confrontation. But
here I find that the Government
itself has started this confrontation
in the country. What India needs
today iy some sort of reconciliation
with the people. They have come
out of the experience of an Emerg-
ency time; they have also come out
of an experiences of unstable Gov-
ernment. I think the time has come
when some thought shoulq be given
as to how to reconcile on the major
issues. Thig cannot be done on poli-
tical terms; it can be done only onm
the background of the solution of the
gocio-eonomic problemg, 'Therefore,
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1 would request the Finance Minister
to advise the Prime Minister to give
priority to the constitution of the
Planning Commission. Since the
House ig sitting, we should know who
are the members of the Planning
Commission. ‘While the Cabinet is
important and Parliament is impor-
tant, in the process of development
Planning Commission is also a very
important forum, and so we should
know about itg constitution early.

As I have said, thig is not a proper
budget. It is rather g bureaucratic
budget, which is not considered by
the politica] leadership at any stmge.
Yes, certainly, Shri Venkataraman us
the political leader is handling it
but at the preparation stage it wes
not in hijg hands. In fact, that is how
he explained it on the first day when
he introduced the Assam budget. So,
I would request him to give more
thought to this problem.

Coming to the budget proper of
Maharashtra, the ex-Chief Minister,
Shri Sharat Pawar, had issued a
statement that no new items have
been includedg in the budget. When
a criticism of thigy type comes from a
person who wag handling the matter,
it needs very due consideration.
Well, the Finance Minister might
point at some minor points end say
that these are the new items here
and there. Some authority of the
Maharashtra Government have circu-
lated g note, which I have with me,
and 1 find that there is nothing new
in it

Here I would invite attention to
one aspect. The elected Government
of Maharashtra was giving priority
to the problem of, what they call,
defaulters. A large number of small
agriculturists and the co-operative
movement dealing with agriculturists
is in a terrible mess today.

Sir, one thing should be taken cere
of in thig country more particularly
in those areas which are drought-

prone areas because in drought prone
areas the problem also becomes
serious. Even when there is no
drought the small-agriculturist, the
agriculturist who hasg got about =
couple of acreg of land or three acres
of land, even when there is good ruin,
but if it iy a non-irrigation land, he
cannot maintain his family and his
agricultura] operations on that in-
comae.

In the fleld of industry, we try to
deal with the sick industrial units.
May I request the Finance Minister,
because it is the political leadership
which must give lead in thig matter,
that instead of treating the sick
individua] industria] units, you had
better treat the sick individual agri-
culturist because he is also in an
industry, and try to find out a way
for those agriculturists, The Govern-
ment can certainly find out a way for
them and that way ghould be only
that some of their non-recoverable
arrears must be written off. That is
the only way. You give incentives
for starting industries in backward
areas and you certainly write off or
you certainly give exemption in taxes,
Here only the legal concept of what-
ever is due jg to be recovered. Sir,
this is very inhuman end when you
say you want to give priority to the
agricultura]l sector, to the rural
sector, thig particular aspect must be
given speciml attention to. I, there-
fore, would suggest that that scheme
has been included in a very mutilated
form. I would ask him to call the
officers and find out in what original
form this scheme was contemplated.
Maharashtra State certainly can take
financia] risks in thig matter because
this is one of the States whose fin-
ances are well managed and who can
afford to take socio-economic risks
in taking some bold decisiong and
showing & new way in thig particular
matter. So, this question of the
scheme for defaulters and treating
them wus sick units and giving them
some facilities for them should be
settled because being defaulterg they
do not get taccavi from the Govern-
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ment, they do not get credit from the
bank. Not only that, the Government
officerg g0 and auction whatever they
have got in their own premises. So,
this question needs priority considera-
tion

I would like to mention another
thing which is based on my impres-
sion of the Budget. The rate of rise
or the rate of growth or increase of
bxpenditure on education was con-
siderable previously in this State, I
find this rate of growth of expendi-
ture on education has practically
come to a standstill. There may be
some technical growth, but there is
not high priority consideration for
education particularly  technical
education, professiona] education,

ducation to the backward classes
and education in the rura] areas.
These are the matters which require
consideration. I hope, Mr. Finance
Minister, you will look to this parti-
cular aspect of Maharashtra Budget
and try to do what you can do. The
Plan was expected to be of Rs. 1,000
crores. I find that is being reduced.
The State certainly can do that if the
Finance Minister can help the State
to wark out the Budget ambitiously.
You should aspire and show courage
to have an ambitious plan because
from the information that is provid-
ed here, it is clear that they themsel-
ves have raised quite sufficient re-
sources. They have had the capacity
to raise the resources. Here you are
710t helping the States which have the
.{’gpacity to raise the resources, Youm
‘iad better do that and let them have
a little more opportunity. Naturally,
1 am very glad that some reasongble
amounts have been provided for the
two important sectors of irrigation
and power. Power and irrigation
are two very important sectors and
they have made a reasonable provi-
sion for this. So, I would certainly
like to sound g note of caution here
and that is, the potential that i
created for irrigation, whether it is

ctually used or not, is a most im-

t matter and that will have to
be seen and we are to sce whether

the investment in power is going ac-
cording to schedule and giving the
result that is needed because irriga-
tion is important from the agricul-
ture point of view, and rural areas
point of view. Power is also nmore
important from the rurel areas point
of view and agriculture point of view.

‘There is also another aspect that it
is a highly industrialised State, If
industries come to a standstill—that
is what is happening there—the
sharing of load is a constant malady
there and one will have to find out
a solution for this, So, while going
into these problems I would request
the Finance Minister to give proper
advice to the officers concerned.

Sir, 1 have made a genergl refer-
ence to the problem, but the poind
that T have particularly mentioned
about the defaulters and about the
potential of irrigation etc. should be
carefully considered. About the poli-
tical aspect, I know we will have to
take more time when the issue
directly comes before us.

SHRI G, M. BANATWALLA (Pomr-
nani): I beg to move:

That the demand for grant on
account under the head Education
be reduced to Re. 1.

fFailure to name Marathawada
University after Dr. Ambedkas
despite the resolution of the
Legislature) (1)

SHRI G. M. BANATWALLA: I beg
t0 move:

That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 14,2287,050 in respect
of Education be reduced to Re. 1.

[Failure to name Marathawada
Untiversity after Dr. |Ambedkar
despite the resolution of the
Leglslature] Qay

SHR1 8. B. CHAVAN (Nanded):
Mr. Deputy-Speaker, Sir, I risg %o
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support the Budget of Maharashtra as
presented by the hon. Finance Minis-
ter. While speaking on the Budget

Magharashtra, at the very ‘outset,
I must say that I had promised the
hon. Finance Minister that I would
give him the points so that he may
be able to give me the specific reply
om certain issues. But I am sorry I
could not do that. I request him to
send the reply if it is possible.

Sir, before I start my observations
about the Budget proper, I must re-
fer to one or two points which my
honourable predecessor, Shri Y. B.
Chavan, has referred. One was about
the absence of the Planning Commis-
sion and without the Planning Com-
misslon the budget seems to have been
finalised and he described it as a
bureaucratic Budget. I think during
the course of his speech he made a
reference to Maharashtra Assembly
being there till February, ang if I
may say this, most of the officers from
Maharashtra Government must have
finalised the Budget on the instruec-
tions of the then Government before
Pebruary. That means, the popular
mandate wag there; if it js not there,

both. When he is pleading about
the scheme for small holders formu-
lated by the Maharashtra Govern-
ment and specially for the defaylters
of the cooperative societies, T am sure
he is referring to the scheme which
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press. ] have not verifled the vara-
city of the statement which has come
in the press, but the press statement
said that if the schemg is not con-
ceded by the Reserve Bank of India,
then they were almost warned that
their mint is Iocated in Bombay, that
the printing press where the cur-
rency notes are printed is in Nasik
and he has almost instigated the
workers in that area saying that “if
this scheme is not accepted by the
Reserve Bank of India, then I would
rather see that both these concemns
are closed down.” If this newspaper
report is correct that he said that if
the scheme was not accepted by the
Regerve Bank, he would go to that
length then it is certainly a very se-
rious matter.

Hon. Shri Y. B. Chavan was pleased
to make certain observations about
thg dissolution of the Assemblies.
He said that the political executive
which ought {0 have been there has
been taken away by the dissolution
of most of the Assembliess I am
happy that he has blamed the Janata
Government also for dissolving nine
Asgsemblies, but if my memory does
not fail me, T do not think he made
then the kind of statement that he is
making today. He then only said that
the nine Assemblies should not have
been dissolved, but today, of course,
he comes forward in a very democra-
tic manner saying that the dissolution
of the Assemblies is undemocratic.

PROF. MADHU DANDAVATE
(Rajapur): He disagreed with fhg
Janata Government even then.

SHRI S. B. CHAVAN: But he did
not make any public statement.

PROF. MADHU DANDAVATE:
He said so in the House also.

SHRI S. B. CHAVAN: 1 am pre-

. pared to correct myself, but I am not

aware of it.

SHRI GEORGER ¥FERNANDES
(Muzaffarpur): He was a party to the
resolution.
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SHRI S. B. CHAVAN: According
10 the Supreme Court's opinion given
to the Janata Government, if the ma-
jority of the voters have voted in fa-
~ vour of a particulay party and if a
different party were to rule in g par-
ticular State, then certainly they were
justified in dissolving that Assembly.
They upheld that kind of action and
on that basis, nine Assemblies were
dissolved. If we are to go by the
figures of voting in Maharashtra, 53
per cent of the votes have gone in
favour of Congress-1, and less than
31 per cent to the Janata Party.

SHRI R. R. BHOLE (Bombay
South Central): Ninteen per cent.

SHRI 8. B. CHAVAN: If these
ngres are taken into account, I am
sure Shri Y. B. Chavan will not dis~
agreed that the kind of step which
was taken was, in fact, necessary, so
that the real mandate of the people
is reflected and the real representa-
tives of the people are allowed to come
in and have their say.

Now, I will deal with the Budget
proper., The year 1979-80 which
shows 5 deficit of Rs. 68 crores, I am
given to understand, is going to close
with a deficit of only Rs. 17 crores.
It was passible for the State Govern-
ment to cover this gap also complete-
ly by adopting the measures which,
in fact, were then enunciated. I was
responsible for the presentation of the
Budget then, and I know the mMea-
%ures which were contemplated then,
th€ resource mobilisation which was
contemplated and was agreed to with
the Planning Commission. If that hed
been done, then even this deficit of
Rs. 17 crores would have been wiped
out.

There are two points which T would
like to emphasize, and as they con-
cern the Government of India, and
Since the Finance Minister has pre-
Senteq this Budget, I think he will be
able to reply to these points which
Concern his Ministry.

The first point is about the income-
tax arrears which are due since 1972
For the last five or six years, repegi-
ed efforts have been made to see
that these arrears are paid to the
State Government because they form
part of their resources, but the ex-
planation given is that the C.A.G.
has not been able to certify the quan-
tums of surcharge and 1ncome-tax
respectivgly. How long is it going
to continue like this—for five or six
years? This was alsp & part of the re-
sources and it was pointed out to the
Planning Commission and the Finance
Ministry that even after so many years,
if we are going to get some kind of
a set reply that unless the CAG cer-
tifies, it is not going to be possible to
clear the arrears, which are in fact
due to the Government of Maharash-
tra, it will not be proper. As an mn-
terim solution, I can suggest that if
CAG is going to take some more time
or if the Government of India is go-
ing to take some time to evolve some
king of a formula as a kind of inte-
rim arrangement on account pay-
ment can be made and thereafter, the
whole thing can bg settled. This is
one thing.

Another point which I would ke
to bring to his notice is about the
inter-State matfer, which has also
been there for the last 20 years. Maha-
rashtra Government has paid back
to the Government of India eand aeo-
cording to the provisions of the States
Reorganisation Act, in all these inter-
State disputes, the Government of
India has a certain authority under
the SRC Act. 1If that is invoked I
do not see any reason why this mat-
ter should also be kept pending for
such a long time. I would request,
specially, the Finance Minister {0 go
into this aspect and seer that these
matters are settled as early as pos-
sible.

1 have been able to go through some
of the papers, which were given and
I find that a schemg has been incor-
porated in the budget; there is a bud-
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get provision of about Rs. 15 crores
for helping the  defaulters among
small holders. In fact, the plight of
the small holders, the marginal hold-
ers and the dry-land cultivators is
very bad. There is no doubt about
it. Some kind of a re-thinking in
this matter will have to be done. The
Reserve Bank and the Finance Minis-
try will havg to sit together and
evolve some kind of a scheme with
a view to charge concessional rate
of interest, if not to others, at least
to small holders, marginal holders
and dry land holders, not only in
Maharashtira, but all over the coun-
try. I am very happy to note that
the .agricultural production started
right from about 90 lakh tonnes and
the figure achieved last year i.e., 1979~
80 is about 104 lakh tonnes. But there
will have to be some kind of g cor=
relation between the rate of growth
of population and that of agricultu-
ral production If the small holders
and marginal holders are to be fully
involved in the Agricultural Produc-
tion Programmes, then I am sure that
this step is a necessity and serious
re-thinking will have to be done.
The Rescrve Bauk has merely agreed
in the case of small holders, who have
becn affected by drought and ‘they
show the readiness to pay the princi-
pal amount, either in full or in part.
If that is agrecq to. then the Reserve
Bank i5 prepared tn give some cOn-
cession in the matter of interest. I
think 1t 1 too much to expect the
small holders or the marginal holders
to pay arrears of interest They are
not in a position to pay even the prin-
cipal part of it, much less the inte-
rest. So, as a kind of rehabilitation
programme, some kind of re-thinking
will have to be done The rate of
interest will have to be substantially
reduced and I am of the opinion that
it should never be more than four
per cent in the case of all these cate-
gories, and I would like to include
specially the dry land cultivators in
Maharashtr, in this because there the
irrigation facilities are very meagre
and agrieultural production is in fact

a kind of gamble, which they have
to indulge in. :

14.00 hrs,

The second thing which I weuld lik%&‘
to emphasis is the prices of agricul-
tural inputs. The prices of most ot_
the things that the farmer bhas to
purchase from the market are ex-
orbitant. Correspondingly, the agri-
cultural produce does not fetch thate
much money. The prices are Vvery
slightly increased, if not reduced,
hardly an increase of about Rs. 2.00
1n the case of wheat and nothing has
yet come out as to the price increase
in the case of other cereals. But in-
puts is a necessity. The Minister of
Agriculture was assuring the House
this morning that in the years to
come we are going to emphasize m&re
utilisation of fertiliser. Fertilisey is
now going to be almost a prohibitive
commodity, beyond the rcach of an
average cultivator. So, some more
subsidy will have to be given and,
how to compensate the same is a dif-
ferent matter which the Finance Min-
ister will have to look into. The
terms of reference of the Agricultural
Prices Commission will have to be
enlarged to link up the cost of pro-
duction with the amount that the
farmer gets in return for his produce.
Some kind of a linking will have to be
done.

In this respect, 1 would like to in-
form the House that there has been
a tremendoug increase jn the cottory
production in Maharashtra. In the
year 1979-80, thg cotton wproduction
which normally used to be about 13
1akh bales hag increased to 16 lakh
bales. That means, there is an in-
crease of about 3 lakh bales all over
Maharashtra Then main resson why
this increas, has taken place is the
guaranteeq price which the Govern-
ment has promised to the cotton gro-
wers. I am told that the period of
this monopoly cotton purchase scheme
is going to expire by the end of thus
year. I would request the KFinance
Minister to extend the period o! th#'
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jpsheme by another 10 yearg so that
& kind 'of guarantee is given to the
eultivator and he knows for certain
that guaranteed amount he is going
to expect after hig sale is effecled.

Now, I would like to say something
about the Energy Depgrtment and
specially about the shortage of energy.
In Maharashtra, there has becn a
chronic shortage of electricity both
in industrial and agricultural sec-
tors. Power cuts have been coati-
nuously imposed in Maharasntra. In
the case of most of the schemes which
the Maharashtr; Government have
submitted to thc Government of India,
they have not been able to get clear-
ance cithcr from the Energy Depart-
ment or the Planning Commnussion.
I woulgd request the hon. Minister to
kindly bear in mind the thermal po-
wer stations at Parle, Ujran and
Nasik and super-thermal powecr sta-
tion at Chandrapur. These are the
four schemes which we have sub-
mitted. If the schemes arp cleared
early, I think, it will help the Maha-
rashtra Government to overcome the
powcer shortage in that area.

One more point which 1 would like
to bring to his notice is about the
shnrtage of coal. In spite of the
fact that we are told that the num-
ber of wagons have been increased
and ther, is a quick movement of
coal, still we fing that there is a con-
siderable shortage of coal in that
area The thermal power stations
arc ablc to run hardly upto 75 to 80
per cent of their capacity. The mini-
mum stock which they should have is
about 15 days’ stock. I would request
him to use his good offices to see that
coal supply is increased.

Another thing is about the sets which
were supplied by the BHEL. They
are of a very low standard. I must
bring it o the notice of the Minister
and specially Mr. George Fernandes
who is sitting here—he was Minister
jm-charge of Industry. He knows the
problem very well T would like to
bring fo the notice of the Minister that
major faulte have been detected in the

sets which were supplied by the BHEL.
Repeatedly, we have been requesting
them to kindly see that these ave recti-
fled at the earliest. Even major defects
in rotors take ag much as one year for
complete repair.

So, my request will be that either
the working of the BHEL should be
improveq to take the responsibility of
quality control, to take the responsi-
bility for the kind of sets tlgey have
supplied or, instead of standing on a
question of prestige—we are more in-
terested in geting power than in the
source from which these sets are sup-
plied—ss it is necessary, in the inte-
rests of the country, to see that the
shortage all over the country is brought
to the minimum, if it is very necessary
to go in for imports, then imports
should be allowed.

These are points which I hope he
will kindly bear in mind.

SHRI R. R. BHOLE (Bombay South
Central): Sir, I rise to support the
Budget presented by the Government
here. I will not take much time, so
that there will be enough time for the
Opposition; they are very anxious
as seen by their expressions to attack
from any side and in any way.

AN HON. MEMBER: We don't attack
good things.

SHRI R. R. BHOLE: You always
attack bad things as well as good
things.

MR. DEPUTY-SPEAKER" You should
say attract!

SHRI R. R. BHOLE: Yes, that is what
is happening.

Dealing, firstly, with 'the point raised
by our friend Mr. Chavan, 1 will not
go into it at length because this is
not the time or the ocoasion to talk
about the dissolution of ffie Assembly.
At the proper time, when many cham-
pions from the other side rise to at-
tack the dissolution on many grounds,
we may have an opportunity to reply.
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For the present, I will mention only
one ground, and that is whether the
Government of Maharashtra headed
by the Chief Minister sharai pawar
was supported by the people in 1980
when the Assembly wag dissolved or
whether he was not. Taking into con-
sideration the percentage of the votes
in Maharashtra, the Congress (I) poll-
ed 42.56 per cent of the votes whereas
the Janata Party which had its Gov-
ernment in Maharashtra along with
the Sharat Pawar's Congress and some
other Parties and Groups took only
18.9 per cent of the votes,

AN HON. MEMBER: Elections were
not fought on State issues,

SHRI R. R. BHOLE: All the issues
including the state issues were argued
before the voters at the time of the
Elections. Not only in the city of Bom-
bay but also in the rest of Maharash-
trgi your object was to get as many
votes as possible for your candidates
and therefore State issues were also
argued, National issues were also ar-
gued and many other issues were ar-
gued.

Therefore, the support of the veople
which the Maharashtra Government
perhaps had in 1977 was lost in 1980,
Looking at it from another angle, the
Congress (I) got 39 seats in Parliament,
out of a total of 48; the rest were got
by the Opposition. There was only
one seat for Sharat Pawar’s Congress.
and that was of our respected Shri
Yeshwantrao Chavan. This is the state
of affairs. If this is so, then it can
very reasonably be concluded that that
Government has forfeited the confi-
dence of the people. If that is so.
then they must go.

I will not divert attention in details
to the law and order situation which
was prevailing in Maharashtra but I
will mention only one instance and
that is of the Marathwada area. There
were riots in Marathwada on account
of the Resolution passed in the Legis-
lative Assembly of Maharashtra un-
animously that the Marathwada Uni-

versity should be named after Dr.
Amedkar. In spite of the fact that the
Government knew that its passage will
perhaps create a law and order situa-
tion, the Government of Maharash-
tra slept over it, not for one month,
not for iwo months but for several
months—about a year—and they did
not even bother tc find out what was
happening in Marathwada. The result
on account of delay in implementing
the resolution was that all huts and
houses of Scheduled Castes and Bud-
dhusits were set on fire in the villages
and their localities were all destroyed.
The Government did not bother to
maintain law and order and protect
the poor people or their property. They
did not send the Police to these loca-
lities: nothing was done. This is the
way in which law and order was main-
tained by the Maharashtra Govern-
ment—which they say was a popular
Government.

MR._ DEPUTY-SPEAKER: Please
come to the Budget proper so that you
will have more time for it.

SHRI R. R. BHOLE: Coming to the
Budget, I am interested in the cily of
Bombay. I will raise only two noints.
One of the main problems of the City
of Bombay is the slum area. The po-
pulation of the city of I3ombay is about
60 lakhs or more.

SHRI" GEORGE FERNANDES: It is
80 lakhs.

SHRI R. R. BHOLE: Yes, it has in-

‘creased to 80 lakhs now. About 20

per cent of the population perhaps are
staying in decent houses and in some
sort of shelters. But the rest of the
population are living either in dilapi-
dated houses. fallen houses or in huts
where there is neither any development
nor any drainage, latrines, toilets etc.
They are all living in insanitary con-
ditions. The problem, therefcre, is to
house these poorer classes in the slums
or elsewhere. It is a very important
problem and I think it is necessary for
the Maharashtra Government and also
the Government of India to solve this
problem to the ,extent possible,
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I wag thinking of proposing some
solution in so far as the supply of
money. is concerned, for clearing the
slums. I do not know whether some
of my friends on the other side or even
.the Government will agree to it. One
of the sclutions is this. We have, in
Bombay, tonnes of money. ...

SHRI RAM JETHMA;\LANI (Bombhay
North West): You are speaking for
yourself,

SHRI R VENKATARAMAN: Show
them to me.

SHRI R. R. BHOLE: My friend, Mr.
Jethmalani, knows perhaps more than
what I know, about money, about black
money. [ am talking about black
money,

SHRI RAM JETHMALANI (Bombay
North West): I know all about black
money in Bombay.

SHRI R. R. BHOLE: He is not only
a good lawyer but is also an expert in
finding out biack money. We have in
Bombay large sums of black money.
They are not taxed. The income-tax
people cannot find them out. What T
suggest is that some of these big busi-
ness houses and trade houses who have
got lots of black money which is not
tisclosed to the Government for tax
purposes, may ‘be persuaded ¢r even
coerced to clear the slums; and if they

uild some dJecent houses for the slum-
dwellers, Government should exempt
that particilar sum as well as an equal
sym or half the sum which is spent
lor clearance of siums, of Income Tax
and other allied taxes. I do not know
whether my friend, Mr. Jethmalani will
arec I am glad he agrees,

PROF. MADHU DANDAVATE: He
;Nlu agree where he has nothing to
0se,

SHRI R. R. BHOLE: If this is done.
think quite a large number of slums
My be cleared. And we have some

siness houses which have already
pted some villages and they are do-

8 some good work. If it is possible

for the hon. Minister for Finance and
also the Government of India, tb per-
suade some of these big business bou-
ses with money bags to clear some of
these slums, it would be a wonderful
thing.

There is another thing which I want-
ed to bring to the notice of the Gov-
ernment, and that is this. Bombay is
overcrowded. People go there for
employment. Instead of bringing the
villagers to Bombay, it is better that
industries for employment are sgut to
the villages. If industries are esta-
blished there, then Bombay which is
already crowed may not be further
crowded. If that is done, if small scale
industries and medium scale industries
are spread out at district places, at
talukas in bazars villages and those
townships are given some urban bias,
the villagers from viilages will not go
to Bembay or Poona or elsewhere but
will be there and probably be happy.
Bombay crowd will also decrease.

These were the two poinis which 1
wanted fo bring to the notice of the
House and the Government. I am glad
I am 1n a position hece to support our
Budget because all told it is a good
budget. I support the Budget.

SHRI GEORGE FERNANDES (Muz-
aflarpur): Sir, I would like to start
by congratulating the former Chief
Minister of Maharashtra, Mr. Sharad
Pawar. Il is only because of Mr.
Sharad Pawar that we are discussing
this budget here today. Ali the woo-
ing, all the cajoling, all the Dbrow-
beating, every bait that was held out
to Mr. Sharad Pawar was rejected by
him. That was the only reason why
the Assembly in Maharashtra was dis-
solved. My friends on the other side
are aware of this, and the people of
this country who have seen what hap-
pened in Karnataka, what happened in
Haryana and what happened in Hima-
chal Pradesh, are also awaté of this.
So, let us not get into this kind of
debate on quoting statigtics. They do
not cofivince anybody because it wus
not gtutistics when the wooing of &r.
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'Sharad Pawar was going on, and when
he rejected it, like the jilted lover, his
Assembly was dissolved and he was
thrown out. That is why, I would like
to congratulate him for making it pos-
sible for my friend, Mr. Venkataraman,
the hon. Minister for Finance, to come
forward with this Budget. Two speak-
ers who spoke from the other side
spoke about law and order. I would
also like to start speaking about law
and order—law and order in Maharash-
ira. This morning I received two
documents. Both relate to Incidents
which took place after the Central
Government was taken over by the
Congress (I) and the State Government
was dissolved.

On the 14th of January—two days
after the new Government was formed
here, employers in Maharashtra start-
ed feeling that they had now licence
to shoot the workers—I am refeiring
to the Taluj incident where the twe
partners of the Pramod Rubber Works,
the Dikshit Brothers used their own
revolvers on the 14th of January and
the 15th of January to shoot down the
workers. That was the signal. This
law and order debate that was going
on in thé country during the last Gen-
eral Elections and that has since been
going on in a completely different way—
one saw an example or a sample of
it this morning when we referred to
the attack on the blind yesterday in
the streets of Delhi. The employers
thought that now that the Congress (I)
was installed in power in Delhi, they
did not even need the Police anymore
and they could use their own revolvers
to shoot down the workers. That has
bhappened at Taluj, at the Pramod Rub-
ber Works. I would like to know from
the government what they propose to
do in a case of this nature.

The ‘second document that I received
is from an organisation—Kashtkari
Sangatan. It is an organization of the
toiling peopld” I am sure Shri Shankar
Rao Chuvan is aware of this organisa-
tion for ‘workers that works among
the Adivasis—not very far from the
ltter of Bombay, in Dabanu and the
melghbdotiting villages. On fhe 20th of

February, within days of your dissolv-
ing the Assemblies, a lady—her name
is Budarakha—an Adivasi woman, was
raped and killed. It will be one month
and two days since this incident took
place. People went to Narainpur and
shed crocodile tears...(Interruptions)
Of course, they were crocodile tears.
Then why are not tears being shed
for the rape and murder of Budarakha,
an Adivasi woman in Dahanu? Not
one person has been arrested so far.
No action whatsoever has been taken
and this is just one of the many cases
in Dahanu area. It has been listed in
this document which, Sir, if you give
me permission, I would like to lay of
the Table of the Hcuse because this
document is nothing but an indictment
of all that has been going on in that
region during the last several months,
may, for several years and particula\rx;-
ly, during the last one month, the at-
tacks on the Harijans and attacks on
the Adivasis and the rural poor have
been on the increase ard ihis is what
has really been happening from the 12th
of January when the new government
was swern in here and from the 17th
of February when Sharad Pawar gov-
ernment was thrown out.. (Interrup-
tions)

The other issue that these people
raised during the elections is the prices
of essential commodities There was
a lot of talk of onion as if onion was
the only thing that mattered in this
country. Across the length and breadth
of this country there is only one cam-
paign as they went round saying that”
everny onions were not available. Sir,
yesterday I was in the Pune districffL
in a village called Chakan and day
before yesterday I was in Nasik dis-
tricte—in the villages of Ozar and Lasal-
gaon. Sir Lasalgaon is the biggest
onion market in India. About 12 per
cent of the onions marketed in the
country are marketedq in that one
village. Last year the total money paid
out to the farmers there was Rs. 10
crores. I was there day before yeeter-
day eveilng. They had an auction and
10,000 quintals of onions were sold toré
prices ranging from 30 to 58 paise pel
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SHRI R. R. BHOLE: In Bombay it
was selling at Rs. 8 per kg.

SHRI GEORGE FERNANDES: In
Delhi to-day you are selling onions at
Rs. 2.60 per kg, but you are paying
the farmer only 30 paise per kg. There
was an agitation ail over Maharash~
tra. You could not go to Pune ior
threé days because the roads had been
blocked with the bullockcarts by the
farmers. What did you do? You lathi-
charged them. What did you do after
wards? You arrested 500 of them and
put them in the Yeravada Jail. But,
they were released only yesterday after
they had called off their agitaticn They
called off their agitation on a condi-
tion. The Governmen! announced 45
to 60 paise a kilo purchase price. Their
demand was tor 60 to 70 paise a kilo
2s the purchase price—a reasonable
demand ‘That has been accepted ny
everybody including by the spokesmat
of the Congress (I) in the State of
Maharashtra. In Maharashtra, the
districts of Pune and Nasik are India's
largest onion-growing areas and yet
this Government 1is not prepared to
Lsten to their demand. The farmers
yesterday, out of sheer despair in a
certain sense, out of their concern for
the life of their leader who was on
hunger strike, Mr. Sharad Joshi and,
to a certain extent and primarily, in
order to give to the Government a few
more days to take a decision, decided
10 sell their onions between 45 and 60
paise a kilo. However they say that
if the price is not paid to them at 30
to 70 paise a kilo with retrospect:ve
effect, they will start a no-tax cam-
paign in the entire onion growing dis-
tricts of Maharashtra and that they
will not pay the land revenue and
will net return to the banks the loans
that they had borrowed from them
till the Government paid them the dif-
ference between 45 and 50 paise at the
Towest level and 60 paise and 70 paise
at the highest level of prices. So, Sir,

what is the issue that these people
talked about ? I ask’ What are you
doing about these issues? What have
you done about them. My hap. friend,
Mr. Chavan falked about the Planning
Commigsion. You forgey abaout the

Planning Commission, VYou  still
don’t bave a Defence Minister. T do
not know whether Mr. Venktitaraman,
my esteemed friend, will finally be the
Industries Minister or the Finance
Minister. I do not think that even he
himself knows 1t. I say you are still
running an ad hoc Government for
more than two months after you came
to power and more than five months
after your leader had the intuition, be-
cause she herself said that when she
wrote on a little chit 350. This was
three months before the elections when
she wrote on a iittle chit this number
350. Bul, why did you not write as
to who would be the next Defence
Minister” Our country's frontiers have
become very sensitive with  various
neighhouring countries, but we do not
have a Defence Minister, Everybody
here talks about the industrial develop-
ment, nAustrial production, downfall
and so on and so forth I want to
discuss that here. There will be time
for discussion and everything will be
blown as to what is said in the budget.
We will discuss it, (Interruptions) My
question is Why are you allowing the
country drift? Why are you allowing
Maharashtra to drift?

The former Chief Minister replied
to another Chief Minister; Shri1 Shan-
kerrao Chawvan to ‘Shri Yeshwantrao
Chavan, who said that because Shri
Sharad Pawar was still in office the
budget must have a political hand m
it. 1 can say with all the emphasis at
my cemmand that there was no poli-
tical hand 1n drafting of the budget—
certainly not the political hand of Shri
Sharad Pawar. But. I ~an see your
political hand, your party’s politieal
hand. But, what are you doing with
Maharashtra? This 1s the budget you
are presenting—I am not concerned
with bureaucracy. I certainly am not
concerned. The bureaucrats will carxy,
out your instructions. I am sure you
are nct here as a spokesman of the
Bureaucrats But the bureaucrats age
your craftsmen, You gave them - the
idea. They have given you this bud-
get. What are you doing for Maha=

raghtra?
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. Bhole only spoke about Bom-
bay Qf course, Bombay has a prob-
lem. I am zratetul to him for his
not saying that they were created by
the Janata Government because, just
now ycur slogan may be anything—I
was about to say that—because I saw
two sparrows may be, you would say
that it is the Janata which put them
here. You have a standard argument
for the Janata Rule, Lok Dal Rule,
as if you people were born only on
the 12th of January this year. But,
for thirty years, you ruled this coun-
try. Yeu made a mess of it. The worst
that you can say about us is that we
returned the mess to you. That is the
most that you can say. But, you cons-
tantly go on harping on the Janata
Government. What about this budget?
What are you going to do with Maha-
rashtra?

Mr. Deputy-Speaker, Sir, this budget
has to be rejected and 1 am going te
vote against this budget. They are
going to undo all that was sought to
be done in Maharashtra during the
lagt two years. I don’t ggree with Mr.
& snkarrao Chavan. 1 have great
respect for him; he is an alle aiminis-
trator, But I have absolutely no sym-
pathy with his political views, I may
say. I wonder whether he has gecne
through the hudget. Is it because of
discipline? Is it loyalty to their Jea-
der? 1Is there any articulation of the
feelings of the people of Maharashtra
and what they expect from this House?
I would _like you to refer to page 9 of
this Annual Financial Statement. This
has been presented by the Finance Min-
ister. It stands in the name of the
Finance Minister,—not in the name cof
any bureaucrat. I take Item C, Econo-
mic Services. What are they trving
toido? Take item No. 305, Agriculture.
The figure in the revised estimate for
1979—80 is Rs. 45 crores. In the bud-
get eltimate for 1980-81 it has been
reduced .to Rs. 44 croves. This is Rew
venue Acgount, Disbursements. In the
revised 'estimates on Minor Irrigation
for 1979-80:it is put at Rs. 12 crores.
This has been brought down now to

Rs. 11 crores in 1980-81. Regarding
goil and water conservation the revised
estimate for 1979-80 was Rs. 28 crores.
They have brought this down to Rs,
17 crores. On industries, we talk about.
industries going to or being spread out
in the rural areas and as Minister of
Industries I announced this in the past.
And en Industries the last year's re-
vised estimate was Rs. 3.96 crores and
this has been brought down this year
to Rs. 3.92 crores. The figure last
year on village and small industries
was Rs. 3.59 crores. This is now
brought down to Rs. 2.83 crores. The
biggest slice has been in the area of
irrigation, drainage and flood control
projects. Here against Rs. 66 crores
of last year, you have provided for
Rs, 10 crores only this year. See the
sharp decline in the allocation made,
This is your concern for Agriculture.

“SHRI R. R. BHOLE: They are re-
vised estimates.

SHR] GEORGE FERNANDEE: Please
reud the last revised estimate, Mr,
Bhole. and the budget estimate. They
are not capable of even reading the
budget papers.

ST'TRI R. R BHOLE: I am reading
with you. You are reading ouly esti-
mated figuces.

SHR1 GEORGE FERNANDES: Here
it shows: Budget Estimate 1979-80, Re-
vised estimate 1979-80 and Budget
Estimate 1980-81. This is what I am
reading frem.

SHRI S. B. CHAVAN: 1 hope You
have gone through all the figures.
Power figures have not been quoled by
you.

SHRI GEORGE FERNANDES: I am
not yielding just now.

SHRI S. B. CHAVAN: Figures, are
not fully quoted by you.

SHRI GEORGE FERNANDES: Y
take page 14. This is Capital Ac-
count, Dijsbursements, A much bigger
slicing js done here. Take capital
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outlay on minor irrigation, soil con-
servation, and area development. This
is item No. 508 on page 14. From Rs.
16.98 crores, it has been brought down
to Rs. 8.36 crores. The capital out-
lay on Animal husbandry was Rs. 75
lakhg and this has been brought down
to Rs. 51 lakhs, On Dairy develop-
ment it was Rs. 57 crores and it has
been brought down to Rs, 3.51 crores.
Take capita]l outlay on fisheries, next
item. From Rs, 148 lakhs this is
brought down to Rs, 77 lakhs.
The total amount in all these items
was Rs, 37.48 crores which has been
brought down now to Rs, 35.59 crores.
There is increase in the population of
Maharashtra by two percent and we
thought that that development, pro-
grammes would be taken up more
seriously. But what we find on the
other hand is (hat you have reduced
your investments, You take the Capi-
tal Account on Industry and Minerals.
The sub-item shows capital outlay on
Industrial research and development.
Here, from Rs. 505 crores you
have brought it down to Rs. 2.35
crores, Regarding Capital Outlay on
Village and Small Industries, you
have brought down the allocation
from Rs, 1.75 crores to Rs. 1.03 crores.
“We thought that Social Services and
Education will get more “allocation
but here also it is the other way
about. Please see page 13 of the
Annual Financial Statement. Please
take the item, capital account on so-
cial and community services. Take
Education. What a sharp decline here?
For Art ang Culture from Rs. 1.40
crores, it goes up just to Rs 144
crores. But the Capital Oullay on
medical assistance is going down from
Rs. 547 crores to Rs. 3.19 crores, On
Public Health, Sanitation and Water
Snpply, from Rs, 6.30 crores, it goes
down to Rs, 4.14 crores. For Hous-
ing from Rs, 419 crores it goes

down to Rs 4.3 crores .and for
Urban Development, from Rs. 1.25
crores, it goes down to Rs. 65
1skhs. So, where is the money gO-

ing? What are they doing? Are they
concerned about Maharashtra? Are

they concerned about the problems of
Maharashtra? There is a general un-
derstanding that Maharashtra is best
administered, it is the most resource-
ful and the richest State, But Maha-
rashtra has a tremendous contrast.
You have Bombay city on the one
hand, the richest city. More than
half the wealth of this country, white
or black, define it in any way you
want, is concentrated in Bombay. But
just under the shadow of the sky-
scrapers is Konkan whose poverty
can only be described by artists. It is
difficult for human being, for an ordi-
nary mortal, to describe the poverty of
that part., The only other® part com-
purable to Konkan is North Bihar.
There is no other comparable part-of
India to compare with the poverty of
Konkan., You have Marathwada,
you have Vidarbha, you have vast
areas where there has been no de-
velopment, development has not touch-
ed those areas. The whole concen-
tration of your economic policy was
one which should firstly treat the
States like Bihar, States like Orissa,
even Uttar Pradesh, particularly the
Eastern part of- U.P. has become the
colonies to rob them of their resourc-
es and take them to the big cities and
even when you took those resources
to the big cities like Bombay, Ban-
galore or Madras or Calcutta, you
ignored the rural areag completely.
Yet you are suddenly getting up and
saying ‘Janata rule and Lok Dal rule’ I
am worried ang worried for this reason
that one must have the humility to
admit one’s mistake. But what I am
finding today is that after returning
to power after an absence of 33
months, the hon. lady and the gentle-
men are not realising their mistakes.
They are trying to fing scapegoats—
Janata and Lok Dal. This slogan can
take you only up to a point, may
be for another 3 months, not beyond
that. So, don’t make that statement.
We have gone through this drill. T
am stating from my experience that
excepting that we made a sincere

effort to bring about a change in



363 A Budget (Maha-

MARCH 17, 1980 *

raghtra) 1980-81, 364

D.G. of 1080-81 and D S.G. for 1979-80

AN HON, MEMBER: What about
Tatas and Birlas?

SHR] GEORGE FERNANDES: Yes,
yes, I am prepared to discuss not only
Tatag and Birlas but name the God-
father 1 am prepared to discuss.

AN HON. MEMBER: Including
cement administration...?

SHRI GEORGE FERNANDES: Yes,
including cement administration, my
dear friend. You raise the issue and
I am prepared te discuss it on tne
floor of this Heuse and outside. I
don’t run away from debate, I don't
run away from discussion and I don't
hold on to somebody’s petti-coai and
argue. But I make my poinis from
the statistics available 1 speak from
facts and I speak with conviction, My
views do not change with times. So
don’t tell me that.

These gentlemen and these hon.
Gentlemen are not s{jll realising that
for 30 years they followed policies
which impoverished Konkan in Maha-
rashtra, which impoverished Vidarbha
and Marathwada in Maharashtra, which
did not allow the Adivasis in Dahanu
which is just half-hour’s drive from
Bombay city, to live a human life, to
live in dignity. Chief Ministers came
and went. Everybody came and went.
But nothing just happened there. This
is what is worrying me when I took at
this budget and when I look at their
attitudes. Therefore I am making my
observations on this budget and I am
requesting the Finance Minister to
have a look at these figures. If you
want to pass a vote on account, seek
a vote on account, don’t ask the vpeo-
ple to vote for this hudget because
asking~fhe people of Maharashtra for
this is to ask them to deny themselves
all developmental programmes which
the earlier Government of Mr. Sharad
Pawar had initiated. If you want to
bring about changes, bring about chan-
ges for the better. But please don’t

bring about changes for worse and if
you go on in this manner, I can tell
the people of Maharashtra that only
God will be able to help them because
it seems to me that the Congress-1 has
certainly decided not to be with the
people of Maharashtra. With these
werds, I would express my very strong
objection to the budget that has been
presented and I mean to oppose the
hudge! at every stage.

SHRI BALKRISHNA RAMCHAN-
DRA WASNIK (Buldhana): Mr. De-
puty-Speaker, Sir, I rise to support
the Budget for Maharashtra that has
been presented by the Finance Minis-
ter.

The hon, Member who just ended
his speech is better known [or the scan-
dalous Baroda dynamite case, is better
knewn for protecting the interests of
the industrialists, the landlord and 1s
better known for many other bad things
that have happened during the past
thirty-three months of the Janata and
Lok Dal rule. It is well known that
the hon, Member for Muzatfarpur is
a very well-equipped and good deha-
tor and has command over English
and thug can convience many people
by giving wrong figures and showing
them as right. But I am grateful to
him when he himself in his book said
that he was responsible for dynamiting
so many trains, for killing so many
lives, for injuring so many people and
for bringing agony to the people of
India. I do not understand how fhe
people of India elect such kind of
people to this august House and how
can they represent the people of India
in this House.

SHRI GEORGE FERNANDES: Sir,
he is insulting the electorates of Muzaf-
farpur. .. (Interruptions). He should
not attack the people of Muzaffarpur.
Let him attack me and I would take
that, but not my electorates.

MR. DEPUTY-SPEAKER:
confine yourself to the budget.

Please
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SHRI BALKHISHNA RAMCHAN- '
DRA WASNIK: 8Sir, the Finance
Minister had little time to pre~
pare the budget that he has presented
to this House. But during the short
time at his disposal, he has presented
the best kind of budget that was
possible for him. I am sure, the thingg
wil. improve in the days to come and
the difficulties that are being faced by
the people of Maharashtra will be
over,

I would like to draw your attention
to one point that was made by my hon.
friend, Shri S. B, Chavan, about the
paucity of power in Maharashtra Let
me remund him that the peopie who
were governing Maharashira then had
their source of power in Delhi. In

“that case, how can there be power in
Maharashtra? There must be scareity
of power in Maharashtra. Shri Sharad
Pawar was there 1n Maharashira, but
his source of power and generation of
power was at 1, Race Course Road and,
therefore, there was shortage of power
in Maharashtra ... (Interruptions).
The sides have been changed, the
road has also changed and the road
to progress and prosperitv has now
fome. The place is 1, Safdarjang
Road mow. I as sure and the people
of Maharashtra are sure that this
road wiil now lead to prosperity of
Maharashtra, I have no doubt
about it.

The hon, Member for Muzaffarpur
gave many figures about the budget,
»but I am not going into  those
figures. I would, however, like tu
raise a few questions before the
House.  First there are certain
under-developed regions in the State
of Maharashtra. My complaint is
that though there has been industrial
and other developments in the State
of Maharashtra, these are only con-
filned to Bombay or mear about area.

Most of the industries are only in
this areas.
Agricultural development also is

there around Bombay, particularly in
Western Maharashtra. Irrigation fecl-

lities are thefe, but not enough nlm-
tion is given either to Marathweda
or Khandesh or Vidarbha, I would
request the Finance Minister that
when he looks to the interests of
Bombay and Western Maharashtra, he
should also look to the under-deveiop -
ed regions and peoples of Marathwada,
Khandesh and Vidarbha. Not suffi-
cient funds are provided for the
development of irrigation—nor suffi-
cient incentives given for the develop-
ment of industrieg there. NOW
that the generation of power has
come to Delhi, and Mr. Venkataraman
is the chief engineer of that power
station. I would like that he now
pays more attention to Marathwada,
Khandesh and Vidarbha,

1 know what wag happening dur-
ing the 33-month rule of Janata and
Lok Dal. I know that the hon, Mem-
ber from Muzaffarpur can only say,
‘Ah!” when I refer to the Janata Party
and Lok Dal. All the atrocities start
with the letter ‘A’ viz, atrocities on
Adivasis and Harijans and atrocities
on Muslims. All these things happen-
ed more when the Janata rule was
there, and more when the l.ok Dal
rule was there. After the Govern-
ment under the leadership of Mrs.
Gandhi has come, you can quote 1 or
2 instances: but we can quote hundreds,
and many more number of instances
than those taking place to-day., Have
you forgotten what had happened in
Belchi, Jamshedpur and Kanpur?
Have you forgotten what had happen-
ed in Hyderabad or Malkapur? You
have not forgotten them; but you will
conveniently not speak about those
things, but mention only things which
are occurring after the Congress (1)
party’s rule has come about.

There are some other points on
which I wanted to speak. But there
is no time. Prices are going up, I
am sure the Finance Minister will do
his best to bring down the prices, and
that peopie will be satisfled that their
pockets ar¢ not pinched very much,
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I wanted to bring some other prob-
lems to your notice now. But I have
other occasions also to speak on these
subjects. I will speak on these
subjects, when the Demands for
Grants for them will be taken up.
But I would like to speak about one
problem in brief.

A solemn assurance was given by
this Parliament and the Prime Minis-
ter of India to the people of Nagpur
when it was decapitalized due to States
Reorganisation. Now some people are
trying to go back on that promise, I
would like to say here ip this House
that people of Nagpur will take every
step and will go to the extent of
shedding their last drop of blood if
anybody tries to bring down the im-
portance of Nagpur by shifting offices,
by shifting industries or by shifting
other important things. Thank you.

SHRI A. T, PATIL (Kolaba): Mr.
Deputy Speaker, Sir. I rise to support
the budget presented by the hon.
Finance Minister in respect of Maha-
rashtra State. Before I straighway
go to the budget, I would like to
make passing reference to two issues
which have been raiseq by the hon
Members from the opposite side. One
is about the dissolution of the Assem-
blies and the other is about Talaja
incident. As far ag the dissolution of
the State Assemblies is concerned, I
do not wish to enter into full discus-
sion of the matter. The hon ex-Deputy
Prime Minister, Shri Yeshwantrao
Chavan has said that one could have
understand if there had been a cons-
titutional break-down and then the
dissolution would have been grdered.
He disapproved the action of the
Janata Government in deciding to
dissolve 3 State Assemblies in 1977.
I am not going into the discussion of
the matter at all, even though the
Supreme Court might have adopted
the iime of thinking that was taken
by the Janata Government. I would
like to bring it to the notice of the
House that a government is not run

always by a written constitution
though the State may have a written
Constitution alone. It is impossible
to run a government by a written
Constitution. A part of the activitiy
of the government in any State which<
has a written Constitution must be
necessarily under gn unwritten Cons-
titution. So far as the Indian Consti-~
tution and the running of the govern-
ment at the Centre and in the States
is concerned, mowhere in the Consti-
tution is there any provision for the
party system and yet we are running
the government on party lines, on
party system. Now if the party sys-
tem is a part of constitutional stru-
cture—although  unwritten—and  if
there is a break-down in the party
system, will it not be a constitutional
breakdown? That proposition I dg-
sire to pose before this House, I am
not a judge. There may be Members
who claim to be judges of the Cons-
titution and they may judge it. I
am not going that aspect, because
peopie are there to judge both the
propositions proposed by me and by
anybody else. Therefore, this House
is able to judge, whether if there is
a constitutional break-down in that
sense, the Central Government is nét
entit’ed to dissolve those State Assem-
blies where opportunitists, self-
seekers, power stickers sit together
without their having any fundamental
basis for cohesive party.

They squader away public funds...
(Interruptions). Let not hon. Memy
berg interrupts. They may have better
knowledge perhaps, I am not sure of
that, That does not mean that my
knowledge is imperfect. Let them
understand it also, let them not ask
how or why. If they do not under-
stand things, they should consider
whether the position they are occupy-
ing is proper or improper. I am not
going to give any judgement on that.
Now, the thing remains that public
funds are squandered in order to keep
together people to sustain the govern-
ment, to sustain power. Will it be
running of a government? Can they
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say that the government is running?
1 do not with to have any detailed
tiscussion on it now; it will come up
when the ordinance will come before
the House for disdugsion; at that
time we shall have g detailed discus-
sion.

About the Tenaja incident, the hon.
gentleman from the Oppostion stated
that the Promodd. Rubber Factory
owner wag encouraged that as soon
as the Congress government was ins-
talleq at the Centre, immediately the
capitalists got all powers to shoot
poor workers. I had visited that spot
immediately; that fails in my consti-
tuency; I had visited that spot in the
company of the police officers and 1
demanded of them that full justice
should be done to the case and that
no police authority must be under any
pressure from any capitalists, they
have ordered i:mmediately a mageste-
rial enquiry into the matter. 1 do
not wish to enter into any other de-
tail; the result of that enquiry would
be out soon. I alsp saw to it that
the workers who became jobless
should get employed somewhere.

Coming to the budget proper, I in-
vite the attention of the Housa to the
West Coast Railway. It is not only
the Konkan railway, I am calling it
the West Coast Railway. It is the
missing link in the west coast railway
between Bombay and Mangalore. If
you look to the map of India, you wiil
find that on all coasts there are coastal
railways; this is the only missing
link between Bombay and Mangalore
that is sought to be provided for.
‘The raiiway budget provided for about
Rs, 3.24 crores on the so-called Apta-
Roha section and Ras. 3.24 crores on
Vasai Road-Diva section. It is
necssary that this work should be
given impetus and priority. Un-
fortunately in the budget of Masaha-
rashtra State provision has been made
only to the extent of Rs. 5 lakhs on
Konkan Railway. May 1 voint out
that when this project, Apta-Roha
was taken up the then Railwav Minis-
ter had coerceg or pressed upon the
Btate Government to bear the liability

or undertake the responsibility of
paying compensation for the land re-
quired by the railway. This was un~
usual. Railways are Central govern-
ment projects and they have to take
responsibility for all costs to be paid.
Unfortunately the Government of
Maharashtra was made to take that
responsibility.

Mr., DEPUTY-SPEAKER: ‘Your
time 1s up; you have not come to the
subject at all

SHRI A. T. PATIL: I
state the propositions.

shall now

The first is that the provision for
compensation is  inadequate. Since
only Rs. 5 lakhs have been provided
for 1In the Budget. I reques; the
Central Government to take upon it-
self the responsibility to pay the com-
pensation for land acquired and the
payment should be made immediately.
That 1s number one.

15.00 hrs.

So far as the second point is con-
cerned, I may invite the attention of
this House to the Empioyment Guaran~
tee Scheme. Employment Guarantee
Scheme that 1s being worked in Maha-
rashtra is a urique scheme. People
contribute 50 per cent of the total
cost and the State Government con-
tributes to the extent af another 50
per cent. Here we have taxed the
people especially for this scheme. We
estimated that we receive Rs. 37 crores
from the people for the purpose of
Employment  Guarantee  Scheme.
Government itself pays 60 per cent
from the Consolidated Fund. I call
upon the Central Government fo pay
proper atténtion to this particular
scheme which is unique in itself and
to contribttte further to the extent of
50 per cent of the present fund. That
means in all 33 per cent be contribug
by the people. 33 per cent bv t
State Government and 33 per cent
the Centrzl Government, The Central
Government may also contribute equal
amount—37 crores so as to make
a total of Rs. 111 crores. In the
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current year 1979-80 the cost on
Employment Guarantee Scheme is
likely to be Rs. 80 crores. Rs. 74
crores wili not be sufficient. For next
year provision has been made for Rs.
70 crores. But even taking into
account Rs, 74 crores, it may not b
sufficient to meet the requirements of
Employment  Guarantee Scheme.
Therefore, I request this Government,
specially the Finance Minister to see
that equal amount is contributed by
the Central Government so that the
amount contributed by the people and
the amount contfibuteq by the State
Government and the amount contri-
buted by the Central Government will
be equal.

The third point is about Rural
Water Supply Scheme, Provision has
been made to some extent for meet-
ing the requirements of Rural Water
Supply scheme, While replying to
my Supplementary Question put to-

1y, the hon. Minister said that there
could not be a phased time bound
programme for supplying water. I
may bring to the notice of this House
and the notice of the Financ: Minister
that the Government of Maharashtra
has already resolveq (in fact, the
Legislative Assembly has resolved)
that no village should be left without
good drinking water in a period of
five years. There is no difficulty to
have a time bound phased programme,
I would, therefore, request the Central
Government to clear all the schemes
that have been sent to the Central
Government for rural water and more
funds should be given for the same.

The next point is about the deve-
lopment of saline lands (Khar lands).
I may point out to the Finance Minis-
ter that foreign aid is offered to this
country for the developmernt of ssline
lands i.e., coastal land. Without any
precondition croreg of rupees are
being offered. Will it not be possi-
ble for the Central Government to
have a dialogue with those foreign
Governments to get financial aid
and technical aid from those coun-
tries? I the Finance Minister so

permits me, I ghall have a talk with
him on this point. I, therefore, re-
quest that for the development of
saline langd and coastal land, this
Government ghould make every effort
to obtain financial aig from foreign
counrties,

Coming to fisheries, the Konkan
area, to which reference was so loud-
iy made by a member from the op-
position as the most backward area,
is algg concerned with fisheries, But
so fai as the Marine Product Export
Promotion Commission is concerned
1t has put a ceiling upon the export
of silver pomfret to the extent of
5008 tonnes per year, With the rise
in the cost of diesel and other mate-
rials for catching fish, it has become
absolutely necessary that they should
be given better market to improve
their economy. For that, this limit
of 5000 tonnes per annum sghoulq be
removed and they should be permit-
teq to export all the possible silver
pomfret to foreign countries.

There is another problem in respect
of fishing. For constructing fishing
trawlers. financial ajd is not given.
They are also not given sufficient
diesel for running the trawlers, with
the 1esult that they are suffering
today, I hope the Government will
look inte both these matters regard-
ing regular financial assistance from
nationalised banks and also avail-
ability of diesel to the fishing traw-
lers,

MR. DEPUTY-SPEAKER: He
shoulg conclude now.

SHR] A. T, PATIL: I gm conclud-
ing. So far as power is concerned,
provision has no doubt been made,
but Maharashtra produceg almost one-
thirq of the wealth of the mnation
through industries, I that aspeet
is taken into consideration, it is the
imperative duty of the Central Gov-
ernment to see that the industries do
not suffer due to power cuts. Un-
fortunately, what had happened was,
on 17th January the notification was
published dissolving the State Assem-
bly. From 18th January onwards, the
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power generating stationg at Nasik,
Paras ang Koradi were shut down
due to non-availability of adequate
coal.

MR. DEPUTY-SPEAKER: If you
take more time, you would be depriv-
ing another member of your own party
the opportunity to speak.

SHRI A, T, PATIL: I am conclud-
ing. I wish to invite the attention
of the Government to the Seventh
Finance Commission Report. I hope
the Finance Minister will look into
those recommendationg and will try
‘o implement them faithfully and
honestly so as to,give benefit to the
different Stateg of the country.

PROF. RUP CHAND PAL (Hoogh-
ly): Sir, Maharashtrg is one of the
unfortunate States which have become
the victimg of the Draconian dissolu-
tion game by the Centre It is unfor-
tunate And I rise to speak with an
anguwisheq heart that the people of
Mahaiashira cannot find their budget
1 cusered by their own representa-
tives in their own Assembly. It is a
serious situation. Because such dis-
solution hits at the very root of the
federal concept as was envisaged by
the founding fatherg of the Constitu-
tion. Very nawelv of course, they
are trying to find a precedent in the
action taken by the previ.ﬁs Janata
Government in 1977. This compari-
son does never hold good. Firstly,
because at that time in 1977, most
of the States had outlived their
usual tenure of five years, Above all,
there wag a verdict, a massive verdict
a total verdict against the emergency
excegses, against the Emergency
rules. But this time with a 43 per
cent victory, with your 43 per cent
verdict, you @re trying to finq a pre-
cedent in a nearer similar action by
the previous Janata Government.
But the situation then was entirely
different, There is a gulf of difference
between these two verdicts, You
cannot compare the present verdict
with the verdict of 1977 which was a
tota] verdict that the people of India
gave,

Let us come to the Maharashira.
Maharashtra is a land of riches. It is
also a land of abject poverty. Maha-
rashtra is a State where there is.
Bombay, an illuminating Bombay,
where multi-millionaires roll in their
air-conditioned multi-storeyed houses.
Just by their side, lakhg snd lakhs
of people, 20 lakhs of people live
under the open sky. They are the
pavement dwellers, the helpless lot.
I# one-third of the total population of
Greater Bombay are pavement dwel-
lers, the other one-third of the popu-
lation of greater Bombay live in
slums, Bombay has the biggest
slums of Asia, After 32 years of our
Independence, after 32 years of so
many pious declsrations of socialism
and ‘Garib: Hatao’ what do you find
in the life of the people? They are
hiving in abject starvation. There is
no place for them to live. Their
children are dying on the streets of
Bombay, If that s the situation pre-
vailing in the city, the peeple in the
rura] areas are no better. Their lot
has never improved during the last
32 years cven after so many promises
and so many pious declarations.

15.13 hrs.

[SurR1 SHivRAJ V., PATIL in the Chair)

If we come to the question of land
reforms, what do we find there? The:
1961 Land Reformg Act of Maha-
rashtra wag revised in 1975. At that
time, the hon. Member—I do not find
him sitting here now—Mr. S, B;
Chavan, himself had said that nothing
hag been done with regard to land
reforms. ®He himself had admitted
that Mmisters and Legistors had
avoided the Land Ceiling L.aws even
by giving fake names so that they
could keep their own lands, Even
now, there are large tracts of land,
upto 400 acres, sometimes in the name
of their servants, gsometimes in the
name of their relativeg and sometimes
in the name of their unborn children
even. That is the kind of situation
prevaililg in Maharashtra.
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Who are these landless labourers?
They are the Harijans, the Scheduled
Castes people, the Scheduled Tribes
people for whom they have shed
tonnes and tonnes of crocodile tears
during the last 32 years, but nothing
has been done. If that is the condi-
tion of the rural poor, of the landless
labourers, of the Harijans, the lot of
tae small farmers # no better. Just
now, the hon, Member wag referring
to their condition. Their condition is
serious.

Just by the side there is another
picture, That is the picture of co-
operatives, Maharashtra is very
much known for its cooperatives, But
mostly whose cooperatives are they?
They are the cooperatives of the rich
farmers. The sugar barons dominate
the co-operatives, the sugar tycoons
dominate the co-operatives, Scme-
thing is rotten with the whcle state
of co-operatives there. So, 3 compre-
hensive enquiry shoulg be instituted
into that.

Then I come to another very im-
portant question. The ruling party
claim to be the champion; of the
down-trodden. There has heen a
long-standing demand for changing
the name of the Marathwada Univer-
sity after the name of Dr, Ambedkar.
During her election tour  Shrimati
Indira Gandhi did not speak even a
word on that question. A unanimous
resolution was adopted as early as
1978. Up till now, even though so
many questions have cropped up, that
sensitive issue is b€ing kept in abey-
ance, I would request the Govern-
ment to come to an early solution on
this question.

Coming to the spiralling prices, the
Common people are gasping under
the pains of inflation. Let us look
at the other end, The agricultural
producers are not getting remunera-
tive prices. Take for example ‘onion’.
In fact, the earlier electipn of 1980
was known as the onion election. For
the last f«ine days the producers of

ronion are \gitating for a remunerative

price for their produce. I hope the
onjon politicians will look into this
problem and try to solve it.

With, these words, I oppose this
budget lock, stock and barrel, because
for the last 32 years this Government
has been following the capitalist path
of development anq by this path no
problem can be solved. Pious dec-
larations will not help us. Unless and
until the people take to the socliaistic
line and bring about radical changes,
no problems will be solved.
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SHRI RATANSINH RAJDA (Bom-
bay South): Mr. Chairman, Sir, I
rise to comment on the Budget Bstie
mates for the State of Maharashtra
as presented by the Finance Minister,
Sir, jt is really an irony of fate that
some Of the hon, Members on the
other side have criticised the working
of the PDF Government, little under-
standing or forgetting the fact that
Mr. Shankerrao Chavan and many
others now on that side were in the
PDF Government. Mr. Shankerrao
Chavan was one of the Ministers in
the PDF Government in Maharashtra.
You were also a witness {0 the work-
ing of the PDF Goverument in Maha-
rashtra. Ag far as the dissolution of
the Assembly is concernea, I consider
it to be the greatest jnsult to the peo-
ple of Maharashtra because Maha~
rashtra is nicely governed State in all
respects. Moreover, the Governer of
Maharashtra, Shri Sadiq Aliji had not
submitted any report stating that
there was breakdown of law and
order in Maharashtra. Neither did he
suggest that the Government in the
State cannot be carried un in accord-
ance with the provisions of the
Constitution. Sir, many attempts
were made to engineer defections in
Maharashtra to break that Govern-
ment, but they failed miserably in
those attempts and ultimately this
sort of dissolution came on the State
of Maharashtra, Now, the people in
Maharashtra are wondering—just now
my friend, Mr, Fernandes has already
suggested how allocatinong on each and
every item have been decreaseq and
reduced and know how injustice to
the people of Maharashtra has heen
inflicted in this Budget.

Sir, Mabharashtra is one of the effi-
ciently administered States where
employment guarantee scheme, rural
water supply measures, construction
of hutg for rural Jandlegs and mono-
poly cotion procurement financial
assistance to cooperativa societies and
sales scheme are undertaken, [
would say that all these constructive
activities which aim at the ameliora-
tion of the conditions of the poor
masse of Maharaghtra have been
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given the go-by in the present Bud-
get. Merely giving fringe benefis
would not render any justice to the
people of Maharashtra. Progress was
very fast under the past Ministry, but
the present portents are that it may
-come to a grinding halt at the end of

the period of allocation in this budget.

The Finance Minister has not only
Teduced the allocations, but has given
up certain basic economic programme
undertaken by the PDF Government.
If things go on in this way, I think
the people of Maharashtra would not
sit silent as far as this Budget and
their economic progress are concern-
ed.

I would give an example, Though
oulwardly the economy of the State
may look to be buocyant, the masses
are living in abjec poverty, and if
al ocations are reducesd. that amounts
t5 adding insult to wjury.

The City of Bombay ha, been re-
ceiving a step-motheriy treatment at
the hands of the Central Government,
though it contributes 12 per cent to
the Central Exchequer by way of in-
come-tax. The Cential Ministry of
Agriculture has been pushing through
a gigantic fish processing plant in the
city of Bombay. The people of Bom-
bay have objected to this plant be-
cause it js located in the Sasson Dock
near Colaba, where there i3 no arterial
road In the shallow warters of the
coast about 50,000 poor fishermen
have been earning their bread, and
now they will be thrown out of their
jobg by this gigantic fish processing
plant. I had led a depufation to the
then Agriculture Minister angq he ap-
pointeg a committee which came to
Bombay. They have cullected some
evidence, but their report has not
seen the light of day. L would re-
quest the Finance Minister to kindly
place it on the Table »f the House,
because the people of Bombay, es-
pecially those residing in Colaba and
Sasgoon areas would like to know,
our poor fishermen would like to
*kmow, what their fate will be with
-regard to that scheme.

In Bombay, there are 20 lakhs of
people who are living in hutments.
The Central Government hag done
nothing for them; on the contrary
they have burnt their hutments at
Govandi. They were tear-gassed on
the 15th March and a lathi charge’
was made. There was fiting, Let the
hon, Members on the other side, who
are crying hoarse about the ro-called
and allegeq atrocities under the
Janata Government, open their eyes
and see what is going on under their
very nose. Twenty lakhs of pecple
are living jn hutments in the city of
Bombay. There are no basic or sani-
tary amenities available to them but
the police force goes there one fine
moining ang they are thrown out
‘som their hutments.

MR CHAIRMAN: We have &
fimish this Budget by 4 O’Clock and
' have a few more names

SHRI RATANSINH RAJDA:. You
should not be unkind to the slum
dwellers. Their wvoice must be
heard, Basic amenities like water
<upply, msoads, electricity are not
available to the slum dwellers of
Bombay, The prices are soaring sky
high. I would request the Finance
Minister to visit the city of Bombay.
There are long queues, which were
not seen during Janata regime. Sugar
is available at eight rupees and more
per kilo in the city of Bombay after
you took over the reigns of power.
Kerosene is not available to the peo-.
ple ang when you talk .bout the poor:
people and their amelioration,
would like to know what gort of pro-
grammes, economic programmes you
are pushing ahead, The city of Bom-
bay is a democratic island ang I
think that thig insult and injury is
being inflicted and a step.motherly
treatment is being meted out te the
Bombaymen because the city of
Bombay has voted for the Janata
Party. If that ig 30, if that is the
attitude of the Governmgnt, may God
help them because the people of
Bombay and Maharashtra are not
going to toleratg it....
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SHRI RAVINDRA VARMA (Bom-
bay North): Even God cannot help
them,

SHRI RATANSINH RAJDA: No.
The people of Maharashtra are not
going to tolerate this kind of hard-
ship any more.

Having said this, I would oppose
this Budget angq the estimateg submit-
ted by the hon, Finance Minister,

SHRI SHANTARAM (Chandrapur):
Mr, Chairman, Sir, I am on my legs
to support the Budget presented by
our Finance Minister. I fully endorse
the views of my other friend who
just spoke about Nagpur About the
Western Coalfields Limited, .t bas
been reported in the press that it is
being shified to some other place,
involving a cost of Rs. 4 crores. I
want to bring to the notice of the
Government that this is very much
resented by the people of Vidarbha
region of Maharashtra State.

I want to speak about the power
shortage. As far ag the power shor-
tage is concerned, there is a super
thermal power station, which ig being
constructeg in Chandrapur district of
Maharashtra. It has g capacity of
2,340 megawatts, at a cost of Rs 140
crores. It will exploit about 5,000
million tonnes of coal, giving employ-
ment to 3.000 persons. But the Cen-
tral Government hag not given the
sanction to this project, and if it is
laft to the State Government, I am
afraid, it will take about ten or fif-
teen years for this project to be com-
pleted. So, I draw the attention of
the Finance Minister to give his spe-
cial attention to this project.

Another project which is to be
«leared by the Central Governrfent is
Machlighat Paper Project, which will
produce, about 15,500 tonnes of writ-
ing paper, total employment
bg5.5mpepeopglge‘r!?.‘;nd is %0 be allotted
‘to this project. The State Govern-
ment hag not given land to this pro-
ject. The Government of India has
alyo pot cleared thiy pesject.

Another thing which I woulg ‘like
to bring to the notice of ‘this House
is about Inchanpalli project, which
comes up in my constituency. It was
an issue in the last elections also and
people resented about this project, It
will have about 30,000 acres of land
mvolving about 125 villages, rich
mineral deposits and other things.
I have already written to the Prime
Minister about this requesting her to
intervene, which she had done. It
involves the territory of about 36,000
hectares of land, valuable teak wood,
forests worth crores of rupees in
addition to the annual yield of rice
and virginia tobacco, It has a popula-
tion of not less than 30,000 people
inhabiting in about 124 villages of
the Sironcha teheil, mostly belonging
to Scheduleq Tribes, I suggest to the
Government that the height of the
proposed project should be lowered
or the site should be changed. I think
the Government should now make a
re-survey about this project and give
relief to the people there,

My Ilast point is about the inter-
State rocads. Chandrapur distriet is
the only district in Maharashtra
where inter-State roads are not tarred
or asphalted, I draw the attentjon
of the hon. Minister to this state of
affairs and request him tg take neces-
sary steps in this regard.

sy s gem Wiy (wwoEdy)
qwrafa wE1Ra, § v aote w1 guda £33 & fqg
¥ g€ ¢ | AT 9T WETAT F a9 T TEA
Tz =91 @Y @Y ¢ 1 Fow g & 79 ww 9T Wi
miﬁg,mmﬁmﬁ)mhr
et F o

AL AMET AAT WG T TR
o9 & | W TSI HY A G AT XY e
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arofy & 20, 22 Hiwr Frgd AT & FF AT
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grawr oY e & | archon & faei ¥ agr 9Te
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fo H @t ¥am Q¥ W A § @ AfzE
9 g T § afer  wgrag & R
wt fady g8 X feard 3 § 1 7afAC T i
gf:&faqm FY T® W1 AT FIfAIA FI
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agr WA SR @rEd A OETEETe
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AT MAT F A F1 wd-zaedr w)T w2~
O F Mq ST g aga A FEE 1 A ®
wTET ¥ usfase Ao 98 987 99 @ °9f
& fraeit #1 399 g Gar W A frear ar
S CHTTRETT ST § aga a=m=Ie oY agr
ENT & | 3T 4B URfuETT A0 F & al-
AT qF) AT &), TAT AL &, WA ® W Aw
Q& a1 2@ § {5 a9 Fw § AGGT ST A
q W qFAT § 9a1L WA 97 AX FAGH
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&1 3% 7 4 9 & 37§97 WY A0 97 agA
uRITa AT WY mrs veafy & wred & gt o
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& dTey € I & ame m@m e § faadr o
w=Er QATY 3 MR aaT @ a1 ST
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Sz § | fee vt agt sa W ek wwd o
vafae o friay § fe gt ;e o ote
feafer fored” wiYC varar &Y o arfe agt &
Y Y T i W shefir gfe &
fazst & fawtw &Y | ¥ & fav arew 49 -
aTg wT | ¥Y vfEwy o0 F ¥9 4w § WY
FL AR g & o) 57 F qL A 619

RyAITAME 1 TN gwrar aw & 17 ¥ fag
F T [IEA A W § faear ¥ W g©
7 WET AT 9 ¥ A A I07 1 0T
ag wgTaee & awz ¥ 7wt § @ witag
#§ 3 A9 G F AT AHATAT FT A AT
sreAR § I #t aew faamar § 0 & vt st
g % 97 aT &< wrA faar angar o

wra #Y o7 feafa 2, gara faindt g ar-
arT faeamat & sl Fwar &, o 39 @
g0 uF sy T gr @ i wfgami a3 sear
SR E A F g AT AT 1 T
=T a7 § 1w} ey g H aga agr uTRg
a9 gud faq wer war wi agy a9 Al fear
wa1 frm & wfgaml a7 goar #Y S qagara
FY 7o A7 FY K70 FY T2 | F 0g FEAT ATEAY
g f& mft ot afefeufls § ag o7 oo ¥ &R
wiT 7 4 § 1 fEw o o am & s34 fw gardy
dar sfexr widy s, gAY ot Wi gEmR
e o7 Al @ favng i ag A F gw Ay
aredy § | 3afaw w9 oo #1 odfr St gfe-
feafa sic gara fanto go & 3a& oo & g2
FHAT TEQ & | 9T

SHRI RAMAKRISHNA MORE
(Khed): I take this opportunity to
mention some poin’s regarding the
budget which has heen placéd in the
House.

There is a very serious problem of
lift irrigation schemeg which are pend-
ing since 1965. A large number of
schemes have been left incomplete
resulting in non-use of water resour-
ces and rise in the liability of poor
farmers, The investments are lying
waste with no returrg from the same,
but only increase in interest each
year. Ironically, the budget has
made no provision for helping such
farmers. 1 am tp request the Hon.
Finance Minigter to rveconsider the
issue of incomplete lift irrigation
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schemeg and sanction some subsidy ted was a boon to the industwialists
to complete the same, and slso to angd businessmen and other capitalists.
give some relief to the poor farmers,
With these words, I support the

Regarding the scheme for Seed budget.
Capital to Educated Unemployed
Youth, I see no provision in the ot orly e (Wtimanx) : awwfa

budget, separately. Last year some YT, AT TF TAE T NAX P T Tor
sanctioned schemes were not provid- Gﬂmmﬁmgftﬁqw
ed with seed capital, I am to re- 1 a1y v W 7y w5 a0 A gl
quest the Hon. Finance Minister to ¥ qre ¥qd & ¥ qgE Avwaar § @ o
sanection substantial amountg for the Lo o .quqmmmﬁwg
implementation of this scheme. I AT F AT ow o1 Fafreey, oft vy
g oY ov e afezw, Wi e & w
I am to refer to the statement of ¢ 1 & qx aft femwer atg Ay aawAr Agat
Shri Swaminathan, Minister of State fis Wz qaT< X PEE F W aw & clewA
for Agriculture, regarding the pur- ¥ 77 qifew ¥ W e ag qgee wff oY
chase of onions. I am to state that ITEY T & 39 S0 AT T T AGY W W
the support price announced is below ag aY wAT avr g€ | gy ava ag § e ap
the production cost, which works out faa wnr o & @, foary I Wy & AN
to approximately 58 paise per kilo- [fafred & gfaat &2 gu e, s odif =
gramme. The support price given by qTAT ¥Y T ST HE fRAT | A EnT &
Government is only ranging between e & are g Agn B & fufaeT off faemd
45 paise and 60 paise per kilogramme. X ot g=T Tx S gfra o F wifim
& W—ag AT W waw & {5 97 A qres
It 1s absolutely necessary that Gov- T faw v fafree WYX &g & —arfix
ernment must fix a support price for 2w qzumdAga @@ aa §
ouons at 70 to 80 paise per  kilo-
gramne sd as to make its production § zq foafes & ena awd 7@ M
remunerable to the cultivators. Mg, 7 & wyd dom ) R & feefed
¥ wow IS A AM TgW F | 6w
Furthermore, 80 per cent of onion Ty d & qubwT & e o F
production comes trom Maharashtra. Af d wF FTU FW § ) WG I®
However, there are no proper storage guEs &1 onfar w1 asw W ow
facilities for onions angd those existing 6T gAY AT i w4 @ ITw wE
are madequate. Some provision must q0 M 9T 9T AUA,TEW | ES
be made in the budget for setting up o qgx 3@ i ® wf A F @
such storage facilities, and as this is eI &7 faEnT A3, el AT I o
a major crop in Maharashtra, the X 77 wnfer FEAE W @ 1 ug S
Maharashtra Government should not T A AT g I ARLw ¥ few
sholve the entire responsibility on the F qff #fF g @ | Jaw agw 83
Central Government. e § wifeor &1 v 1 el @ A
foodr & o qgx i wrfafe W weer
I would like to mention a few words S Ty | 3w adon qg ger fe @Y
about the PDF Government, The ywifafors agt w9 W@ 7, TN A W
PDF Government in Maharashtra had OF waft, I WISl W I@T T 9
given the people only attractive glo- IEh ¥E @ WAk wWd frr war fe
gans during it’s brief rule. There was wgT wEwi W nare ww §, I wifefow
no constructive work done. The w X fFar T | WET wET T, T W
Chief Minister was only busy pleasing W wgpera o ot W oy
ang satisfying the various factions § s ot qur, wife & @ oo oy
and groups of his PDF Government, qTEYY qel BT o & fad Yo e €,
with little time to do any work, #frr wowr wET woearer wie famd qx
% mer & 1w wuzmyr § g0
The Jang Sangh faction which had dreft wifefow o oy @ £ Iy Ay
dominated the Government and with ardr st fir oY § v ™ wmivfes &
whose support the Government exis- v Rt e | faw wfafew # aw
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SHRI P. K. KODIYAN (Adoor):
Sir, since the time at my disposal is
very short, 1 shall try to refer te a
few points very briefly...

MR. CHAIRMAN: A few peiats
about Maharshtra Budget.

AN HON. MEMBER:
tend the time, Sir.

Let us ex-

SHRI P, K. KODIYAN: The drst
item I want to bring to the notice of
the hon. Minister is in regarg to the
plight of the cotton growers. Of the
hon. Members from Vidarbha region
who epoke here, to my utter surprise
none referred to the cotton growers’
plight. . . (Interruptions) ‘The thon.
lady Member mentioned ahout setting
up a factory—not about the cultiva-
tors’ problems. Here, the point ig that
the cotton growers do not get a remu-
nerative price. .. ’

PROF. N. G. RANGA: You are
right.

SHRI P. K. KODIYAN: This j5 the
main point.

The Government of India hag set up
the Cotton Corporation of India—the
CCI, which has the habit of never
entering the cotton market in time. .,

PROF. N. G, RANGA: That ig right.

SHRY P. KODIYAN: And when
it enters the matket...
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PROF. N, G. RANGA: Not fully.

SHR1 P. K. KODIYAN: ..... in
collusion with the traders they are not
prepared to buy the marketed cotton,
Only a portion of the marketed cotton
they buy and the poor and the small
peasants wait for weeks together and
at the end, are forceq to sell at throw-
away Dprices,

PROF. N. G. RANGA:
right.

That is

SHRI P. K KODIYAN: This has
been happening for the last several
years. Therefore, I would request the
hon. Finance Minister to look into
this aspect of the cotton cultivation
in Maharashtra and liberally assist...

PROF. N. G. RANGA: But you have
the monopoly corporation.

SHRI P. K, KODIYAN- I am com-
g

....to liberally assist the State Mar-
keting Federation which is the agency
for the monpoly cotton procurement
scheme of the Maharashtra Govern-
ment, Since they have no money...

PROF. N. G. RANGA: That is the
point.

SHR] P K, KODIYAN...they are
often forced to jssue post-dateq che-
ques to the peasants. Therefore, I make
an earnest appeal to the hon, Finance
Minister, Please persuade the Reserve
Bank of Indiz to advance at least
Rs. 200 crores as loan. .

PROF. N. G, RANGR: To Marath-
wada only?

SHR]I P. K. KODIYAN: Not only
tc Maharashtra but to other States
also. I am in support of the monopoly
procurement scheme which should be
extended to other cotton-growing
States. This is my first point.

The secong point is the composition
and functioning of the co-operative
sugar Mills in Maharashtra, The name

‘co-operative’ is a misnomer. M i3
controlled by kulaks, At the same time
there is a paradoxical situation, I
do not know how it was allowed to
function in the name of ‘Co-operatives’
because I find that 82 pey cent of the
membership of these co-operative
factories is from peasants owning less
than 3 acres of land ang then 10 per
cent to 15 per cent is from peasants
owning less than 5 geres and 3 per cent
of the members own more than 5 acres
and it js this 3 per cent which controls
thesc co-operative societies, The
Co-operatives Act in Maharashtra has
been framed in such a way that thi¥
minority, i.e. the rich kulaks...

SHRI BIJU PATNAIK: When was
it framed?

SHRI K. A. RAJAN: When the
Congress Party was in power every-
where.

SHR] P. K. KODIYAN: This mine-
rity wag able to control the society.
Therefore, my request is: please
amend this Co-operative Act of the
Maharashtra State and provide Zfer
representation proportionate to the
numerica] strength of each economic
group of the sugar cane growers,

16 00 hrs,

MR. CHAIRMAN: Mr,
your time is up,

Kodiyan,

SHRI P. K. KODIYAN: My last
point ig about Maharashtra University,
naming it after Dr. B. R. Ambedkar.

SHRI R. R. BHOLE: I did not raise
the point of naming it. I merely men-
tioned about how the law and order
situation was allowed to be deteriora-
ed there.

SHRI P. K. KODIYAN: Yoy did not
mention. The hon, Member who spoke
—I do not know his name-—said net
even {0 mention such a sensitive
thing. This i3 a problem in which
hundreds and thausands of scheduled
castes and other progressive people
were involved. Many scheduled castes
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people were arrested and a lot of blood
had been shed and the Maharashtra
Government have shirked this res~
ponsibility of implementing the assu-
rance given to the scheduled castes
people as early as in 1977 to rename
the Marathwada University after Dr.
B. R. Ambedkar. That should be im-
plemented.

This is my earnest request., With
these words, I conclude.

MR. CHAIRMAN: Now, the hon.
Minister.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MANY: Mr. Chairman, Sir, the debate
on, the Maharashtra Budget has been
enriched by the comtribution from the

 two former Chief Ministers, one for-
mer Cabinet Minister and a number
of distinguished members frem Maha-
rashtra.

Therefore, I am thankful to them
for the contributions that they have
made. Also I assure them that some
of the points which they have made
will be taken note of in the regular
budget that will be presented later on.

As usual, the first objection that was
raised was that the dissolution of the
Maharashtra Assembly was undemo-
cratic and illegal. Sir, I do not want
to repeat my argument again. There
is going to be a full-dress debate when
the Proclamation comes before the
House and it will be dealt with, T hope,
on either side. (Interruptions) If you
want anything more, I will tell vou
that. Both by the Constitution and by
the judicial pronouncement—the deci-
sicn of the Supreme Court—and by the
political practice established by you,
it has been justified.

1 shall proceed to deal now with the
problems relating to the budget. I wish
to give a few broad outlines of this
budget so that people may get a whole
picture vt the budget presented. Be-
fore I po into the individual points
raised trr the Members, T should say

that the Maharashtra Plan outlay has
been increased from the original ' Rs.
762.5 crores with an addition of Rs. 25
crores in ILT.P. to Rs. 801 crores in
1980-81. This represents a broad step
up in the total plan investment.

Again, the Central assistance has
been fixed at Rs. 187 crores for the
yvear 1980-81. The broad allocations
are that for irrigation, flood control
and power, RS. 474.5 crores is allotted.
It is almost 60 per cent; actually, it
is 59.2 per cent, which has been allot-
ted in this sector.

And, the further break-up of this
will show that Rs. 316 crores is allot-
ted for Power and Rs. 159 croreg for
irrigation.

A point has been made that Minor
Irrigation has not been taken care of.
Here I wish to point out that major
and medium irrigation will cater to 1.11
lakh hectares for ithe vear 1980-81. The
minor irrigation schemes will cater to
23.000 hectares in the following year.

As regards the drought situation in
the State the allotment under the nor-
mal food for aid programme is 81,000
tonnes. A special allotment of 55,000
tonnes under the food for work pro-
gramme has been made. There has
been no complaint that the allotment
is inadeguate. In any event, I want
to assure the House that similar allot-
ment will continue for the next year
also, 1980-81 and there will be no room
for complaint that adequate food is not
given to the States in respect of food
for aid programme cor for the drought
relief programme.

Now I will examine some of the
points raised by hon. Members.

Mr. Chavan said that this is a bur-
eaucratic budget. Having been a Mem-
ber of the Planning Commission myself,
T would like to explain the procedures
in respect of the formulation of the

" plan. At the end of the calendar year

it is the State Government officers
who come to the Planning Commis-
sion and discuss it at officlal level.
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‘They discuss the plan for each State
with the Planning Commisgion. Tak-
ing into account the neeg of various
sectors and the fund available, a schieme
is drawn up and more or less the plan
for the State is arrived at.” And the
subsequent discussion between the
Chief Minister and the Planning Com-
misgion Deputy Chairman is more or
less to get a political commitment from
the C.M. that the gap will be filled up
by adequate tax mobilisation effort.
Therefore, since the later is also not
being done, you cannot say that this
budget is in any way different from
the budget ordinarily presented or
usually presented so far as the plan
rart of it is concerned. 1 do not deny
that any successor government can
change the priorities or that they may
reallocate things within the broad para-
meters but to say that this is a bureau-
cratic budget is not justified. Mr.
Chavan also referred to the fact that
there has been no Planning Commis-
sion. It is true that it has taken some
little time to appoint a Planning Com-
missicn but what 1 want to assure
hon. Members from Maharashtra par-
ticularly in this House is that the State
of Maharashtra has not suffered on
account of the absence of the Planning
Commission and they have had the
best treatment under the circumstances
as any other State. Mr. Chavan also
referred to the writing off of certain
debts owed by the smali agriculturists.
A scheme was formulated by the Maha-
rashtra Govt. in which it was sug-
gested that certain debts due to co-
operative societies will be written off
as they are unable to pay these debts.
Hon. Members know and particularly
those who have been in Administra-
tiorr in the States are aware of this.
Mr, Biju Patnaik knows this, If Co-
operatwe institutions are deprived of
their resources by way of writing off
of the loans advanced, their ability
to borrow from the Reserve Bank will
to that extent get reduced and as a
consequence further expansion of rural
credit and agricultural credit or others
will suffer. Another aspect of the case
is if you give an impression that debts
due would be written off, I am afraid
itwﬂlleadtochlamour all

over the country and it may lead to
a declaration in the activitieg of the
co-operative societies.

PROF. MADHU DANDAVATE: Maha-
rashtra ~ Government had suggested
that the arrears of interest on the
loans which had been taken by the
small farmers and land ownerg with
5 acres of land or so, should be waived.
Talks were going on with the Reserve
Bank on this point. What is the posi-
tion “on that?

SHRI R. VENKATARAMAN: I have
not completed my answer. Therefore,
I was going to suggest that the alter-
nate scheme which was suggested by
the Reserve Bank was accepled by
you and by the Maharashtra Govern-
ment. The alternated scheme suggest-
ed by the Reserve Bank was that in-
stead of writing off of the loans, you
should make a selective crilerion. So
in the cases of those areas which have
suffered drought for a period of 2 years
out of 4 years and those having only
holding of 2 or 24 hectares, the inte-
rest may be written off and the prin-
cipal recovered in part or spread over
some years. Now, this is a scheme
which™is much better and that is a
scheme which is under the considera-
tion and discussion with the Maharagh-
tra Government. Therefore, I am
thankful to Prof. Madhu Dandavate
for reminding me of this. But I was
going to say this because I said that
the other scheme was not the proper
one.

SHRI BIJU PATNAIKX (Kendra»
para): Is it meant for Maharashira
only cr for the whole country?

SHRI R. VENKATARAMAN: Now,
it is being discdssed for Maharashtra
and when Orissa and other states come
up, it will be taken care of.

SHRI BIJU PATNAIK: There was
a mové by the Origsa Government that
it should be for 2 years. Now, the
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compound interest on the principal of
Rs. 500 has accumulated so much that
it has become Rs. 5000 in ten years.

SHRI R. VENKATARAMAN: Now,
the Government of Maharashtra has
waived the interest in the sense that
they will undertake the liability. Well,
if any State Government does if, il
will also be considered.

Now, there was another point which
was raised by Mr. Chavan, namely, the
irrigation potential. We said that
attention should be paid for the irriga-
tion potential and the use of the poten-
tial created. I am happy to inform
him that the utilisation of the com-
mand ‘area has increased from 40.3 in
1978-79 to 46.2 per cent in 1979-80 and
it is further expected to increase to
48 per cent in the year 1980-81.

Then my esteemed friend Shri §. B.
Chavan, had referred to the same
scheme and he wanted to modify the
scheme as suggested by me. Govern-
ment, as I said, are considering this
matter and will reach conclusion on
this. He also referred to the Income-
tax arrears which have not been clear-
ed. This matter has been under con-
sideration by the Comptreller and
Auditor General and some suggestion
that an ad hoc or a part payment
should be made was given. Well, this
is under examination and it will be
attended to as early as posible,

The next point raised by him was
the allocation of public debt between
the States of Maharashtra and Kar-
nafaka. This relates to the problem
created by the formulation of linguis-
tic states. Here, I am unable to hold
much hope except to say that the Gov-
ernment of India havg no legal autho-
rity fo compel any other State and
what they would like to say is that
we must continue the discussions with
the other two States.

Shri 8. B. Chavan also referred to
the monopoly procurement scheme. I
will deal with the point raised by Shel
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Kodiyan also at this stage. We have
Cotton Corporation of India which
buys cotton only as a support price
institution. Shri Kodiyan seems to be
under the impression that it is an orga-
nisation which buys whatever is offer-
ed in the market. No. Its function
is not to buy whatever is offered in
the market. Its function is to buy only
when the prices go below the support
price and when it reaches that posi-
tion, the Cotten Corporation will do
that.

PROF. N. G. RANGA: Why should
we not extend this in respect of other
commodities also?

SHRI R. VENKATARAMAN: There
is another corporation which is dealing
with monopoly procurement and that
is the Maharashtra Procurement
Scheme under which they buy all the
cotton that is offered in the market,

SHRI P. K. KODIYAN: But they do
not have enough finances.

SHRI R. VENKATARAMAN: 1f I go
on replying to this, I will not be able
to complete my answer, therefore, I
would say whatever I want to say and
leave them to draw their own infer-
ences

The Monopcly Procurement Corpora-
tion buys all the cotton that is offered
in the market and it has problems, no
doubt, of finances, but they always
sort out with the Reserve Bank and
eredit i{s arranged between the Reserve
Bank and the Corporation

Shri Chavan also made a reference
to the fact that the Corporation's term
is coming to a close. T wish to inform
him that the Government will be very
soon considering extension and will
come to a favourable decision on this
matter.

Shri George Fernands, as usual, was
very eloquent. In fact, Shri George
Fernandes is one person who can $m-
port emotions into economics,
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PROF., MADHU DANDAVATE: And
.you imported demotion in allocations.

SHRI R. VENKATARAMAN: He
quoted a number of figures and said
that the allocations have gone down.
One should know to read Budget docu-
ments also. There are two documents
one is the annual financial statement
which cdeals with plan and non-plan
together. The other is about the Plan
document which deals with expendi-
ture under Plan schemes, The Annual
Financisl Statement which deals with
the Plan and the non-Plan schemes will
not give a correct picture, whether the
investment is higher or lower for de-
velopmental purposes, because there
can be a reduction in the non-Plan
expenditure. And, therefore, it can
show a lower figure. There can be an
increase in the non-Plan expenditure,
in which case it will show a higher
figure, while in fact the developmental
figure may be lower.

So, one should look at the document
relating to the Plan. Befere he came,
1 gave the total picture of the overall
increase in the Plan. It is possible
that in certain items, there can be an
increase or decrease. But the total
figure is what you should t{ake into
account. When I say that the Plan
has increased to Rs. 801 crores and
within that the State had made certain
adjustments according to its needs, then
it should follow that there is a higher
allocation.

SHRI GEORGE FERNANDES: My
point is about their sense of priorities.
It is quite likely that the total Plan
expenditure is more than what it was
last year. It is a question of priori-
ties. I have quoted from their own
figures to point out that in certain
priority areas—priorities’ according to
me, i.e. small scale industries, irriga-
tion, agriculture etc.—the outlays have
been slashed.

SHRI R. VENKATARAMAN: Mr.
Fernandes is in the habit of only read-
ir g half of the paper, and quoting only
those figures which just suit him. Let
=im turn o the figure in the document

"D.G. of 1980-81 and D.S.G. for 1979-80

which he has been referring to, viz.
the Annual Financial Statement. He
referred -to page 9 and item i.e, . .head
No. 333 where, under irrigation, there
has been a decrease from Rs, 66 crores
to. Rs, 10 crores. I suppose I am cor-
rect. Even now he mentioned it; but
he forgot to see that there is an Errata
which is also added along with the
document,

SHRI RAVINDRA VARMA: That is
hitting below the belf.

SHRI GEORGE FERNANDES: Il is
not attached to my document. If it is
attached, I am sorry the Minister is
trying to mislead everybody. I am on
a point of order, Sir. Obvicusly, the
concerned officials are trying to mis-
lead the House. They have given us a
document which does not contain the
Errata. They are feeding the Minister
with a different document. This is like
giving two kinds of electoral rolls. It
is not in my document, Mr. Dandavate’s
document had no Errata. Just like in
the case of electoral rolls one kind of
roll is given to the presiding officer and
another to the candidate. You can do
it outside, but not here.

I seek your protection, Mr. Chairman
Sir, The Minister has said that I do
net read the document. He has given
me a document which I have read. He
is now producing a document which
he has not given me. Is it fair? Is this
fair to the House? Whosoever has
done this to the House, must be pulled

up.

SHRI R. VENKATARAMAN: I am
sorry, why do you take it so seriously?
You could have said, “you have mis-

 led me. It is not in my papers.” If the

Errata slip has not been given, I with-
draw my argument and I am sorry for
it. That is the end of it. I wish to
say that it is an error of printing; and,
therefore, there has not been a great
education. All in all, what I say is true.

SHRI GEORGE FERNANDES: I de
not want to interrupt; but only on a
point of information about the Errata.
What exactly is the figure? It is shown
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here that the revised estimate in 1979-80
is Rs. 66,97,93 000, and for 1980-81 it
is given as Rs. 10,83,50,000. 1 am mak-
ing this point because the total under
(d) in page 9 is given as Rs. 71-crores-
odd. This Rs. 71-crores-odd is obvious-
ly the sum total of the 3 items men-
tioneq there, which takeg into account
this Rs. 10-crores-odd. If there is an
Exrrata, that Errata must be in respect
of both the Rs. 10-crores and the sub-
sequent addition also. So, it is not a
typographical error.

SHRI R. VENKATARAMAN: I will
show you. It is so. I can pass on the
paper to you. The error is here. It is
pointed out in the Errata: “..for the
figure 1083,50,000, read 74,17,78,000.”
The next sentence in the Errata
says: “Against Total (d) in the same
column for the figure 71,99,11,000 read
1,35,33,39,000” It is all here.

MR. CHAIRMAN: It is a very big
mistake.

SHRI RAVINDRA VARMA: 1t is not
a marginal error.

SHRI R. VENKATARAMAN: 1t is a
typist’s error. Instead of the figure
‘74’, ‘10’ has been given. But it should
be obvious to anybody that irrigation
outlay cannot go down from Rs. 66
crores o Rs. 10 crores. One should
have at least checked with the figures
to see whether they are correct or not.
There has been no error in the rela-
tive priorities made. On the contrary,
we have made every effort to see that
the plan allocation is increased to the
maximum extent possible. I can also
tell my hon. friend that if ycu go
through new modified schemes in rela-
tion to relief to the distressed agri-
culturists you will find that another
Rs. 30 crores will be added to the plan
and it will go upto Rs. 836 crores.
About Rs. 80 crores which have been
set aside for that purpose, Rs. 10 crores
may be possibly spent cn this and the
balance will go again to the plan and
it will increase the size of the plan,
This is the position in regard to agri-
culture, We have increased the allo-

cation in regard to power. As I have
said, we have increased the allecation
in every one of the vital sectors, pro-
vision has been increased and there is
no reascn why we should get greatly
disturbed by this.

SHRI GEORGE FERNANDES: Well
one errata does not take care of every-
thing.

SHRI R. VENKATARAMAN: [ de not
know whether still you want further
figures in this respect of all these
things. I have got the correct figures
with regard to agriculture and allied
services, cooperation, irrigation sad so
on and sc forth. But having made a
point I don’t think it is necessary to
go further into this. Mrs. Usha Prakash
Chaudhuri made this point that ade-
quate funds have not been provided

for the unemployed schemes. I wish to -

point out that seed money for educat-
ed unemployed has been raised from
Rs. 2.25 to Rs. 2.74 creres. This is only
an interim budget. With regard to the
hydro-electric project mentioned by one
hon. Member, I would like to tell him
that it is an inter-State project and
owning to geological structure, there
has been difficulty in keeping the sche-
duled time. However funds are being
provided for that purpose. I think I
have fairly dealt with all the points
raised and I think the Hcuse in the
good spirit in which they have sup-
ported this—I hope after this answer,
my esteemed friend Mr. George Fer-
nandes will withdraw his objection to
the budget and have it passed—will
pass it. But in any event it is an
interim budget and the final budget
will be presented by the House, by the
government which may be elected after-
wards.

SHRI GEORGE FERNANDES: { had
referred, during my speech, te the
problems of the onion growers in
Maharashtra. I would like to make
specific suggestions. Firstly, the grow-
ers have now withdrawn their agita-
tion. Since they have withdrawn their
agitation—but it is a conditional with-
drawab—their demand is that your
40:60 will be treated by them as 59 to
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€0, an far as they are concerned, They
are very determined on this. I was with
them yesterday. They are very deter-
mined on launching their movement on
non-payment of land revenue and non-
refund of bank loan, Before any fur-
ther situation develops in that region,
would the Finance Minister first accept
the demand which is very reasonable,
which has been supported by every-
pne. Tt is not a political demand it is
a demand that has come frafn the far-
mers and it has met with the support
~of every section in Maharashtra includ-
ing Congress 1. Their delegations
came here. They met me olso there.
They met me alsc in Nasik; they met
me also it Ozer; they also met me in
I.asérgaon; they also met me in Pune
and Chakam. They have submitted to
the Prime Minister, to the Finance
Minister, to the Commerce Minister
- Specific propbsals; they have given a
break-down of the cause involved. I
want the Finance Minister to give us
a categorical assurance that this de-
mand will be conceded. (2) Last year
the total onion preduction in the coun-
try was between 18—20 lakh tonaes.
The growers received Rs. 80 crores.
That is the market figure. The con-
sumers paid Rs. 500 crores. Assuming
that fifty per cent of the cost goes to-
wards transportation, storage, profit,
etc. about Rs. 300 crores of mecney
has gone from the consumer, not to the
grower hut to some middlemen. Would
the government come forward with any
concreta proposal by which people can
have cnions at one and half times of
the cost that is paid to the grower. If
you have any other proposal, I should
certainly like to hear about that.

My third question is this. To ﬁ_re-
vent exploitation of the growers will
you pleage ask the banks to interact
with grampanchayats and the farmers
to enable them to have little sheds
where they could store onions and while
they store onions will you instruct
NAFEL’ or any other government
agency or bank to pay the {armers the
minimum support price between 50 and
78 depending upon the grade of the
oenion? These are my three specific
questions and if the Minister takes

ey Ll
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positive action on these, we shall be

able to avert a major disorder in that
part of the country.

PROF. N. G. RANGA: I do not ex-
pect the hon. Minister to make a res-
ponse here and now. I would like him.
to reconsider the question of the func-
ticning of the cotton corporation. My
hon. friend said that it is principally
intended or established in order (o
maintain the support price. The chair-
man of that corporation has been re-
peatedly pleading for sufficient funds
to enable that corporation to go into
the market, even ordinarily also in
crder to help the farmers to get a better
price in competition with the ordin-
ary trade and mill owners. Till now it
is the Governmeni of India’s function.
not the Maharashtra Government. Ti}l
now the Government of India has not
given sufficient cOhsideration to this
particular plea of the chairman himseif.
I should like my hen. friend to give
some thought to it. Then, secondly,
the Maharashtra scheme of socalled
monopoly purchase of cotton has not
been as great a success as it should be
because sufficient funds have not been
placed at its disposal by the Reserve
Bank of India. The Maharashtra gov-
ernment as well as several of us who
are interested in cotton growers have
been pleading with the Government of
India to ensure that sufficient funds
are placed at their disposal by the Re-
serve Bank of India. I should like him
to give some thought to that also.

SHRI R. VENKATARAMAN: My
esteemed friend Fernandes has bheen a
Minister. As Ministers are not God
Almighty who could give boons fer the
asking, we cannot give decisions. )
should like to bring to the notice of
the House that only yesterday the Gov-
ernment had come forward with an-
nouncement of support price. It tock
into account the condtion of the onien
grower and acted promptly by coming
forward and announcing to the House
that they would buy onion in that area
as well as elsewhere at the support
price mentioned by it. Whether that
support price is adequate or nof, whe-
ther it should be increased or not is a
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matter in which the agriculture minis-
try will bave to take some decision.
Therefore, I will not be able to say
anything on this. The fact that the
government have come forward to
announce the support price is itself
proof positive of their interest in the
matter and their deep concern in the
matter. Therefore, al} that is neces-
sary for the purpose of ensuring ade-
quate return to the grower will be
taken note of.

The second point which he raised
was: what are you going to do about
the middleman’s profit. I do not
know whether we have organised
our society in such 3 way that we
have completely eliminateq the
middleman’s profit. Last year the
price of onions went up to such dizzy
heights that you 1ost elections on
that. Now in the bargain some peo-
ple have made money. It happens
always. Whether any formula could
be enunciated in which the selling
price in the retail market is linked
to the price at which it is being
procured is not confined to onion, it
is a matter which is concerned with
all the commodities and a policy
decision could be taken, It cannot
be taken in respect of only one
commodity.

The third point which my friend
has stated is about the storage. That
is a good point. It is a very valid
point, We will refer it to the Reserve
Bank to examine the feasibility of
giving such credit as is possible for
the purpose of storing the commodity.
We will bring it to their notice. We
do not want the growers to make
distress sales because they do not
have credit, I shal bring it to the
netice of the Reserve Bank of India.

30 far as Cotton Corporation is
eencerned, we start institutions with
some basic ideas. The basic ijdea
with which the Cotton Corporation

was started was that it should be i
support price organisation. It.is not
a monopoly procurement organisa-
tion. The Maharashtra Government
started monopoly procurement orga-
organisation. .. (Interruptions)

I have gsaid already that it js a
matter which they have to take bet-
ween the Government and the
Reserve Bank. At present it is not
possible to convert Cotton Corpora-
tion into a total monopoly procure-
ment organisation.

MR. CHAIRMAN: I shall now put
the Cut Motion on the Demands for
Grants on Account in respect of the
Budget for the State of Maharashtra
for 1980-81 to the vote of the House.

Cut motion No. 1 was put and
negatived,

MR. CHAIRMAN: The question is:

That the respective sums not ex-
ceeding the amounts on Revenue
Account ang Capital Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
State of Maharashtra, on account, for
or towards defraying the charges
during the year ending on the 3lst
day of March, 1981 in respect of the
heads of demands, entered in the
second column thereof against De-
mands Nos. 2, 3, 6 to 16, 18 to 38, 40
to 42, 45 to 58, 60, 63 to 70, 73, 75 to
82, 85 to 95, 97 to 100, 102 to 110, 118,
115, 118 to 128, 130 to 146, 148 to
161, 163 to 166, 168 to 181, 183, 184,
186 to 190, 192, 193, 195 to 198, 200

to 216.

The motion was adopted.

MR. CHAIRMAN: I shal] now put
the Cut Motion on the Supplemen-
tary Demandg for Grants in respect
of the Budget for the State of Maha-
rashtra for 1979-80 to the Vote ef
the Houge.
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Cut Mation No. 1 was put and
negatived.

MR. CHAIRMAN: The question is:

That the respective Supplementary
sums not exceeding the amounts on
. Revenue Account and Capital Ac-
count shown in the third column of
the Order Paper, be granted to the
President out of the Consolidated
Fund of the State of Maharashtra to
defray the chargegs that will come in
courge of payment during the year
ending on the 31st day of March,
1980 in respect of the following de-

mands entered in the second column

thereof—

Demands Nos. 2, 7, 10, 13, 18, 19,
21 to 25, 29, 31, 34, 35, 41, 48, 49,
53, 59 to 61, 63, 64, 66, 69 to 71, 80
to 82, 82A, 91, 93, 95, 99, 107, 108,
111, to 1138, 115 to 123, 125, 126,
128, 130, 131, 134, 140, 142, 144, 152,
157, to 159, 164, 166 to 170, 175 to
177, 189, 197 200 to 203, 205, 207,
214, 215, 219, 229, 233, 236, 236A,
258, 258, 269 and 277.

The motion was ndopted.

16.40 hrs.

MAHARASHTRA APPROPRIATION
(VOTE ON ACCOUNT) BILL* 1980

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave
to introduce a Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Maharashtrg for the services
of a part of the financial year 1980-

81. TS

MR, CHAIRMAN: The question is:

“That Yeave be granteg to intro-
duce a Bill to provide for the with-

Bill (Vote on 406
Acc.), 1880

drawa] of certain sumsg from and
out of the Consolidated Fund of
the State of Maharashtra for the
services of a part of the financial
year 1980-81."

The motion was adopted.

SHRI R. VENKATARAMAN: 1
introduce** the Bill.

I beg to move:**

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Maharashtra for the
services of a part of the financial
year 1980-81 be taken into consi-
deration.”

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
withdrawa] of certain sums from
and out of the Consolidated Fund
of the State of Maharashtra for the
services of a part of the financial
year 1980-81 be taken into consi-
deration.”

Shri Ram Jethmalani.

SHRI RAM JETHMALANI (Bom-
bay North West): Sir, normally I do
not speak on matters of finance at
all, because I understand finance very
little. But these days our politicg has
become so complex and devious that
I think I should prefer to talk on
matters of finance, because I under-
stand them now a little more than I
understang the politics of this coun-
try. What smuzes me and sometimes
makeg me gick js some of our old
friends who only till yesterday were
with us casting stoneg at us, when
all their life they have been living
in glass houses. I do not wish to eon-
centrate on gll of them, but I will
only talk of one example, my dis-
tinguished friend, Shri Shankar Rsae
Chavan, who during the emergeney,

*Published in Gazette of
17th March, 1980.

**Introduced/Moved with ¢hd

India Extrodinary Part II Section 2, dated

recommendation of the President,
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when thousands of people were in
jail, reminded us very grucefully that
in other countries, those who were in
jail would have been shot and it is
out of his mercy in Maharaghtra that
they were only in jail. After the 1977
elections, he told ug that he had made
a horrible mistake. He believed in
some kind of democracy and he had
even g party which had the name of
democracy in it. Thereafter, again
he hag left us...

MR. CHAIRMAN: This is not fin-
ance, but politics!

SHRI RAM JETHMALANI: I em
only suggesting to the House and to
my friends that those who have com-
pieted 360 of political revolution
should at least spare us from their
attacks so that we can concentrate
on matters which really pertain to
Maharashtra’s finances.

In 1971, I wish to remind Mr. Vén-
kataraman, our distinguisheq Finance
Minister, the then Prime Minister of
the country, Mrs. Gandhi, came to
Bombay to inaugurate the Mahara-
shtra election campaign on behalf of
her party. She told a largely attend-
ed meeting, which 1 jlso attended, at
Shivaji Park  that she wanted to re-
move all the ugly slums in the city
of Bombay and that she had brought
Rs. 30 crores to the city to carry out
this great project of hers. Many peo-
ple applauded her and so did I, but
my applause wag a little tentative.
On the next day, there was a big
ceremony and with great fanfare and
garlands going round, a huge founda-
tion-stone was laid, the inscription on
which still reads: This was inaugura-
ted by the Prime Minister, Smt. Indira
Gandhi. The promise made to the
people was that the slums will dis-
appear. But I regret to say that the
slums remzin; only Rs. 30 crores dis-
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appeared! It is true that this is a
time-barred misappropriation and since
that party has been voted back to
power, I do not wish to talk at length
of those old misappropriations and
crimes, But when the President’s Ad-
dress was being debated in this House
I moved a cut motion and I had made
some little point about the slums of
Bombay. 1 had said that the Govern-
ment should accept at least three pro-
positions as the basis of their future
policy. First, no poor man whether
he is rightly cr wrongly on a place
and has found an abode, a hut or some
dilapidated structure to shelter him,
should be thrown out of that place
unless overwhelming national neces-
sity so requires. Secondly, even when
he is thrown out the Government must
see to it that some alternative accom-
medation is provided to him. And
thirdly, I said that the slums which
exist on land belonging to the Central
Government, their dwellers must re-
ceive the same benefits and facilities
as the poor, unfortunate slum dwellers
on private land or State land. [ ex-
pected Mrs. Gandhi with her past 1971
professions at least to get up in her
reply and say a couple of soething
words for the unfortunate slum dwel-
lers of the city. But not a single word
was said and that only confirms my
belief that the Government in pewer
only sheds crocodile tears but has no
intention whatsoever of doing anything
for the poor, unfortunate veople of that
city. Mr. Bhole, cur distinguished col-
league and a very distinguished judge
of the Bombay High Court where I
practised before him, got up and talk-
ed about slums. I whole-heartedly
support him. I find from the Appro-
priation Bill that you are going to spend
Rs. 5 crores now on the elections which
ycu have unnecessarily and unconsti-
tutionally ordered. Rs. 5 crores the
Government is going to spend and an-
other Rs. 5 crores the candidates will
be spending. So, "Rs. 10 crores of
money will now start circulating in
the economy of Maharashtra produc-
ing inflation which you are not able to
control. The inflation is rising. But I
would welcome Mr. Bhole's proposal,
provided his proposal is acceptable to
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his own Government. Whatever he
wants to be done for the slums, what-
ever he has suggested, we will whole-
heartedly support him. But Mr. Bhele
himself is not sure of what his Party’s
attitude is going to be. Therefore, he
stands on three uneasy stools, the evi-
dence of which he gave when he talked
on the subject, Marathwada University.
He now says that he never talked of
the name of Marathwada University.

One of the points which I have pro-
posed to make abcut this Appropria-
tion Bill is the appropriation for the
purpose of education. It has been said
time and again that democracy with-
out education is hypocrisy without limi-
tation and, therefore, no democracy
will flourish in the country unless you
educate the people. We have been in
power for less than 33 months but you
have been in power for 30 glorious
years. But that primary Directive
Principle in India’s Constitution that
you shall provide primary and compui-
sory education free for the children
of a certain age, remains a dead letter
in the Censtitution and you have been
shedding tears about Directive Princi-
ples and upholding their supremacy
and primacy over Fundamental Rights.
Dr. Ambedkar is a person whose con-
stitutional knowledge, integrity and
erudition cverybody in this country
1espects. But I am not sure that the
Prime Minister of this couniry respects
Dr. Ambedkar’s principles or his Con~
stitution, So far as I am concerncd,
I will suppert a move that every uni-
versity in this country, particularly
those universities which teach law and
the Constitution of the country, should
bhe named after Dr. Ambedkar. I do
not stand on uneasy stools. I will sup-
port Mr. Bhole if he is prepared to tell
his Government that Marathwada Uni-
versity should be named in the man-
ner in which the Legislative Assembly
of Maharashtra had wanted it to be
named. But he is net sure of what
proposal will enhance his reputation in
his constituency because he comes
from Bombay. He does not know what
will enhance his reputation with the
community to which he beongs. He
does not know what will bring him

Bill (Voteon 4310
Acc.), 1980 .

popularity with his own jeader. There-
fore, when the crux of the problem
arises whether we should name the Uni-
versity after Dr. Ambedkar, he said
that he was not talking about the
name but he was only talking about
the law and order problem.

SHRI R. R. BHOLE (Bombay South
Central): I am afraid he is misdirect-
ing himself. I referred to the Marath-
wada and the naming of the Marath-
wada University after Dr. Ambedkar
for the purpose of saying that the Ma-
harashtra Government was not main-

taining law and order there. That was
all.

SHRI RAM JETHMALANI: Now,
apart from the fact that the Prime
Minister made no response to the
question of slums, as my friend hag
told you, only two days back I hap-
pened to be in Bombay, when I re-
ceived news that the hutments of the
poor people were being burnt down.
My personal inspection of the site dis-
closed that the Municipal Corporation
employeeg had summoned the assist-
ance of the Bombay police, and they
had started dispossessing and throw-
ing out these poor people lock, stock
ang barrel, their pots and pans child-
ren carrying broken toys, mothers
with children in armg and old men
carrying what they could salvage of
their few paltry belongings, It was a
heartrending sight to see the poor
people of this country being treated
in this way, and it is done by a Gov-
ernment which was returned to the
House on the vote of the poor people
of this country. If this ig not throw-
ing dust in the eves of the poor peo-
ple of this country, what else is it?
Will the Finance Minister tell us as
to what he intends to do about what
is happening to the poor unfortunate
people of this country?

Sir, I do not wish to dilate upon
the problem of the dissolution of the
Assemblies, The Finance Ministey has
assured us that there will be time
enough to debate this problem on an-
other occasion. But I only want to
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say this thing in one sentence, that
he was wrong in the simile which
he gave. He is trying to destroy the
figs whereas we destroyed the thistle,
because at that time he will remem-
ber that most of the Assemblies had
outlived their life, outliveq their law-
ful tenure and continued cnly on the
basis of the Constitutional Amend-
ment, ‘which had been thrown out by
the people in 1977. I do not know
why men who understand law, man
who have some conscience, do not
appreciate at least one thing, that in
a period of Emergency the States lose
their sovereignty, they lose their auto.
nomy, they lose their independent
character and they become limbg of
the Central Government. Therefore,
in 1977 when the vote was against
the Central Government, it was also
a vote against all limbs of the Cen-
tral Government, including those
States who had worked for the Emer-
geacy,

PROF, N. G, RANGA (Guntur):
They never lost their autonomy.

SHRI RAM JETHMALANI: Then
I want to bring to the notice of the
House the unfortunate position of
education in the city of Bombay.
Prospective mothers havz to secure
admission at least ten years before
they think of getting married, and
thogse who do not have the necessary
foresight find that their children can-
not fing a primary schoo}l to go to.
The state of primary education is in
a bad shape and the state of colleges
is in 3 bad shape. You do not find
admission for medical studentg in our
colleges, and people have to go about
paying fancy amounts of money to
various institutions, some not of the
requisite standards and expertise,
They have to go about hunting
throughout the country and ultimate-
ly, those who can afford to migrate
to foreign countries, take some edu-
cation there, Today this is the state
of education in our country. Ask the
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doctors of Bombay and they will tell
you how step-motherly treatment has
been received by their educational

institutions, ’

Lastly, there is a small little prob-
em which I wish to bring to the at-
tention of the hon. Finance Minister.
The city of Bombay flourishes subs-
tantially and significantly on taxes
paig by a class of people who sell
milk and have a large number of
buffaloes and cows with them, The
whole of North Bombay, particulariy
my constituency, is fuil of these stables
of cows and buffaloes. A representa-
tion is made that our animals are
dying, because these animals have to
be sent to Ahmedabad and other
places in Gujarat. Due to train faci-
lities not being available at Viram-
gaon, the station from where they
have to change from metre-gauge to

broad-gauge, our animals are dying

by the scores Representations ace
made but, [like all representatiens
made to bureaucrats, Government
officials, they fell on deaf ears, and
cattle continue $o die from day to day.
Believe it or not, this will lead to an-
other agitation in the city of Bombay,
like the one Shri George Fernandes
talked about, in the case of onien
growers. Please look into thiz prob-
lem. Please do not adapt a policy
that whatever the Opposition sug-
gests, you will do exactly the contrary
of it, That is not the way of carry-
ing on the Government of this
country. Please listen to us, and if
you listen to us, perhaps vou will do
much better than you are doing now.

SHRI R. VENKATARAMAN: Mr.
Chairman, I have to carry six more
budgets, Therefore, T will not take
the time of the House.

There can bé no two opinions on
the question that the slum clearance
must be given the highest priority, As
I said, this is only an interim budget.
When the regular budget comes, the
Maharashtra Legislative Assembly
will be able to deal with the problem
adequately,
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So far as education is concerned,
the same answer would cover that

case also,

Regarding the train facilities which
the hon, Member mentioned, I will
bring it to the notice of the Railway
Minister for appropriate action.

MR, CHAIRMAN: The question is:

“That the Bill to provide for the
withdrawal of certain sumg from
and out of the Consolidated Fund
of the State of Maharashtra for the
services of a part of the financial
year, 1980-81, be taken into consi-
deration.’

The motion was adopted.

MR CHAIRMAN: The question is:

“That clauses 2 and 3 ang the
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill,

MR CHAIRMAN: The question is:

“That Clause 1, the Enacting For-
mula and the Title stand part of
the Bill”

The motion was adopted.

Clause 1, the Enacting Formulg and
the Title were added to the Bill.

SHRI R, VENKATARAMAN: Sir,
I move:

The motion was adopted.
MR, CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

e
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16,56 hrs.

MAHARASHTRA APPROPRIATION
BILL, 1980

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Maharashtra for the services of the
financial year 1979-80.

MR, CHAIRMAN: The question is:

“That leave be granted to intre-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the Con-
solidated Fund of the State of Ma-
harashtra for the services of the
financial year 1979-80."

The motion was adopted.

SHHEY K. VENKATARAMAN: gir,
I introduce** the Bill,

Sir, I beg to move**:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of the State of
Maharashtra for the services of the
financial year 1979-80, be taken inte
considération.”

MR, CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of the State of
Maharashtra for the services of the
financial year 1979-80, be taken into
congideration.”

The motion was adopted.

*Published in Gazette of India

dated 17-3-80. .

**Introduced & Moved with the

Extraordinary, Part II, Section 2,

recommendations of the President.
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MR, QHAIRMAN: The question is:

‘That Clause 2 and 3 and the
Schedule stand part of the Bill.”

The, motion was edopted..
Clauses 2 and 3 and Schedule were
added to the Bill,

MR, CHAIRMAN: The question is:

“That Clause 1, the Enacting ¥or-
mula and the Title stand part of
the Bill” ’

The motion was adopted,

Clause 1, the Enacting Formule and
the Title were added to the Bill.

SHRI R. VENKATARAMAN: Sir,
1 move:

“That the Bill be passed.”
MR, CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

16 58 hrs.

BUDGET (ORISSA), 1980-.81—GENE-

RAL DISCUSSION, DEMANDS* FOR

GRANTS ON ACCOUNT (ORISSA),

1980-81 AND SUPPLEMENTARY DE-

MANDS” FOR GRANTS (ORISSA),
1979-80.

MR. CHAIRMAN: The House will
now take up Item Nos. 17, 18 and 19

MARCH 17, 1960
for 1980-81 and D.S.G. for 1979-80

Demands for Grants of on account (Orrisa)  for 1980-01 €1 Imalted to the Vote of Lok Sabha

No. of Name of Demand
Demand

-
N

1880-81, D.G. a6

in respect of Orissa Budget for which
one hour has been allotted. I want
to know if Shri Chintamani Panigrahi
is present in the House and wants te
move his cut motions.

I think we would be required to
sit for some more time because we
have to accommodate all speakers who
want tp speak.

Motions moved:

“That the respective sums not
exceeding the amounts on Revenue
Account ang Capital Account shown

in the third column of the Order
Paper, phe granted o the President
out of the Consolidated Fund of the
State of Orissa, on account, for Or
towards defraying the charges~
during the year ending on the 3lst
day of March, 1981 in respect of the
heads ot demands entereq in the
second colump ihereof against
Demands Nos. 1 to 3, 3A; 4 to 18.
18A 19 to 25.

“That the respective Supplemen-
tarv sums not exceding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper, be granted to
the President out of the Consoli-
dated Fund of the State of Orissa,
to defray the charges that will come
in course of payment guring the
year ending on the 31lst day of
March. 1980 in respect of the fol-
lowing demands entered in the
second column thereof:—

Demanrds No 1 to 3, 3A, 4 {0 7,
10 to 18, 18A angd 19 to 25.

Amount of Demand for grant
Submitted to the Vote of the

1 Home Depat tment

2 Political and Services Department .

. ‘_ House. .
= o 9
REVENUE CAPITAL
Rs. Rs.
13,16,00,000 20,83,000
. . 66,06,000 1,08,000

*Moved with the recommendation

of the President .
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I 2 3
3 Revenue Departmeat 9,57,51,000 16,33,008
3-A. Excise Departmeat, 37,63,000 33,008
4 Law Department, 65,25,000 1,10,000
5 Fmance Departmeat 4,14,99,000 1,16,99,008
¢ Commerce Departmoat, ?,31,04,000 $,90,000
7 Works Department 12,26,98,000 6,22,39,008
8. Orissa Legislative Assembly Secretariat 19,81,000 51000
9. Food and Civil Suppiies Department 64.56,000 1,18,02,000
1e Education and Youth Setvices Department 39,85,20,000 26,67,008
t1  Tribal and Rural Welfare Department $+19,03,600 31,01,008
t2 Health and Family Weltare Department . 13,72,92,000 1,77,008
13 Urban Development Department 5,72,28,000 1,12,90,008
14 Labour, Employment and Housing Department 78,35,000 26,38,008
15 Department of Tourism and Cultural Affairs . 44,97,000 1,03,008
16 Planning and Co-ordination Department 72,06,000 16,25,000
17 Rural Development Department 4.,46,83,000 9,66,66,000
18  Community Development and Socul Weltare Depart-
ment . . g . 12,75,64,000 3960,000
18-A Community Development and anml Welluro (Gum
Panchayat) Department 56,57,000 1,10,000
19 Industries Department 3,18,67,000 1,40,¢8,008
g0 lrrigation and Power Department . . . 8,29,99,000 37,28,26,008
21  Transport Department . 33,29,000 $2,000
22 FPorest, Pisheries and Animal Husbandry Department. 8,19,83,000 6,23,52,008
23 Agriculture and Co~operation Department 13,97,78,000 4,26,34,000
24 Mining and Geology Department . 57,34,000 45,000
25 Information and Public Relations Department 29,6g,000 38,680~
by
ToraL . . . . . 155,5%,21,000 70,41,02,000

a7 L.S.—I14,
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SUPPLEMENTARY DEMANDS FOR GRANTS (ORISSA)
For 1g70-80 Submitied to the vote of Lok Sabha
No. of Name of Demand Amount of Demands™ for erants
Demand Submittrd to the Vote of e
House,
1 2 3
e A i
- REVENUE CAPITAL
Ras. Rs
1 Home Dr.par.tm:nt e . . . . 34.11,000 94,737,000
: 2 Political and Services Department . . §,15,000 —
3 Revenue Dcparl.lnml o . . . 6,1n,83,000 2,00,000
3—A Excise Department . . . i ‘ 9.75.000 -
. 4 Law Depariment . . . . . 6.13.000 _
5 Finance Department . . . . . 2,000 37,76,000
. 6 Commerce Department . . . . . 20.4{,000 1G,50,000
7 Works Department A . . 35.07,000 2,50.66,000
1o Education and Youth Services Department 10,23.000 — d
* 11 Tribal and Rural Welfare Department ) $,52.42,000 1,26.76,000
* 12 Health and Family Welfare Department 4,90,07,000 | —
. 13 Urban Development Department . . . 3,20.71.000 1,15,87,000
.4 Labour, Employent and Housing Department 1,734,000 1,000
15 Tourism and Guliural Affairs Dcparunr:nt 70,000 20,75.009
16 , Planning and Gu-ordination Department . 1,000 —
1y Rural Development Department - . . . 64.77.000 1,50,06,000
' 18 Community Development and Social Welfare Department’  5,18.09,000 . —
18— A  Community Development and Social \\’elfaur (Gram-
Panchavat) Drpartment s . 3,22,000 —
" 1g  Industrics Deparumeny . . . . Q5,540,000 t,62,36,000)
+ 2o Irrigation and Power Drpartment . . B.77.61,000 0,31,75,000
21 Transport Deparimént . . . 5,05.000 =5, 00,000
. 22 Foresi, Fisheries and Animal Husbandry Deparment 2,49.73,000 10,74,000
23  Agriculiure and Co-operation Diepariment g.06,81,000 2,47, 54,0000
24 Mining and Cenlogy Depariment . 1,000 —
25 [nformation and Public Relations Department . 16,13,000 15,000
Toras 43,40,01,000 21,h5,02,000
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): I beg to move:

That the demand for grant on
account under the head Home De-
partment be reduced by Rs, 100.

[Need for having fire stations
- at Khandapada, Odagan, Bolgarh
and Dhaiapathar centres] (1)

That the demand for grant on
account under the head Revenue
Depariment be reduced by Rs. 100.

[Need for expediting relief work
in the drought affecteq area] (2)

~  That the demand for grant on
account under the head Revenue
Department be reduced by Rs. 100.

[Ineffective land reformm mea-
sures during the previoug regime]

3)

That the demand for grant on
account under the head Revenue
Department be reduced by Rs, 100.

[Very slow progress in land

distribution programme] (4)

That the demang for grant on
acciunt under the head Revenue
Derpnrtment be reduced by Rs. 100.

[Very slow progress in aboli-
_ tion of bonded labour system and
X their rehabilitation] (5)

That the demand for grant on
account under the head Revenue
Peparment be reduced by Rs. 100.

[very slow progress in liquida-
tion of Rural Indebtedness] (6)

That the demand for grant on
account under the head Commerce
Bepartment be reduced by Rs. 100.

[Need for construction of some
Ik more cargs berths at Paradip]
D
That the demand for grant on
aecount Works Department be re-
duced by Rs. 100.

[Need for construction of Marine
drive between Konark ang Puri]
(% =
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That the demand for grant on
account under the head Health
and Family Welfare Department be
reduced by Rs. 100.

{Need to check acute scarcity
of drinking water in rural areas]
9)

That the demand for grant on
account under the head Department
of Tourism and Cultura] Affairs be
reduced by Rs, 100.

[Need for development of Hot-
springs in the State, specially a
10 acre beautiful Hot-spring area
of Tarabalo in Khandapada area]
(10)

That the demand for grant on
aceount under the head Department
of Tourism and Cultural Affairs be
reduced by Rs. 100.

[Need to expedite Atri Hot-
spring project] (11)

That the demand for grant on
account under the head Department
of Tourism and Cultural Affairs be
reduced by Rs. 100.

[Need for declaraiion of Kantilo
and Odagan important places of
pilgrimage, as tourist ~centres]
(12)

That the demand for grant on
account under the head Department
of Tourism and Cultura] Affairg be
reduced by Rs. 100.

[Need for lighting of Lingaraj
Temple and Khandagiri TUdaya-
giri caves] (13)

That the demand for grant on
account under the head Industries
Department be reduced by Rs. 100.

[Need for development of
Malangotli Iron Ore Project, Lead
and Zinc Project, Ferro.Vana-
diuro factory and change chrome
factory] (14)

That the demand for grant on
account under the head Industries
Department be reduced by Rs. 100.

[Need for setting up of a second
stee] plant in Orissa] (15)
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That the demand for grant on
account under the head Industries
Department be reduced by Rs. 100.

[Need for setting up of the ship
building yard at Paradip] (16)

That the demand for grant on
account under the head Irrigation
and Power Department be reduced
by Rs. 100.

[Need for taking up of Mani-
bhadra, Brutang and Singhanad
Irrigation projects] (17)

That the demand for grant on
account under the head Irrigation
and Power Department be reduced
by Rs. 100.

[Need for construction of Bhim-
kung Irrigation Project] (18)

That the demand for grant on
accouni under the head Irrigation
and Power Department be reduced
by Rs. 100.

[Néed to check power-cuts to
major industries which is resulting
i;fk mass unemployment] (19)

17.00 hrs

SHR; BIJU PATNAIK (Kendra-
para): T realise the Finance Minister,
my esteemed friend for many years,
is quite tired of dealing with figures
and he also saig there is no scope for
romanticism in economics. I do not
quite agree with him. 71 think the
Finance Minister would do well to
know that once I was talking to Dr.
Schacht, Hitler’'s miracle Finance
Minister and he gaig that the science
of economics is not an exact science.
It is a matter for an artist. So, there
must be a lot of romanticism in it
except that he said that when the
value of the German Marks was so0
fow that you were buying a cup of
coffee for 10,000 DM in the Thirties,
the art of the Finance Minister is to
find out exactly how much can a
nation bear, how much the nation can
produce how much the nation can be
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disciplined to produce more than it
normally can. Only then the Finance
Minister can prepare a Budget which
would excel normal accounting
budgets.

The Siate Budgets are prepared in
a parrot-like fashion year after year,
they go to the Planning Commission,
and are discussed with the officers
there and there is the standard for-
mula that if you raise so much re-
sources, we will give you so much ete.
A State like orissa, I think, cught te
be the laboratory of India for replan-
ning its planning; because it has 10
per cent -of the nation’s water
resources, one-sixth of the mnation’s
forest resources, one-third of theef
nation’s mineral resources, ten per
cent of the nation’s coastline, and only
four per cent of the nation’s popula~
tion and still it is the poorest. Can
the planner Finance Minister find an
answer to this, how it has happened
like this?

Is it a tragedy of history that the
British people settled down in Madras
and Calcutta and Bombay the barren
island which was sold for 16 guineas,
and so the presidencies grew in edu-
cation, transport railway communica~
tions, power, health services, industrial
development, agricultural development
and so on, whereas the other States
like Orissa snd even areag in Maha- °
rashtra Madhya Pradesh, Bihar andq
elsewhere were left untouched. So,”
we became the untouchableg of India,
we became the Adivasis gnd Harijans
of India.

As a matter of fact, we have 40 per
cent of the Adivasiz and Harijans in
Orissa, We have more Adivasis and

~ Harijang in Orissa than the whole of

the northeastern region, including
Assam, and yet the Planning Commis-
sion, in its wisdom gives us ap allo-
cation which is only one-third of whag
they get in the name of tribals for
the whole of north-eastern India. ¥
would reguest the Finance Minister

1o consider not recasting but replan-

ning planning, so that you begin to
plan with a certain amount of realism,
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AN HON MEMBER: Roiling plan.

SHRI BIJU PATNAIK: Rolling

plan you will not understand because

it is beyond you, Let me tell you
about your plan. The Prime Minister
has been saying that in 30 months we
have destroyed everything that she
bad built brick by brick in 30 years.

- Please come with me to hundreds and

T

tender

hundreds of my villages, have a bath
in their tank where millions of villa-
gers and their wives and children
bathe, drink the water, which they
drink everyday and if you do not die
of pneumonia and cholera in the first
bath and after the first drink, 1 shall
join you in that bath and drink. This
is what has been done in thirty years
of planning brick by brick. 1 take
you, Mr, Finance Minister, back to
1964, to the plenary session of tlie
Congress at Bhubaneswar which was
helg under my Chairmanship, where
the first resolution of socialistic pat-
$ern of society was introduced, moved
by Lal Bahadur Shastri and seconded
oy me. There I said, in 1964 about
sixteen years back from today, how
leng with the Congress go on practis-
mg fraud on the people? That holds
even today. We say, we get votes,
Jes. You say you have a massive
mandate. TFine we had a massive
mandate three years back, That does
mot speak anything. The quantum of
voting is going down and down and
the voters are no longer getting in-
terested. Only 49 per cent of the voters
kave exercised their franchise and
this shows that people are losing in-
terest in our system because the
common man is really not getting any-
thing. If today, after 3C or 32 years
of planning nearly one-fourth of the
villagers of the . nation do not get
drinking water and yet we have multi-
storeyed buildings built in the streets
ef cities of Bombay, Delhi Calcutta
and Madras, what sort of Planning is
this? Wherefrom is the money com-
ing to the cities? Whose money is it?

Mr. Finance Minister, you were very
in dealing with Tatas and
Birlas and multi-nationals, I was deep-
ly touched with your tenderness. But
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let me put it to you this way. One

day, Jamshedji Tata started a small
mill something like 75 years ago, he
took charge of one of the hills of
Orissa, which is full of iron ore and
for 76 years. the House of Tatas bled
that iron ore hily, reduced it to a dust,
made their crores and half of Bombay
was buiit with that money. Should I
have tenderness for the house of
Tatas?

The house of Birlas have the biggest
mill they boast of a highly profitable
paper mill called Orient Paper mill.
From old times, under your Planning
they have entered into a contract,
which cannot be broken, whereby they
take thg bamboos at the last royalty
possible and they pay the lowest wages
to the Adivasis and the people who
are working in the forests, In my
time as the Chief Minister of Orissa,
I doubled that royaity against a lot of
odds, and when the Congress Govern-
ment came, they lowered that royalty
and that all that profit is being used
for opening their mills in Africa. None
of the houses, either Tatas or Birlas,
have spent even a penny—I say
literally a penny.—for developing edu-
cation or health or any development
§in Orissa. Should I have tenderness
for them?

Therefore, we are working at cross-
purposes. You are on oOne wave-
length and we, when I say we, I mean
the people living in the conditions in
which they are living even after
thirty years of planning, are on a
different wave-length, When 1 became
the Chief Minister and for the first
time a majority Congress Government
was formed in Orissa and at the be-
hest of Panditji I took over ag Chief
Minister, I tolg the Prime Minister
after two months—if Mr. Morarji
Desai, who was the Finance Minister
then, had been here in the House now,
he would have borne me out—*“I
feel that with the industrial resources
of Orissa and the Planning and the
devolution, and the guidelines that
have been prepared by the Planning
Commission for the total development
of India, Orissa does not stand a chance
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of developing in a thousand years.”
1 told Panditji then. I said that auto-
nomy must be restored more strongly
than existing in the federal
structure of India today, that it
should have the same State automony
as Australia has, that Australian
type of state autonomy permits them
to deal with the world market with
their natural resources, not through
the federal structure.

If you would permit, I told Panditji
—and Mr. Morarji Desai, said, “How
is it possibie?”—why not I had rejoin-
ed why not every State Government,
every State Legislature, try to add to
the Nation’s kitty by an extra effort,
as against the system where all the
imitiative, all the knowledge, all the
progress, be planned by half a dozen
Joint Secretaries sitting at Delhi?
This is not national planning; this
is not creating national ethos: this is
not creating a store house of national
-energy. Nevertheless, in that time,
for the first time, the Plan ceiling on
Orissa was broken. At that time,
Panditji increased the Plan by 50
per cent when I said, “I cannot have
it. You have another Chief Minijster.
I cannot deal with it.” It was raised
by 50 per cent, Some infra-structure
was built,

In Orissa, from the time of the
British, because Orissa was the last
to fight the British, the last to surren-
der to them, nothing was done. Only
a rail line went along the coast be-
cause Calcutta and Madras were to
be connected. If they could go over
the sea, they would not have touched
Orissa. All the hinterland of Orissa,
all the hinterland of Madhya Pra-

desh could have an opening to the -

sea, Therefore, the Paradip port was
built so that the hinterland opening
eould go that way. The development
of whole of Chhatisgarh which is
a backward area, all that development
could move; the development of
southern Bihar could move, But
nothing has been done in Orissa.
Railway lineg shall not be built in
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Orissa. All the development from the
Paradip port, alongside connecting
Talchar and Rourkela moves teo
Madhya Pradesh and Bihar. All this
is the rich hinterland. Should neb
the State planning ba a part of nationw
al planning? When shall we be con-
sidered?> You will be there for five
years. Please consider us.

How shall you plan for these things
for the development of the backward,
areas. '
tral investments, Central projects.
With great difficulty, we put a pre-

.ject for manufacturing Telephones;

As soon as your Government comes,
the whole thing gets washed off.
Why? -

AN HON, MEMBER: What about
the second steel plant?

SHRI BIJU PATNAIK: I as the
Minister had arranged for a smalk
credit of Rs. 2,000 crores for the
Paradip port. The Finance Ministe#
knows that; he is aware of it. And
Steel Minister knows about it. And
I hope they will not fail because you
will need steel anyhow. Then,

R e AT e

There is the question of Cenz

I

created all the facilities for the allus

minium project, In any case,

have to have alluminium, Otherwise,

yoir

the whole energy pregramme of the

nation will fail, Yeu have been able
to clinch the alluminium deal. I am
glad that you have dong that. Simi-
larly, we wanted more Ceniral in-
vestment in backward areas.

ST g—_

We have been asking for a canton- '

ment to be built in Orissa, What is
the difficulty? There are hundreds of
cantonments all over the count¥y,
We have offered 5,000 acres of land
in Bhubaneshwar. But you cannot
have a cantonment. Why can’t you
have a cantonment in Orissa? There
is a Naval School because Chilka pro-
vided the necessary input. We have
given- half of Chilka for the Naval
Schoot, but we cannot have a canons
ment!
vestment? If you say that for the
steel plant there is Central investment
or for the alluminium plant there is
Central investment, I do not agree,

So, where is the Central in-:
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These are not Central investments:
- these are national investments which
had to be there, The resources of
State are donated to the nation. That
is not the investment I am talking
about: I am talking about
Central investment in  projecis
which can be built anywhere. T would
not say that the alluminium factory
at Koraput is a Central investment.
)There is one Avro-engine plant at
- Koraput and a factory for repair of
wagons that the former  Railway
Minister had put at Bhubaneswar.

I would say it is a Central invest-
ment. But there is no third Central
investment in Orissa. In thirty years,
there is no third Central investment
in Orissa. Would you please look
F ito this. g
‘Therefore, when we talk of 30
years of build-up—we all are part
of that thirty years of build-up also—

I can assure you that we are not

. satisfied. Tt is difficult, to be satisfied.
I am sure you are not satisfied: I
am sure nohe of us are-satisfied. But
the question remains as to how to
deal with i, As for Education, we
all want more investment for Educa-
tion. But here the Primary School
teachers and Secondary  School
teachers, whom we want to be
Government servants, being given
adequate status and brought under
gontrol, cannot be done. You have
not provided for that in this budget,

*» You know very well, Mr. Finance
Minister, about the farmers—the mar-
ginal farmer, the small farmer or any
other farmer. When there is drought

¢ —and Orissa hag suffered a heavy

drought, as you know, and it goes on

year after year—, when there is a

flood, when there is a cyclone, what

is thpy crime of the farmer in India
that he must suffer, that he must
borrow, that he must pay interest
charges, that he must go on paying

* Interest on interest charges? Has the

ﬁ‘_ national exchequer nothing to do with

I %hem, the feders of the nation? Can

you not have crop insurance? We

had decided last year to start crop
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insurance in Orissa at least in one
District as a trial, I hope you will
reconsider this and have it, even as
a trial, to see how it works, in one
of the affected areas so that ‘it can be
spread to the rest of the country, te
areas where it is needed.

Now, viilage after village gets burnt.
In the cities, ‘if houses get burnt, you
have insurance; if, cars get damaged,
you have insurance, if jewels get
damaged or stolen, you have insu-
rance but, for rural India, there is
nothing. There is nothing for rural
India. If villages get burnt they get
nothing for insurance; if crops get
damaged due to natural causes or
calamities, they get nothing for in-
surance. The national insurance in-
stitution is divided: is the word ‘far-
mer’ separate from 30 per cent of our
people. What sort of planning have
you done for thirty years? Brick by
brick you have built? What is it
that ‘brick by brick’ you have built?

PROF, N, G. RANGA (Guntur):
You were the Chief Minister for so

many years.

SHRI BIJU PATNAIK: I told Mr.
Jawaharlal Nehru that we wanted to
be separated from federal India be-
cause this federal India can never
develop my State in a thousand years.

AN HON. MEMBER: It is not your
Orissa. . . . (Interruptions).

SHRI BIJU PATNAIK: This is the
first time you have come, and may
be the last time; so don’t talk too
much, (Interruptions).

Mr. Finance Minister, I am not
giving you the figures. I am n?t
bothering you or straining your brain
by giving you figures: I am mere}y
giving you the planning part of it.
You have been involved in the Plan-
ning Commission. You have done
excellent planning for the industri.al
growth of your own State of Tamil-
nadu. (Interruptions).

.
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AN HON. MEMBER: The whole
wearld knows you are the most cor-
rupt person in the country. (Inter-
rupibions) .

SHR] BIJU PATNAIX: I am not
warried, Mr, Finance Minister, I am
not bothered by them. They will
Jearn in their own time: this is a new
thing for them, We all learn. We
have learnt our own time But I
would suggest this to the Finance
Minister: at the time of planning,
please congsider Orissa’s plan; what
you have given is meagre; with a 40
per cent Adivasi and Harijan popu-
lation there, the planning at least
should have been tagged on to the
planning method which has been agc-
oepted for Assam and North-Eastern
Frontier. This is thg minimum that
you can do; this is the minimum that
you should be able to do. When the
Central investments come, whether
steel plant or aluminium plant or
ether investments, 4o not forget these
irea. where natural resources are
abundant, and the investment haa
been little over the last 100 years, yet
today, if the same thing continues,
she people in the backward areas like
Orissa or Chattisgarh or other areas
of Madhya Pradesh or Bihar will
gtand no chance whatsoever of ade~
quate development comparable to the
developed areas of this country.

SHRI BRAJAMOHAN MOHANTY
(Puri): Sir, I support this Budget
writh the whole heart, and that is be-
eause we know that the Union Gov-
arnment have had the occasion to
frame the Budget and place it before
this august House, 17th February,
the day when the State Governmen$
was superseded, was a day of jubila-
#ion for the people of Orissa because
the entire adminstration there had
degenerated to such a level that there
was almost administrative stand-still
.all over the State. I would place
Wefore you what happened there,

Mr, Biju Patnaik had taken over
the responsibility of the State times
without number., I will tell you one
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thing. The day on which the State
Asserribly theré was dissolved was
contidered as the second phase of
abolition of princely States, abolition
of zamindari, because in Orissa people
were tired of Mr, Biju Patnaik’s living
in Delhi and controlling the admihi~
stration in Orissa. People were call-
ing it is the zamindari of Biju Patnaik,
The Orissa administration was fune-
tioning under him, under zamindar
Biju Patnaik, and the Chief Minister
who was functioning there had abso-
lutely no say even in a trifling matter
relating to administration, This is
not my version. The local paper
always writing that the zamindari
system must be abolished in Orissa.
And it was abolished on 17th Febru-
ary 1980, I tell you, the entire ad-
ministrative set-up had been politi-
calised. Could you imagine this?
All the corporations had been man-
ned by the Janata MLAs or Janata
workers. Subsequently, they became
Lok Dal workers. Could you imagine
this? The entire distribution system
had been politicalised. The MLASs
were entrusted with the responsibi-
lity of nominating the dealers. That
was the state of affairs; That was
why, the entire distribution system
had collapsed. I can tell you that,
wmnless the present set-up is totally
changed, it is impossible that there
could ever be a fair system of distri-
bution in Orissa. I would invit: the
attention of the hon. Finance Minister
to the fact that the set-up should
change; also all the political nomina-
tions to the corporations should be
changed.

I would submit before this House
one thing. Even before the fall of the
Government, two or three days before,
when everybody knew that the Assem.
bly was going to be dissolved, the
Orissa Government, in the Governor’s
Address, promised everything te
everybody: they promised that there
would be crop insurance in the State,
there would be fire insurance in the
State, t hey promised that all

primary teachers would be converted
into government servants; they pro-
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mised that there would be no tces for
students upto the Seventh Class.
They have promised a number of
things in the Governor's Address
without any examination of their fin-
ancial implicatons. They knew they
weare going to be displaced from the
administration and that is why the
entire administration was politicalised
and they took advantage of the situa-
tion because after all they were going.

I would submit before you that no
doubt so far as Mr. Palnaik 1s con-
¢erned, so long as he is in office, his
language is different and whencver he
ig out of office he talks in the language
which he has adopted to-day. That is
the greatest paradox for ithe State of
Orissa. It js paradoxical that when-
ever he comes to office, he says one
thing and out of office, he says some-
thing else, Sir, he was Chairman of
the State Planning Commission, he
was Chief Minister and not only that,
a number of times the State Govern-
ment was under his grip. Since 1961
upto 1980, barring 3 to 4 years, he
was almost in the control of the State
administration but did hg ever take
eare to evolve a sound svstem of
plamning?

8Sir, I would invite the attention of
$his House that Orissa may be lagg-
ing behind. 71 per cent of the people
of Orissa are below the poverty line.
Not only that, the per capita income
in Orissa is almost the lowest in the
eountry. I would invite the attention
of the House that at this forum it
should be considered as to why we
are lagging behind in spite of so much
ef natural resourcés, Nature has
never been unkind to us. But we
are lagging behind for want of funds
t exploit them. That is why my
gsubmission would be: let there be a
re-examination, a re-examination of
the provision of Art. 275 in regard to
devolution of federal finance, Let
the Government of India consider al-
. Jotting judiciously the discretionary
funds which are at their-disposal and
lot it e comsidered.
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So far as planning allocation is con-
cerned, it should be suitably emhanced.
Our population is 4 per cent but the
pianning allocation is reduced from
Plan to Plan. In the 5th Plan we had
an aliocation of 3.2 per cent but novr
it has been further reduced. Su
my submission would be: that there
should be a reconsideration so far as
the devolution of the federal finance
and also a reconsideration of the
allocation of finance which is at the

discretion of .the Government of
India,

Thera should be also another as~
pect. The central investment hag to
be enhanced there. I do not say that
in that field Orissa is lagging behind.
But my submission would be that it
should be further enhanced. There
is a lot of mineral wealth, There
are certain proposals awaiting clear-
ance from the Union Government,
They should be taken up and clear-
ance given expeditiously. Certain
projets are under examination. I
would mention specifically the coal
jetty at Paradip, Then there iz the
Koraput-Rayagada nailway line.
Then the Banspani-Daitari railway
line—the second phase as also Melan-
khoty ang Sarjipally projects, These
ought to be cleared immediately and
the Union Government must consider
that Orissa should not lag behind the
national average,

In all fields of development the State
of Orissa is lagging behind. My sub-
mission would be, whenver I describe,
whenever I say that the people of our
State are poor, I do not feel difident
to say it—I recall what the great poet
Nazrul Islam has said:

zfen gawEd Hifcw agw

We are poor but we are a noble and
great people and we inherit a glorious
culture. I would submit before this
House: let there be a reconsidera-
Sion of the allocation of the devo-
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[Shri Brajamohan Mohanty]
lution of the federal finance so that
we can develop and in no time, Orissa
would reach the national average.

Then another aspect I would place
before you. That is, so far as the
Union government is concerned, it is
giving subscribing finance for grain
for work programme. I would submit
that out of Rs.” 100 only Rs. 40 was
being spent on the spot and the rest
was being misappropriated. There
‘has been a lot of corruption. Charges
were placed before the - Collector.
They were placed before the Gover-
nor, but nobody looks into them. I
would submit, let this matter be in-
quired into. Let the corruption be
brought to light and let there be some
improvement. Otherwise, there will
be no use even if substantial grain
is allotted to the State of Orissa. Cor-
ruption should be rooted out, My
submission would be that the Finance
Minister should look into this.

Another thing is about the Food
Corporation of India. The top officers
of the F.C.I. are functioning as if they
are the General of Victoria’'s Army
They forget the local needs and they
feel no responsibility in so far as dist-
tribution of stocks is  concerned.
They mismanaged the whole thing.
The affairs should be looked into. I
would not specifically say anything on
this. I would point out privately to
the Minister concerned about it. You
know previously there were charges
that they were charging Rs. 10 per
bag of sugar to be delivered. If it
was not paid, then only the worst
damaged stocks of sugar would ‘be
delivered. This is the way the FCI
is funectioning there.

Another aspect is about the drought.
My submission would be that so far as
drought situation is concerned, it has
been brought to light but the entire
situation has not been impressed upon
the Government of -India. Thousands
of people are migrating; people are
starving; the villagers are going
without drinking water. The situation
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is very much grave and so I appesl iy
to the Minister of Finance that he
should look into it and there should
be consideration that the loans whick
have been given to the poor people
which they cannot pay should be com-
pletely remitted; there shouid be ne
hesitation about it and Government of
India should bear the entire financia}
responsibility for the. remission of
loans.

e

NP

Another aspect is that Rs. 14 crores
had been given on drought account;
That should be the assistanece of the
Government of India and it shouldd
not be taken into account while allo~
cating the funds for the Plan, The
Government of India should not take
it as\a Plan assistance. This is my
subtfiission which he should take in-
to account,

As regards dissolution of the State
Assemblies, a number of speakerg
from the Opuosition felt very muck
distressed. They commiited themseli
ves to maintain the independence of
judiciary, Their allegation had been
that the judiciary was being crippled
by the Congress Government, My sulw
mission would be that the judicial
view regarding the dissolution is verg
clear. I invite your attention to the
decision of the Supreme Court in the
case of Assam versus Union of india
and to the observations made by Jus¥
tice Bhagwati. He said that sg far as
democratic principle of Governmenf
is concerned, the basic thing is that
there must be consent to the peoplet
If there had been no consent of the
people, in that case, Governmeni
should not be aliowed for a day.
Otherwise, the people will withdraw it
and there would be conflicts or con~
frontations. I do not know where
they will lead us. . I may recall that
when Shri Jayaprakash Ji wag in
Jaslok Hospital, he wrote a letter to
Shri Morarji Desai as to what about
the recall which he had committed
to the people of India. About that,
he did not give-any reply. You know
Justice Bhagwati had categorically
sdid that there was no scope for recall
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~ ferm of five years,

- of a Member in our Constitution,
" But, all the same, one way to recall is
" that when the Government has for-
feited the confidence of the people,
it should not be allowed to continue.
That is why I say that if you want
1o maintain the independence ©f the
gndiciary, you shoulg not violate the
piinciples enunciated by the Supreme
Court of India when in 1977 the As-
gsembies of Orissa and U P. were dis-
solved

MR. CHAIRMAN: One minute
please. I have here 16 names on the
Jist. For this budget only one hour
is allowed; so you will conclude.

~ SHRI BRAJAMOHAN MOHANTY:

This is a very serious matter. You

must give us opportunity.

MR. CHAIRMAN: So far as budgets
are eoncerned, I would request you
all to make the points and you may
not advance the arguments in a very
elaborate manner.

You may conclude after one or two
Sentences.

SHRI SATISH AGARWAL (Jai-
pur): Rajasthan budget is coming
up tomorrow only and  thereaffer
the other budgets,

SHRI BRAJAMOHAN MOHANTY:
It is no longer a matter of contro-
versy between the political parties.

In 1977 the Orissa Assembly was
fissolved and when the Assembly was
Buperseded it did not complete its
It completed only
three years. So also is the case with
regard to U P. At that time we
- were not happy but when the Supreme
- iCourt’s pronouncement came out we
have to accept the norms.

MR. CHAIRMAN: That point
will discuss separately.

we

SHRI BRAJAMOHAN MOHANTY:
* That is all right. My submission is
only this,. If we want to see that

T
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Parliamentary democracy has to suc-
ceed in India, we should see that
certain norms should be evolved and
those norms should be respected
both by the iparty in power and the
rarty in the opposition. With that I
conclude. Thank you.
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MR. CHAIRMAN: Before I call,
hon, Members to speak, may I make
a request? I request them to be
very brief in their arguments, not in
their points. Now, Mr, Jagannath
Rao.

SHRI JAGANNATH RAO (Berham-
pur): Sir, it is perhaps the third time
that the Orissa budget is being pre-
sented tc Parliament the main reason
being that there was no political stabi-
lity in Orissa except during the -period
1961 to 1967, Every two or three years
QOrissa assembly was being dissolved.
This happened even earlier. This time
it was dissolved on 17th of February.
Lok Dal Government went out of office.
Not a dog barked, nor any tear was
shed when this Government went out
of office. Now we are going fo the
polis in two months’ time. I am con-
fident that there will be stable Govern-
ment in Orissa which would be a pro-
gressive Government, which would look
after the progress ef the State in the
economic field.

Orissa is one of the backward States;
there are other States also. The State
is not backward but the people are
backward and the people are poor. It
is rich in mineral resources. It is rich
in forest resources. It is rich in water
resources. But it is not able to harness
the resources for the benefit of the
nation, nor for the benefit of the State.
In spite of its wealth the development
has been very slow.

Regarding the national projects that
have been started in Orissa, we can
count them on our fingers. We have
got only one steel mill. The other
irrigation projects and other projects
are only State rrojects. What is aead-
ed now is to lift the State from back-
wardness to bring in rapid economic
growth.
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The rate of Orissa’s economic growth
is only 2 per cent; its population growth
is 2.5 per cent. Therefere economic
growth is not able to keep pace with
this population growth, Therefore it
wiil take centuries with this type of
planning to expect or even to hope
tihat there will economic development
of the State.

We have got 10 per cent of the water
rescurces of the country put only 1/10
of the water resources have been har-
nessed. The population is 4 per cent
of the total population of the country.
But the Central asdgistance is only of
the order of 3.2 per cent. It is coming
down too from plan to plan. And if
this is the rate of Central Assistance
that Orissa is to get, I am certain, there
is no hope of any salvation in - the
foreseeable future.

Sir, the Gadgil formula or the IATP

formula will not help the State in its-

economic growth. The Central Govern-
ment has to come to the aid of these
backward States like Orissa which has
the 1largest Tribal population and
Scheduled Castes. I am told that very
4th man is a tribal in Orissa and every
7th man is a Harijan in Orissa and out
of 147 Assembly seats, 53 are reserved
seats, With this state to stand on its
possible for the State to stand on its
own legs and go in a big way on econo-
mic development? Therefore, a time has
come when the Central Government
and the Planning Commissicn should
revise the old line of thinking, set aside
the old formula—Gadgil formula and
T AT.P. formula—and revise it to new
methods, new schemes, and come to the
rescue of such backward States so that
they can also keep pace with the de-
veloped States in the country. There
are States which are favourably placed.
I am not jealous of those Sates, but
it will take centuries for the State to
catch up with those States which are
developing fast. We are stagnating.
Take for instance World Bank loan. We
have got about Rs. 500 crores from the
World Bank for carrying out major and
mediwm projects. Out eof this amount,
Orissa got Rs. 46.00 crores. We need a
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minimum of Rs. 50 or Rs. 60 crores fo
complete the on-going project but with
Rs. 46 crores nothing can be done.
Under the Tribal Development Scheme,
Orrisa is not considered to be a hilly
region nor a tribal region. I dg not
know what is the height of the hili that
determineg the qualification to become
entitled to any contribution from that
Fund. We are on the Eastern Ghats
where hilly regions are there. The
tribals are there. We are equally en-
titleq to come under that scheme, How
the interpretation has been made by
the Planning Commission, I do nct
know. Only the Himalayan ranges are
included in this scheme and not Eastern
Ghats and Western Ghats. There are
hilly regions there also. So, this sort
of thinking and economic planning by
the Planning Commission and the Cen-
tra]l Government will not help Orissa
to develop itself in a big way. This has
been the leng-standing cry of Orissa to
revise this formula and come to the
help of Orissa in a big way so that it
can stand on its own legs and can be
proud of its being a part of India. But
these cries have been cries in the
wilderness. But I hope that there will
be a fresh thinking now in the Central
Government and in the Planning Com-
mission to revise the old principles of
planning and see that Orissa and other
backward States like Orissa are bene-
fited by the proper planning of the
Government. Otherwise Orissa has
done well in mobilising resources. Even
in the Seventh Finance Commission’s .
report, it was admitted that in~ 1960,
the revenue was about Rs. 59.00 crores.
Now, it has trebled. It has reached
saturation point. Small savings
have been very good, But
still there is no further scope
as there ig no industrial base in
the State. It has mainly an agricul-
tural base. It is an  agricultural
economy. But not more than one crop
is being raised because of non-avail-
ability of enough water resources, efc.
Therefore, with this low rate of agri-
cultural growth and lack of industrial
growth, it will net lead the State to
progress in the foreseeable future. At
thig stage, it is not necegsary for me

s L
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to go into details. I would only re-
quest the Finance Minister to make a
note of the suggestions that are made.
I also agree with Mr. Patnaik on some
points, on academic points, not politi-
cally and I am sure the Governmen{ of
India will come to the rescue of Orissa.

*SHRI A. C. DAS (Jaipur): Mr.
‘Chairman, Sir, I rise to support the
budget presented by the hon. Minister
©of Finance, in respect of Orissa. I
‘wanted to say a lot of things. But
time is very limited so I shall only
confine my speech to a few peints.
Had it veen the full-fledged budget, we
could have discussed for seven to eight
days but as it is only an interim bud-
get, one hour has been allotted for
discussion.

Just now I heard the speech of Biju
Babu. I had been listening his speech
attentively. I felt as if he is deliver-
ing speech in an election meeting. We
heard him delivering speech in the
same maner many a time in the past.
So it is not new for him. He knows
how tc mislead the people. He was
speaking in the same manner while
he was in Janata Party subsequently
which was converted into Lok Dal in
QOrissa. Perhaps he forgot that he was
speaking on the floor of this august
House. His speech was just a plat-
form speech. He sgaid....

MR. CHAIRMAN: You don’t have
the time....

SHRI.A. C. DAS: I just Sir,....Sir,
while Janata Government presented
the budget Shri Patnaik was in that
Government. Then the Lok Dial Gov-
ernment was formed and this Gevern-
ment was dissolved while they were
going to present the budget. Sir, so
far as Orissa is concerned, Shri Patnaik
was the real Government there. The
State Government was running in his
direction. I really could not find any
meaning in his speech. He only wants
to speak for his personal benefit.
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Sir, this is an interim budget. It is
meant for three months only. There-
fere it is not possible to allocate funds
for all-round development in thig bud-
get. It is our privilege to demand many
things. But it is not possible that
all our demands will be fulfilled. How-
ever, I shall be failing in my duty if
I do not cite some instances of how
our predecessor Government acted. We
are facing serious drought in cur State.
[ am glad our Union Government has
set 10 crores 30 lakhs of rupees to help
our drought-affected people, But due
to lack of proper incentives by our
former Government the amount is not
spent properly. I would like to ask
whether any help has been extended
to the small farmers and the agricul-
tural labourers who are suffering a lot.
Nothing has been done by the former
Government to help them. The officers
appointed at that time are still dealing
with the funds. It seems from the
figures that 40 per cent of the total
amount allocated for Orissa has been
spent for the small farmers. But
actually it is not correct. Hardly 10
per cent of what they have said has
been spent. Rest amount has been
misappropriategd by the workers of the
Lok Dal, employees entrusted upon
such duty by the former Government
and some other officials. Few other
contractors are also gainer. It has
happened everywhere in Orissa.

Sir, during my election tour in my
constituency, I found misappropria-
tion of Government funds. The deve-
lopment work has not started nor con-
tractors appointed but lakhs of rupees
have been spent in the name of differ-
ent schemes. In some other cases, the
contracters’ biils have been passed and
they are drawing money without any
execution. I drew the attention of the
Governor as also the former Chief
Minister of Orissa to these instances.
But they did not take any action. I
have also drawn the attention of our
Home Minister requesting him te look
into these matters.

*The original speech was delivered inOriya.
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I must say the dissolution of Orissa
Assembly is the right decision. It has
. saved our people. Sir, there was a
Committee constituted at Bhubaneswar
to go into such grievances but the
former Government disbanded the
Committee.

It is a matter of great regret that
all block-level developmental works
were mismanaged. Sir, the F.C.I. is not
functioning properly even now. The
Lok Dal-appointed men are handling
the distribution of essential commeodi-
ties. The Lok Dal men think that if
some developmental works are taken
up now, the Congress (I) Government
will get the credit. Let me tell them
‘that we can win the election even
otherwise. They are taking all possible
steps to. retard the development works
and are trying to create uncertainty in
all sectors. I would like to urge upon
our Government therefore, to change
the entire administrative set up. The
officials appointed by the former Gov-
ernment should be transferred. Oniy
then there will be equitable distribu-
tion of essential commodities. 1 would
like to request the hon. Minister of
Finance as well as our Home Minister
to take necessary steps in this regard.

A word about the law and order
situation in our State. I would like
to draw the attention of this august
House to certain things. Sir, there
were cases of atrocities on Scheduled
Castes and Tribes in my constituency.
Some incidents occurred in a village
Kalan. I wrote to our Governor to
take necessary steps. But I regret that
ke did not take appropriate action. I
_urge upon our Government, therefore,
to look into all such matters.

SHRI CHINTAMANI PANIGRAHI
{Bhubaneswar): As the time is short,
I would just like to mention a few
points about the problems faced by our
State. I rise to support the vote on
Account presented by the Finance
Minister for 1980-81, and also the Sup-
plementary Demands. However, since
our Finance Minister was a member
of the Planning Commission, I would
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like to point cut to him some of the
features of the un-developed nature of
our State. Orissa to-day is one of the
areas most affected by drought. We
have drawn the atlention of the Gov-
ernment to this, and requested them to
alleviate the sufferings of the people.
But only Rs. 14 crores has been sanc-
tioned to the State, after the Ceniral
team came back from Orissa. Out of
this they have released only Rs. 10
crores. I was pleading with the Fin-
ance Minister that he should take into
consideration the backwardness of the
State, and the fact that in Orissa,
about 70 per cent of the people belong
to Harijan, Adivasi, backward and
weaker sections of the community.
Most of them are the worst sufferers
of the drought. This advance plan as-
sistance of Rs. 14 crores given to
Orissa is, therefore, too meagre.

As has been pleaded by other Mem-
bers, from year to year and from plan
to plan, the plan allocatior for Orissa
in the context of overall national plan-
ning has been going down and down.
You will be surprised to know that it
was only in the 3rd Plan that Orissa
was fortunate to get a 5 per cent allo-
cation. In the 4th and 5th Plans, it
came down from 5 per cent to. 3 per
cent; and now it is 2 per cent,

The main objective of our Planning
Commission, the Congress Party amd
the Government of India is to see that
the regional imbalances are reduced
from Plan to Plan. But here you will
find that more allocations are made to.
advanced States. It is so, only because
the formula for plan assistance is based
on the Gadgil formula. After thig new
Government has come, getting .a mas-
sive mandate from the poor people,I
hope regional imbalances will be
reduced during the next § years. You
have to take steps to bring States lag-
ging behind like Orissa, on level withk
the rest of India. You must have
special category States, consisting of
the whole of the north-eastern region.
Otherwise, you cannot bring them te
the all-India level, in the maitter of
development.
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Mr, Venkataraman was a member of
the Planning Commission, As such, I
plead with him that he shculd take

se matters into account. While .a
mew_SBth Plan is formulated, the entire
thing should be reversed. The.back-
ward Stales should get more and more.
The discretionary granis and funds at
the disposal of the Government of India
and the Planning Commission may be
about Rs. 20,000 crores. And even for
Adivasis and Haiijans it mav be about
Rs. 900 crores. At least fer those
backward areas where vour formula
does not work a{ least out of this dis-
cretionary grant of Rs 20000 crores
why not the hon. Finance Minister
should set aside at least Rs. 200 to
Rs. 300 vrores every year so that in a
period of 6-7 years Orissa mav ccome
up to the standards of{ other develop-
ed States in the country”?

The drought condilion in Orissa is
most acute. Drinking waler has Dbe-
come one of the biggest problems iu
our State. I was pleading in the morn-
ing that about 20.000 additional tube-
wells should be there wilh more rigs
if required. The rigs have heen order-
ed. I was told by f(he Aariculture
Minister today So. hetween  WMarch
and April or even the first week of
May at least 20.000 additional tube-
wells should be there so that people
can get the minimum drinking water.

As far as food for work wrogramme
is concerned. only 2.05 lakh fonnes of
rice and wheat were alletted 1o Orissa.
But you will be surprised o know the
amount which was aliotled 1o Orissa
in January-February has not reached
©Orissa yet. Today, it is i7th March.
The movementi is slow. Then therc is
a committee here which is sitting and
they are making all out efforts, but
still it is Jagging behind. I hope within
a period of 5-6 days, adequate quantity
of foodgrains should reach Orissa so
that it can reach the drought affected
areas.

-About gratuitous relief according to
the report that we have got, I am told
that only 2.5 lakk old, infirm, incapa-
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citated, drought affected people ~have
been identified. I think it will be 3
millions, Therefore, more provisicn
should be made for this purpose and
Rs. 14 crores should ke .increased to
Rs. 25 crores as assistance for meeling
the drought situation.

So many projects are lying pending
before the Government of India for the
last so many years. The Ship Building
Yard at Paradeep is one of the impor-
tani prajects which thas almost got
ciearance. 1 hope this will come up
soon. We are fortunate enough that
the moment this new government came
into pewer, immediately we got an alu-
minimum complex at Koraput, We are
gratelul to the Government that this
offer has gone ihere. We request that
it should be expedited. Then there is
another good thing. Two new offers of
two ncw steel planis have come from
the foreign countiies. I think Orissa
gct its first steel plant when the Con-
gress Government was there. I hope
you were listeningvto Mr. Patnaik
when he was speaking. I was not in
the House. 1 was outside and some-
body fold me that he was speaking
very loudly. Then somebody com.
mented why he was speaking so loudly
was that he is ont of power; that is
why he wuas speaking sc loudly. When
he wus in power he could not speak for
his Stale. Today, he is out of power
ancd that is why he was speuking so
loudly. Then there is oue factory
which has been lyirg pending for the
last so many yecars, This factory has
got clearance and it shoulll come up
very soon. Then there are Malangtola
Iron Ore Project and Nickel Project
also. A]] these projects arc alrcady
there. Once you add up all these pro-
jects, their total investment will not he
less than Rs. 1000 crores. If thev come
up, it will give a new im»rtu 1w the
development projects in Orissd,

In my constituency ir Buubaneswar,
we have got this Cross Bar Telephene
Industry and the Gevernment of Orissa
has offered free iand for this indystry.
We hope the work will start immedi-
ately.
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The hon. Finance Minister while dis-
cussing the Maharashtra Budget gave
some hints about Rs. 30 crores as loan
to the small and poor farmers and the
Reserve Bank is considering to exempt
this loan. Similarly for Orissa also,
the hon. Finance Minister should be
kind enough to see that it is also pro-
cessed through the Reserve Bank so
that all poor farmers, middle farmers
and other poor people in the backward
-and drought affected areas should be
benefited by this. I support this budget.
“Thank you very much fer giving me
this opportunity.

18,00 hrs,

SHRI K. P, SINGH DEO (Dhenka-
mal): I risédto support the vote on
account presented by the Finance
Minister for the year 1980-81 knowing
fully well that it is not his budget nor
does it reflect the policy of this gov-
ernment, I take part in this debate
‘with a deep sense of anguish and
sorrow that this great land of Orissa
known as Kalinga in the  earlier
days, which hadq converted Chanda
Asoka into Dharma Asoka, whose
Asoka chakra and lion we have in
our national] emblemas well ag in our
national tricolour, and of principles
and rock edits we wax ecloquent  the
Tand of Orissa which is endowed with
natural resources, which has inspired
poets like D. L. Ray who composed
songs like . Dhana Dhanyg  pushpe
bhara, which every Ihdian knows, is
in such a sad state. It is the poorest
state in this country. Only the other
-day the Prime Minister replying to
an unstarred question said that 71
per cent of the people of Orissa are
below poverty line, poverty line has
/been defined as those who have a per
capita income %of only Rs. 65 per
month. The reasons are not very
far to seek. This is the greatest para-
dox in this country. The economy

* registered a growthof2 per cent in
the 5th plan while the population has
been growing at the rate of 2.5 per
cent. (onsequently the worst hit are
the trilitle who compose 25 per cent
of the pcpulation ang the Harijans
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who compose 14 per cent and the eco-
nomically weaker sections, whether
they are forward or backward
Article 275 of the Constitution which
should have been applied in the case
of Orissa has not been put forward
and I draw the attention of the hon.
Finance Minister to help Orissa to
tide over the difficulties. Inadequacy
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of investible funds has been the main

and principal reason for the sorry
state of affairs of the economy of
Orissa. Drought, floods, cyclones
have been a ritual and regular fea-
ture of Orissa since 1964. Agricul-
tural production,*® especially paddy,
has stagnated since 1964 when it was
only 69 lakh tonnes, to 67 lakh tonnes
in 1979. In spite of these, Orissa’s
additiona] resource mobilisation effort
which in 1967 had been of the order
of Rs. 57 crores; in 1979 it had risen
to Rs. 169 crores. Insteag of
rewarding such efforts, what has been
done is that gradually and progres-
sively centrai assistance has come
down, from 67 per cent in the 3rd
plan, which wag § per cent of the
total plan, it came down to 62 per
cent in the 4th plan which wag 3.5
per cent of the total plan, it further
came down to 3.2 per cent in the 5th
Plan, Our frieng Mr, Patnaik, when
he was waxing eloquent I thought
that he gave out shades of Louis XIV
or Napolean Bonaparte. His Govern-
ment rewarded Orissg for its resource
mobilisation effort by only providing
3 per cent of the total cutlay and
that came to Rs. 1125 crores out of
total plan outlay of 37,000 crores for
the 6th plan. Severe drought condi-
tions which have been a regular oc-
currence have seriously made inroads
intg the gearce funds and scarce re-
sources have been diverted from
development to give doles and relief.
This year’s rainfall in Orissa  has
been less than 55 per cent in my
district it has been between 15--30%
ang the water table has gone down.

]

There is acute shortage of drinking # '

water. The entire thing has to be
fought on a war footing. Loans to the
farmers and all the other things
which, have been demanded by the
Orissg government should be rushed
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before ‘rhere are mc1-
dents of starvation deaths and ' law
ang Qrdér situation. People have
starte@ leaving their homes and are
going away.
Were ’bemg sold in open market.

imm &dﬁaiely!,

As' far ag discretionary fundg are

conceined, Government of India has -

Rs. 1900 crores but nothing has been

civen tg Orissa ‘because of some stu-+’

pid formula in1965-66 where Orissa

was not included ‘in- the hill areas

anq tribal development areas,

I would like to submit and make a °
plea to the Finance Minister, what '

Orissa _needs is not the Gadgil for-
mula or some dogma but it needs a
realistic and pragnatlc approach,
#Human aspect must not be lost sight
gt -

I People of Orissa have chown abun-
dant- goodwill and-sympathy to Shri-

amount of goodwill and sympathy
from Shrimati Gandhi. ang her Gov-

ance ang devolution of funds = to

In some cases children

matj Gandhi in the last election .and.-.
‘hey -have every right to expect equal .

rnment in the form of central assist--
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Orma so as;to remove regional dis-
parities, to have rapid industrialisa-
tion and aécelerated development,

There are . two very important 2
points.” 1 shall be failing in my duty :
ie J=do not mention them.

The Supply position is in chaos. To =
;d_d to the woe of Orissa, .mismanage-

~ent, bungling and bottlenecks are
being createq by the l*ood Corpora-
&1on of India. .. Till 10 pm last night. .
there was net a single grain of wheat

n_Dhenkanal Wthh is my Constitu-
ency and . m Jajpur Road which is._
Shri_ Anadi ..Charan . Das. . constitu- -
ency. This I havq got from the hor-
ses mouth.

The requlrement of OrAssa 1s about
80, 000 t0nnes We aré not getting
even 55, 000 tonnes of foodgralns
ng{at had 'been promised Was 3300
tonnos of ‘foodgrains dally We are -
gettmgs only laOO tonnes per day. It
is taklng 20 to’ 20 days for rakes and”
wagons to reach Bhubneshwar and
other destmatlons Wagons come
from®= fHaryana and Maharashtra.
From this you will know the mlschlef z
being done by F.C.I° 77 7

5

——

s Plan- T Reductxon i Allocauonl
= (Demand ' arbitrarily-FCI _made by FG
from Orissa ' redticed to’
Govts) e seemicud
: N s
December | * j8\70;510 78,000 62,000
AT R R R S 68,000 58,000 ¥ 43,000 °
A ==
| Feb, p 67,225 ' 53,000 40,480
£3rmpmiin o
80,000 ..-55,000 46 000. upto roth

March

arch,

¥ oy

& e Fo A e 8

I would urge upon the Govern-

ment to remove these bottlenecks ang °

to ensure that the FCI supplies grains

| to the Block Headquarters ang there -

~ is proper monitoring and streamhmng
of thig system.

My last point is that there is Mafia
Rule in Orissa where former Minis-

ters i,e., Ministers of the last reglme

| care going along with armed gang in_
Open

| Phulbari District. In an
W 2771 LS—15

i

shadow they shot down one boy and
seven Harijans had-been injureg as a
result -ofgrenade * throwing,  They .
were moving the entire day- heavily
armed'- with: lethal weapons, but the. s
police’ did - ‘mnothing - to as apprehend
them, -

In my District of Dhenkanal”in the
sub-Divigién of Angul there is another
Mafia Rule by another former Minis-
ter of Community Development and -

Ty S ya R oy
E FIEe 853 S1537
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Irrigation, Hehas diverted Darjang
canal which is the Central Govern-
ment project to go to his field leaving
out seven gram panchayats absolutely
dry. They are Kulad, Tulsipal,
Santri, Nuahata, Budha Panka, San-
japada. They are without a proper
drop of water. He had got people
murdered. Jageswar Pradhan, Sar-
panch of Tainsj Gram Panchayat had
been murdered in June 1979, This
created furore in the Orissa Assemb-
ly. Till to-day the culprits have not
been brought to book. People have
been dismisseq without rhyme and
Teason.

We haye submitted 3 memorandum
to the Governor of Orissa to seize
these documents and to supersede the
Central Cooperative Bank of Angul,
of which the former Minister has be-
come President for the third consecu-
tive term, which is against the rules,
by the help of an ordinance passed
just before the Assembdly was dissol-
ved. I need your protection Sir, to
see that these things are done, 2

MR, CHAIRMAN: May I request
hon. members to help the Chair and
the Finance Minister and the House
to complete the business at least
within the extended time? May T
request the membergs to give their
points pointedly and finish their
speeshes? Shri Sudhir Giri.

SHRI SUDHIR GIRI (Contai): Sir,
before starting with my arguments,
I would like to state that the disso-
lution of the Orissa Assembly is a
prelude to bring democracy into dan-
ger. However, hon, members on
both sides i.e. members from the
present ruling party ang members
from the parties which ruled just be-
fore, have attacked each other shift-
img their respective responsibilities,
lapses and failures to the other. 1
am not going into that. I would like
to point out that the burning prob-
lems of Orissa today are poverty,
unemployment illiteracy and law
and order. As regards poverty. I
may state that poverty cannot be
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removeq unless total lang
are undertaken, The zamindars,
big land lords ang ordinary land
lords are dominating the villages.
Orissa tops the list in respect of
poverty. 71.91 per cent of the total
population of Orissa are living below
the poverty line. T free them from
the landlords I suggest that total
lang reforms should be undertaken,
The land ceiling shoulg be reduced
and the surplus land shoulg be distri-
buted among the poor people, Bank
credit must be given to them, so that
they can cultivate their land to pro-
duce more.

reforms

There is alsg the burning problem
of illiteracy. Although we achieved
freedom more than 33 years ago we
hang down our headg in shame when
we think that of the total population
of India, only about 33 per cent are
literate and in Orissa, only 26.1 per
cent are literate. What is the rea-
son? What has the Government
been doing so long in respect of arti-
cle 45 which has been enshrined in
Chapter IV of the Constitution?
May we not put this question to the
present rulers who have been in
power for 33 years and the Janata
anq Lok Dal Governments who have
been in power for about 21/2 years?
I am not casting any aspersions on
them. I am just appealing to their goog
sense, so that from the humanitarian
/standpoint, they must provide for
compulsory education upto the age
of 14.

What about the boys who  have
been studying in West Bengal? The
West Bengal Government hag made
education free upto XII standard.
And in Orissa, no free education is
given, What is the reason? The
hon. Memberg from Orissa have not
pointed this out. They are only talk-
ing about planning, this and that.
They are not striking at the very root
of the pbverty illiteracy and unemp-
loyment. Unemployment is a serious
problem to be tackled nowadays.
This iz a social problem. Form the
humanitatrian and social standpoint,
every unemployed must be given
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guiteble employment, So long as
they are not given empluyment they
must be given unemployment allow-
ance, What about their unemploy-
ment allowance which had been dec~
Jlared or which had beea tabled in the
now dissolveq =state Assembly? 1
would, therefore, request the hon.
Finance Minister tp look intp all
these things.

About law and order situation,—I
will not take" much time as the time
is limited—I am just referring to one
incident, the Narayani temple inci-
dent. 35 school girls and three of
their mistresses went there for a
picnic, Some Congress (I) students
and Youth Congress Leader followed
them.

SEVERAL HON. MEMBERS: No.
This is wrong (Interruptions).

SHRI SUDHIR GIRI: They mauled
and molesteq these school girls and
the mistresses. What are these hon.
Members doing? The hon. Lady
Members are there, «They are just
suppressing these things, For the
sake of politics, they must not tole-
rate such humiliation to womanhood.
We have also political life hut when
school girls are molested, we protest
while they say nothing. This is the
law and order situation and some
hon, Members are praising that the
law and order situation is very good.
This incident was reported by the
press. So, the pressmen were subjec-
ted to torture. And one Cabinet
Minister of the present Government
hailing from Orissa intervened. iHe
made a trunk call to the DIG there
and the person whom the Police
arrested in this Connection got freed.
This is the situation. So, I request
the hon, Finance Minister not to beat
about the bush, I would just say
that if you have the real will to solve
“the acute poverty problem, if you
have the good will to solve the un-
employment problem you must strike
at the very root of these things;
otherwige, all things will fail,

PHALGUNA 27, 1801 (SAKA)
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*SHRI NARAYAN SAHU (Deo-

garh): Mr, Chairman Sir, while sup-
porting the interim budget of Orissa,
I woulq like to speak a few words
about the regional imbalances crea<
ted by the former Government, In
spite of itsabundant resources Orissa
remains backward. It is only due to
inefficient leadership. Due to the
maladmiqistration of the previous
Governments in the last three years,
the economic situation of Orissa
deteriorated, There was anarchy
all over the State. The first speaker
on the Orissa budget, Mr. Bijayanand
Patnaik, hag led the administration
in Orissa, He was treating Orissa as
his Zamindari ang he was passing
orders from the Centre. His orders
were carried out by the State Go-
vernment, As a result, the officials
became corrupt ang they did not im-
plement various schemeg for the up-

liftment of the people. Now his
leadership is no more there; our
party hasg vusted them. But he

is still addicteq to his baq habits.

In the name of different schemes
the former Government was creating
imbalances. I would like to give
some specifiq instances while speak-
ing something about Rengali Dam
Project.  Sir, during the time' of
the previous Government the second
vhase of the Samal barrage started.
The President laid the foundation
stone, A Chief Minister of the State
pressurised the Irrigation Department

and changeq the original plan. The
direction of the channels near the
left side of Samal was changed. It

was done to provide irrigation facili~
ties to the villagers near the Chief
Minister’s village, even though bar-
ren lands lay on the other side, The
Chief Minister wanted the channels
via Parjang. As a result the fertile
lands for about a hundreq miles is
submerged in water. Three hundred
villages in my constituency are delu-
ged. The people of those villages
became homelesg and landless. This
could have very easily been avoided.

#*The origina]l Speech wag deljvered in Oriya,
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Sir, the people of that area are poor

- and illiterate.. Most of them are
Scheduled Castes and Scheduled
Tribes.  The- previous Government

did not pay much attention to the
solution of their problems. 1 request
the Government that it should -take
special steps for the all round deve-
lopment of my people. It ¥ g mat-
ter of regret that the former Govern-
ment did not consider theiy grievan-
ces. No steps were taken for rehabi-
litation of the people of the submer-
ged areas. The Government used
force to evict them. The people were
deprived of their legal rights.

Now, I woulg like to speak a few
words about our drought affected

people, There is a serious diought
in my constituency. The former
Government neglected it. No relief

was given to my people and they are
facing serious difficulties. I request
that specia] funds may be allocated
to help our people.

Sir, the opposition Members are
criticising the dissolution of assemb-
lies. I do not know on what basis.
I remember that the Janata Govern-
ment had also dissolved the nine
Statg assemblies when they came to
power in 1877. In Orissa the elected
Chairmen of different blocks were
deprived of their rights. The
8.D.O.'s were asked to do the work
of the Chairmen, The Lok Dal
M.L.As. sent direction to the S.D.Os.
In this way the administration at the
sub-divisional level became non-exis-
tent. The former Chairman have
maltreated and insulted by the Lok
‘Pa] M.L.As; their workers and at
many places by the $D.Oz even.

Sir. the drought this year is very
serious, If the present administra-
tion continues any longer; we will
fai] to control the situation. Sir,
we are going to pass the budget; and
by doing S0 we are going to hand
over the keys of our treasury to those
officials,; But we should not depend
upon the feudal elements who deli-
berately destroyed Our economy.
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They ecannot implement different
schemes properly. Not to talk of
helping droughg affeeted people; theéy
are incapable of supplying even =&
drop of water. Immediate steps
should be taken to protect people
from the drought At the same time,
I request our Government to dig
wells in all villages of my constitu-
ency.

st AT Wt (vear) o awnfa
wgwy, way wgw d ag wEgw oW § o

vt maha wTe . SEE ¥ TR
T oAEE § 1 IPET AT N e faar
0. (vaeEa)

=Y ymmEare wielt w9 TRy ) §,
€ At farge fedy awr F ow 90

(Interruptions)

MR. CHAIRMAN: Mr. Shastri, yow
continue your speech,

ot wreaTe wreY - gwfa Y, & ge
N AIE AT A G ATGATE

SHRI BRAJAMOHAN MOHANTY:
Sir. I have a submission to make.
Let the timre be extended. There
are a number of speakers who want
to participate in the debate. So far
as Maharashtry is concerned, we have
given about 45 minutes in excesg of
the time allotted by fhe Chair.

MR, CHAIRMAN: Let me bring
to the notice of the hon. Members
that the time allotted for passing this
Budget was only one hour and now
we have discussed this Budget for
one hour and 25 minutes.

SHRI BRAJAMOHAN MOHANTY:
Anvother half-an-hour should be
given for this.

MR. CHAIRMAN: I have a very
long list of speakers with me, I am
trying to accommodate all the spea-
kers, but Members should help the
Chair by naot repeating the points and
not advancing very wide ang cxten-
sive arguments, .You may meke the
point, That is alL



]

458

TErEEPEEEEEE  pTENETEEE
. Eefgrsfefif; i
a8 & m“maammmmm EElnier b
M,w.c. mmm mtmﬁmt - m.m\m.m 3
R AR b m.mmmm-wm
o8 MW ..Q..W fmm g6 Faar F & e
IJWnWQavmW«mm ﬁmm@muamw
Sihshnn jilinh
mmwamfmwaﬁmmmw sEEEEfg -
SERSRRIImEIIL enainice
mm anh.mmmwmmmm mmm\mmmmwm
mm
§ EFCERREEE  pEErr <
Portlall I OE

ﬁ..w@..m% wﬂmw .EW .mm m\
3 .Wn,wm Erst FeesE  eo E
3 .iUmwmkwﬁa' mWWMm €€ 7.
© mmn@ BEEEy FEesg mm mt
§orptEEses SRl G
3 mmmmwmmwnm nmmma- &, mm

sheeerprst fieil- fr
§ pEEEreesy  CEEeE B ¢

WX WY 3JITT wY

awmfr qgaw

£ EErE  BER
2 " Wﬂ &
EofEte el
Ex 4 pe "
BF kY gEE
g mmmmw mmm
= E B m y
H
£ «BEE &
BYEeEri e FEY
wwbmﬁmmww mm
g erEgE

7w fry
AT HIg w2E

qWT ¥ woAT qfF wgAr geiy
ﬁm&mm‘téﬁwaﬁl
!

& & gTwT %Y Ige
FoTI
T X
ot
AT ot
R

T §1 g Ny & w& fond

¥ 7z 52 w7 a1 & 37 9e Y Twad
§ & v afY

wREd FEE
aa
tgzqaﬂ'
LU

Fem



459 Budget (Orissa)

TG BEAE TR A W1 § 97 A=)
9 §) d § fag, fmea o w1 @S
& fug, Az MRET &1 @A § fag, ow
WFEYq F1 g & fag, wrfrarfan) & wem
s & g @ 8 & oF fraw
& Mg g TG & OF qEE A TAHY
TR AT & o o & sy gwT & AT §
ga% fogars ohdy & 7w SwEr @ g
g W N A & fF wW avg w1 ww g
s &, (@om) ...

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): On a point of
order. It is well known that a person
cannot refer to a Member of the
other House; particularly he is mak-
ing g serioug allegation against a
Member of the Rajya Sabha. I hope
he will not do it.

PROF. N. G. RANGA: Let it be
expunged.

SHRI RAMAVATAR SHASTRI: 1
wag only referring to g Member of
the other House who has been
implicated in a false case of murder.
(Interruptions).

PROF. N. G. RANGA: Let the
Chair be pledsed to look into the re-
_cords and if anything is found to be
objectionable in what the hon. Mem-
ber had said, please be good enough
to expunge it from the records.

SHRI RAMAVATAR SHASTRI: 1
am not levelling any charge against
anybody. 1 wag only referring to ®
Member of my party in_the other
House.

MR. CHAIRMAN: The hon.“Mem-
ber hag not levelled any allegation
against the Member who is not sitting
here or who has no opportunity to
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speak. But he says that the Member
of the other House is falsely impli-
cated. That is not an allegatiom
against him.

W vwware ey awefr wgww, &
ag vy ATEaT § fir qET O gl Y sraey
¢, afew & wor wro fae g T

Q-AWT & OF A Y e a9 ¥
T & W A o o ) B or e
fem f feq oaxi® & agt oA WY 70w
W &1 A A A O onfegd, A oy
TEY 9T MR & qEEAT FITD
37 | B feer off WA a1, T ATOR W &
W T oo 2w B, 6 At dw fwar
AY &1 @ 9T q1 e fow & e qowre
F @m e 8, Y T 8, ag G el
ad q fadTa &

*SHRI RASA BEHARI BEHERA
(Kalahandi): Mr. Chairman, Sir, Act
the outset, I would like to congratu~
late our Finance Minister for hav-
1ng presented a excellent interim
budget for Orissa. But it is painful
to note that the economical condition
of Orissa is deteriorating day by day.
It is due to the unprecedented na-
tural® calamities we are facing for
many years. There was & serious
drought in 1965-66. This drought
broke the economic back of our
people, We are witnessing the same
economic situation this year. Unless
we take special steps from today on-
wards, we will be unable to contro}
it. I would like to suggest that
massive relief programme should be
undertaken to save our people. Diffe-
rent schemesg should be implemented
in an extensive way, otherwise the
condition of our people wil] be very
uncertain.

Sir, our Finance Minister is a very
competent man. He was a member
of the Planning Commission. He is
aware of the various problems of
Orissa. I woulg like, therefore, to
facuss his attention on the implemen-
tation of varioug plang and pro-
grammes which will. change the
present economic situation of our

*The origina] Speech wag delivered in Oriya.
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people. 1 trust he will provide spe-
cial allocation to my State.

Coming to the Indrabati Project, I
would request our Government to
extend all necessary help for the
completion of this scheme within a
time bound programmre. It involves
an estimated cost of 1988 crores of
rupeeg and the completion work will
take 9 years. We will get 600 MW of
electricity in every year from this
project. Thus it is one of the very
important project angq the fate of
people of many district of Orissa
depends wupon jt. It will produce
Electricity and hundred and thou-
sands of acreg can be irrigated. The
amount it jnvolves is also reasonable.
Therefore, I dqraw the attention of
our Finance Minister for gpecial
allocation of funds for this project.
I hope by the sincere efforts of our
Government. The work of this pro-
ject wil] complete within the time
bound programme. The Lok Dal
Government destroyeq our forests
while they were ruling our State.
Kalabandi and other adjoining dis-
tricts are abounding in forest wealth,
Before Lok Dal Government ousted
from power they got an act passeq in
the legislative assembly. Whereby
they deprived our local people from
taking wooq from the forest for their
day to day need. They made a pro-
vision by which the people were
fined a sum of Rs. 60 to Rs. 90/- for
a cartload of wood. On the other
hang they ‘allowed the contractors of
other States to take as many truck-
loads of wood gs they liked. Under
this rule I do not think there will be
any upliftment of our people.
This act is no doubtd g politically
motivated act. I humbly submit that
Government to remove political un-
certainty and thus to give rea] justice
to our people. Sir, I will be failing in
my duty if I do not say a few words
about the drought situation of my
constituency and the nearby areas.
Due to regular drought in Kalahandi,
Balangir and Padmapur the develop-
mental workg have been undertaken
every year. In the year 1965-66 end
again jn the year 1975-76 there wuas
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unprecedented drought in thoge areas
which caused enormous damage to
our people. The drought prevailed
due to shortage of rain which result-
ed in wide sgpread crop failure. In
view of this I request the Govern-
ment to pay special attention to food
for work programme. Loans recovery
should be suspended specially from
the margina] farmers those who are
possessing only 5 to 6 acreg of lands,.
Unless we take such steps they will
not be able to harvest any crops in
the coming year. They will face
misery and their agony will go up.
Short term loans should be given to
our people. I would request the
Finance Minister once again to ex-
tend all possible help to our people.
With these words I conclude.

SHRI MANMOHAN TUDU (Ma-
yurbhanj): Mr. Chairman, Sir, I
would not like to take much time. I

want to give some concrete sugges-
tions.

In Orissa, there is a failure of
paddy crops due to shortage of rains.
So, the people are now wandering
about without work and food. In this
respect, I suggest the following:—

Firstly, immediately food for work
programme should be intensified in
order to tide over the drought situa-
tion prevailing in the State.

Secondly, exemptions from Iloans
may be given.

Third}y, small credit facilities
should be given to the Scheduled
Casteg and the Scheduled Tribes peo-
ple and other poor people for starting
smal] trades with subsidy arrange-
ment.

Fourthly, the coconut.and cashew-
nut plantation programme should
be implemented with greater em-
phasis to encourage a tribal State.

Fifthly, a steel plant should be
established in a tribal State like
Orissa, in the coasta]l belt.
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[Shri Manmohan Tudu]

Lastly, I would like.to emphasize
one point that a geparate directorate
be created at the Central level tq
have an effective supervision on the
schemes to be executed in each and
every scheduled area of different
St'ates in the country.

‘b.l‘issa ig the most backward State
in the country having 45 per cent of

SC|ST population and 30 per cent -

other backward people. About 80
per cent of the people ire below the
poverty line.

Mr. Chairman, Sir, let me now
speak in Oriya for one minute.

MR. CHAIRMAN: Unless a mem-
ber gives prior notice, it will be diffi-
cult for the Interpretor to be in the
cabin to interpret the speéch so that
other members can alsp understand
what the hon. Member says. With-
out giving notice, it is no good speak-
ing in your own language.

SHRI MANMOHAN TUDU: Al-
ready, there is an arrangement for
that. I want to speak in my own
language for g minute.

MR. CHAIRMAN: Only two mem-
bers have given notice,

*SHRI MANMOHAN TUDU (Ma-
yurbhanj): Sir, as far my observa-
tion goes the hon’ble megber Mr.
Biju Patnaik is among those who
have exploited our Scheduled Castes
and Scheduled Tribes at different
times. He was the sole administrator
of Orissa for a pretty longtime, Once
upon a time he was a leader of Con-
gress party. He was compelleg to
leave the party becauge of com-
plaints of maladministration. I do
not know if it is our good fortune
that he has been electeg to this House
from Orissa.

———
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One word I would like to say
about our Communist friends. I do
not understand what type of com-
munism .they believe in. Their day
to day activities are tempting me to
say that they are the exploiters of
the Scheduled Castes and Scheduled
Tribes. They have no fixed principle
and policies, For their political
gains they are shedding tears for the
Scheduled Castes, Scheduled Tribes
and other weaker sectiong of the
people. But they are exploiting this
clasg of people in Orissa, Bihar and
West Bengal. I would like them not
to make any further effort to make
the Congress (I) unpopular.

If they sincerely want the develop-
ment of Adivasis and Harijans they
should cooperate with us in a genuine
way. I would like to appeal to the
hon’ble members of different parties
of this House to realise the real pro-
blems of our people and come for-
ward with a broad outlook to help
us. I support thig budget.

MR. CHAIRMAN: Now, I think,
vou would be interested in knowing
what the hon. Minister has to say to
the points raised by the hon.
Members.

The Finance Minister.

SHRI R. VENKATARAMAN: Sir,
I very wel] understand the great
feelings of distress among the Mem-
berg from Orissa because this is one
of the most backwarg States in India,
and it not only needs but deserves gll
the assistance that one can extend. ]
wil) just give a brief outline of some
of the things done and then proceed
to reply to the pointg raised by the
hon. Members.

So far as the drought position it
concerned, a sum of Rs. 14.05 crore
has been sanctioned as the ceiling fo
expenditure, and a sum of Rs. I
crores hag already been released
For the normal food for work pro
gramme, we have released 1,44,00

*The original Speech was delivered in oriya.
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tonnes of food, and s 8 special
drought relief, we have released
81,000 tonnes of fooq again. I wish
to assure the House that, whatever
be the requirements of Orisse, the
Government of India wil] meet—in
respect of its food needs.

SHRI K. P. SINGH DEO (Dhenka-
nal): The wagons meant for Orissa
should not be diverted away from
Mughal Sarai to other States, as was
happening.

SHRI R. VENKATARAMAN: I
have received some complaints.. (In-
terruptions).

SHRI BRAJAMOHAN MOHANTY:;
I want to seek one clarification,
whether the amount that is allocated
on account of financial assistance for
drought wil] be adjusteq with the
Plan gllocation or it will be an out-
right grant or something like that.

SHRI R. VENKATARAMAN: The
position is that it is now adjusted
against the Plan allocation, but I
want to tel] the hon. Member that
this ig a tentative decision: we will,
as we go mlong, examine the position
further.

PROF. MADHU DANDAVATE
(Rajapur): Tentatively, keep it out-
side the Plan.

SHRI R. VENKATARAMAN: After-
all, this means money and it has to
come wijthin the overall financial
assistance. So, we have said that it
will be as Advance Plan assistance.
But we shall go on examining the
position.

So far ags Plan is concerned, I had
a discussion with the officers from
Orissa this morning, anq I certainly
share the feelings of the Members
that it is not adequate. It has been
allowed a sum of Rs. 221 crores, and
the Central assistance is Rs. 145
crores out of thege Rs. 221 crores.

PROF. MADHU DANDAVATE:
They will withdraw the applause.
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SHRI R. VENKATARAMAN: I
want to dispe] any possible mis-
understanding jn the House and
among the Members that the Centre
has not been fair to Orissa. While I
recognise that the problemg of Orissy
are acute, I warnt to make it clear
the Centre ig doing its best to relieve
the distress in Orissa. Again if you
look at the central assistance for
Orissa, in 1974-75 it wag Rs. 32.7
crores. In 1975-76 it wag again
Rs. 32.7 crores. In 1976-.77 it was
Rs. 35.97 crores. 1977-78—Rs. 38.25
crores. 1978-79—Rs. 67 crores. 1979-
80—Rs. 119 croreg and it was later
raised to Rs. 135 crores........

SHRI K. P. SINGH DEO: But
what is the percentage?

SHRI R. VENKATARAMAN: The
question ;g3 about the quantum the
centre gives. In 1980-81 we have
incremsed it to Rs. 145 crores. That
shows that the centre has really taken
a note of the situation in Orissa.

Certain hon. Memberg also said
that the grant-in-aid ghould be in-
creased. Now, so far as grant-in-aid
is concerned, it may be mentioned
that Orissa is the only State—apart
from the Hill States—which js the
recipient of revenue gap as grant-in-
aid from the Government of India
and this revenue gap will be Rs. 137
crores during the period 1979-84.
That js the Seventh Finance Commis-
sion allocation.

I am aware that notwithstanding
these things, the largest number of
people below the poverty line are in
Orissa and its per capita income is
low. Therefore, we should try to do
something with regard to the State in
other ways.

Certain members said that the Plan
allocation formula ghould be changed.
This is a matter in which the Cen-
tra] Government could not do any-
thing on its own accord. It is the
National Development Council in
which al} the States are represented
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which arrives at the formula for the
distribution of central essistance and
the Gadgil formula wag arrived at by
the National Development Council
taking into account the varioug fac-
tors like population, continuing sche-
mes, the tax effort by the State and

PROF. N. G. RANGA: Also the
extent of backwardnesg of the State.

SHRI R. VENKATARAM: Back-
wardness is also tgken inte account
ag also the special assistance requir-
ed in respect of Scheduleq Casteg and
Scheduled Tribes. It is open to the
State Government of Orissa to take
it up again in the National Develop-
ment Council and raise this question
of proper allocation of the shareg to
the varioug States.

My esteemed friend, Shri Biju
Patnajk almost delivereq g tirade—lI
do not know against whom?

PROF. N. G. RANGA: Against
himself.

PROF. MADHU DANDAVATE:
Former Planning Commission Mem-
ber.

SHRI R. VENKATARAMAN: When
he criticised the 30 years of the Con-
gress administration, he forget that
for nearly 20—25 years of that 30
years, he was a part of it. So some
of the criticisms emanating from the
people opposite look hollow. I can
understand Prof Madhu Dandavate
saying it or Mr. George Fernandes
saying it...

PROF. MADHU DANDAVATE: It
is my fortune.

SHRI R. VENKATARAMAN:
and not Mr. Biju Patnaik.

In fact, we have sat together in
the National Development Council
when I have heard his eloquent spee-
ches as the then Chief Minister of
Orissa State. But, I am sorry he is
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not here. I wish to inform the
House that the concept of the plan-
ning, distribution of the central assis-
tance and the sectoral allocations
were all approved by him or by the
people here who were practically his
associates and friends as States Minis-
ters in Orissa. I do not want to spend
more time on that any more, There
are one or two points which he rais-
ed which require attention. He men-
tioned about Paradip steel plant. I
wish to inform the House that it is
actively under consideration. Foreign
assistance for this Paradip steel plant
is being negotiated and it is expected
to be of the order of 1.3 million tonnes-
it is a coal-based plant by importing
the necessary metallurgical coke
which is very necessary. He also
mentioned about the aluminimum
project, This is being actively pursu-
ed.

Then, my friend Shri Mohanty re-
ferred to the low per capita income
and also the people living below the
poverty line, Central investment, so
far as Orissa is concerned, is not ne-
gligible. Actually the investment is
over Rs. 710 crores in the Central
Project here. Nevertheless, we  could
still consider the question of increas-
ing the investments as and when ap-
propriate and viable projects come
up. We cannot merely go on invest-
ing in a particular State unless there
is a viable project. That will be look~
ed into. Shri Chintamani Panigrahi
referred to the shipyard as also to
the aluminium complex and the steel
project. Well, I have taken note of
that and it will be passed on to the
respective ministries.

Then, Mr. Das alleged that there
was misuse in the “food for work”
programme, We have received com-
plaints from other States also. I men-
tioned that in the case of Bihar. Now,
in order to eliminate this, Govern-
ment have abolished the contract sys-
tem and we have gaid that al] these
programmes relating to food for work
should be on muster-roll basis and
they must be directly employed.
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There are & number of pgther sugges-
tions which have been made., I do
not want to take the time of this
House except to tell the House that
the Centre wil] always consider with
utmost sympathy the case of Orissa
State. The Centre accepts that its
position is rather bad and its back-
wardness is very intense, So, we will
look into this matter with sympathy
and attention, Thank you.

SHRI K. P. SINGH DEO: A wrong
impression has been created that 5
per cent more money is heing given.
But the whole thing is going to be
nullified because of this 10 per cent
inflation, at present,

One more point and I have done.
We have submitted a memorandum
to the Governor about the misappro-
priation and misutilisation of funds
specially of the Angul Cooperative
Bank. I want an assurance that it
will be looked into and immediately
the documents should be seized be-
cause they are being tampered with
and the entire thing should be super-
seded.

SHRI R. VENKATARAMAN: All
that I can say is that I merely take
notice of this information and pass it
on to the respective authorities.

1900 hrs,

MR. CHAIRMAN: I am allowing
only Mr. Chintamanj Jena.

SHRI CHINTAMANI PANIGRA-
HI: What about exemption of loans?

MR. CHAIRMAN: Not now,

AN HON,
Chintamanis.

MEMBER: Both are

SHRI CHINTAMANI JENA (Baia-
sore): The scheme for control and
drainage of Subarnarekha river and
Budhabalang river was signed by
three States, that is, Bihar, West
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Benga] and Orissa for itg implementa-
tion through Central assistance. What
is the position now? It must be im-
plemented very soon.

MR, CYAIRMAN: But you can
ask that in a question. It can be
taken up in the form of a regular
question. You can put a regular ques-
tion on it. -

SHRI CHINTAMANI JENA: When
it is going to be implemented, and
when the project is to be completed,
I want to know. (Interruptions).

MR. CHAIRMAN: Order please. I
am sorry, it is not possible for him
to give information about al] thege
things without prior notice. Therefore,
I say, 1t is better if you ask it in the
form of a regular question, Let it
come in the form of a question. In-
formation will have to be collected.

SHRI CHINTAMANI PANIGRAHI:
What about exemption of loans?

SHRI CHINTAMANI JENA: I
wish to bring to your attention about
this newg item published in the Times
of India on 11th March. I{ says: ‘Two
Steel Piants offer to India’. May 1
know whether Union Government
has decided to allot to Orissa one of
these Steel Plants? Sir, the Adivasi
and Harijan pcpulation 1n the State
in forty per cent. For the develop-
ment of the tribals, a special grant
may be allotted to Orissa, as has been
given to Meghalaya, Arunachal Pra-
desh, Himachal Pradesh, etc. I re-
quest that Orissa may be given sepa-
rate grant for that.

SHRI R, VENKATARAMAN: This
is exactly what I have said, that this
is not a matter which can be decid-
ed by the Central Government. This
may be taken up in the National De-
velopment Councii. That is the point
which I already mentioned.

SHRI CHINTAMANI PANIGRAHI:
What about exemptions? (Interrup-
tions),
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MR. CHAIRMAN: Order please.
‘Some Members have spoken in re-
gional languages. That part of the
proceedings will be gone into. If there
is anything which is not in order, it
will be expunged.

I shall now put the Cut Motions
Thoved to the Demands for Grants on
Account in respect of Orissa for 1980-
81 to vote together, unless any hon.
Member desireg that any of his cut
motion may be put separately.

All right. Now I shall put all the
Cut Motions together to the vote of
the House.

»
«Cut Motion Nos. 1 to 19, were put
and negatived.

MR. CHAIRMAN: I shall now put
the Demands for Grants on Account
4Orissa) to vote.

The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
State of Orissa, on account, for or
towards defraying the charges dufr-
ing the year ending on the 3ist
day of March, 1981 in respect of
the heads of demands, entered 1n
the second column thereof against
Demands Nos 1 to 3, 3A, 4 to 18,
18A, 19 to 25.”

-

The motion was adopted,

MR CHAIRMAN: I shall now put
the Supplementary Demands for

Grants 1n respect of Orissa for 1979-
80 to vote.

Account) Bill for 1980
The' question is:

“That the respective Supplemen-
tary sumsg not exceeding the
amounts pn Revenue Account and
Capital Account shown in the third
column of the Order Paper, be
granted to the President out of the
Consolidated Fund of the State o/
Orissa, to defray the charges that
wiil come in course of payment
during the year ending on the 3lst
day of March 1980 in respect of the
following demands entered in the
second columpn thereof:—

Demand Nos. 1 to 3, 3A, 4 to 7,
10 to 18, 18A ang 19 to 25.”

The motion wag udopted,

19.05 hrs.

ORISSA APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): I beg to move tor leave to
introduce a Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Orissa for the services of a
part of the financial year 1930-81.

MR. CHAIRMAN: The question 1s:

“That leave be granted to intro-
duce a Bill ta_provide for the with-
drawal »f certain sums from and out

of the Consolidated Fund of the
State of Orissa for the serviceg of a
part of the financia] year 1980-81."

The motion wag adopted,

SHRI R. VENKATARAMAN: Sir, I
introduce** the Bill.

Sir, I beg to move:**

“That the Bill to provide for the
withdrawal of certain sums from

*Published in Gazette of India, Extraordinary Part II, Section 2 dateq

17-3-1980,

**Introduced/Moved with the recommendation of the President.
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and out of the Consolidated Fund
of the State of Orissa for the services
of a part of the financial year 1980~
81, be taken into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidateq Fund
of the State of Orissa for the services
of a part of the financial year 1980~
81, be taken intp consideration.”

The motion was adopted,

MR, CHAIRMAN: The question is:

“That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted,

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI R. VENKATARAMAN: Sir, I
move:

“That the Bill be passed.”
MR, CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was negatived.

19.09 hrs.

ORISSA APPROPRIATION BILL®.
1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated

Fund of the State of Orissa for the-
services of the financial year 1979-80.

MR, CHAIRMAN: The question 1s:

“That leave be grantedto intro-
duce a Bill to authorise payment and
appropriation of certain further
sums from and out of the Consoli-
dated Fund of the State of Orissa
for the serviceg of the financial year
1979-80.”

The motion was 1dopted.

SHRI R. VENKATARAMAN: Sir, I

introduce** the Bill.

Sir, I beg to move: **

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fung of the State of
Orissa for the services of the finan-
cial year 1979-80, be taken into
consideration.”

MR, CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fung of the State of
Orissa for the services of the finan-
cial year 1979-80, be taken into
consideration.”

The motion was adopted,
MR, CHAIRMAN: The ruestion is:

“That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was +dopted.

Clauses 2 and 3 and the Schedule

were added to the Bill.

Clause 1, the Enacting Formula and

the Title were added to the Bill,

*Published in Gazette of India,
17-3-1980.

**Introduced Moved

Extraordinary Part II, Section 2 dateq

with the recommendation of the President.
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SHRI R, VENKATARAMAN: Sir, I
Jmove:

“That the Bill be passed.”

MR, CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

MARCH 17, 1980
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MR, CHAIRMAN: Today we should
have discussed the Punjab Rudget also,
But we have not done that. Tomorrow
if necessary, we will sit for longer
hours and consider the budgets and
pass them also.

The Lok Sabha then adjourned tidl
Eleven of the Clock on Tuesday,

March 18, 1980/Phalguna 28, 1901
(Saka),





